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LOK SABHA

——

Monday August 7, 1978/Sravana 16,

1800 (Saka)

The Lok Subha met at Eleven of the
Clock

——

{Mr SpEAKAR wn the Chair]
ORAL ANSWERS TO QUESTICNS

Assistance to Small Farmers log
Minor Irrigation

*304 SHRI RAJENDRA KUBIAR
SHARMA Will the Munsley of AG-
RICULTURE AND IRRIGATION be
pleased to state

(a) whelher Government are consi-
dering the question of providing fact
Ity and assistance to small farmers in
all the districts mn the country fo
development of minor irrigation,

(b) the number of districts of Utta
Pradesh included unde; thig scheme
and

{c) how far this scheme will  be
successful”

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGTAION (SHRI BHANU FPRA-
TAP SINGH) (a) Government of
India have already decided to extend
the facility of subsidy to small and
marginal farmers for developmeni of
munor u1gation taken yp on an area
basis and with technical clearance m
all areag of the country

{b) All districts of Uttar Pradesh
will be covered under this;
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(c) The Government of India's de-
cision has been communicated tp all
the State Governments/Unmion Terri-
tortes The implementation wil; be
by the State Governments/Union Ter-
1tories and their agencies As the
benefits of minot urigation ts emall
and mdigimal faimeis aie realised by
everyone, 1t 18 hoped that a large
number of small and marginal farm-
ers will be able to benefit under this
scheme of assistance

ot T g i ¢ qe g Y
7 I F QA I I F1 @ R
fear & 1 eneaferm gwd @ g,
wd w1 g wfgy, sEet esniyye
T T & wAt wgRT @y Ty @
o @ e fr g aspend
faard #Yqw aga 7@ sawEa §)
A qH IAE! A E A fgmd
AT F ATewn § g AW HT wwqror
FCEFT & HT AT FWT N 4E
¢ wud feqarae sqm fraronag ¢ 2
TE Q9T 6T FH TS T H T HR0T
& ware g< &9 frar omam, gw
faw & g1 wE A A A,
¥ faeare & ¥ g3 &1 gfaw 7% fn
TEwT fg®q F4TETN 7

wrer aw w2 fad & weaw faet
THEIT AT FTE qrorm aragr st
FaT aRw & A Fad oA & dww
30 sfawma i # favrf & wqweay
t, =g < O O fewa §, ey
ForT A T T R ave &
aw aw B¢ s wgar ooy
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fawr€ Fvomr &7 &1 wrdww e gt Ay
fear mqr &, X°@ F WY wIr §, Wt
wgam qg it il ?

Wiwman fag : @Ry @
anary HenE IR g€, % ifw 8R
agx ez vz & fr ar g ot
e wWd gyt g qfear ar
Awa  Yrm A qfer § o
gt fir @12 feamt Y gaardr fodnd,
g AR AW F B 917 qiiwaw fwar
N IImaE FUNTER ) IEH TUN-
qr fear wra « agam adr § e
it as Tmye fod § w1 o g
aft & Afex wgi aw w12 fvaml #Y
fawrd &1 gowar &1 x93 8, ¥ww
wog? forer v o, twd r ok &
agt Ay e 8, fad gw oy wef Fin wraw
e Y qRdfermdY 8 qw W # g
&Y wrir & a7 ag saddt € gfenr Qv
ATy v foarie) 35 @,
1 ¥ 2 ke ael oY 25 de@r W
avr wegfd), ot oiv fower aand
N soved swi N twd ot o
figanit wr agt iy Jewew 8, fewmft

€ &

LIRG LR L0 g R i
ot oY ww Ay A od avg & ad
¢ fe cad & omm aniv tamale
TR & ATH 7 W ¥ wAF T |
9T §F e A7 7% qrorg wend oy
ot ff 1 wrAm At AT ¢ AT
&S T & Fr araeg g ®) T
wor€ wrfr & I Y a¥ wror
aeY QY od §, sav wd ¥ ael
feamas ar qe fhwe T IR &,
¢ TIATET BT WTANTY @ ¥ §
ama §, <t g 7y & Prgwg e
T w3t afr Forar e oo wen € et
wfeg, €% Ak F Rt A wm-
L
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oft wiog st Ty ¢ Qo aft AT

I ¥w ¥ Q¥ STy weTAr Y ot

# gae ot 81 qway ofcfurfoat

faw-frq et &, gafag FowT

faw-few ama  qudt, gat vfew

araa1 B W v, ¢, fedy o 9T T

Y qT ¥w ¥ oAgy ww wwF

(Interruptions)

MR. SPEAEKER: Parliamentary
practice is that you must hear the
Minister also, not merely put your
questions,

ot Wy v Feg ¢ T AT wET

o g s T g A oE

fag gw &M & myv-aTew &9

%< &1 § fe fow w1t & ag %

ot ¥

SHRI V. M. SUDHEERAN: May 1
know from the hon, Minister whether
he is awarg of the grievances of the

One of the demands was setting up n
rice mill for processing the paddy pro-
duced in the Kuttanad area. ..

MR SPEAKER: We are on irriga-
tion now. You may say if vou have
received any representation regarding
irrigation.

SHR; BHANU PRATAP SINCH:
As far as I am aware, no irrigation
is required there, In fact, water has
to be pumped out.

MR. SPEAKER: It iy a question of
draining there.
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off Tt wreslt :  hag W
wigor g fe v feamil o afeedt
¥ WA W AT W AT wTeY
& a7 v oft v
o FFT feare wom fe ot B
foarr & v wYdw & O owor e &
Iq I GEATITFHGY 7

MR. SPEAKER: That does not arise
from the guestion This question re-
lates to subsidy.

off tarGt wrewt ;. o
ot fe afer®t & worwr W sgrm
| M et g g ?

MR. SPEAKER: That again does
a0t arise,

terdwchg :  Faz s
g e Frt Rt o st o g
T arp o€ § ot g aven &
T g fermrdar wigwr? g
o aww § fw wr g e e f-
o & Wy § s wgt o @
W @ Talge § ke eyt ot whe
UARLEL (T
fowrt & frg whr it st et
Worgf §?

ﬁ'ﬂmﬂq: e, W
AT AT 40 6 T TaaT Ty g
ot T w6 46 e firar
¥aw I §, * (owweg) - gF
@ ATHT gty & e w
;'m ¥ Ak Sz Motz 9 Ao

L

Rwrduchg:  frrd fowy
& witow agaver wry g€ & v
T T 7 W Pordwr w e vy
A s vyt oqr it * 1% anft whyy

SRAVANA 16, 1800 (SAKA)

Oral Answers [

¢°? dwa g aww & v g
ot R E o ® AN, @ ¥
fag wr T &7

Wiwm ey fag:  sew wdw
¥ 15, MTHTH—4, ﬁ'{[‘{'—-zz,ﬂm—h
g3, fearem s¥w -3, wA-
m—“; FA—4, TAleF-7, WA

qAW-12, AEAG-12,  "OIGI-1,
yqem-2,  ATMAvE-1, INT-7
TAw-4, A -6, fAgI=1,

mfearg-12, I F2-26, FE
Tw-9, T, T, ¥g-1, TfeAdr
-1, feeeft~1, womaw Sdw-1
fofern-1, g w9 ¥y Formt 7

qg am wrwg ¥

Committee on Nationalisation of
Irrigation, Water Rates

*306 SHRI VASANT SATHE wll
the Minister of AGRICULTURE AND
IRRIGATION be pleased lg stale in
view of the wide disparity in the mii-
gation rates charged by the State Guv-
ernments from the cultivators for im-
portant crops, would the Government
consider setting up an experts com-
mittee task force to study the prob-
lem in depth and suggest rationalisa-
tion of water rates structures in the
countty which 15 most out-moded und
highly un-economie?

THE MINISTER OF AGRICLL-
TURE AND IRRIGATION (SIIRI
SURJIT SINGH BARNALA) A slate-
ment 18 laid on the Table of the Haline

Statement

Irrigation 18 a1 State subject and
charges for supply of ;rrigatipn wa! ers
are fixed by the State Governments

Irmgation rates vary from State t0
State and sometimes within the State
The question of rationalisation and
uniformity of water rates has been
engaging Government's attentipn over
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the years. As far back as 1064, the
Nijaelingappa Committee, set up by
the erstwhile Ministry of frrigation &
Power to suggest ways gnd means of
improving the financial relurns from
irrigation projects, had recommcnded
that irrigation rates should he fixed
on a more rational basis.

The water rates issue had been dis-
cussed in the Conferences of the State
Ministerg for Irrigation & Power held
from time to time, the Irrigation Com-
mission (1972), the State Irrigation
Minwisters’ Conferences held in July
19%5 and Seplember 1976 and in the
National Nevelopment Council meet-
ing of July 1976.

The Conferences of Stale Minister
of Irmigation held in July 1375 and
September 1976 recommended  that
the State Governments should set up
Inter-Departmental Water Rates Re-
view Boards which, besides revising
the water rates structure, will also
modurnice and broaden the data base
so that the States can evolve a ra-
tional rates structure and suitably re
vire upward the rates as necessay,
keeping in view the socio-economic
objeclives [t was alsy indicated that
it will br desirable that contiguous
States being, served by common irri-
gation projects adopt similar set  of
water yates. Seven States, wviz. Bikbai,
Gujarat, Hit yana, Maharashtra, Orissa,
Punjab and Rajasthan, hove set up
Review Boards in pursuance of these
recommendations. Some of the States
have not favoured the constitufion of
surh Bowurdy as they feel that the
exisling machinery can asdequately
deal with the task of fixation of water
rates,

In view of the above, seiting up
of an Experts Committee/Task Force
for this purpose by the Centre is not
considered necessary, at this stage

SHRI VASANT SATHE: In the
Statement the Hon, Minster has traced
the history right since 1964, This
question of ratlonal end uniform
water-rates has been engaging the

AUGUST 7, 1978
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attention of the Government; there
was the Nijalingappa Committee In
1964 which had given ils repori; since
then, there have been repeated con-
ferenceg in 1972, 1975 and 19768 and
the latest is probably that the Hon.
Minister has also consulted the Minis-
ters of various other States. But, as
the statement shows, no steps have yet
been taken to rationalisc and have
uniformity in water rates. The large
irrigation potential that has been
created in the country is mainly by
planned expenditure of the whole
country: 1t is nol only one State
which has spent, Therelore, water
resources should be utiliseq rationally
and uniformly. Today the difference
between one State and another State
i four times, in water rates, This
has encouraged n sume of the States,
erealion of waterlords  So, ultimate-
ly. the question ig, 1 know. that the
people do not solve the prob'ems in
the Northern  States, particularly,
U.P. and Bihar, whg want these bhig
landlords to take water at cheap costs
for sugarcanv ang other crops ‘They
do not want uniform waler rates.
Even in Maharashtra (Interruptions)
they du not want uniform water rate.
That is why they do not like the ques-
tion Water-lordy are being created

SHRI BIIARAT BHUSIIAN: Are
you not ashamed of what was done
by you? (Interruptions).

SHRI VASANT SATHE. You are
exploiting,

MR SPEAKER: What is vour gues-
tion?

SHRI VASANT SATHE: My ques-
tion is: in the papers laid on the table
the Minister says that in view of the
above—that means the history shows
from 1964 upto now—the geiting up of
an experts Committee/task force for
the purpose is not considered neces-
sary at this stage. That means you
still leave it to the States to exploit
water resources. My question is;
what are you going to do for rationa-
lising the water rates or at least to
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fing a uniform water rate so that
water-lords cannot be created in this
country. Thisg is my question.

SHRI SURJIT SINGH BARNALA:
Sir, some confusion has been created
by the hon. Mcmber by saying water-
lords for which he just wants to ac-
cuse somebody by his question. What
is the meaning of the water-lords be-
hind his question? On the one hand
he wants a proper utilisalion of water
and on the other hand he wants fixa-
tion of umform water rates He says
that the Stute Governments are being
allowed ficely 1o utilise the watw
in whateve, way they hike Then he
says that so far as water is concern-
ed, as tha. 15 the State subject, the
Staivs dr, not want much interference
tiom the Centre We do give guide-
nes rometimes  Here also we  have
given guidelines and recommendationa
had Leen made for setting up of wate:
rates 1eview hoards Seven  States
have already set up water rates re-
view bourds and thev are working
and trying to rationalise the wata
rutes. But, 1t 15 not possible to have
uniform water rates throughout th.
eountry because there are different
iypes of irrgation systems—one s
that in on arrigation svstem, big stor
age 1» needed and a dam has also to
be created and then water has to be
stored - this requires a lot of invest-
ment  Another 18 the flow-irrigation,
river 18 flowing; a barrage is put m
on the flowing water; the other 1s
the lift irrigation this is costly, Then
there 18 tubewell. So, there are va-
1woug types of irrigation facilities that
ought to be provideq and that is the
reason why the rates are different

SIIRI BASANT SATHE. It can be
wdentified. There has to be rationali-
sation in water rates. I want to know
the cost benefit ratio for the state
What has been the cost for creation of
water resources. Some cost ratio
must be there. That ratio is not
there. They had incurred by 1967-68
a loss to the extent of Rs. 565.9 crores,
Is it not necessary in the nationa] in-
terest? That is why I say that this js

Oral Answers 10

the duty of Government of India to
find out the cost benefit ratio because
you spend most of the money by giv-
ing from the Plap expenditure.

Therefore, I ask him whether he
could give me for the period of the
last ten years what hag been the loss
incurred in various States on the basis
of the cost benefit ratio by way of
rates? What is the proposal now?
What «tep has been taken in this re-
gard? | know Government doeg not
want tp do anything. There ig a fifty
per cent utilisation of capacity n
many schemes. What are you doing
about that? 1 would like to know:

(a) What 1s the cost benefit ratio?
Has this been worked out in fixing
the rates?

(b) What is the full wutilisation
capacity and what is the proposal
for the National Water Rcsources
Council?

(¢) Why can't you involve all the
Ministers and have a National Water
Resources Council so that you can
rationalise the whole waler resour-
ces utilisation?

SHRI SURJIT SINGH BARNALA:
Sir, nationalisation of water resources
and fixing the water rates are entire-
lv two different questions. 1t goes not
arise from the present question,

SHRI VASANT SATHE: Sir, kindly
see the question; “and suggest rationa-
lisation of water rate structure in the
mnm_u

SHRI SURJIT SINGH BARNALA:
Sir, the water rates are fixed by the
State Governments and the State Gov-
ernments have to see whether their
cost-benefit-ratio is proper or not and
they normally keep that {n view, Sir,
my hon'ble friend has mentioned that
there have been losses. Yes, Sir,
there have been losses in Irrigation
and the losses have been quite big. Be-
fore Independence 5 per cent profit
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was being received by the Govern-
ment from irrigation but after Inde-
pendence some concessions were al-
Jowed and the Josses started. The
losses were of the following order:

Rs crores

1955-5b B B4
1yh-bt 14 vo
1yifi-O7 : 56 o1
1oy 7-b4) 6 8y

1y76-77 . 23] 24

So, the losses have been increasing
As the irrigation facilities have been
increasing people have been saymg
that irrigation rates should not be
very high Tg keep them at a lower
rate there have been lot of loases

it qwo Qoo TEWr® : §W T ¥
ferar€ ® forg acwr & faroreft & amawr
fexr & dfem faorolt @ & omeft & 4
vy e ag s & B & wo agt
Frorer ¥ gorr g 1 AT Prorer Wy
o Ty F wre W wigh 0 @
& wwelt oft & ag o wgm § fe
forat wree ag varar s, o dar
§ gt ¥ o< oz ar o Afy &
aR X feaml W & wife wo
Frarat #Y g v e w7 own
TERwIRAaa iy ?

it oot Fag wonen ; wk o
o et & Sy § WK Wk
gt o Frorer ¥ gopr s Ay § Wk
w ogl o A e oy § ) ot
farorsfY ot g orreft & v drorer & Kot
¥ faorelt T qweft 8, Wyt o =
AR ureffae wrovd w gafd  smfr

sit gifremmg frrét ;g s
& IO & Wt oft & qwan § fir fke
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oo v éiiem & wTo ke
e & 1 & ornr §f fr fede fawwr
® wror fedw [E oo § o
¥ & o ot g f fir T g
e wrw it w1 qraw o =
Ingi fieat § Wik wr & o ¥ fafreed
wt xar w3 Qur Wk wrww w46t e
wfendfgor o Rm

wr e’

st goofer g wonwr : oF @ Ew
v & fag &Y mf wb wiife w§
W X W aga ww v § i ek
i X wt age wm o 8, &R
go fro ¥ wgw W T, & Wk W
afar & wﬂ ® am ¥ wx

»

¥ agat mm%'riﬁfwﬂrw aga
wigw &1 wafmg e d &6 W
qEaT 21

W aw & gy wiaw § e
W gy Wit § ogr ov iy
e & fooelt dueogeit & Wi
&% g o aiw g & @fepw
¥ qgAT &, fom ¥ Emomam
afae wa ¥ wé @m R -
o tzw ¢ wmE fewdt A @
aFq ¥

Development of Contal, West Bengal

*307. PROF, SAMAH GUHA: Will
the Minister of AGRICULTURE AND
IRRIGATION hLe jleawd to state:

(a) whether the Minister of State
for Agriculture and Irrigation visited
Contai Sub-division of West Bengal
during the month of May, 1978;
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(b) whether he surveyed the posm-
bility of development of Fisheries,
Agriculture and of undertaking small
scale irrigation and other rural de-
velopment works there,

(c) if so, whether he felt convinced
about the scope of undertaking such
development works there, and

(d) if go, whether the Government
will undertake necessary development
projects there?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH) (a) Yes Sir

(b) He had inspected some of the
works taken up under Food gor Work'
programme 1n Contai area in Midna
pur District (West Bengal) Some
problems of fisherieg and agricultural
development in the area were also
biought to his notice

(e) As in the country elsewhere
there 18 5 lot of scope for develop
ment 1n agriculture and fisheries etc
n this area also

(d) Primarily the problem concerns
the State Govt The Central Govt
1s considering the steps to be taken
for asmsting in the development of
Conta, area

PROF SAMAR GUHA I am thank-
ful to the Minister that he visiteq that
area Sir, Conta: area is now one
of the grameries of West Bengal but
in g sense 1t s one of the poorest
People are the poorest of the whole
area The reason being that 1t is both
floed and cyclone pronc area As the
hon'ble Minister has admitted there 1s
enough potentiality of development of
agriculture there Although it has
one crop yet it 18 a surplus area in
food production There are immense
possibilities of agricultural develop
ment, on-shole and off shore fisheries
cashewnuts, coconuts and various other

SRAVANA 16, 1900 (SAKA)
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potentialities You yourself have visi-
ed that area I want to know this
from you You have already agreed
that the Government of India would
take certain steps for the development
of that area Before comrpleting con-
sideration of those steps, would you
kindly send a team of experts to ex-
plore the possibilities of development
of agriculture, off-shore and on-shore
fisheries, cashewnuts, coconuts and
other posmbilities which are there?
Would you kindly consider that?

SHRI BHANU PRATAP SINGH
Earlier, in my statement 1 conceded
the point that the area 1s very poorly
developed and needs to be developed
and there 1s potentiality for develop
ment Theiefore I have already order-
ed for a team of expeits to vumt that
area and submit their recommenda-
trons for the development of the area

PROF SAMAR GUHA Sir, my
second question 18 this In Contai, the
Member of Pailiament belongs to the
Janata Party Sir although in West
Bengal the Janata Party fared wvery
badTy 1n that area all the MLAs be-
long to the Janata Party The Cen-
tral Government is spending a huge
amount for the Food for Work' pro-
gramme Naturally all the elected
representatives of the Janata Party
expect that they should have g say as
to how this scheme of ‘Food for Work
should be implemented there

MR SPEAKER All Members why
should Janata Partv be alone?

PROF SAMAR GUHA I am just
commg to it Su  The MP and all
the MLAs belong to the Janata Party
At least thev should have some say
there I don’t mean the Janata Party
There 13 the Block Development Com-
mittec there Unfortunately, that has
been formed there with only one re
presentative from the Janata Party
but there are six or saven represen-
tatives from other parties which are
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completely non-existent there except
the CPM. As a result of that al-
though the people reposed their faith
in the Janata Party, not a single stream
of the Janata Party is provided its
representation there, due to politicul
consideration, political overtones and
political reasons. For that reason, 1
want to know from the hon. Minister
whether in such cases af least where
the people have eclected epresenta-
tives, whether those elected represcn-
tatives will have a say in the matlct
of implementing the ‘Food for Work’
Programmes. This 15 par{ (a) of my
question, Sir.

Then part (b) of my question 13
this: May 1 know whether there s
any registered non-political organisa
tion there? May I know whether such
registered non-political organisations
van get direct help from the Central
Government for working out such
‘Food for Work’ schemes there?

SHRI BHANU PRATAP SINGH:
Some complamnts have been received
that there has been some political dis-
crimnation in West Bengal But, Sir,
I have no evidence before me, eithe:
to accept or to deny this It is a very
delicate 1ssue ..

PROF. SAMAR GUHA: 1 think you
will allow me half a minute to inter-
vene.

You yourself met more than 1,000
people from that area. All of them
said about this thing. They said, this
i§ the difficulty in that area. The
have all their representatives from
one party. Yet, they do not have a
say n any of these blocks, in respect
of working out the ‘Food for Work'
Programme there.

SHRI BHANU PRATAP SINGH:
I have admitted that such complainis
were received. 1 have not enquired
into them because 1 was more interes-
ted in development of that area rather
than in all these political considera-
tions. That is why, I have already
atated that 3 team has been sent. But,

AUGUST 7, 1978

Oral Answers 16

as far as this scheme ‘Food for Work’
is concarned, there is a provisiop that
voluntary orgainsation of repute snd
standing can be given the facility.
They can be provided with help to
undertake thiz work. But again herc
the difficulty is, this ig also with the
approval of the State Government.

PROF. SAMAR GUHA: Certain
thingg should be done. If the State
Government takes a partisan attitude
what is to be done? Look at the posi-
tion there, In spite of the disastrous
election resulty clsewhere, all the
MLA, there belong to the Janata
Party. Our area has no say at all.
Nothing 18 done How can things
develop? At least in such cases you
should hear the clected representa-
tives They should have a say 1n such
matters. If necessary the Central
Government should change vertain
laws

SHRI BHANU PRATAP SINGH:
It has already been brought to the
notice of the State Government, 1
have also noted your suggestion what
the Central Government should do in
certain circumstances We wi'l con
sider that

ot gew w wow :  AAT AEET
T wdt maT waw ey g fe W
& FATT WO AT AT Y ST AT
st 1 # ag wrAr wizar g fw
T yg TIr AT UE famior F R
am, #1 arefr 97 S w1 ST
T I yFHAATIRT awIfaw
# g Y o wrgAr g fE W
a3 e ¥ forar s i firgan-
e A A gl woowdr §

MR. SPEAKER. This is a question
of one district only. This question is
about Contai area and nothing else.

Wt gew ww woww : ¥ ug
araar wmgar g fe v & e W
wTR *T A wrdwn g fadr 5§ e
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xrur 8, W I ST HC g WY g E
FCYWT GO ETEAAC 1 WA
e fiewar wat v ol Oa A
gl war qEAr g ?

oft wroy sy g LICC I i
gl WE gTEIMAF W
1 g war ik fag, MW
qdr gt & g, Iqwaw § 1 IqH
wr§ Jawrr AfT 31 EwAEwaR &
TREAG FAE | AT qGE
I F WA TR SAT  AEAT 2,
W gTEfaqag 99w &1 gAA
adt s{aqs MAliwar o ag @ gw
T omar FET Y, a1 gAE

A s T Fwar dcawar 0
g sradffe weew :  TAST AT
AT |
stwm waw fag: HATT

qEEq WYT A§ZT FEA & AT U
e A58 fE & oo &ad |
g T wAT W qgA At @1

CER Lo
Lol N

o g W W
1 AT " fem mar &)
3 fr fommr 15 W E
MR. SPEAKER: This question is

concerned with one sub-division of a
district. Nothing else.

sigenwwoen: I T2
qer & fw qn aaf|w w1 fegar ag
N I AT ivRaoy fam
T qagdr @ 1 gEfRAFr ey
¥ fowar aF 2 § wheow w1 g
foar Yar @ ?

stwoy o ey : 78 €0
AP wrd wagd W e ¥ @
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S 1 g U IR 9% fiex
far 2fe § fireew awe ™ o ey
g 1 fedt wsw ¥ qn T A
A =T femamr ag frar snar § wte
fordT wrom ¥ YwI¥ FTT Wi Fr fewt
am g fearamEr &) (www)
#1€ wer freffa @ 80 ooy
wewT? X f45F 79y few wwwdy
g &7 fagor rm ot &)

MR. SPEAKER:

1y answer.

Pleas~ allow him
Dg not record.

**(Interruptinnsg)

DR. BIJOY MONDAL: Sir, in view
ot the fact that wvarious complaints
have been lodged by the people of
Wuest Uengal that this ‘Food for Work'
scheme has been misutilised and used
for political purposes, I would like to
know from the hon. Minister whether
he would direct the State Government
to include representatives of other
political partieg like M.Ps, in the Com-
mittees either at the block level or
district level to ensure that this
scheme is properly utilised and the
benefit goes tg the people for whom
this scheme has been launched.

SHRI BHANU PRATAP SINGH:
J have not said that the wheat that
has been given to West Bengal Gov-
ernment is being misutilised. All I
have said is that complaints have been
received that its utilization is with a
political slant. 1 have received such
complaints, but those also we have
nol enquired into,

MR. SPEAKER: His question is:
will you advise the State Government
to include the reprecsentatives of other
parties also?

SHRI BHANU PRATAP SINGH: It
complaints like this are received, we
will certainly have to advise them.

**Not recorded.
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sttt wrfigestt Yo e : se
wgrew, wg A wAw qoT W & A
smy Tadiee &1 aEAw & & fag
g agr T FAAW F qHoqHoqT §,

wTq g8 i agf T FRET H AT Ao

qWe U¥o a1 agr |

MR. SPEAKER: He has not said
anything: they may put the question,
he is not at fault.

Do not record.

(Interruptions) **

Proposal from Karnataka to prevent
Sea Erosion in West Coastal Area

*30p. SHRI JANARDHANA POO-
JARY: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state;

(a) what steps Government have
taken to prevent sea erosion through-
out West and East coasts;

(b) whether Karnataka Govern-
ment have sent any proposal to pre-
vent sea erosion in West coastal area
particularly in Bengare village near
Udupi and Honnaver; and

(¢) if so, action taken by the Centre
on the proposal?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c). A statement js laid on the Table
of the House.

Statement

(a) Sea erosion problem is encoun-
tered mainly in Kerala, It is also pre-
sent to a lesser extent in West Bengal,
Karnataka and other coastal States
The problem had assumed serious
proportions in Kerala, where out of a
total coast line of 560 km, as much as
320 km were subject to sea erosion,

**Not recorded,
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prior to taking up of the protective
works, The Central Government has
set up a Beach Erosion Board to ad-
vise the State Governments on mat-
ters concerning investigations, collect-
tion of data, general design principles
and construction techniques for anti-
sea erosion measures,

(b) and (c). A scheme for the pro-
tection of National Highway No. 17
against gea-erosion in the 1400 metre
length of coastline near Marvanthe
was referred by the Government of
Karnataka to the Roads Wing of the
Ministry of Shipping and Transport in
1974. The Central Water and Power
Research Station has been requested
to conduct model experiments and
offer advice on the protection mea-
sures to be adopted. The fleld data
required for the model expcriments
is being collected by the State Gov-
ernment.

With regard to the sea erosion in
Bengare village, the Government of
Karnataka has informed that there is
a problem of erosion at the confluenec
of Netravathi and Gurpur rivers near
Mangalore which is affecting Manga-
lore port and other built up aress.
However, no scheme concerning Ben-
gare has been sent by the Karnataka
Government to the Central Govern-
ment. Regarding Honnaver, the Gov-
ernment of Karnataka has informed
that there is erosion at the mouth eof
the Sharvathi river but, for this also,
no scheme is reportad to have bean
sent by the Karnataka Government
to the Centre.

SHRI JANARDHANA POOJARY:
Sir, T am not at all convinced with
the statement laid on the Table of the
House. The coastlines in various
States particularly, in Karnalaka,
Kerala, Andhra Pradesh, Tamil Nadu.
Maharashtra, Goa, Orissa nd West
Bengal have been affected by the sea
erosion. In Cochin, Visakhapatnam,
Mangalore and Madras, the beaches

- e m—
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have been affected by the littoral drifts
in which the beach material 18 remov-
ed all along the coast because of the
combmed action of the wind and
water particularly, the drift amounts
to forty-two thousand tonnes mn Co-
chun about two lakh tonnes in Man-
galore and about one million tonnes
in Visakhapatnam

The Staie Governmeni{ 18 not in a
position to meet the colossal problem
and therefore 1t 18 the duty of the
Central Government also The Cen-
tral Government should not evade the
responsibiity and say that they are
not finding finances for this and they
must receive the blessings of the Plan-
mng Commssion The question 1s
whether the threats to coastilne should
be treated as a national problem or
should be treated as & problem of the
State concerned My submussion would
be that the Central Government
should determine the priority m this
matter and the State Government
should not be left alone to tackle this
problem because they would not oe
able to do this

I would like to know whether the
Government 1s thinking of having any
phased piogramme and whether the
Central Government 13 -going to take
any measures to stop sea erosion

SHRI SURJIT SINGH BARNALA
The main problem of sea erosion has
been m Kerala coast and already a lot
of work has been done and the work
18 goin gon and the Central Govern
ed is 820 kms in Kerala coast and
efforts are going on to protect the en-
tre length Out of that, 200 kms
have already been protected, the work
is going on and the Central Govern-
ment has also provided funds for the
same

MR SPEAKER His question is
whethelr you have got any scheme fot
the entue area

SHRI SURJIT SINGH BARNALA
There 18 no such scheme for the entire
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area We receive complamnts from
some places We receive proposals
and then we examine them

SHRIT A PAI Sur, this 18 how the
The West Coast, particularly the Ben-
gare village near Mangalore has been
facing this trouble of sea erosion, and
it has assumed alarming proportions
About 3/4 of a square mile has been
eaten away by the turbulent sea When
Mr George Fernandes and the Janata
Party President Mr Chandra Shekhar
went to Mangalore during the last
Assembly elections the people of this
area represented and submitted a
memorandum 1f I am not mistaken
And further, the people of the this
Bengare village boycotted the last
election A large number of houses
and particularly the fish curing yard,
were also threatened with extinction
Further they have been washed away
by the turbulent sea Under these
circumstances, am I not justified in
asking whether 1t 13 due to lack of
any idea or foremght” I submit that
immediate action must be taken
Otherwnse, if the trend continues, this
Bengare village near Mangalore will
be washed away within 3 or 4 years
Under these circumstances, 18 the Gov-
ernment of India going to give any
aid to the Karnataka Government n
fighting this problem?

SHRI SURJIT SINGH BARNALA
Ag 1 mentioned earlier, here 18 a pro-
blem, and this information regarding
the Bengare village was given by the
Karnataka Government As my hon
friend mentioned, there 13 a confluence
of two rivers, and erosion in some
areas has been going on But we
have not received any scheme from
the Karnataka Government so far
When we receive it, we will surely
examine it and give whatever help 1s
necessary

DR HENRY AUSTIN Every one of
us knows the destruction caused {o
this country, particularly to the
Andhra Pradesh, Tamul Nadu and
Kerala areas by the killer-cyclone of
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1ast year. Again. in the wake of re-
cent monsoons, gea erosiong have taken
place in coastal areas, particularly in
Kerala. The hon. Minister himselt
came last time and inspecied the work
being done there. Till to-day some
temporary work has been done. Has
the Government got a scheme to face
this challenge, on the basis of a per-
manent scheme? I understand that
in countries like Holland and Japan,
certain modern innovative methods
have been adopted and the prublem
has been met on a permanent basis
Every time this guestion is raised .n
Parliament the hon Minister 1z heard
to say that steps are being taken and
that everything will be brought undet
control 'The problem relating parti-
cularly to Kerala, has been biought
to the notice of the Government; and
in this House it has been raised dui-
jng the last 30 vears But the prob-
lem still continues Flas the Gowvern-
ment any scheme formulated on the
basis of the modern technologv avail-
able? If not, will Goveinment con-
sult some Governments like those in
Jupan, USA, Soviet Union or Holland
and come forward with a massive
scheme to be implemented on a war
footing, to face this challenge?

SHRI SURJIT SINGH BAKNALA
The problem in Kerala was not an ot-
dinary one Such a problem exisls.
in the entirec world, on! vat two places,
ie in Kerala and at ane more place
This problem has been under exami-
nation for the last about 20 years, Two
American cxperts were engaged in
1963-64 to go into this matter, viz
Mr., Watts and Mr Reynolds Thev
went into this matter in great detail
After that, in 1986 another Indian, one
Dr. M, Manohar, gn Engineer who had
considerable experience in this line.
also undertook a study. He went lo
other countries and studied there also
And that is why work has started on
this. This is not a work of a tempo-
rary nature. A lot of money has been
spent gnd is being spent on this work:
about Rs, 28 crores have been spent
and alout Rs 43 crores are being
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spent every year on this work and the
work is golng on at good pace.

(Interruptions)

SHRI T. A. PAI: Sir, thig iz how the
Sea erosion becomes a problem of the
Ministry of Agriculture and Irrigation
It only shows that the whole problem
15 being tackled on on ad hoc basis. Su
far as the Ministry of Agricuiturs i
concerned, 1l a few fishermen's huls
are washed away, perhaps they are
concerned about 1t Last year, I wrote
a letter to the Prime Minister atout
sea crosiop in Kurnotuka and 1 had
received y reply that the matier wa-
left to the State Government and he
did not know about it Now (he Lon
Minister <ay. “It is only the Kerala
coast that 1 affected.” But the Keral:
eoast extends Ywvond eova and 1
know it is not a question of Bengaie
village alone which ¢ on the conflu-
ence of two rivers, but the entire coast
of Karnataka 1« Iwing alfected by sea
erosion I do hope that the Central
Government would appreciate that
this is a problem of the whole nation
and not of any particular Stute, and
this problem <hould be faced squarely
well before it becomes a more seti-
ous one than what it is today May
1 ask the Government to see that 1
is not merely a problem of Kerala, but
immediate relidf is also given to the
other States where the prohlem 1:
serious, and 1t should not be left tn
the State Governments {o submit thei.
proposals, because they arc most n-
competent to handle this problem

SHRI SURJIT SINGH BARNALA:
1 was talking about sea rrosion and
not soil erosion, as my hon friend ha;
stated.  Soil erqgsion is entirely a
different matter; and about sea ero-
sion alsp I referred to the problem of
Kerala specifically because thip is a
strange phenomenon occurring only in
320 kms area of the coast of Kerala.
This is a special problem for that place
and a problem only at gne more place
in the whole of the world. The pro-
blem of Karnataka is slightly differ-
ent; it is not on the same lines,
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SHRI M, RAM GOPAL REDDY: By
sea erosion, India is becoming smal-
, ler and smaller as it is eating away
the land. When Mr, Y, B. Chavan was
the Chief Minister of Bombay pro-
vince, he tackled this gea erosion pro-
blem and saved Bombay city. I want
to know whether a similar type of
action will be taken by this Govern-
ment in consultation with the Maha-
rashtra Government.

SHRI SURJIT SINGH BARNALA:
Thiz is a suggestion for action.

Prices for Agricultural Products re-
commended by National Commission
on Agriculture

*311, SHRIMATI MRINAL GORE:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether the National Commis-
sion on Agriculture hag recommended
prices for the agricultural products
such ag wheat, rice and jawar;

(b) if 50, the details thereof; and

(c¢) whether there has been  any
opposition from the agriculturists?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c). The National Commission on Agri-
culturc was appointed to examine
comprehensively the current progress
of agriculture in India and to make
recommendations for its improvement
and modernisation with a view to pro-
moting the welfare and prosperily of
the people. The recommendations
made by the National Commission on
Agriculture velate to general policy
and the principles that may be fol-
lowed in formulation of policies in a
time perspective of 25 years upto the
turn of the century.

The Commission was neither expect-
ed to, nor they have recommended any
prices for varlous agricultural pro-
ducts, Prices for various agricultural
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products are recommended by the
Agricultural Prices Commission on a
year to year basis.

sitwaft qorrw MR 1 W WENE,
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wteat gorew i : foer lf oY
argfax  feew ® w€ § sAW
srgfew war &

ot geata Fag avacar s wadnr
e AIZWAAGS A0 /T
FgIr ag 93r gan, o & g @
AT Farar

A A AR GFF Ny ¥
TIEF

1 GOATT fag oA
E(i 4]

RF
112, 50 %92 fmem g€ 1)

MR. SPEAKER: The question 1s:
have you fixed prices for other ce-
reals?

SHR] SURJIT SINGH BARNALA:
That was not the question; otherwise,
I would have found out. The ques-
tion wag wrongly put.... (Intérrup-
tions),

WAt gt : &3 qor ar |
fe w3 wgw dcwre o wefew
forw g€ &) A1 wgrew wmw
wt ot ?

SHRI SURJIT SINGH BARNALA:
As the hon. Member had already ad-
mitted, the question was basically put
in a wrong manner. The question was
with regard to National Tommission
on Agriculture. That is why that in-
formation was not supplied. I do not
have all these details. Rice prices
were fixed last year, last time; wheat
prices were fixed last time; the prices
of some cereals were also fixed last
time.

st g WR: owae qaoft
afley ¥ qUA €T 90 9§ TTHHIT
aff 8 arwgwrarHew cxad
MR, SPEAKER: That, he will give

you.
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wiwaxfag: & grq & gro S
qg & ag rAeTyr wreer §
fie wrewere o qard s &, W
wiar A7 I ¥ gy [ AAA N
¥ fear w6, #%, wowow
A W AL FAE, A IW Y oW
g% aar femr oy feag W g
A wdll wog AEE g ¥ ogw

T far oy e ImEr AW
1 grm, @R WL wTRRETT W1
M ®THE  Sewr, 1&g A,

Y A ag w7 qmdr Oy AT )

it gofie g wearen ¢ qark &
9% oY B o§ AgF ¥ e, Afeq
gy wifirm ol § fis forefy oy g
a¥, sfew aq s frad )

SHRI K. GOPAL: 1 wish the hon,
Ministey has gone into the spirit of
the question instead of going into tech-
nicalities. Evepn the hon, lady mem-
ber said that what she meant was
Agricultural Price Commission and
not National Commission on Agricul-
ture. Can I put him a straight ques-
tion. Will the hon. Minister tell us
whether the rank discrimination bet-
ween the subsidy that you pay for
wheat and the subsidy that you pay
for paddy, will be removed? If I re-
member right, the subsidy that is paid
to wheat is Rs. 20 whereas you are
paying only four pise for rice. This
is rank discrimination towards the
southern states. Will the hon. Minister
tell ugs how much time he will take to
take a decision to see that rice sub-
sidy js at par with wheat subsidy?

SHR1 SURJIT SINGH BARNALA;
That question does not arise,

SHRI K. GOPAL: How can he say?
You can say. .(Interruptions)

MR. SPEAKER: 1 had no objection
for his answering: it does not arlse
out of this question.

Oral Answers 28
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SHRI K, GOPAL: You can say that,
not he....(Interruptions)

MR. SPEAKER: The Minister can
say that he wants notice because the
question put by you does not arise
from Q. No, 311.

MR, SPEAKER: Do not record,
(Interruptions)**

SHRI KRISHAN KANT: May 1
know from the hon. Minister what is
the basis of calculation and how is
the price fixed on the basis of inputs
and what return do you give to the
agriculturists in relation to the agri-
cultural prices and industrial prices?

SHRI SURJIT SINGH BARNALA:
The National Commission on Agricul-
ture has mentioned that agricultural
price policy should be kept in view in
its fmpact on the general price situa-
tion and the economy as a whole, It
should be in consonance with the
country's overall economic policy and
should facilitate growth with stability.
The major aim of the agriculture price
policy should be to correct distortions
which are generally socially or eco-
nemically harmful and which emerge
from time to time because of the im-
perfections of the market mechanism.
Being parts of the same policy the
interests of the producer should be
safeguarded through the price support
operations when there is a shortfall
in the prices and the interests of the
consumer particularly the wvuinerable
sections of the population should be
protected through the procurement
and distribution systems and the part
of the marketable surplus at below
the market price when there is sharp
rise in prices of basic necessities such
ag cereals, All these things are taken
into consideration. So the consumers
interest ag well as producers interest
is taken into consideration and the
market prices are fixed.

MR, SPEAKER: Q. No. 313
(Interruptions)
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WRITTEN ANSWERS TO
QUESTIONS

Non-Supply of Skimmed Milk Powder
and Buttar Oll from Foreign Countries

*305. SHRI AMAR ROYPRA-
DHAN:
SHRI S. S. SOMANI

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
tc state:

(a) whether Skimmed Milk Pow-
der and butter o1l will now not be
supplied to India by the foreign coun-
tries: and

(b) it so, the detaly n this repard
and the Government's reaction there-
to?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a) No
Sir

b1 Due~ not arize

Written Answers 32

National Service Scheme and Nehrm
Yuvak Kendray

*308. SHRI R. KOLANTHAIVELU:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleascd to state:

(a) the expenditure on the National
Service Scheme and the Nehru Yuvak
Kendras during the last three years
and current vear and

(b) the salinet features of any posi-
tive transformation of these schemes
during the last two vearg as focal
points for meaningful development
activities”?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CIIANDRA CHUN-
NER): (a) and (b) The expenditure
incurred on the Nehru Yuvak Ken-
drag and the National Service Scheme
since 1975-70 is as follows —

NEHRU YUVAK KENDRAS

Year

1975-76
1976-77
1477-78
1978-70

(released by the Ministry)

Pl n Non-Plan Total

TR Re Re.

s AnLgT.o00 7% 00,000 64,770 000
32,00 000 QUL I 1 gy000
75,088,000 Ty onn toflgo,o0n
64,206,000 34.h0.000 97.bb e

NATIONAL SERVICE SCHEME

197576
1976-77
1977-78
1978-79

Plan Non-Plan Total

Rs. Rs. Rs.
87,05,000  14,72,,00 101,77,000
« 13503000 1507000 150,10,000
174,50,000 15,62,000 190,132,000
75,18,000 #53,000  70,68,000
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Till the snd of 1076-T7 thess schemes
continted as envisaged in the Fifth

mendations of Committee on re-
orientation of youth programmes to
dovetail them with adult eduecation,

*310, SHRI CHITTA BABU: Will the
Minster of AGRICULTURE AND
IRRIGATION be pleased to state-

(a) whether the Government have
submitted a composite multi-purpose
project for augmenting the flow of the
Gangs at Farakka for consideration
by the Joint River Commission,

(b) if g0, the essential feature of the
proposal, and

(c) the reaction of the Government
of Bangladesh thereto”
THE MINISTER OF AGRICUL-

(SHRI
SURJIT SINGH BARNALA) (a0

ete to both the countries,

The proposal made by Bangladesh
envisages augmentation by construc-
tion of storage damg within the Ganga

(w) war xR ;T # woRrT wuw

ge thgeet oo w1 & W
e,

(w) afe g, @Y 3% wy afony
frordr , Wi

(w) werft aswre v o v &
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fwn, wwme wrarw e deph sl
(e W wx wx) - (%)
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qu wiveame ftwe wigy etw
fogrdt X oradw &t § woy wadl
aF W AWM ! WA X aww A
g1 & 1 wwaey & ofgwr awr Ay
fogarqd  wqqeTT &7 QF ATHWT
4]

Less of Milk in processing at Ceniral
Dajry

*314 DR SAROJINI MAHISHI
Will the Mimster of AGRICULTURE
AND TRRIGATION be pleased to
state:

(a) what are the reasons for the mn-

creased loss of mulk in processing at
the Central Dairy and

(b) whether this can be whally
attributeq to the decline in the condi-
tion and performance of the plant and
the equipment®

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA)' (a) The
milk losses in processing at the Cen-
tral Dairy of DMS have not increas-
ed; in fact, the everage mulk fat loss
in processing had declined in 1977-78
as compared to the previous year

(b) Does not arise

Y-HrwTer gRfird ¥ wreew & fselt
# wreret ey e

*315 it wrow feag wigre :
st amafre waTY AN

wrr Sorwter, ol wrvarre over g wite
w1X gute w28 wATY W
53 f

(%) war agax § fs feeet &
dtaesr sta # ararel & foyhor
& faq qw dvawc dav o wE g
e
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(¥) =X g, B sewandt sdlg
wwg?

fiwfe Wtc ameve o o oite
gt st (o fgomre awr) : (¥)
:}( (), g% TvwaT Far€ or o)
|

feeeht firefeeran & afant ofcee &
fog wan wy famfe

*316. witowdkme fg:  war
firenr, warw weaw sl degfe wa)
qg FAT & FU 74

(%) wnr faeet fawmfaa &g 7w
& afgolr ofcee & fr waa &
fminr o« SRy rag wiadr ¥
el ¥ fas exmrs gfrawt
WO O® ¥, Wi

(w) afz &, &1 35 9. §o@7
w7 %1 gfafew § ?

fren, @mw weare war Wegpfe
wl} (w10 waw ww war) : (¥)
e (@) feed fyrfyg &a g7
R 7€ g & wqwrr, aferor-faa
gfeg. & fag waw fraiw & wrex
fawet farufwa.ww o ww g1 v
q aft & o€ § 1 fanafewwn 7
sfgt & faq e Wt gor o«
ot § A9 FEST qEH WHE §T
war faatr wid qw s w1 § )

Role of voluniary organisations in
the sphere of yeouth developmant

*817. SHRI P. KANNAN: Will the

Minister of EDUGATION, SOCIAL
WELFARE AND CULTURE be pleas-

ed to state:

(a) whether Government have made
an in-depth study of the role of vo-
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lyutary orgagisstions in the gphere of
youth d?vdﬂpmcnt;

(b) the concrete progress made
during the last two years with regard
to activating their role; and

(c) the precise safeguards made to
ensure that such activities are kept
free from politics?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER), (a) to (c) While no specific
in-depth study as referred to by the
Hon Member has been made, volun-
tary organisations gre encouraged in
the sphere of youth development The
scheme of financial assistance to these
organisations wag reviewed with a
view to streamlining procedures 1In
1976-77, the number of such voluntary
agencies assisted was 21 and the
amount of grant sanctioned was Rs
182 lakhs In 1877-78, however, the
number rose to 38 and the financial
assistance to Rs 88 lakhs While no
precise safeguards have been drawn
up, invariably the fund for voluntaiy
agencies are sanctioned after getting
recommendations from the State Gov-
ernments We have not sp far receiv-
ed any complaints of these organisa-
tiong indulging in politics

New Marketing System for Farm
produots

*318 SHRI AHMED M PATEL
SHRI K A RAJAN

. Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state

(a) whether a new marketing sys-

tem for farm products has been sug-
gested by the Government,

(b) if go, the details thereof,
(c) whether sny other Agricultural

‘Prices Commission ig likely to be set
up; and

"td)un.whtmth.um and
functions of the said Commission?

MINISTER OF STATE IN
‘I‘M‘Y OF AGRICULTURE
AND IRRIGATION (SHRI BHANU

PRATAP SINGH): (a) and (b). Sug-
gestions for improving the marketing
system for agricultural produce are
considered from time to time 1n con-
sultation with the State Governments
These are taken into account in polcy
formulations wand jn operating the
schemes of Central Assistance for
marketing of agricultural produce

(c) and (d) No proposal for setting
up any other Agricultural Prices Com-
mussion is under the consideration of
Government

gwe st ¥ 18 v Fwmer ot faok

*319 oft goitfex waf - ¥
wiy o faar€ 7ar agams A Tor
it fr

(%) ma &= =&t 7, wfarg,
m F7 fear gemEw gwr

(a) swa wafu & Tov wew
# oW w1 feamr Somea gwr

(7) w@r w79 # foak
FAT A wEww G, W<

(w) afs g, ar g5 art #
wieer & fad wr q T@ |
faeare § 7

i wte foewrf siwww # oo
W (W s Teg)  (F)
¥ () 197475 ® 197677
ANaa & Ao a8 w7 Femed (T
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& fgwa &) quroieCor & Y fear o @ 1w ey & wqere 1077

78 WY fearfly Wiy oy el § - —

1874-75 107576 197677 187778

(wifaww)  (afem)
¥ (9T) 144289 140804 154023 172000 (wywifrar)
IT NBW 61479 58389 68109 (wvit Iywen mft)

faatr wd % 7% & 1540 wrar H1z0
= & 3qmwm, fomk  ofeamarss
48 43 W@ T TY AT BT TeArEA
gui ar, ¥ afer g ad 1720 v e
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65 Ara Hredr 2 W4T w7 ImTE e
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190 r M=l 7 7R ¥ WY Wi wfws
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v Futa, N waafsy dx F arr §,
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WTHT T AT 47 YT EY JETET WL
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§, e fnz WY x& aweaT &) g w
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(1) 7z % faate ¥ o sfwee
I gz g

(2) 7% & g=ii ¥ weafas fe
e o fredr & el & frg
v we fer  oR
A% At wowrdt qiFfedt A
ot wirardy oft o

(3) ¢ W wvaid Fratot)

afcdi ot & fag &
W, < T wifaw ww v faar
g

(4) ¥3% Tog wowrdi ¥ ¥y

(s)

(6)

(7)

(e)

FTHTT & w0 9V AW 9¢
st s wcfar

araly gt ®r =
AT w5000 feyEs
wsrftEd

gyw<r Wi O w7 fagim
w3 S wpEfr fr mf &

™™ ¥ qer ) wwrar vfe o
W X & fag waaw
e var wne § O o
Tl & €9 FF TAY
ww wark
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T § | WG TR ¥ qET ET
farere & v WX 9T 15
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¥ W geemens B
WR, (Trdaw) wdw, 1986
¥ g o gerer fray o )
T # wvwly gt & W
¥t ax gt feq wg
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¥yt ¥ g w, win
Tw wire gherer &t g
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o ¥ qwaw qey ¥ foie
W ¥ fwg wififirs soweer
frat

{9) ot vt &t ety s
R ¥ sy ¥ o sy oY
orn w1 farwT wowee oY gw
w ¢ gfer s & fag
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fear wrgm W wfEw
i wd ot gerfey & i ok
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# arw fear arqur o 3w
CFT §T JTANT UG FCHTT
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(10) @dfegat 30 wiw, 1978 &
wre oy aw ot F W I
weegs ¥W ¥ faq I
e ¥ fedz 1 ¥ ow T
28-4-1878 W wiagfea
LR g f]

(11) 1878 ® Ner 6 5 oW
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aqafa frak &

(12) i dfegar wiafomr semer
¥ @ af Ia% faq e
garcdaTragrfrat )

q I firgr o § e e
oo 3 qg waer weatas T oft &
W wreg gaTe & giwe fiear § fv g
T wwr Ferawt, st v el o
fone falk agr &, ® wgraor 3 & fay

wfire ¥ wfirs rarw s oft § 1 ag arar
war § fx s mtw oy ¥ qw o
3-8-1978 W 7 dfegat wir oy ot
vt oft § wufr fewdr v o vy Qw
oft duefy wrd oY wo ot of ) Swe R
e fagre, aitfi Frerc s cer o7 oy ww
w7 earew oo §, I Aw faey og aft
i s fqr o &)

et ot s ¥ fnlt dfie e
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(%) wrea gomc & fafaw <ot
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v dy erdwat ¥ fag fefadt o
I FR Feax §

() o AW FCACOW 1976-
77 #1¢ 1977-78 & wat ¥ wrwre &
forg syt arrt vy were: 6. 17 €0
6 6 15 %g T IX AT

(7) af 1976-77 WX 1977-78
¥ v faato Wi wrre saeg &
feeat stz 7k faeeft % Fograddy seml
famtor g T 4. 45 FOF @Y aqy
6. 94 71r seg wr ¢fwrgdwr gty

Periog of Retention of Government
Accommodation after Retirement

*g21. SHRI K. LAKKAPPA: Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state:

(a) whether any time limit HLas
been laid down permitting' Govern.
ment Officers to occupy Government
accommodation after retirement; if o,
what;

(b) the number of retired officers
who have been allowed to occupy
their bungalows for a period of more
than 6 months and at what rent;

(e) whether some of these officers
own their own houseg in posh loca-
litieg in Delhi and are getting high
rents as rent paid by them for the
Government accommodation 18 only a
fraction of what they are getting;

(d) whether these retired officers
are using their Bungalows for com-
mercial purposeg running firms of
consultancy specially those lving in
Pandit Pant Marg, New Dalhi, it not,
whether he will have the matter in-
vestigated and lay op the Table a
:‘t‘ltment showing the outeome there-

AUGUST 17, 1976

. Wridten Avewary . 44.
mm.uuwmm-m

beyond a period of € months?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) An officer is entitled to
retain Government accommodation,
after retirement from Government
service, for a period of two months
from the date of retirement, on pay-
ment of licente fee at normal rate.
Thereafter, the Director of Estates
may allow him to retain Government
accommodation in special eircumstan-
ces for a period not exceeding six
months on payment of twice the stand-
arg licence fee under F.R, 45-A, so
twice the pooled standard licence tee
under FR 45A whichever is higher.

(b) &nd (c). Except in the case of
one officer who is not a house-owing
officer, no guch permission was given.

(d) There are three such persons,
who are no longer in Government ser-
vice, are in ynauthorised occupation
of Government bungalows on Ashoka
Road/Mahadev Road (in the neigh-
bourhood of Pt. Pant Marg) and are
reportedly using their premises for
consultancy purposes.

Action to get these bungalows va-
cated under the Public Premises
(Eviction of Unauthorised Occupants)
Act, 1071, has been initiated.

(e) Does not arise, in view of the
reply to parts (b) and (c).

st firw a¢ o oft e i

*322. oft W W wrwwew :
v e eive feren =ioft g warry o) ey
w4 fw 3097 1078 W Tw ofolt
fow ot a® & qer ¥ feeht ofer
wwrar ot /1T 30 97 1977 WY werar
arfer ¥ gora 3 Jawh feqfa war & 7
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erofaw gt ar ) et ga T
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Allogation of Ceatral Funds for Rural
Link Roady

2039. SHRI AMARSINH V.
RATHAWA:
SHRI AHMED M. PATEL:

Will the Minister of AGRICUL-
IU“EAND IRRIGATION be pleased
to state:

(a) the State-wise allocation of
Central funds for rural link roads for
the year 1977-78;

(b) the amount utilised during that
period; and

(e) the details of progress achieved
particularly in Gujarat State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) A statement indi-
cating the central funds allocated to
State Govt., Union Territory Adminis-
tration for the construction of rural
link roads during 1977-T8 is enclosed.

(b) The information is awaited.

(¢) The information is still awaited
from most of the States/Union Ter-
ritories. In so far as State Govern-
ment of Gujarat is concerned, the in-
formation in respect of the implemen-
tation of the scheme during 1977-78 is
as follows: —

kms,
i) Length of completed
® upto the ;gf June, 1998 93

(i) Len[th oftmd!m which
work is in progress B3
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Soasmmpmnt
Db Consborion of Rare Vi Roes
e Sl Senije Ty
Roads for 1977-98,
No GE™ g
(Re.
lakhs)
1. Andhra Pradesh 120
2 Asam 65
3 Bihar 180
4 Guant 75
5. Haryana 33
6. Himachal Pradesh 38
7 Jammu & Kashmr 54
8 Kamataka 82
9 Kerala 49
10 Madhya Pradesh 180
11 Maharashtra 130
12 Manipur a8
13 Moeghalaya a8
14 DNagaland 38
15 Orusa 87
16 Punjab 49
17. Rajasthan 147
18 Siklam a3
19 Tamil Nadu 7
20, Tripura 5
ar. Uttar Pradesh 288
22, West Bengal 98
a3 Mmm&N|mm Is- .
24 Arunachal Pradesh “
g2y Chandigarh 5
#6. Dadra and Nagar Havel @
a2y, Delhi 10

28. Gos, Daman & Diu 10
#5. Lalshadweep @
30. Mizoram “
st Pondicherry 5

2,000

@Scheme not implemented dunng
1977-78

Upgrading Primary School, Choglamsar

2040, SHRIMATI PARVAT] DEVI:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state-

(a) whether Government propose to
upgrade primary school at Choglamsar,
to the Central School, and

(b) it so, the details thereof”

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI-
MATI RENUKA DEVI BARAKA-
TAKI)* (ay No, Sir

(b) Does not arise

qore ¥ dowe it sivde dromgt
¢ ey & fawrw iy fer
¥w & wgrrom

2041. *“hﬂl’fﬁq‘ ]
wfe o fowrk 7t g vy #
w4 f -

(%) e & yarme
dUTw W AR aRongl ¥ ey
F0W & farwre 4 forer ds & g frerft
EraAT A Wy, W1 gEw &
wx a% et wgraar sy gy g §
W forft sgraar frerdt ant § ote
arwi £x aw fow ;g |

(w) @ xxomgl 9< awy s
& fasre & foed vy frrior w1 Wy
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fd wd & war I wrgl & ™ AW [
% garen § war @9 frtor wral
¥ v aw g 1Y ¥ ware § ;WY

(m) wrae W ST & s
g weea garT ¥ fawrs ¥ fad agr o
aar W w14 a% QR G WA

i wie Ferwr st (s gedfier Ty
worwn) : (%) o ¥ dqaw
Ftnom songl acweE w1 fawa ¥
fg fuew d5 ¥ g 180 WTw W EY
o (FTeT 16,20 FAF To) W
wgTaar anF g & | udt aw wf
oy A g 4 ) fow dw W
wgaar 1981-82 A% VAN afareET
wafe & qrr g S wrar

(=) &< () ¥7 ¥ Hrers gie,
Ry aqr geqr A gO@ w1 A
n&v;sﬂw«rtq}twtfﬁq w4
ad 1978-79 & YT LT T AW )
Wy fiufo w14 7@ 1981-82 TF I
gasram

Cattle Improvement Plan for M.F.

2642, SHRI MADHAVRAO BCIN-
DIA: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) detalls of the Draft Plan for
1078—83 for cattle improvement with
special reference to Madhya Pradesh;

(b) whether the allocation for the
scheme for Madhya Pradesh is inade-
quate; and

(¢) if so, steps proposed to be taken
to increase the allocation for the same?

THE MINISTER FOR AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Draft Sixth Five Year Plan (1976—
88) for all the States including Medhya
Pradesh has not so far been finalised.

-AUGUSY 7, 19% Writhew  Anfweys’ St

o & wrfirw e

2043 stqwaw: ¥ gy ste
ferarr€ At oy TATR A gt w4 fr g

(%) war ofr #7 qF Mare WY
gfeq 2T &Y gwET 97 & TT TIE
wEi WY gert W wiEgw § ; W%

(w) ufe gt, &t g 2w & <A1 6
o FrwT et o g i e A
Fqeed wrrdd wie afz afY, A xAw
wr 1w !

wi site Fererf strrer ¥ e st
(i wry sters g ) ¢ () qF arane
# Ay w1 vy 15 7 g A gEaT H
aga gran & oy aw Sfva g N
swrAT & ordr 7 o ot & N &
g &1 @a §, FET ww ¥ g
ferere fx ® WY g XE NA
gffran = & frg fs qwr ot o
orr #Y faky ¥ w7y W it o
gfez & Wt dfigat ™ & g0 wiwa
e qul W W@, W osw F T W
ok g ¥ 1-3-78 ¥ 158 wfw
fret yfg wx @y i o1 )

(w) v el aq@i o
gfee ¥ v ) wlf 95
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 Gireulnry relating %0 wie of Hindl

2044, SHRI SUKHENDRA SINGH:
Will. the Minister of EDUCATION,
be pleased to state:

(a) the number and names of the
bodies under his Ministry to’ whom
circulars and orders relating to the
use of Hindl were issued by the Minis-
try of Home Affairs during this year;
and

(b) the number of circulars relating
to the use of Hindi received by his

Ministty during the same period from

the Home Ministry?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) A statement containing a
list of Seventeen institutions to whom
the cireulars and orders relating to
the use of Hindj issued by Ministry
of Home Affairs were sent in 1878 is
attached.

(b) 18.
Statement

1. Delhi Public Library,
Delhi,

2. Lalit Kala Akademi,
New Delhi.

3. Sangeet _Naiak Akademi,
New Delhi.

4. Sahityy Akademi,
New Delhi,

5. Nehru Memorial Museum & Lib-
rary, New Delhi.

8. Indian Museum,
Calcutta,

1. Victoria Memorial Hall,
Calcutta,

8. Salar Jung Museum Board,
Hyderabad.

9. Sehool of Buddhist Philosophy,
Lsh,

10, Gadhi Bmlm Bamiti,
. ‘Dethi. "
11. Kbuda mo:mmmmm—
rary, Patoa, - :

12. Rampur Raza ler_nry.
Rampur -

13. National School of Drama,
New Delhi. -

14. Institute of Higher Tibetan Stu-
dies, Varanasi.

15. Central Social Welfare Board,
New Delhi.

16. Institute for the Physically Handi-
capped, New Delhi.

17. National Institute of Public Co-
operation and Child Development
New Delhi.

Carving of extra plots in Shanti
Niketan by DDA

2046. SHRI GOVINDA MUNDA:
Will the Minister of WORKS
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether D.DLA. approved the
carving out of extra plots in Shanti
Niketan Colony of Government Ser-
vantg Cooperative House Building So-
ciety Limited, New Delhi;

(b) it so, their number and area;

(c) whether it has been suggested
to the D.D.A. that the income arising
out of sale of these plots should be
adjusted against the extrs premium
which the plot holders in this colony
are being now asked to pay;

(d) whether it is a fact that this
colony lacks in all amenities like club,
community centre and even environ-
mental necessities; and

(e) the justification for asking extra
préemium?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) No, Sir.

(b) and (c). Does not arise,
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(d) This colony had been

Production and Export of Sugar

2048. SHRI F. P. GAEKWAD: wWill
‘the Minister of AGRICULTURE AND
TRRIGATION be pleased to state,

(=) the total sugarcane production
for the last three years,

(b) the tetal production of sugar
during the last three years;

(c) the total quantity and value of
sugar exported during these
against its production year-wise,
ing a balance for domestic
tion; and

b

(d) the total earnings from export
of sugar during the last three years?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) to (d). The figures
of total sugarcane production, sugar
production, sugar exporty and do-
mestic consumption during the last
three sugar years (October—Septem-
ber) are ag under:—

(Lakh tonnes)

cane Sugar Sugar Domestic
Sugar year Production Production exports consumption
1974-73 442 9 47 97 9 24 34 57
1975-76 1406 o 49 64 LR Y g6 g1
1976-77 1540 2 48 43 3 12 37 53

2. 'The export of sugar has been
canalised through the State Trading
«Corpcration from 9th April, 1874, The
gale value of sugar exported and the

earnings therefrom are available on
financial year basis and are given be-
low for the last three financial years—

—

Financial year

. of sugar  Sale value Profit
@ (Ras. crores) [al,u-((i))

( tonnes) 5. crotes)
1975-76 1r-88 468-48 (+) 130 56
1976-77 5+ 8o 152 o1 (—) ay:-g0
1977-78 . 0-6g 1643 (=) a7

{Provisional)
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Appearing  Privately iIm  Univergity
Examination

2850 SHRI MOHINDER SINGH
SAYIANWALA Will the Ministar of
EDUCATION, SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether UGC has decided to set
up committee to consider the gquestion
of allowing students to appear private-
ly in Univermty examinations, and

(b) the number of universities und
also the number of students so involv-
ed for consmderation”
~

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER)* (a) and (b). The University
Grants Commission has appomnted a

Removal of Deltts frem DIE. Ares,
New Deld

2951. SHRI V. G. HANDE: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether huge mass of construc.
tion debris is lying and condition of
roads, lanes and by-lanes iy very um-
satisfactory in the newly constructed
Government Quarters 1n DIZ Area;

(b) whether Government have re
ceived any representation forwarded
by a member of Parhament regarding
the facilies and difficulties of Tyvpe 1
Quarters in K-Block, R K. Ashram
Marg, New Delhi, and

(e) what remedial steps Government
propose to take in this regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) No, Sir Roads and
by-lanes have been constructed with
water bound macadam New Delhi
Municipal Committee is currently lay-
ing services hike sewerage, water sup-
ply angd electriaaty This activity de-
mages the road surface, which will
be repaired and bitumen carpet pro-
vided after the work of New Delhi
Muncipal Committee around these
quarters is over. Building material
and construction debris 15 lying only
in the area where construction work
is still going on

(b) Yes, Sir

(¢) Remedial steps, where necessary,
are being taken.

National Agricultural Research Fuasd

2052 SHRI CHHITUBHAI GAMIT:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether there is any proposal
under Government's consideration to
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ulreh 5 ap#nam:inz mlurch
awork In agrl niversities; and

(b) it s, the details thereof?

THE MINISTER OF AGRICUL-
‘TTURE AND IRRIGATION (SHRI
SURJIT BINGH BARNALA): (n)

Yes, Bir.

(b) A Project entitled “National
Agricultural Research Project’ has
been prepared with the main objective
of strengthening the regional research
«<apabilities of agricultural universities
as an important means of finding
solutions tp location-specific problems.
‘The efforts under this project would
be concentrated on  foodgrains
(cereuls, pulses and oilseeds) in each
agro-ecological zone. Particular atten-
tion would be paid to foodgrains
grown under rainfed conditions and
mixed-farming  systems involving
<rop livestock and crop fish produc-
tion systems,

In furtherence of this objective,
regional stations would be developed/
strengthened in selected agro-climatic
zones and will be provided with re-
sources like stuff, equipment and in-
frastructure,

The total outlay involved in this
project during the Sixth Five Year
Plan (1978-79 to 1082-83) would be
Rs 4230 crores. The project is ex-
pected to receive assistance from In-
ternational Development Association
(IDA), an affiliate of the International
Bank for Deconsruction and Develop-
ment which hag recently appraised
this project. Negotiations for finalis-
ing the agreement are being currently
held with the IBRD. A sum of
Rs. 22.30 crores ($27 million) {s ex-
Pected to be received as eredit from
IDA for this project. The amount
Tequired for this project would be
oade available 1o ICAR through
annum] budgetary allocations.
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Demolition of Bhops in ,
e Sabe ok ot
2953, SHR] P. K. KODIYAN: Will

%uﬁnnn%wo AHDEDU?:

LITATION be plensed to state:

(a) whether it is a fact that the
stalls on either side of the Bahadur
Shah Zafar Marg, were demolished by
DDA without serving any prior notice;
and

(b) if so, the details and reasons
therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUFPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT(: (a); Yes, Bir.

(b) Delhi Devepoyment Authority
removed 10 Khokhas and 13 Rehri
Wallag which were obstructing pedes-
train trafic on Bahadur Shah Zafar
Marg. Thesg unauthorised structures
were of recent origin and notices in
this case were not served

Request from Kerala for Assisiance
for Irrigation Projects

2954. SHRI VAYALAR RAVI: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state;

(a) whether the Kerala Government
has requested for financial assistance
for the completion of Irrigation Pro-
Jects; and

(b) 1if so, which projects needed
assistance and the reaction of the Gov-
ernment?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) and
(b). A request has recently been re-
oeived from the Government of Kerala
for an additional financial assistance
of Rs. 6.5 crores during the current
financial year for expediting works on
seven irrigation projects in the State,
namely, Kallada, Kuttiadi Pachass,
Periyar Valley,
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There iy at present no proposal 4e.. »

§ive advance plan gasistance for irriga-
tion profects to the States during the
current financial year However, the
needs of the States are being examined
gnd if any advance Plan assistance is
uvilable for the purpose, the require-
mets of Korala would be kept in view

Setting up of Community Hall, Public
Library, Swimming Pool and Stadlum
In Delhi

2055 SHRI CHATURBHUJ Wwill
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABI-
LITATION be pleased to state

(a) whether it 15 a fact that
there 13 no means of entertainment
and recreation in Punjabi Bagh Ex-
tension Paschimpurn and its adjoining
areas,

(b) 1f so whether Government are
taking any steps in setting up Com-
munity Halls Public Library Swim
ming Pool and Stadium in these areas
and

(c) if not the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) No, Sir

(b) Does not arise

(c) Does not arise

Soil Testing Facility in States

2088 SHRI AHMED HUSAIN will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state-

(a) present position of Soil Testing
focility provided by the Centre and

Btateg and available in States, parti.
cularly in Assam and other parts of
North Eastern Region,

(b) amount of grants/asmstance
provided by the Centre to each State
and names of the Scheme during the
last three years ending 31st March,
1978 (year wise), and

(¢) present position of Mobile So1l
Testing facilities available in the coun.
try and proposed to be made available
in the State of Assam during the next
three years, and if so, the details of
Soil Testing facility available or to he
made available and fees charged 1t
any for the country and North Eas-
tern Region®

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a)
At present there are 230 static and
55 mobile spjl testing laboratories in
the country having an annual capacity
of analysing 41,20,500 soil samwples
Assam and other parts of North
Eagtern Region have 15 Soil Testing
Laboratories The BState-wise details
are given 1n fhe attached statemetit I

(b) The Government of India pro-
videg grant to the State Governments
‘for orgamsing traiming courses for
their soil testing staff under a Central
Sector Scheme This scheme was
approved for implementation during
1978-77 TUpto the 31st March, 1978,
totu] assistance provided to each State
Government is given in the attached
statement II

(c) Presently, there are 55 Mobile
Soil Testing Laboratories ncluding
three 1n Assam The question of
strengthening these facilitles 1n the
Bixth Plan is under consideration of
the Government In regard to charge
of fee for soil testing, the Government
of India Ras not jssued any instructions
to the Stute Governments
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m‘mﬂw“ﬂsm fdfnﬁ“&m%lﬁwﬂubdm-{ﬂdr
Capacity to

8. No. Name of State Number of 80il Testing m
Labe. per annum

Static Nobile Total

1. Delhi . . v ‘ ; ) 1 . 1 4,000
2. Himachal Pradesh . . 8 1 9 65,000
3. Jammu & Kashmir . 5 1 5 58,000
4. Haryana . . 27 1 28 3,06,000
5. Punjab . ; . . . 13 2 15 1,80,000
6. Utiar Pradesh 40 13 51 6,535,100
7. Andhra Pradesh . . . 23 2 25 2,18,000
8. Karnataka . . 24 4 28 5,06,000
9. Kerala 6 ] ] 1,44,000
10. Pondicherry . : 1 1 2 21,500
11. Tamil Nadu . . 16 2 18 735, 000
12 Assam . . 4 3 7 95,000
13 Nagaland : 8 = 1 ! 10,000
14 Miazoram . . . B 1 1 10,000
15. Meghalaya . . N 1 i 8,000
16 Manipur . 1 1 2 15,000
17 Arunachal Pradesh . 11 1 1,000
18 Tripura . ! . T 1 2 18,000
19 Orisa . 5 . 5 2 7 * 1,00,000
20 Bihar . . i6 4 20 2,67,000
a1, West Bengal 8 3 1 87,000
22 Andaman Nicobar . . . 1 . 1 7,200
23. Gujarat . . 1" 2 13 2,47,000
24 Madhya Pradesh . 12 2 14 1,47,500
28 Maharashira . . 10 4 14 1,359,800
26 Rajasthan . . . . 4 1 [} 80,000
27 Goa . . 1 1 e 10,000
Torar 239 55 o4 41,080,500
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Statement II
Funds sanctioned to the Stais Governmenis for conduciing shori iraxming courses in sorlteshng

Money approved Monty
Name of the State
1975-96  1976-77 1977-78
1 Kamnataka Ml 4,000 5,768
2 Kenla Nil 4,000 8,000
3 Himachal Pradesh Nl 4,000 6,800
4 Uttar Pradesh Nil 12 000 12,000
5 GCuarat Nil B,0000 7,808
& Rajasthan Nil 4,000 8,000
7 Orisma . . .« . Nil 4 o0 9,642
8 Taml Nadu . . . . . . Nil 12,000 12,000
8 Madhya Pradesh Nil 8,000 12,000
10 Maharashtra Nil 9541
11 Wrst Bengal Nil 9,932
12  Haryana Nal B ove
13 Andhra Pradesh Mal 1 #4000
14 Asam Nl [ 8,000"

TozAL

[ 1,071,491

*Funds aj proved by Govemnment of India for conducting courses in Assam The Officer

from Nagaland Arinachal Pradech

M oram Manpur Tn

and Meghalaya were also to

be mnvited 1n this tramning  Hewever, the State Goverrmer t Fas intimated tl at nc expenditure

has been incurred as no trammg was conducted

Aflistion of College to North-East
Hill University

29587 SHRI BAKIN PERTIN® Will

the Minister of EDUCATION, SOCIAL

WELFARE AND CULTURE be pleased
to state- ~

(a) whether 1t 1s a fact that the
gtudents of Arunachal Pradesh
through their duly elected representa
tives had been urging the authorities
to facilitaie affihation of the only col-
lege in Arunachal Pradesh, namely,
Jawshar Lal Nehru College at Pasi-
ghat, with North East Hill University
at Shillong,

2147 L83

(b) the reasons for not getting the
college affiliated with North-East Hill
University, and

(¢) whether the Government have
any plans to set up a University »
Arunachal Pradesh?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER) (a) and (b) According to the
information received from the Gov-
ernment of Arunachal Pradesh, there
were Tepresentations from students
of the Jawhar Lal Nehru College with
North-Eastern Hill University for the
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reason that the Gauhati University, To
which the college is presently affiliat-
ed, proposed to discontinue English
as medium of instruction. Az the
Gauhati  University  subsequently
decided to retain English as medium
of instruction for next 10 years and
the Government of Arunachal Pradesh
as well ag the Pradesh Council consi-
dered the continued affiliation of the
college with the Gauhati University
as administratively convenient, the
affiliation of the college with the
North-Eastern Hill University was not
sought. .-

(¢) The Government of Arunachal
Pradesh have a proposal unfler con-
sideration tp establish a university
in Arunacha] Pradesh.

Vacancies of Draftsmen Grade IIT in
CP.W.D.

2866. SHRI T. S. NEGI: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) whether approximately 200
vacancies of D/Man Grade III in
CP.W.D. have occurred due to opeh~
ing of new offices and promotions ete:

(b) if so, how many vacancies have
been fllled up so far ang what is the
policy to fill up the remaining posts;

(c) whether it ig also a fact that
department has withdrawn the post
of D/Man Grade III (Civl] ang Elect.)
from Sub-Division; and

(d) if so, what are the reasons
1herefor?

THE MINISTER OF WORKS AND
HOUSING AND SUFPLY AND RE-
HARILITATION (SHR31 SIKANDAR
BAKHT): (a) Yes, Sir.

(b) 30 posts have been filled up
in the pew units, Further action is
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where ban is not attracted. In case
of vacanciegs in the existing wunits,
there is a ban on fllling up the poste.
On account of thig ban, it has not been
possible to flll up these posts.

(e) No, Sir.
(d) Does not garise.

Development of Fish Port at Kazarvell,
Maharashira

2059, SHRI BAPUSAHED PAR-
ULEKAR: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleased to state:

(a) whether the Maharashtra Gov-
ernment has submitted a scheme and
an estimate of Rs. 1,40,470 to the Cen-
tral Government for development of
fish port at Kasarveli in Ratnagiri
Taluka in Maharashtra and so far no
action hag been taken on the same; and

(b) what Government propose to do
ia the matter?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
A proposal was received from the
Government of Maharashtra in July.
1978 for providing (a) Drying plat-
forms (1 & 2), (b) Ramp, (c) Bheds
(2 Nos.) and (b) Urinal block (3
Nos.) at a total cost of Rs. 1,40470.
Out of the five items of work proposed
in the estimate, only two jtems, vie,
Ramp and Shed were admissible for
Central assistance in accordance with
the aproved pattern of Central assis-
tance for the Fifth Five Year Plan,
communicated to all the State Govern-
ments in February, 1976. Bince the
cost of the two eligible itemg was only
Rs, 12353, it way felt that the Cenfral
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Lang in the Outey Periphery of
Subbash Nagar, New Delhi

2080 SHR] RAM VIRAS PASWAN
Will the Mimster of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state

(a) whether it is a fact that there
is a piece of land ;n the outer peri-
phery of DDA (MIG) Flats near
Subhash Nagar crossing which 13 ot
looked after either by the awvil or
horticulture department of DDA

(b) whether it 18 also a fact that
it has become a dumping ground for
debris and thus a breeding ground
for mosquitoes and flies, and

(c) 1t so the action Government
propose to take m the matter and 1m-
prove the mtuation?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (ay to (¢) The nforma-
tion ;s being collected and will be
laid on the Table of the Sabha

Vocational Education Courses
H 5 Schools, Delhi

2081 SHR] MAH] LAL Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas
ed to state

(a) total number and names of
Higher Secondary Schools and Plus
two stage schools in Delh separately,

(b) the number and names of those
schools, out of them, which have intro-
duced vocational educational courses
with nameg thereof in each school,

(c) whether it 1s a fact that some
of the Higher Secondary schools like
A R BSanatan Dharam Higher Secon.
dary School and Bansal Higher Secon-
dary Bchool etc situated in the Harijan
and ecoriomucally backward areas aud
rehabilitation colonles have not intro-
duted vocational courses like typing

and short hand and instead have in~
troduced much costly courses such a»
photography and fine arts which the
poor and Harijan people cannot afford
to take, and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHHI-
MAT!I RENUKA DEVI BARAKA-
TAKI) (a) to (d) The mfor-
mation 1s bemg collected from Delhi
Admunistration and will be placed on
the Table of the House ms soon as
possible,

Irrigatian Projects in West Bengal and
North Eastern Region States

2962 SHRI SACHINDRALAL
SINGHA Wil the Mmuster of
AGRICULTURE AND TRRIGATION
be pleased to state,

(a) the irmgation projects completed
and continuing :n West Bengal and
North Eastern Region States, State-
wise and the area of land benefited or
gong to be benefited, State-wise,

(b) whether 1L 15 a fact that the
cultivable land wunder irrigation n
these States 15 much less than the
average 1n the country,

(¢) if go details of the steps taken
by the State Governments and the
Centre respectively in this regerd,
up-to date, State wise and

(d) the result achieved State-wise?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA), (a) A
statement 1s enclosed

(b) Percentage of irmigation poten-
tial created to the end of 1977-78 to
gross eropped area 18 less than the al}
India ®verage in all these States ex-
cept West Bengal

(¢) and (d) During the Mid-Term
Plan 1978—83, various steps taken for
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accelerating the pace of development
of irrigation are as under:—

(i) Higher outlays for early com-
pletion of mujor/medium and minor
irrigation sector;

(ii) Taking up of new scNemes
under the major/medlum on-going
schemes;

(lil) Maximum priority in the
allocation of funds within the State
Governments® resources, mobillsing
institutional investment from banks
with the support of the ARDC and
the World Bank to the maximum
extent possible;

(iv) Systematic renovatiop und
modernisation of existing Prigation
systems;

(v) Conjuctive use of surface and
ground watérs and accelerated

AUGUST 7, 1978
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irrigation development in drought
areas; and

(vi) Setting ug of Commund Aree
Development Authorities and Moni-
toring Organisations.

Special emphasig iy being paid on
implementation of irrigation projects
in the drought prone, tribal and back-
ward areas und funds would be
earmarked separately for thesg areas
both for investigafion and execution
of the projects,

Survey and investigation, work will
be stepped up, es in the North
Eustern Region the next few
years go that projects are formulated
for implementation immediately. These
investigations would also help the
States to put ground water exploita-
tion on a more systematic and rational
basis.

Statement

Major and Medium Irngatien Scl emes

Miner Irngatin

States
Number Ultimate Numberof Ulumate NetTotal Tagetfir
of continnng benefits  Irrigation addibenal
complet- (in schemes (in potential  irrigation
ed thousand created potentisl to
Schemes  ha.) g4 &} ha.) uplos . mﬂd
& - m
uepr ; ( : 3915-1;3
- (grom)79
Tentative)
West Bengal 3 13'27 20 1481° 73 1300 150
Amam . . 3 89'40 13 25184 350 39
Manipur * . . Nil . 5 6000 20 22
Meghalaya Nil . Nil 12 [3
Nagaland Nil o Nit 35 6
Tripura Nil - Nil 32 3
Arunachal Pradesh® Nil F . Nil [ Unicn !fl-r.iiuitl era
Mizoram® . Nil Nil . 85 10
®Union Territories. ##The fi for Aruns-
chal th and Miso~

ram are in¢luded in the
Uulon Territories.
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Food for Work Scheme in Andaman
and Nicobar Islands

2063. SHR] MANORANJAN BHAK-
TA: Will the Minister 6f AGRICUL-
TURE AND-IRRIGATION be pl&hset
to gtate:

(a) whether Government received
demand for taking up schemes under
Food for work scheme in the Union
Territory of Andaman and Nicobar
Islands; and

(b) whether the Government feel it
necessary to start food for work for
gainful employment and rural deve-
lopment in the Union Territory of
Andaman and Nicobar Islands?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) No, Sir.

(b) Yes. Although the Union Terri-
tory Administration had shown its
inability to implement the Food for
Work Programme, the Union Terri-
tory Administration is being persuad-
ed to take advantage of the scheme to
generate additional employment oppor-
tunities and create qurable community
assets,

Land for Educational, Religious and
Social Institutions

2064. SHR] SHANKERSINHJI
VAGHELA:

SHRI FAQUIR ALI ANSARI:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that land
had been allotted in Delhi/New Delhi
to some educational, religious and
soclal organisations for construction
of bulldings in 1976-77 and 1877-78;
and

(b) the details thereof and the
criteria adopted for such allotment?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND Rb-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) The details of allotment are
furnished in the Statement attached.

The criteria is:

(i) It should be g organization
registered under the Societies Re-
gistration Act, 1860.

(ii) It should be of a non-profit
making character.

(iii) Its case should have been
sponsored by the concerned Minis-
try or the Department concerned of
Delhi Administration; and

(iv) Financial position of the
society should be sound.

Statement

List of Educational Religious and
Social Ingtitutions/Organisations to
whom land has been allotteq during
the year 1978-77 and 1977-78.

SL Name of the Institutions/
No. Organisations

1. Indian Mountuaineering Founda-
tion.

2. Central Social Welfare Board.
3. Bharti Vidye Bhawan.

4 K. G. Junior School, Moti
Bagh-II.
5. Delhi Distt. Cricket Association.

6. Parent-Teachers Association,
S-III, R. K. Puram, New Delhi,

7. National Association for Blinds.
8. Delhi Public School, R. K, Puram,

9. National Academy of Medical
Sciences.

10. Convent Jesus and Marry School,

11. Secy. Children Education Trust -
of India.
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&.No. Name of the Institutions/
Organisations

12 Secy. Bhartiva Adamjati Sevak
Sangh.

18. Delhi Library Board.

14, Kendniye Vidyalaya.

15. Dr. Zakir Hussain Trust.

18. South Delhi Educationa] Soclety.
17. Andhra Education Society.

18, Vedic Cultural Centre.

19. South Delhi Welfare Association,

20, Indo German Social Service
Society.

91. Institute of Company Secre-
taries.

22 Centre for Policy Research.
23. Rashib Jain Sabha.
24, Juin Trust, Lawrence Road.

25. Asthma and Bronchistic Hospi-
tal between Gautam Nagar and Ring
Road. iy

28, War Widow Association.

27. New Green Field Edu. Society.

28. Modern Publie School Edu.
Society.

20, Tagore
Society.

30. gyan Mandir Education Society.
31. Counci] of Chilq Welfare.

32. Hill Grove Edu. Society.

33. Skin Institute.

34, Bhartiya Gramin Sangh.

35 Suraj Mal Memorial Edu.
Society.

36. Raj Rajeshwari Devi Temple.
87. Blue Bell Edu. Society.
38. National Book Trust of India,

International School

SL Name of the Institutions/
No. Organisations

39, P. C. Rajaratnam Institute,

40. Indian Federation of United
National Association.

41. Gurdwara Pishori.

42. Cambridge Foundation Educa-
tion.

43. shri Guru Singh Sabha.
44, New Era Education Society.
45 Arya Samaj Vivek Vihar.
46. Aggarwal Welfare Society.

47. S. S, Mota Singh (Nila) Chari-
table Trust.

48 Shri Guru Singh Sabha,

49. Shri Sanatan Dharama Sabha.
50. Arya Sama), Pankha Road.

51 Janakpurl Res. Dharmic Sangh.

52. Gurudwara Shn Guru Singh
Sabha, Krishna Nagar.

53. Arya Samaj, Lawrence Road.
54. Adarsh Dharmarth Trust.
55 Sri Sanatan Dharam Sabha.

56. Ashok Vihar II, Panchayati
Dharmarth Trust.

57. Sant Nirenkarj Mandal

58. Shri Guru Singh Sabha, Central
Zone.

59, Sri Guru Singh Sabha, ‘A’ Block.
80. Sri Sanatan Dharma Sabha.
61. Oberoi Education Society.

62. Guru Nanak Darbar Satsang:
Sabha,

68, Federation of Indian Publishers..
64 Shri Senatan Dharma Sabba.
65. Delhi Franshilian Boclety.
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St, Name of the Institutions/
No, Organisations

6. St Marks Christian Edu
Soclety

67 Shri Guru Singh Babha Ashok
Vihar

68 Radha Swam: Batsang Sabha
80 Kunda-Kund Bharti,

70 Arvachin Siksha Samut,

71 8 Ram Mandir Samit

72 Archbishop Angelo Fernandes
(Dellu Catholic Archidocese)

78. Archbishop Angelo Fernandes
(Delhu Catholic Archidocese)

74 Aggarwa] Dharmshala Charita-
ble Trust, Basti Regar, Karo]l Bagh,
New Della

75 Archan Welfare Society

78 Arya Sama) Vasant Vihar

77 Arya Sama; Vasant Vihar

78 Guru Nanak Satsang Sabha

70 Panchshila Coop House Build-
ing society.

80 Gwranwala Coop House Build-
ing Society

Aliotment of Land for Schools in
DLZ. Area, New Delhl

2085 SHRI DALPAT SINGH
PARASTE Will the Minuster of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to giate*

(a) the names of schools (private
and recognised) which were earlier
allotied land in D.IZ Ares, New Delhi
and have so far not been given pesses-
sion thereof;

(b) the particulars of land so alloited
and why the possession of land was
not given to them; and

(Private recognised Schools).

(b) Jaun Happy School and R.M.
Arya Girls School were allotted 1363
acres and 1249 acres of lang respec-
tively, 1n Edward Square The mtes
were affected by the re-alignment of
Peshwa Road Hence possession could
not be given

(c) A gmite measuring about 215
ucreg 1n the area between Lawrence
Square and Havlock Square 18 pro-
posed for Jain Happy School A large
number of built-up structures exist on
the mite The allotment of the site
depends on vacation of these gtruc-
tures As vacation takes time, it 1=
difficult to indicate the time by which
the new site will be allotted and pos-
session given

Allotment of Jand to RM Arya
Girls School was cancelled in July,
1976 The School has not applied for
allotment of another site

Qustees from Turkmam Gate, Delhi

2966 SHRI PRADYUMNA BAL-
Wil] the Mimister of WORKS AND
HOUSING AND SUPPLY AND
:.xaammnon be pleased to

la) the number of oustees of
Turkman Gate Area, Delli who have
been allowed to occupy Government
Quarters located at Thompson Rouad,
New Delhi,

(b) the reasons for which non-en-
titled persons have been allowed to
occupy Government quarters after de-
m‘ﬂu entitled government servants;
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{e) the palicy of the Government in
this regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c). Government
decided to place certain Government
quarters ;n Minto Road area at the
disposal of Delhi Development Autho-
rity to rehabilitate Turkman Gate
evictees on temporary basis. Most of
these quarterg gre intended for demo-
lition in connection with the re-
development of the Minto Road area.
84 houses in Minto Road area have
been placed at the disposal of the
Delhi Development Authority, 189
familiezs have been provided accom-
medation 1n these houses.

Manufacture of Casein

2967. SHRI SHIV SAMPATI RAM-"
Wil] the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

«) whether Bombay Casein Manu-
lacturing Company is the sole manu-
facturers of casein in the couniry,

(b) the total quantity of casein being
manufactured by M/s. Bombay Casein
Manufacturing Company, Bombay;

(c) the cost of production of casein
and the rates at which the casein s
sold by them;

(d) whether in view of shoricge of
milk in the country, Government
would congider to impose some restric-
tiong on the production of casein by
this irm; and

(e) if so, the particulars thereof?

THE MINISTER FOR AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
No Sir.

(b) and (¢). The Company is not
borne en the books of the Govern-
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ment and the Government i3 not
aware of its activities.

(d) and (¢). No Sir; case in is
usually produced from sour milk

aeeTey eurE <t v W En

2968 WY W TWm wWied: W
firmfior it wmarw v gfer wire et
Wl ag warw wY w0 wor ff -

(%) =& 1977-78 % v frwsly
T 7f faeat # arfe oF, O A
% fra® wrET F3 wrere wiv foeslt
guver & wiarfedi wY, ey,
wafex fod w3 qar 57 wfarfeai
frgfer ot fefear e §

(w) =& 1977-78 & 7 g
fead wmdt wrdfer fed a7 Wi
wegw A o1 % firw formr wrarfia & st e
Y ardr ek § WX fagae, 1978, a%
frw wafy & wtofedt # dy orx
® d@wrr & ; o

(w) waragaad v fasl s
* wtwfa! o1 ff ¥aflw aomre &
e qu # var war § ooy dowy
wratoy i fawelt wwTER g7 A R
vt ¥t W wfiewre % agy forar @
W faweft g & siafeat € 4t
q% ¥ ¥ grafex fed o R F i
afy gf, aF Ta¥ war wror § i wont
@ aaw ¥ war srdwmfr we @Y g ?

firnfor Wt orew W g wite
growter stofy (ot fewnre wey) @ (W)
Wt (w). g% yaedy, 1977 & 31
wert, 1978 a% ¥ woerdr wd-
wifiaf e firsdt sures & wdwrfeat
wr fufw Zredt % srrew quw & ot
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wwrd¢ wrafen fedt nd §, (@ AW
t-

erge wratza fed wwar A ol s
73 wazdl aw v @ ai g

& qen

I 1866 18-12-62
1T 1155 25-1-57
III 1457 17-10-55
IV 12 16-8-54
Vv 552 5~11-68
VI 85 5-11-69
ViI 81 11-8=73
Vil a1 12-8~7%
gres 198 TERRL 17-1-69

fargdz  1-9-65
xE 6797

zrea I, 11w III & forq sader
& at v * v afeafai &
frgfer ¥ arrat w1 afew wT 0
wg war wAw Ay @ s feawy, 1978
ww waar & ¥ a e g8 w7 fag
A1 WY wHTEAT 0

(w) feedy waTew & ek wrd
X Fegradt wert 7 g 3@ & wol-
wfieqt & quar ¥ geer Raga w7 )
wfag,- fewd mew & 3¢ §9 -
wifeqt vy, fomr & waieg araar &
W & wrere fern & wmm gw ¥
wrw fed ord €

Appiicationg recelveg for Exempiiems
under the Urban Land (Ceiling and
Reguiation) Act, 1976

2069 SHR! PIUS TIRKEY Will
the Munister of WORKS AND HOUS-
ING AND SUFPLY AND REHABI-
LITATION be pleased to state,

{a) the total number of applica-
tions received by the Competent
Authority of Delhi Admimstration for
grant of exemptions under the Urban
Land (Ceiing and Regulation) Act,
1976, 1n pespect of plots of land/resi-
dential houses overlapping the celing
lIimit presecribed under the Act,

(b) how many of them have been
disposed of so far, and

(c) reasons for delay in their dis-
posal and what steps Government has
taken to ensure their speedy disposal?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKHT) (a) 4719

(b) 1307

(c) Generally, the reasons are—

(1) in some cases the documents
have not been filed by the
applicants

(1) applicant does not hold valid
titls to the land.

Out of the remaimng 3412 applica-
tions, 2463 are being processed The
Delhi Admunmstration has been n-
structed to clear all the pending
applications expeditiously

Development of Triloky Purl by D D.A.

2970 SHRI G. S REDDI: Will the
Minuster of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) the progress made by the D.D.A,
for (i) the development of the vacant
area of Trilcky Colony

(Bapu Park) and (i) the utilistipn
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of the sald area for community facili-
ties, and if no progress is made the
reasons therefor;

(b) the approximate time by which
the development work is likely to be
completed;

(c) when the DDA. is likely to
attempt further development of the
residential released area of the said
colony;

(d) whether the DD.A, would con-
sider the house building plans from
the individual plot/house owners of
the released area in the present con-
dition of the partially developed co-
lony especially in the interest of re-
gulating the construction alterations
of houses according to the bye-laws;
and

(e) when it is likely to hand over
the area to the Municipal Corporation
of Delhi for maintenance of the pre-
sent civic amenities available in the
colony?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The Delhi Develop-
ment Authority have reported that as
the details of development of Triloky
Colony have not yet been finalised,
No progress hag been made for deve-
lopment/utilisation of the area.

(b) and (c). It is not possible to
indicate a time limit.

(d) No, Sir.

(e) Ag against parts (b) and (c)
above.

Application for House Building Advan-
ces Pending in Educstion Directorate,
Delhi

2071, SHRI RAMANAND TIWARY:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether concerned Depart-
ments of Delhi Administration have

AUGUST 7, 1078
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been delegated powers to sanction
House Building Advances to the sm-
ployees werking under them;

(b) if so, total number of applica-
tions pending in the Directorate eof
Education, Delhi Administration, Delhi
at the end of last fimencial year de.
as on 31st March, 1978 and the total
number of applications for HBA.
pending in Directorate of Education
as on 3lst July, 1878;

(¢) the date of the longest pend-
ing application;

(d) the steps taken or proposed to
be taken to clear the pending cases,
especially those applications which
are pending for more than six
months;

(e) the time likely to be taken to
clear all the cases which were pend-
ing at the end of the year 1977-78;
and

(f) the reasons for not clearing all
the applications?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCTIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) Yes, Sir. .

(b) In Delhi Administration the
powers to the Head of the Depart-
ment had been delegated for the sanc-
tion of House Building Advance only
in June, 1978. As such no case was
pending on 31st March, 1878 in the
Education Department. As on 3lst
July, 1878 262 cases are pending Io
the Education Directorate. )

(c) 1st June 1877.

(d) A separate Cell under one Ac-
counts Officer hag been set up 0 deal
with these cases.

(e) Three months subject to the
availability of funds.

(f) The work for the grant of
House Building Advance was previe
ously centraliseq with the Assittant
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Housing Commissioner (Lemns) under
the Becretary (Local Self-Govern-
ment) Delhi Administration.

In June 1978 this was decentralised
and entrusteq to Departmental Heads.
The applications flled with the Assis-
tant Housing Commussioner (Loans)
were thereafter transferred to the
Departmental Heads including Direc~
tor of Education.

Delhi Rent Control Aet

2072 SHRI KACHARULAL HEM-
RAJ JAIN: Will the Mnster of
WORKS AND HOUSING AND SUP-
PLY AND REHABILITATION be
pleased to state:

(a) whether the question of amend-
ing the Delh: Rent Control Act com-
prehensively has been engaging the
attention of the Government;

(b) 1f so, the particulars thereof;
and

(¢) when a comprehensive amend-
ment bill is likely to be brought be-
fore Parliament In this regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPLLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir

(b) Some proposals are under con-
sideration to make the Delm Rent
Contro] Act, 1958, more effective.

(c) As and when the Bill is
finalised, it will be brought before
the Parliament.

Complaints aguinst the maintenance of
Grand Hotel, Simia

2073 SHRr VIJAYKUMAR N.
PATIL: Will the Minister of WORKS
AND HOUBING AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) whether the number of com-
plaints regarding the bad maintenance
of the Grand Hotel gt Simla Is on the
Increase; and

(b) if so, what steps Government
propose 10 take against the irresponsi-
ble officers in-charge of the hotel?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRL SIKANDAR
BAKHT): (a) No, Sir. As and when
any complaint js received, the Assis
tant Estate Manager, in-charge of the
Grand Hotel, looks into it and taker
remedia] measures.

(b) The question does not arise.

‘Bangiadesh Breaks off talks on
Gangn Waters

2974 SHRI VASANT SATHE,K Will
the Mimster of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to the news
report appearing 1n the Twmes of
India dated 12-7-78 under the caption
“Bangladesh Breaks off talks on
Ganga Waters”;

(b) if so, what is the reaction of
the Government to the various ob-
servations made therein;

(c) details regarding facts of the
matter; angd

(d) further action proposed in the
matter?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) to (d). On the same day (12th
July, 1978) the official spokesman of
the Ministry of External Affairs
deniedg that the Indo-Bangladesh
talks had broken off s reported by
a section of the press.

At the fifteenth meeting of the
Joint Rivers Commission, which con-
cluded on 11th July, 1978, a prelimin-
ary review was made and clarifica-
tiohs sought on each other’s proposals
for augmentation of the Ganga flows.
The Commission decided to hold its
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next meeting in Dacea in September
at a date mutually convenient to
both, when the discussions on the
Indian and Bangladesh proposals will
be continued.

Terminations of Services In N.B.C.C.
Ltd., New Delhi

2075, DR. SARADISH ROY: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

. (a) whether Government are aware

that National Building Construc-
tion Corporation Ltd., New Delhi had
called interview in a circular No,
Estt./11/77 dated 3rq February, 1977
which was mainly meant for depart-
mental candidates in which according
to rules age is relaxable upto 28
years;

(b it so, why the authorities of
N.B.C.C. terminated the services of
a number of temporary departmental
employees with the plea that their
ages are over 25 years; and

(¢) whether Government are also
aware of the fact that some of them
who were regularised had crossed 50
Years of age?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Circular dated 8rd
February 1977 issued by the Corpora-
tion related to the recruitment for 5
posts of Office Asgistant Grade I1I,
out of which 1 post each was reserved
for Scheduled Caste, Scheduled Tribe
and Ex-Serviceman. Besides this
circular which was meant for depart-
mental candidates, a requisition was
also placed on the Employment Ex-
change and Ex-Servicemen Cel] for
the said posts, since the intention was
to consider both direct and depart-
mental candidates. The normal age
limit viz. 25 years was relaxable up

10 85 years in case of departmental
candidates,
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(b) Termination of temporary em-
ployees was entirely g different mat-
ter. The services of certain Tem-
porary Works Establishment em-
ployees from different unity were
dispensed with because of reductiem
of work and as per terms and condi-
tions of their appointment and not
because they were over 25 years of
age.

{c) The Circular No, Estt/1.1/77
dated 8rd February, 1877 did not in-
volve any question of regularisatisn
of temporary employees as it was
meant for fresh recruitment, No can-
didate who was over 25 years of age
on a specified date was included in
the select panel.

Withdrawal of Text Book “Ancient
Indis” from Syllabus of Central
Schools

2976 PROF. P. G. MAVALANKAR:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that the
text book “Ancient India” by Dr. R,
S, Sharma has been withdrawn from
the syllabus of Central Schools under
political pressure;

(b) if so, who decided upon such
withdrawal and why;

(c) whether any other books ure
s0 withdrawn: and

(d) what are the books which are
replaced and on what grounds and
with what criteria?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) to (d). A statement
is laid on the Table of the House.
[Placed in Library, See No, LT-
2502/78].
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Admission in Kendrlys Vidyalayas

2071. DR. VASANT KUMAR PAN-
DIT: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether it is a fact thet Ken-
driya Vidyalayas are primarily meant
te provide uninterrupted education to
the children of tranxferable Govern-
ment employees including the ehildren
of Para Military personnel;

{b) whether it is a fact that Ken-
driya Vidyalaya Sansthan has formu-
lated certain guidelines and priorities
in the matter of admissions;

(c) whether it is a fact that in
many of the Kandriya Vidyalaya
Sansthan students not belonging to
the above category have been given
admissions at the cost of admissible
children of the Government servanta
‘and the Para Military personnel; and

(d) whelher Government propose
to carry on the survey on the wrong
admissions given and issue instruc-
tions to correct the procedure?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) Yes, Sir.

(b) Yes, Sir. The guidelines and
the order of priorities for admission
are given below:—

(i) Children of trensferable Cen-
tral Government employees includ-

ing defence and para-military per-
sonnel.

(i) Children of gfficers of the
all-India  services, autonomous
bodies/projects and public under-
takings, corporations etc. (fully
financed by the Government of
Indla) whose services may be
transferable.

(ill) Children of non-transferable
Central Government employees; and

(iv) Other floating population
which jncludes civilian population

dwou.:!;olnin‘thnpmmofm
studjes ted in the Kendriya
Vidyalayas,

(¢) The admissions in Kendriya
Vidyalayas are made strictly in the
order of priorities mentioned above.
During the lust several years admis-
sions have been made to Class-I, par-
ticularly in the schoolg of Delhi from
first category only. In Delhi and
severa] other stations only such chil-
dren could be admitted this year
whoge parents have had at least 3
transfers during the last seven years
except in case of Scheduled Caste
candidates who were admitted even
if their parents had only one transfer
during the last seven years. In case
of Scheduled Tribe candidates even
thoge children were admitted whose
parents had no transfers. These excep-
tions had to be made in case of SC./
S.T. candidateg to fll] their respective
quota of 15 per cent and 7} per cent
of the reserved seats.

(d) The question does not anse in
view of what has been gtated above.

Fereign Scholarship tp Students
belonging to SC and ST

2978, SHR; D. AMAT: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be
pleased to state the number of per-
song belonging to Scheduled Tribes
and Scheduleq Castes given scholar-
ship and sent abroad for higher study
during the current year?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUN-
DER): Under the National Overseas
Scholarships to Scheduled Castes,
Scheduled Tribes etc. Students,
operated by the Ministry of Home
Affairs, three students belonging to
Scheduled Castes and Scheduled
Tribes were sent ubroad for higher
study during the current year. Under
this Ministry’s Schemes of Scholar-
ships and Fellowships, offered by
Foreign Governments, four students
belonging to Scheduled Castes and
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Scheduled Tribes have been noml-
nated during the current year for
consideration by foreign Govern-
ments, but their final

the donor countries iz still awaited,
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Import of Trawlers

2082 SHRI JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state;

(a) whether, gs reported in Eco-
nomic Times, New Delhi dated 4th
May, 1978 a powerful trawler lobby
had gone up to Delhi and the major
mari-time centres following the Gov-
ernment's decision to go in for im-
ports of deep sea fishing vessels;

(b) whether it has been alleged that
Private Parties have entered into =
secret understanding with the agents
of some of the foreign companies to
utilise the loan for import of trawlers
with advantages to themselves; and

(c) it so, the facts thereof and
Government's reactjon thereto?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c). The Government ure not aware
of any trawler lobby or of any under-
standing between the private parties,
who have been authorised to fmport
Trawlers, and the agents of the con-
cerned for€lgn shipyur@is.
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Movg. ip avald Gigt of Rice

2083. SHRI S, R, REDDY;
SHRI K. MALLANNA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to

(a) whether the Union Government
have conveneg any Conference of re-
presentatives of all the States to work
out & plan of action to averd glut of
rice in some pockets and shortage and
consequent high prices in others;

(b) whether it is also a fact that
some of the rice producing  States
like Andhra Pradesh and Karnataka
had been complaining about rice glut
and lack of storage space while iIn
northern States the price of rice is
shooting up; and

(c) if so, the decision taken by
Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH) (a) No, Sir

(b) ang (¢) No such complaint has
been received from the States of
Andhra Pradesh and Karnataka, Ade-
quate storage capacity iz available in
both the Stutes for storing the pro-
cured grain. In the Northern States,
by and large, the prices of only fine
and super-fine rice have been ghow-
ng a rising trend, It is not Govern-
ment's policy to bring down the prices
of these varieties of rice because 2
consumer who chooses to purchase
these varieties of rice must pe pre-
pared to pay the open market price
dictated by laws of demund and
supply. Movement of rice and paddy
18 now free throughout the country
and Government expect that laws of
demand and supply would even out
any significant gaps in the prices and
availability of ‘rice in different parts
of the country,

Stock Position, of Sugar

2984. BHRI DAJIBA DESAI: will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether it 18 a fact that the
stocks of sugar are larger, if so, the
stock position of Sugar;

(B) 1f so, what is the proposal te
sell the sugar at home and in foreign
markets; and

(¢) whether there 1s proposal to
give subsidy to Sugar Mills?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) The stocks of
sugar with the factories, as on 22nd,
July during the current season 1977-T8,
are estimated at 43 13 lakh tonnes as
against 2270 lakh tonnes on the same
date in 1976-77.

(b) The internal consumption of
sugar 1n 1877-T8 geason is estimated at
about 455 lakh tonnes as agamnst 37.5
lakh tonneg in 1978-77. It hasz also
been decided to export 8 5 lakh tonnes
of sugar, which 15 India's quota in
effect under the International Sugar
Agreement, during the calendar year
1978,

(c) The surplug availabiity of
sugar and the holding gost thereof,
along with other relevant considera-
tions, will] be kept in view while
deciding the policy for the next sugar
year 1878-T0,
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Chain of Tiger Reserve

2086. SHRI K, MALLANNA: Wwill
the Minister of AGRICULTURE AND
TRRIGATION be pleased to state:

(8) whether there is any proposal
under the consideration of Govern-
ment to form a continuous chain of
tiger reserves to enable the tigers to
migrate freely from one reserve to
wnothe:;

(b) if so, whether the World Wild
Life Fund has helped India in this
regard; and

(c) the details regarding the sug-
gestions and progress of Government
in this regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
No, Sir.

(b) an! (c). Question do not arlse.
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Qualification of Mustc/Dance Teashers.
fa Delhi Schooly

2987, SHRI AGHAN SINGH
THAKUR:
SHR] HALIMUDDIN
AHMED:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased t; state;

(a) whether Dance is u part of
Music (As per Indian Music theory);

(b) what are the branches of music
subject;

(¢) whether Vocal, luuramtal and
Dance are covered under the music;
and

(d) what are the minimum quali-
fieations for a post graduate/trained
graduate teacher in Delhi Administra-
tion Schools for Vocal, Instrumenial
and Dance subject?

1THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) Dance was & part of
laugeeh in our ancient theory. Musc
an inadequate translation of the
word ‘Sangeet’.
(b) and {c). The brancheg of Music
subject from classes IX to XII are
as under:—

For 1X and X For XI and K11

. Musi ocal) . Music Hindwstaxi
1. Music (V ] Vocal)
2. Music (Melodic 2. llum: Hindusta-
Instrumental) ni Instrumental
(Percussion

)

3. Mutic (Percussion) 3. Music  Hindu-
Instrument stani Instrumen-
tal (Melodic)

4 Muic  Kama-
tika (Vocal)

5. Muuc Knma-
tika
tal (P:rmuina)
6. w.dc Karma-

Instrumen-
tal (M lodic)



97 Written Ansuers SRAVANA 16, 1800 (SAKA) Written Answers 98

d) The qualifications prescnbed for
H:S".IZ‘TGI‘ Music teachers mn Dell
Adminustration schools are as under

PGT (MUSIC) MA (Musc) or M
(Music) from re-
cognised Unaver-

uty,
Music (Instrument  Degreen Mumc from
& Vecal) a recogmised Um-
versity with 4 years
course in Music ,

OR

Diploma 1n  Muuc
rom & re sed
mstitution with 5
years course subject
to 1s having been
declared cyuivalent
to degree course

Dange  (Semor Degree 1n Dance
Teacher) from a recognised
University (4 years

course) O

Diploms in Dance
from a recogniaed
Institution (5 yrars
course)

Dance ( Funror gree  with Dance
Teacher) av an elective sub-
et OR

(1) Matrculation or
cquwvalent fiom &

nived Uni-
versity /Board
(1) Diploma/ Cerufi

cate in Dance with
3 years course
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Governmeat Aoccommodation to Per-
wons working in Private Firms in
Delni

2900. DR. BAPU KALDATE: Will
the Minister of WORKS AND HOUS-
ING AND SUFPLY AND REHABILI-
TATION be pleased to state:

(a) whether Government have pro-
vided accommodation to private per-
sons working in the private firms in
Delhi;

(b) whether they are being charg-
ed commercial rents;

(c) if not, how the rent is charg-
ed; and

(d) whethey there are any private
persons living in the Vithalbhai Patel
House?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (c). Normally,
private persons are not eligible for
allotment of Government accommoda-
tion. However, in accordance with
the existing policy, Accredited Press
Correspondents and Eminent Artists
are considered for allotment of Gov-
ernment accommodation on certain
prescribed conditions, All other cases
of allotment to private individuals
are considered on merits of each case
Various rates of licence fee are
chargeable on the basis of circumstan-
ces of each case.

(d) A number of suites in Vithal-
bhai Patel House have been allotted
to political parties in Parliament for
use of their staff in accordance with
the existing policy of the Govern-
ment.

Export of Groundnut Meal

2001, SHRI C. R. MAHATA: Wil
the Minister of AGRICULTURE AND
TRRIGATION be pleased to state:

(a) whether Government propose
to export groundnut meal; and
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(b) if so, the terms and conditions
of the export?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Bir.

(b) A further quota of 3 lakh ton-
nes of groundnut meal has been re-
leased for export through Groundnut
Extractions Export Development Asso-
ciation, Bombay, on the condition that
out of this quantity, 54,000 tonnes
will be reserved for new units and
30,000 tonnes for National Agricultural
Cooperative Marketing Federation
(NAFED) for export by cooperative
units, Further, GEEDA has t; en-
sure supply 20,000 tonnes of ground-
nut meal per month to domestic con-
sumers at the rate of Rs. 1,000 per
tonne.

Mismanagement of F.CI,

2892. SHRI K. KUNHAMBU:
SHRI VAYALAR RAVT:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether it is a fact that many
complaints are being made against the
mismanagement of the Food Corpora-
tion of India;

(b) if so, has any enquiry been
made on these complaints and  the
findings of the enquiry; and

(c) the measures taken to improve
the functioning of the F.C.17

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) to (¢). Look-
ing to the magnitude of FCI's opera-
tions and the size of its infrastructure
it is but natural that numerous griev-
ances and suggestions are received
from several quarters from time to
time in regard to its functioning.
Whenever complaints or rFepresenta-
tions are received, the matter is look-
ed into and necessary remedial ac~
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tendence, direction and management
of the affairs and the business of the
Corporation vests in its Board of Dir-
ectors but ity overall functioning is
also kept by the Government under
constant  watch, Presently, a high-
level Committee consisting of a group
of Cabinet Ministers is also looking
into its handling cost with a view to
bringing about possible reductions. Ef-
fecting improvements in the function-
ing of the Corporation is a continuous
Process and numerous measures have
been taken to optimise its efficiency
and bring about all-round economy.

River Pollution in India

2893. SHRI EDUARDO FALEIRO:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether a three man team
going around the country on behalf
of the United Nations Environmental
programme has found that our major
rivers and cities are among the most
polluted in the world; and

(b) what immediate steps do Gov-
ernment contemplate to tackle the
problem of environmental pollution in
India?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) The team was on a mis-
sion to raise the environmental aware-
ness among lay citizens. It did not
make any detailed study of pollution.

(b) As a first step to tackle the en-
vironmental pollution the Parliament
enacted the Water (Prevention and
Cotrol of Pollution) Act, 1974, The
Central Board and the State Boards
for Prevention and Control of Water
Pollution set up under this Act are tak.
ing various steps to prevent and control
water pollution. Another Bill, namely,
the Ajr (Prevention and Control cf
Pollutiomy Bill. 1978 has also been in-

troduced in the Lok Sabha which is
now before a Joint Committee of the
Houses of Parliament. This Bill
when enacted will provide adequate
legal and administrative machinery
to combat air pollution,

A National Committee on Environ-
mental Planning and Coordination
ha; also been set up to advise the
Gevernment on matters relating to
environment. State Environment
Ccmmittees have also been set up in
various Stateg to aid and advise the
State Governments,
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Procurement _of Foodgrains during
Rabl Season

2066. SHRI D. D. DESAI: Will the
Minister of AGRICULTURE AND IR-
RIGATION be pleased to state:

(a) whether procurement of food-
graing during this rabj season has in-
creased or decreased compared to the
previous year’s results; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). Ac-
cording to latest information avail-
able, a total quantity of 54.35 lakh
tonnes of wheat has been procured
in the current rabi marketing season
of 1978-79, against 50.82 lakh tonnes
procured in the corresponding period
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of the last season. No barley or gram
hag been procured under price sup-
port gcheme in the current or last rabi
season as the open market prices

have been higher than the procure-
ment prices.

Food Inventory

2897, SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-
CULTURE AND IRRIGATION be
pleased to state:

(a) whether it is a fuct that there
has been shortfall in food inventory,
as brought out by eertain sections of
the Press, from achieving target of
19.5 million tonnes of foodgrains at
the beginning of July, 1978:

(b) if so, what are the
thereof; and

(e) what were the stocks of food-
grains held by various official agencies
at the end of June, 1978 as compared
to those held at the corresponding
period in 19777

reasons

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) to (c). Accor-
ding to the buffer stocking policy of
the Government, the target of buffer
and operational stocks as on lst July,
1978 should range between 202 to
20.8 million tonnes.  However, the
stocks of foodgrains held by the pub-
lic agencies ag on 1st July, 1978 were
of the order of about 1% million
tonnes as against 20.6 million tonnes
on the corresponding date last year,
Keeping in view the constraint re-
garding availability of scientific sto-
rage capacity, steps were taken to re-
duce the overall foodgrains stocks to
some extent by expansion of public
distribution system, supply of wheat
for the ‘Food for Work’ programme
and refurn of balance quantity of
Soviet wheat loan in the form of
wheat and supply of toodgrains to
some friendly countries, which are
faced with scarcity conditions.
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Californla, Technology for Agricultu-
ral Growth

2988. SHRI A. BALA PAJANOR:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
ltlte; . ’_:

(a) whether Government have
made an in-depth study of the Cali-
fornia Technology for agricultural
growth as reporteq in Economic Times
(Delhi) dated the 15th July, 1978,
and i

(b) the salient features of the tech-
nology and possibilities of large scale
application throughout India?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The news
item which appeareq in Economic
Times dated 15th July, 1978, hag been
noted by the Government.

(b) The salient feature of the new
Califoring Technology for agricul-
tural growth is that the entire coun-
try-side producing fruits, vegetables
and foodgrain 1s studded with pack-
ing and processing houses, besdes
the establishment of large scale can-
neries and dryers. Most of the fruits
and vegetables produced there are
processed at site and exported to  dis-
tant markets. This brings additional
income to the farmers and diversifi-
cation in agriculture 18 brought about.
Additional employment opportuni-
ties are also created in the country-
side.

Similar conditions as in California
are not obtained throughout India
and as such there appears to be re-
mote possibility of large scale appli-
cation of this Technology in all the
States and Union Territories. How-
ever, this Technology might be ex-
amined n detail and then if neces-
sary in States like Punjab, Himachal
Pradesh, Uttar Pradesh and Jammu
and Kashmir which produce large
quantity of fruits and vegetables, etc.
along with foodgrains.

Reduction in Rate of Interest on
Agricultural Credit

2009. SHRI SARAT KAR:

SHRI VIJAY KUMAR
MALHOTRA:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether there is any preposal
under the consideration of Govern-
ment to reduce the rate of interest on

the Co-operative Agricultural Credit;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) and (b). With
effect from 1st March, 1978, the pri-
mary cooperative agricultural credit
socities have reduced the rates of in-
terest on ghort-term loans for agri-
cultural production and on medium-
term loans by about 1 percent to 1} per
cent on the average. This has been
possible due to the withdrawal of the
tax on interest by the Government
of India and the reduction in the rate
of interest on refinance from thg Re-
serve Bank of India. The Reserve
Bank of India has also reduced the
refinance rates from marketing adva-
ces and fertilizer dustribution by 3
per cent and 2 per cent respectively
with effect from 1st June, 1978. Con-
sequently, the leading rateg for these
purposes will also be reduced by the
cooperatives,

The Reserve Bank of India had set
up a Study Group on Interest Rates
in the Cooperative short and medium-
term credit structure, The Report of
the Study Group has been presented
to the Reserve Bank of India recently.
Its recommendations are under consi-
deration of the Reserve Bank of India.
Another Committee has also been set
up by the Agricultural Refinance and
Development Corporation (ARDC) to
go into the interest margins ang ratesof
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interest im the land development
banks. This Committee has just
started its work.
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Review of Tribal Feres; Pelicy

3002. SHRI KACHARU LAL HEM-
RAJ JAIN:

SHRI UGRASEN:
SHRI D. AMAT;

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

() whether a meeting of State
Ministers for forests and tribal deve-
lopment was held on July 12, 1878 in
New Delhi to review the tribals and
forest policy;

(b) if so, the conclusions of the
meeting; and

(c) the reaction of Government
thereto?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
A conference on role on forests in
tribal economy was held on July
12, 1978 in New Delhi. The confer-
ence was inaugrated by the Prime
Minister and was attended by the
Minigters for Forest and Tribal Aff-
airs of the States of Andhra Pradesh,
Bihar, Gujarat, Madhya Pradesh,
Maharashtra, Rajasthan, Orisse and
West Bengal.

(b). Conclusiong of the meeting are
given in the xitached 'gtate ment.

(e},Th.th-qumtﬁ:ln
favour of implementation of the con-
clusion,

Statement

1. Full rights of tribals to minor
forest produce should be recognised
wherever this has not besn done. In-
stead of considering the as
were wage earners or contract labour
a rasonable price based on
price of the minor forest produce col-
lected by the tribals should be fixed.

2. Marketing of the minor forest
produce should be organised exclusi-
vely through cooperatives such as
Large sized Multi-purpose Cooperative
Socities. A time bound programme
should be envolved by the States in
this regard. Forest Departments
should commence or continue direct
purchase in areas where formation of
such cooperatives may be lagging,

3. Regionwise plan, for the dev-

lopment, processing and marketing of
lac and tassar in tribal areas should
be taken up, and for this purpose di-
verse uses of lac should be found out
and planting of tassar host trees
should be taken up.

b

4. Tribal Welfare Departments of
the State, in comsultation with For-

forestry programme in tribal areas re
placing the contractors and interme-
diaries, .

8. The institution of forest wil-
lages should be abolished and steps
be taken to convert them to reve-
villages,
Till such time the forest vil-
are converted to revenue vil-

the obilgation of foreat vil-
to provide compulsory labour

- £

1]
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. oy each family for forestry works
should be replaced by specific con-
t!'lctual obligations,

7. Development of forests in tribal
areas, msicad of being planned in
solation, should form an  integral
part of the comprehsusive plans of
the integrated tribal development
areas. The need of the local econo-
my should get the highest priority
e such forestry programmes,

* 8 In the pluntution of species for
industrial and commercial use, a
mixture of species which may yield
fodder, fruit or minor forest pro-
ddce should be introduced.

9. A cadre of forest officers, pro-
perly trained and wedded to the
principle of tribal development,
should be built up in the Forest
Departments and deployed in tribal
areéas,

10. Selected forest officers should
oe appointed as Project Admimistra-
torg in selected Integruted Tribal
Development Projects, where jt 1s
envisaged to plan for forestry ori-

ented economy,

11, Specifle organisation  should
be ecreated in the Department of
Ag: +ulture at the Centre and De-
par’wnt of Forests in the States
to p» an and monitor forestry deve-
lopment projects in line with deci-
sions indicated earlier and to keep
close and copstant liaison with other
Central Ministers and State Depart-
ments

Krishng Waters io Rayalaseema
3003. SHIRI P. RAJAGOPAL NAI-
DU
SHRI P,
RAIAH:

VEKATASUB-
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Pradesh regarding giving Krishna
‘Waters to Rayalaseema; and

(b) it 50, the action taken by the
Government?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) No
project report for utilising Krishna
Waters to irrigate areas in the Raya-
laseema area has so far been recelved
in the Central Water Commission
from the Government of Andhra Pra-
desh

(b) Does not arise.

n{% wAe & folt Idoet ot qrond
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s s w7
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w2 (%) Wradn
(@) Tv @ 7 g )
Alded Schools in Delht

3005 SHR] R. K. MHALGI: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether the Aided Schools in
Delhi would change their status if the
Statehood is granted to Delhi;

(b) whether the teachers employed

in the aided schools would be treated
on par with those engaged in the Gov-
ernment schools; and

{c) it not, what would be their
status?

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether any proposal has been
seiit by the Government of Andhra
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THE' MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA.
KATAKI): (a) No, Bir. The Aided
Schools in Delhi are governedq by
Delhi Schaol Educationt Act/Rules
1973

(b). According tp Section 10 of the
Delhi School Education Act, the em-
employees of the Aided schools are at
par with those of the Government
Schools in the matter of the scale of
pay and allowances, medical facilities,
gratuity, provident fund and other
prescribed benefits,

(¢) Question doeg not arise,

Supply of Fertilisers to Orisen

3008. SHRI GANANATH PRA-
DHAN: Will the Minister o¢ AGRI-
CULTURE AND IRRIGATION be
pleased to state.

(a) the total quantity of indent made
by the Government of Orissa in res-

and Kharif season (1977-78) and the
quantity of fertilizers supplied to that

(b) the quantity of fertilizers lifted
by Government of Orissa and private
parties and Cooperativq Socisties of
that State;

(c) whether Government has come
across any complaints of difficulty be-
ing experienced by farmers for not
getting the required quantity of fer-
tilizers at the time of need; and

(d) the steps being taken by Gov-
ernment to ensure sufficient supply of
fertilizers to farmers to remove such
difficylty in the future?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b) The total net requirements
of Orissa assessed in consultation with
the State Government for Kharif 1977
and Rabi 1877-78 were as follows:-

(in thousand tonnes)

N P K Total
Kharif 1977 27" 44 411 094 32°29
Rabi 1977-78 2687 3'25 2°32 Jr 44

The entire quantity was allowed
from domestic production and im-
ports. Against the allotment the off-

agencies of the State including the
Cooperatives and private trade was as
under;-

take by the wvarious distributing
(In thousand tonnes)
N P K Total
Kharif 1977 2140 643 355 3198
Rabi 1977.98 2¢'37 586 261 32°84
(¢) No, Sir.

'(d) Does not arise,
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New High Yielding Variety of Paddy

3007. SHRI K. MAYATHEVAR:
Will the Minister o AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the number of high yielding
varieties of paddy evolved so far to-
gether with the magnitude of utilisa-
tion in the country so far;

(b) the varlety which has assured
maximum yield and the extent of its
application and the percentage of
additional production achieved as a
result of this variety; ang

(c) the States which have made
maximum use of this variety?

THE MINITER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
The Central Variety Release Commit-
tee have released gbout 20 high yield-
ing varieties of rice. In addition, the
States and the Union Territories have
released a number of their own varie-
ties,

The coverage of area ynder the
high yielding varieties of rice is esti-
mated at 15.60 million hectares dur~
ing 1977-78, The target for 1978-79
has been fixed at 17.50 million hecta-
res,

(b) IR-8, Jaya, Pusa 2-21, Ratna and
Pankaj are some of the varieties which
have given assured yields and are
being extensively grown in most areas.
However, variety-wise figures of ares
and production are not collected sep-
arately by the States, |

(¢) Punjab, Haryana, Western U.P.
Tamil Nadu, Andhra Pradesh, Karna-
taka. West Bengal, Assam and Kerala
are some of the important States
where the above varieties have given
better performance and are being cul-
tivated over longer greas.
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Adoption of Devasgri Seript

3008. SHRI ISHWAR CHAUDHRY:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government have made
efforts for the aBoption of Devnagri
script all over the country for unifor-
mity and economy; and

(b) whether in some foreign coun-
tries also Hindi is being spoken and
has become State language and if so,
the names of such countries?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) The Government have
asisted some organisations who have
the objective of adoption of Devnagri
script for different languages.

(b) Hindi is spoken by a large num
ber of people in the countries like
Mauritius, Fiji, Surinam, Trinidad,
Guyana, Burma, Nepal, etc. No fore-
1gn country has adopted it as
her state language. However, in Fiji
the use of Hindi or Hindustani is per-
mitted in their Parliament.
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Allotment of Government Accommo-
dation on the basis of Reclassification
of Accomomdation

3010. SHRI DURGA CHAND: Will
the Minister of WORKS AND HOUS-
ING AND SUPPFLY AND REHABILI-
TATION be pleased to refer to the
reply given to Unstarred Question No.
6279 on the 10th April, 1978 regard-
ing Type V and Type V1 Government
Accommodation and State:

(a) whether the accommodation im
V and VI types have been reclassified
in Delhi;

(b) whether type 1V has also
been reclassified;

(c) if so, what are the details
thereof;

(d) the number of quarters reclassi-
fied under type 1V, V and VI respec-
tively; and

(e) the number of Government ser-
vants whg are entitled to type V and
VI quarters and who are on waiting
list and are proposed to be allotted
accommodation as a result of re-
classification and what ig the year of
priority proposed to be covered under
each year?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) to (e). The existing
residences ure in the process of reclas-
sification, It ig not possible to indicate
at this stage the priority date likely
to be covered as s result of reclassifi-
catlon,
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3011, SHRI YAGYA DATT SHAR-
MA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION bg pleased to
itate:

(a) whether the persons who were
residing or running shops in Turkman
Gate, Delhi and whose houses and
shops were demolished have been re-
settled;

(b) if so, the details thereof; and

{c) the number of complaints pend-
ing in this regard sg far and the ac-
tion proposed to be taken on them?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI  SIKANDAR
BAKHT): (a) and (b), Yes Sir. The
details are as under:—

Rusidential Unils :

(a) Slum Tenements . 367
{b) LTG houses . M 3
(c) MIG houses . . 3
(d) C.PW.D.Qrs, f 199

(e) Resctilement Colonies
(25 3q. yds. plots) 336
T go8

Commercial Unitg (Shops/Commercial
/Industrial Plots).

(a) G.T. Road Shahdara . 3
(b} J.J. Colonies . . 162
{c) Shahzadabagh . . 31

1g6

468 dwelling units are being cons-
tructed in Turkman Gate area for re-
habilitating the families which are
orginally settled in Tirlokpuri and
Nand Negri.

(c) Municipal Corporation of Delhi
has Informed that 189 applications for
alternative accommodation are pending
before its Allotment Committee and
will be decided on merits.

Separate U.G.C. for South

3012. SHRI P. VENKATASUBBA-~
IAH: Will the Minister of EDUCA-
TION, SOCIAL. WELFARE AND CUL-
TURE be pleased to state:

(a) whether Government's attention
has been drawn to the statement of the
Education Minister of Andhra Pra-
desh suggesting to set-up a separate
University Grants Commission for the
South; and

(b) if so, the reaction of the Gov-
crnment thereto? '

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER)
(a) and (b) Acoording to the informa-
tion received from the Government of
Andhra Pradesh, represeniations were
made to the State Education Minister
that a University Grants Commission
for the four Southern States would
more effectively serve those areas.
The State Education Minister suggest-
ed that the request deserved considera.
tion and necessary examinmtion. The
State Government has, however, not
taken any action in the matter so far.

As the Government have not received
any proposal from the Andhra Pradesh
Government, the question of its reac-
tion does not arise.

Provision of Basie Facilithes In
Unauthorised Colonies, Delhi-

3013. SHRI C. K. JAFFER SHARI-
EF: Will the Minister of WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION be pleased to state:

(a) whether Government have taken
a fresh decision to provide electricity
and sanitation in the unauthorised co-
lonieg in Delhi;

(b) if so, what are the details there-
of and by when these facilities are
likely to be provided; and

(c) whether it is a fact that there
are some unauthorised colonles in
Delhi which are yet to be regularised?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT) (a) and (b) No, Sir. How-
ever, in February, 1077 Government
issued orders that immediate steps es
pecially to provide electric connections
in all the unauthorised colonies should
be taken by the Municipal Corporation
of Delhi. Those who had already de-
posited the money would be given pre-
ference. The Municipal Corporation of
De!hi has provided samitation arrange-
ments in the unauthorised colonies in
Delhi and about 1500 safaikarmacharies
are employed for thig purpose,

(c) Yes, Sir.

Pilferage of Sugar and Wheat frem
F.C.1, Depot, Calcutty

3014. SHRI M RAM GOPAL RED-
DY: Will the Minister of AGRICUL
TURE AND IRRIGATION be pleased
to state:

(a) whether it 1z a fact that in
January-February, 1978, sugar and
wheat worth about Rs 3 croreg were
pilferaged from tbe FCI's depot in
the port area of Calcutta; and

(b) if so, the persons involved and
the arrests, if any, made i this con-
nection?

THE MINISTER OF STATE IN THE
MINISTIY OF ANRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH) (a) and (b) The Food Corpo-
ration of India have reported that pil-
ferage of sugar of Rs. 16.21 lakhs and
wheat of Rs 125 lakhs wag detected
during January-February, 1078 at the
time of unloading of wagons placed at
FCT depot sidings in Calcutta port area
Claims have heen lodged with the Kail-
ways 10 persons have been arrested
and criminal cases have also been filed

before th: Senjor Judicial Magistrate.
Sealdah,
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LLG. Fiats at Kalkaji New Delhi
3015. SHRI SHIVNARAIN
SARSONIA:

SHRI MADAN TIWARY:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that the
price of LIG Flats built in XKalkaji
was declared at Rs. 20,000 at the time
of draw held on the Ist September,
1978 and subsequently ralsed to
Rs. 32,000 at the time of payment by
the allottees;

(b) if so, the reasong therefor; and

(c) whether there iz any proposal
to refund the amount charged in ex-
cess from the allottees?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI  SIKANDAR
BAKHT) (a) Specific draw was held on
1st September, 1976 by the Delhi Deve-
lopment Authority. It was not the
practice to announce the price of flats
at that slage and the Delhi Develop-
ment Authonty does not have any re-
cord to show that any price was an.
nounced at this draw

(b) Does not arise.

(¢) No, Sir.

Sale of Tenements on Hire-Purchase
Basis by Private Housing Agencles in
Delhi

3016. SHRI S. G. MURUGAIYAN:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND REHA
BILITATION be pleased to state:

(a) whether Government have rea-
ched an agreement with the private
house builders in Delhi for the im-
plementation of a scheme to build
tenements and houses for sale on
hire-purchase basis; and

(b) if so, the details of the agree-
ments?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT) (a) No, Sir

(b) Does not arise
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Pay Scales of Draughtsmen in
CPWD

4018 SHRI K RAMAMURTHY
Will the Mimster of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state

(a) why there 1s a delay mn the
matter of removing the anomaly mn
the fixation of Pay Scales of the
draughtemnen 1 the Central PWD un-
der the Third Pay Commission Report
when the Third Pay Commission
report had come to gn eng on 31st
March, 1978, and

(b) action being taken to expedite
redressal of grievancer
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THE MINISTER OF WORKS AND
HOUEBING AND SUPFLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). There are three
grades of Draftsmen in C.P.W.D. The
Pay scales of these three categories of
Draftsmen were revised as under in
accordance with the recommendation
of the Third Pay Cnmmismon —

———— e - -

Pre-revised  Revised
Name of the Post scale scale
Re. Rs,

Draftsmen Grade 111 110—200 260—430
Draltsmen Grade II 150 -m40  330—3560

Draftsmen Grade 1 1Bo—3B0 425 —700

2, The Third Pay Commission also
made some specific recommendations
saying that “in the Posts and Tele-
graphs Department (outside its Civil
Engineering Wing) where the prescribeg
qualification for the grade of Rs, 110-
200 is Matriculation with a Diploma in
Draftsmanship, the duties in these posts
should be examined to see if any of the
posts would deserve to be placed in
the next higher grade ........ ' The
Commission did not make any other
specific recommendation for the upgra-
dation of the scales of three cate-
gories of Draftsmen of the C.P.W.D.

3. As the qualification for recruit-
ment to the post of Draftsmen Grade
IIl in the C.P.W.D. is a 2 years Diplom;
In Draftsmanship, the Stafl Side made
a demand in the Departmental Council
(JCM) of the Ministry of Works and
Housing for upward revision of the
existing scale of pay of this post and
also the consequential revision of the
scales of pay of the Draftsman Grade
II and Draftsman Grade I. The de-
mand was not agreed to because,
on analysis it wag observed that
Draftamen Grade III in the
CPWD. perform routine duties
like tracing and drawing whereas
Draftsmen in the scale of Rs. 330-560
in the Railways and Milittary Engine-
ering Service have higher duties and
responsibilities. The Ministry, there-
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fore, is of the view that the duties of
Draftsmen Grade III in the C.P.W.D.
are not comperable with the dutles
performed by similar categories in
other Ministries and Departments of
the Government of India

4. However, the question was refer-
red to a Committee set up by the De-
partmental Council of the Ministry and
it will again come up for discussion in
the next meeting of the Departmental
Council (JCM) of the Ministry

Taks-over of Irrigation Projecty

3019. SHRI DRONAM  RAJU
SATYANARAYANA.
SHRI B. P. KADAM:

SHRI G. S. REDDI:

Will  the Ministry of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether Government propose
to take over big projects of irrigation
in the country; and

(b) if so, the details thereof?

THE MINISTER OF AGRICIT.TURE
AND IRRIGATION (SHRI SURJT
SINGH BARNALA): (a) No, Sir.

(b) Doeg not arise

The Planiation under 5-Point
Programme

3020. SHRI B. P, KADAM;
SHRI DRONAM RAJU
BATYANARAYANA:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

{a) whether Government accept the
idea of tree plantation given under
;:e 8-Point Programme during 1975-

; and

(b) it the reply to () above is in
the negative, the reasony thereoff
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) No new
idea was given under the 5-point
programme. Such programmes were
already being implemented under
“Vanamahotsava', Masg tree planting,
Social Forestry and similar other
schemes for tree plantation.

(b) Question does not arise.
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et ¥ g wygfer anfet/spgfa
wrarfady & wefew fmet & fag
w3 98 W wrfEr v f o
sqareqy 7 oY | el ag ¥ sl
sfearorr (wifew faser) g oy
few wq wRw dw 27/2/71-va9AT
(z@odftodto) faaim 27-11-72 ¥
wrae o et e Frrvey gy g
arfed} Wi wgfer st &
forq gaf & wrewer & daw ¥ Frdw e
2147 LS8

g W1T W d % fd qrer freneY oY
@ ARE & ard §F ¥ rhw
mifae & SR #¢ fau 0 1 owWR
T e { wgfew afeat o
wgfea amenfaat & wafae forerel
® 5—-9-1971 & WO« {FT §F qroAw
Se w0 &1 vy fear @ @ s
fawelt < forrg gl ag® 1-1-1973
gwgT et & W wwm feg X,
5-9—-1971 & 31-12-1972 ¥r fiw
1t wafy & g spgfn ool st
vy omonfeal & wwfier frere
% fou & # @ iz W ¥ ofafer
@ ¥ wag F ot srdag v @ §

Revision of Pay Scales of Research/
Technical Staff of J.N. University

3022. SHRI RAMJI LAL SUMAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that the
University Grants Commission  has
recommended revision of pay scale of
Research/Technical staff of Jawahar-
lal Nehru University vide their letter
No, Fl-'?ﬂﬁtD-Sc} dated the 15th
October, 1976;

(b) whether it is also a fact that
these recommendations have not yet
been implemented; and

(c¢) reasons for non-implementation
of the UGC recommendations refer-
red to above?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) to (c¢). The gquestion of
categorisatipn of posts of research
workers in Central Universities and
fixation of their pay scales had Leen
under consideration of the University
Grants Commission and the decision
taken thereon was communicated to
the Central Universities, vide Com-
mission’s letter No. F.1.7/76(D-5c)
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dated 15th October, 1876. The Com-
mission decideg that there should be
only two categories of research work-
ers, namely, Research Fellows
(Junior/Senior) and Research Asso-
ciates, in Central Universities. Where-
ever the posts of research assistants
existed, they should be phased out
accordingly.

The technical staff, who do not come
under the above categories, have al-
ready been allowed replacement scal-
es in terms of the recommendations of
the Third Pay Commission,

According to the information fur-
nished by the Jawaharlal Nehru Uni-
versity, action on the recommendaiions
of the University Grants Cummstéion
regarding the posts of research assis-
tentg has already been imitiated and
the posts are being phased out.

Government Accommodation for Lok
Sabha Secretariat Stafr

3023, SHRI NATVERLAL B. PAR-
MAR: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
REHABILITATION be pleased to refer
to reply given to Unstarred question
No. 1880 dated 6th March, 1978 re-
garding Residentia] Government Ac-
commodation for the staff of Parlia-
ment Secretariats and state-

(a) whether it is g fact that posi-
tion of allottees of type IV quarters
out of the Lok Sabha Secretariat Pool
are at a great dis-advantage than
other Central Government employees;
ang

(b) the reasons for not allotting
type IV quarters to Lok Sabha Secre-
tariat from the General Pool during
the current year?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI  SIKANDAR
BAKHT): (a) The percentage of
satisfaction in type IV in the Lok
Sabha S+ tretariat Pool is higher than
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the percentage of satistacflon in the
General Pool,

(b) It is for the Lok Sabha Secreta-
riat 1o construct more quarters in their
pool.

Time lag between Collection of Data
of Cost of Production ang Utilisation
by AP.C

3024. SHRI L. K. KAPOOR: Will the
Minjster of AGRICULTURE AND
IRRIGATION be pleased o refer to
the reply given to Unstuired Quustion
No. 78 dated 17th July, 1978 regarding
“Time Lag between collection of data
of cost of production and utilisation by
APC" and state

(a) the specific meaning of expres-
siohy “a past year” jn part (a) of the
reply with reference to fixation of
statutory price of raw jute for each

of the yearg from 1873-74 to 1978-T9;

(b) how the APC updates data
s0 collecteg for purposes of fixation
of price;

(c) detailed break-up of the “allow-
ances” made in the cost of produc-
tion of rayw jute snd sugarcane while
fixing stotutory prices of thege com-
modities for each of the year 1973-T4
to 1978-79; and

(d) Details of the methods used by
the APC for compilation of data on
the cost of cultivation of raw jute and
sugarcane for the year 10877-787

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHR1 SURJIT
SINGH BARNALA): (a) Estimates of
cost of production of raw jute gene-
rated under the Comprehensive
Scheme for Studying the Cost of Cul-
tivation of Principal Crops were avail-
able to the Commission for the first
time while making recommendations
on price policy for raw jute for the_
1976-77 season; a statement showing
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the latest periog for which data on
on cost of production were available
for the Commussion’s Reports for raw

jute for 1976-77, 1877-78 gnd 1078-79
1g given below to clanfy the expres-
sion ‘a past year’

Crop year v which Ropot
of th Commussion for
raw Jute 5elated

1976 77 Onssa

Wit Bungal
1977 4 A sam

W st Bengal
g7t 7 Asant

W salen |

Bilin

(r wa

{by and (c) Composite indices of
price of important input, for indicc ting
the possib'e changes likely o have
taken place subsequently in the past
eslimatcs available fiom the Scheme
ire worked oui, a statement showing
the percentage change in these mdices
tor jute and sugarcane for 'he relevant
years 15 laid on the Taole of the House
[Placed in Libiary See No LT 2593/
78] The report on the price policy for
suarcane for the 1978 7Y scason 15 yet
to be submitted by the Commussion

(d) The Agcultural Prices Com
mission 18 not a primary data collect
ing agency The cost eshimates are
made available by the Directorate of
Economics & Statistics from the Com-
prehensive Scheme for Studying the
Cost of Cultivation of Principal Crops
The methods of compilation of data on
cost of production are based on differ-
ent concepts of cost of production A
A |, B and C) the details of which may
be seen from the relevant extracts of
the brochure on Comprehensive
Scheme for Studying the Cost of Cul-
tivation of Principal Crops are laid
on the Table of the House [Placed in
Library See No LT-2583/78]

States for which cost of preductien data were
availible to the Comm: von from the Scheme

Latt 13ca 10
which the
Coat of
Producion

data related

4 3

1973 74
1973 74
1974 75
1974 75
1975 70
1975 70
1974 75
1974 75

Fooq Corporation of India Godowng in
States

3025 SHRI AHSAN JAFRI Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to stnte

(a) the State wise hst of godowns
kept by the Food Corporation of India,
and

(b) how many of them are kept on
hitg by the Food Corporation of India?

THE MINISTER OF STATE IN THL
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BIJANU PRATAP
SINGH) (a) A statement is attached

(b) 1800 godowns

Statement

Staten ert Indicatingtl e *tate Waeel stafceeners
kit by * ¢ Feod Corfevatien of Ire ¢

West Bengal 178
Awam 141
RBihias 97
Orissal A . 65
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NEF. Region., . g 35 THE MINISTER OF AGRICULTURE
Harrane AND IRRIGATION (SHRI SURJIT

aryana . . . 98 SINGH BARNALA): (a) During the

Punjab . N . 154 recent tour of Minister for ﬂwﬂm:
and Irrigation the Iragi side evin

Himachal Pradesh, . o interest for collaboration with India

JEK. . L. . inter-alia in the flelds of improvement
of Tobacco Cultivation and ct operation

Delh. . " . 7 in marine and inland fisheries.

Rajasthan . B f R 145 (b) The concrete proposals are

Uttar Pradesh, . ) . "y awaited from the Government of Irag.

Karnataka. . . . by m e wWifr

Andhra Pradesh, = . 197 Wt ‘ﬁ

. 3027. St MATHT WIEY : WA
Tamil Nadn, . . .
Amil Nadu s ot feart Wt a8 awy @ war W@

Kerala . . . . 74 fﬁ .

M'_"'""h'“ A ¥ (w) Faer e v, qwwmaT Wi

LI B B » aat & AW R Agerd e T

Madhya Praidesh ., 310 gframe 3 o w7 I9F ow W
Tary ey Aify wgi 75 oAk vk

Toral " . N Fitit

Collaboration with Iraq on Tobacoe,
Inland Fishery ete.

3026, SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
AGRICULTURE AND IRRIGATION
> pleased to state:

(a) whether Iraq Government have
tvinced interest in collaboration with
[ndia for getting up Agro Engineer-
ing industries, improvement of Toba-
cco cultivation and development of
inland fisheries; and

(b) if so, the reaction of the Gov-
ernment in the matter?

aar ferfa s @, oiv -

() 3w Afr & fmfarfe &
fag fer mr w1 wodr fear amaer
or frt oYC A & wepETc W
T KT U7 T FIHAEY T FT Ao
g

rfy e frart simtmg & e
st (st Wi waw fag : (%)
TEFETO WY wramfedl € arem §
wTaTe AT 9¢ quter gfg g & oar
w2t ®1 Ry A wgw frer st
¥ g 7q ¥ —

wd srafas o
wrarafeat

T gEegan

(wrwr %)

1973-74 . . 350
1874~75 . . 364
1975-76 . . 385
1976-77 " . 446

(wrifers)

—— —_— ——

fag 7 e v e Tl Aoy
(wre st %)
L1 wH ¥ wEHIT
il ® .
762 214.50
801 285.0
1023 344.0
1203 wNTy
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ware adft & weerw ¥ ffy
wor & frq witw ww o Tk
oy W& SqIOW ETEGAT T FRUIC
wit ¥ weafae oWt o STRTTRR
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dremdrw wfufe ¥ qewr e
¢y pus fesr gifear T
qummfmmmm
RN aafes Q@i ¥ oaw add
war qeew ¥ & faq TR wo
gaw woit § 1 oh T §9F T
FeeTY WY W NET A AGRRT AW
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e awt § v o ge, el
¥ wardt ww wfem aar o el
# admh G fade wd o
Iraen § | viTeda ford &% & Fraffor
far & fs safus ararafedr & =0
Feerd d% ¥ firry A W we-
wrefrr wfit w7 s fafirsr sefewrr
(amrar 20 Sfoe)  FEA wt
¥ fo v wfge | Y wfes fasma
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TEFEY
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3028 Wt T dww gumdy: W
forer, awrwr weawr ot depfe
g T o o1 6

(%) wn wufiig  sEwH w
o qaadia dwm ¥ sfsfor s
w7 gum fear war g,

(@) & W g W i
WA 7% A & A @ A W
wa & art ¥ sfeng wwr o o
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(@) afz g, & TR T W
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oy, waTr wwm v Hepfw
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(%) e (w) T MWw AT
AT ¥ qF T ey g §, fw ¥
FRA sy Y an wR ¥ e
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fog oA 1 w0 fear g

(w) o W # o € ooy
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Vacation of Premises in Arambagh,
New Delhi

3020 SHRI MUKHTIAR SINGH
MALIK

SHRI BHANU KUMAR
SHASTRI

Will the Minister of WORKg AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

(a) whethey residents of Govern~
ment quarters in Arambegh (DIZ
Area) New Delhi have been served
with a notice to vacate their premises
ymmediately without prior noflce of
“regdiness”,
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(b) whether the residents association
of Arambagh have represented to him
against these arbitrary orders; and

(c) if so, the decision takep on their
representation?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT): (a) The CPW.D. gave
notices in September, 1977 (o the resi-
dents of some of these quarlers to co-
operate in vacating the same as they
were not safe. Alternative accommo-
dation was also allotted 1o ther im-
mediately.

(b) and (c). When the Arambagh
Place Residents’ Welfare Associwrtion
represented, shifting was held in abey-
ance pending re-examination. As these
quarters are required ‘s be demohished
for redevelopment purposes, it was ulti=
mately decided to get tham vacaled and
alternative accommodation was allot-
ted to the residents.

Production of Gur ang Khandsari

3030. SHRI TARUN GOGOI: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) what was the total produc-
tion of Gur ang Khandsari in the year
upto 31st May, 1978 in the country; and

(b) what was the corresponding
price of Guy and Khandsari this ycar
during January, February, March and
April as compared to previous years
1875-76 and 1976-777

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRATAP
SINGH): (a) A stalement showing the
estimated production of gur (including
khandsari) in various States of the
country during 1976-77 is laid on the
Teble of the House. [Placed in Li-
brary. See No. LT-2594/78). No esti-
mateg have, so far, been prepared for
semilar production during 1977-78.

(b Two statements showing the
wholesale month-end orices of gur and
khandsari in selected centres during
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1876-17 and 1978 in the months of
January, February, March and April
are laid on the Table of the House,
[Placed in Library. See No. LT-3584/
78]

House Building Loan Applications

3031. SHRI PADMACIIARAN SAM-
ANTASINHERA: Will the Minister
of WORKS AND HOUSING AND
SUPPLY AND REHABILITATION be
pleased to state:

(a) whether the Government are
aware that thousands of house bui'd-
ing loan applications are pending for
son~tion;

(b) 1f so. the total number of appli-
cations and amount involved are pend-
mg uplo date; ’

(c) what is the year-wise pending of
applications and when Government
will dispose of all applications;

(d) whether before the disposal of
pending applications, new applicationg
are entertained;

(e) what is the total number of ney
bujldings and remodelling requireq in
the country?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION (SHRI SIKANDAR
BAKHT); (a) to (c¢). No House-buil-
ding advance application js pending
for disposal with the Works and Hous-
ing Ministry. In order to avoid delay,
the procedure to sanction House
Building Advance has been simplified
and powers delegated to Ministeriesf
Depariments to sanction the advance
with effect from 1st April, 1978 It is,
however, not possible to indicate the
number of applications now pending
with various Ministeries/Departments
throughout the country or the amount
of advance involved. With the de-
centralisation, it s expected that there
will be no delays and the advance ap-
plied for will be sanctioned subject
to the awvmilability of funds.

(d) There is no ban on making new
applications.
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(e) Perhaps the information desired
ig In regard to the number of applica-
tions for new construction and for en
larging the existing accornmodation for
which House Building Advance is ad-
missible. With the decentralisation of
this work, it is not possible to give
this information as the applications are
now entertained by Ministries and
Heads of Departments throughout (he
country.

Use of Alcoholic drinks in  Univer-
sity Campus

3032. SHRI SHYAM SUNDAR
GUPTA: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether it has come to the
notice of the Government that alco-
holic drimks are freely used in th~
University Campus;

(b) it so, whether Gowvernment pro-
nose to issue any directives to all the
Universities not to permit use of
alcoholic drinks in University Cam-
pus; and

(¢) what action Government propose
to take to check the use of alcoholic
drinks in the University Campus?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION.
SOCAL WELFARE AND CULTURE
(SHRI DHANNA SINGH GUL-
SHAN): (a) No complaints have
come to the Department.

(b) and (c). Instructions were is-
sued to the Vice-Chancellors of Cent
ral Universities on May 12, 1877 to
take effective stepg to prevent the
consumption of lquor in University
hostels and generally to discourage
the students from any tendency to-
wards consumption of alcoholic be-
verages. The State Education Depart-
ments were also requested on 18 June
1977 to persuade the Universities to
take similar action. Since there is a
need for continued caution and vigi-
lance they have again been addressed
on 3rd August 1078 aliy,
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Rehabilitation Camps in Orisss

3033, SHRI KRISHNA CHANDRA
HALDER: Will the Minister of
WORKS AND HOUSING & SUPPLY
AND REHABILITATION be pleased
to state:

(a) whether he has recelved repre-
sentation from Udbasta Yuba Sangha,
Umerkote, Koraput, Orissa; and

(b) if so, steps so far taken to re-
dress their grievances?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) Government are taking appro-
priate action as feasible and the Ud-
basta Yuba Sangha have also been
informed of it

Central Housing Assisiance to
Maharashira

3034. SHR] D, B. PATIL: Will the
Minister of WORKS AND HOUSING
AND SUPPLY AND REHABILITA-
TION be pleased to state:

(a) what assistance by way of loan
and grant hag been asked for by Gov-
ernment of Maharashtra from Go-
vernment of India for New Bembay
Project;

(b) what assistant the Central Gov-
ernment have given to the Govern-
ment of Maharashtra till now by way
of loan and grant; and

(¢) whether the progress of the New
Bombay Project is as per schedule or
lagging behind?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b). Np specific
amount of loan and grant for New
Bombay Project exclusively has been
asked for by the Maharashtra Gov-
ernment, Since 1974-75, however,
when the project was included for
Central loan assistance under the
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scheme for Integrated Urban Deve-
lopment Programme, Central foan as-
sistance of Re. 3.80 crores has so far
been given after periodic review of
the progress.

(c¢) There is no time schedule for
completion of the New Bombay Pro-
ject.

Low Pressure of Water in pelhl

3035. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of WORKS
AND HOUSING AND SUPPLYAND
REHABILITATION be pleased to
state:

(a) whether Government are aware
that there was shortage ang low pre-
ssure of water in several colonies of
Delhj during May and June, 1978,
and

(b) the steps taken to remove the
low pressure of water?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION '(SHRI SIKANDAR
BAKHT): (a) Yes, Sir.

(b) Various Schemes for augment-
ing the water supply and pressures
are being implemented as a phased
programme.

INT /AW, TOETA WY wEw s
# wewrer ¥ WY w @41 G WA

3036. st T fww ;. w v
Wi fawrf welY ag 7o Y g w@
fr:

(%) =1 I 2w, TEAT W
7 wqw A wew & digE B @
o1 A A wYE Qe §;

(o) afygt, o v AT o fiemmr
=T guT WYX ww aw fey dw W af
T oy e
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(n) vo wrd ¥ fot fiolr ufir
Wit ¥ W § W e dwnda
v ¥ frelt wfr G v o
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¥y wiry fond swrew & ouw swt
(st wrq wore feg) @ (%) IO
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T E

Protection and Development of His-
toric Fory of Bharatpur and
Sujanganga Canal

3037. SHRI NATHU SINGH: Will
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) whether a scheme had been for-
mulated regarding protection and
development of  historic fort of
Bharatpur gnd Sujanganga canal;

(b) the action taken so far by Gov-
ernment for the implementation of
the above scheme and if not, the
action proposed to be takep in future
in this regard; and

(c) whether there is any proposal
to include in the Agra-Delhi tourism
map the various places of historical
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tourist importance in Bharatpur region
for the purpose of development?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The Bharatpur
Fort walls including gates are al-
ready centrally protected monuments
and are well maintained. The moat
(called Sujanganga Canal) around
Bharatpur Fort is also being teken
under central protection for proper
preservation and maintenance. The
Archaeological Survey of India has
prepared a phased programme for the
repairs to the fort walls. The State
Govt. has also prepared a scheme
which, wmter-alia, includes develop-
ment of area inside the fort, providing
for improvement of roads, devclop-
ment of parks, landscaping, street
lights, flood lighting Jawahar Bur)
Museum ang Gate etc. Since these
itemg primarily concern Urban Deve-
lopment, the State Govt, was advised
to approach the Ministry of Works
and Housing for obtaining loan from
the SEED Capital Scheme for imple-
menting the proposed scheme,

(c) No, Sir,

Recognition of National Diploma in
Commerce as Equivalent to B.Com. by
Delhi University

3038. SHRI BIRENDRA PRASAD:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether it is a fact that the
matter regarding the recognition of
Government of India National Diploma
in Commerce as equivalent to B.Com.
Degree for admission to the Post Gra-
duate Courses, has not been settled
permanently by Delhi University for
the last so many years whereas most
of the Universities like Meerut, Agra,
Aligarh Osmania, Calcutta, Himachal,
Madras, Madurai, Jaipur, Jodhpur,
atiala, Nepal etc. have already gran-
ted recognition tg the said course; and

(b) if so, the reasons therefor?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The question of
recognition of National Diploma in.
Commerce has repeatedly been consi-
dered by the University since 1958 it
has not been found possible to grant
general recognition to it and recognise
it as equivalent to the B.Com. Degree
examination of the University. How-
ever, the University had through
temporary ordinances issued in 1853
and 1968 enabled the holders of the
Diploma to obtain the B. Com. Degree
of. the University on their fulfilling
certain conditions.

Financial position of Sick Sugar Mills
Taken Over

3039, SHRI MOHAN LAL PIPIL: Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the names of the sugar mills
taken over by the Government a8 sick
mills during the last 10 years, and the
dates gh which these mills were taken
over;

(b) the total financial loss of these
respective sick mills on the date of
their take-over, and their present
financial position; gnd

(¢) whether 1t is a faet that there
has been marked increase in the loss
being sustaineg by thes. concerns
afler their take-over und if so, the
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRR'GATION (SHRI BHANU
PRATAP SINGH): (a) and (b).
A statement showing the names of the
Sugar factories whose management
was taken over by the Government
under the Industries (Development &
Regulation) Act, 1851 during the pe-
riod April, 1989 to March, 1878, date
of take over, losses/liabilities before
taken over and the present position
is enclosed.

(c) Of the two mills, Shri Rama
Sugar and Industries (P) Ltd., Bob-
bili was taken over during the current
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year and hence it is too early to have
an idea of its financial result, The
other mill, Shri Jank: Sugar Mills and
Company, Dolwala, has furnished the
following reasons for increased losses

(1) Low recovery during the first
half of the season because the cold
weather sets in early in that hilly
area which hampers growth of
sugarcane plants as well as sugar
formation in it

(2) In spite of different agro-
chimatic conditions the factory 18
required to pay the same cane price

- — -

Date of
take over

S Nn Nam® of the tactomy

1 She Jank: Sugar Mills and Com- 15-1-10973

pany Dalwaly, sttt Dihira
Dun (U.P)

2 Sri Ram Sugar and Indistries (P) 4 2-1976

Ltd  Bobbil, Distt Srkakulum
(AP)
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as payable by others in West U.P.
Zone,

(3) Frequent increase in Dearness
Allowance to employees resulting
in increased over-heads

(4) Cost of consumable stores
such as gunny bags, lime stone,
lubricants and fuel and spares for
repairs has been increasing year
after year

(5) Increase m rate of interest on
cash credit account

Statement

—— - e

T tmvwry b b
take over

Preent finaneal
pemition

Pattners caputal at Partrery capital sieed
the  begiming of a1

1971-72 stooel  at Ra (V7,00 030° 25
Rs 205099782  at the clos of 1976-
and lows during the 77

vear o was

Rs 2 n1 547 6o

R 86 60.34% habih- Too carly to have an
ties before take-over e

NOTE * —Apirt from theabowv 2 mulls Ram Luxman Sugar Mills Mnh:-lld_-rimpm Dirt Meerut
(U.P.) was alo onigenally taken over but was sulmequently wequired In T'P Cont «n

-7 71 under an Act of State Legislature

Hiring of Combine Harvesters by
State Farms Corporation

3040 SHRI K. P UNNIKRISIHINAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) Is it g fact that the State Farms
Corporation of India has been hiring
gelf propelleq combine harvesters from
private owners for their use;

(b) the reasons for hiring thege com.
bines; and

(c) if so, the gmounts gpent in 1876,
1877 and 19787

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJI1 SINGH BARNALA): (a)

Yes, SBir The State Farms Corpora-
tion has been hiring self propelled
combine harvesters from outside
parties including Agro Industries
Corporation.

(b) At present there are 43 combine
harvesters with the State Farms
Corporation of India Of these, 30
combine harvesters which were gifted
by the USSR during 1869 are of very
old model and have outlived thelr
utility = The machines in working
order being grossly inadequate, resort
to hiring from outside sources is
inescapable till the SFCI's own Fleet
15 augmented.

(c) The Information is being collect-
ed and will thereafter be placed on
the Table of the Lok Sabha.
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Contracy Labour System for Handling
Fertilizer Ship

3043, SHRI K. A. RAJAN:

SHRI M. KALYANA-
SUNDARAM:

SHRI R. K. MHALGT;

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether Government have re-
introduced contract labour system for
handling fertilizer ships in  Madras,
Kandlg and Vishakhapatnam;

(b) if so0, reasons therefor; ang

(c) whether the Dock workers have
urgeq Government to withdray this

practice gng if so. action taken there-
on?

THE MINISTER OF AGRICUL

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
No Sir.

(b) The question does not arise.

(¢) Government has received a rep-
resentation that if handling of addi-
tional quantity of DAP {fertilizers at
Kandla port i1s entrusted to an agency
other than Food Corporation of India.
this would amount to the introduction
of coniract system of labour. At
present only Food Corporation of
India is handling, ag in the past, all
non-potassic fertilisers at Kandla
Port.

Rate of literacy in Jammu, Srinagar
and Ladakh

3044. SHRIMATI PARVATI DEVI:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) what ig the rate of literacy in
Jamymu, Srinagar and Ladakh; sepa-
rately; and

(b) the steps to remove the wide
difference in the rate of literacy in
the State?
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THE MINISTER OF EDUCATIOQN,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUNDER):
(a) According to 1871 Census, the
percentages of literacy for the popula-
tion (excluding age-group 0—4) in
the three districts are as follows: —

Jammu 35.65
Srinagar 24.91
Ladakh 14.48

(b) In order to achieve the Roal of
universalisation of elementary edu-
cation. the Government of Jammu &
Kashmir propose to enrol 6.43 lakh
additional unrolled children in the
age-group 6—I14 by 1982-83. Further,
as a part of the National Adult Edu-
cation Programme target of covering
10 crore illiterate adults in the age-
group 15—35 by 1983-84, the State of
Jammu and Kashmir have to cover
about 10.11 lakh persons. With the
implementation of these programmes,
the literacy position in all parts of
the State 18 expected to improve sub-
stantially.

Project Tiger in Wild Life Sanctuaries

3045. SHRI AHMED M. PATEL:
will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) the number and location of wild
Life Sanctuaries where “Project
Tigers' is existing;

(b) the number of Tigers in each
sanctuary;

(¢) whether Government are con-
gidering to adq more wild life sanc-
tuary to ‘Projecy Tiger; and

(d) if so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
There are 8 Tiger Reserves where
Project Tiger Is being implemented
in different parts of India viz. Manas
(Assam), Palamau (Bihar), Similipal
(Orissa), Corbett (Uttar Pradesh),



153 Wntten Answers SRAVANA 16, 1900 (SAKA) Wnitten Answers

Ranthambhere (Rajasthan), Kanha
(Madhya Pradesh), Melghat (Maha-
rashtra), Bandipur (Karnataka) and
Sunderbans (West Bengal)

(b) According to information
collected from the Reserves 1n 1877
the number of tigers in each Reserve
may please be seen in the attached
statement

(c) and (d) The Project Tiger
Scheme hag been recently extended
to the two more Reserves viz Parnyar
(Kerala) during 1977-78 and Sarnska
(Rajasthan) during 1978-79 The
core area of the existing reserves
under the scheme will be enlarged
where possible and some new reserves
will be udded during the VIth Plan
depending on the States willingness
to implement the scheme and availa-
bility of funds

Statement

Number

Name of the Reserve 1:;::-“
1 Manas (Assam) 105
2 Palamau (Bihat) 93
3 Simulipal (Orissa) 6o
4 Corbett (Uttar Pradesh) 7%
5 Ranthambhore (Rajasthan) 22
6 Kanha (Madhya Pradesh) 55
7 Melghat (Maharashtra) 57
8 Bandipur (Krnataka) 2b
9 Sinderbans (West Bengal) 181
Torar 612
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i wit vk st (ot reefie Ty
wearen) ((%) ofr afY 1 T e
2w & gad egr & framt W) faarelt &
fay fs ¥ wEm @ * 9if
gyt AE g )

(w) s (7) swim (%)
gfee & v §) g g

Reorganisation and Expansion of
School of Buddhist Philosophy

J04y SHRIMATI PARVAT! DEVI
Will the Mmster of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state

(a) whether Governmrent propose to
reorgamse and expand the schoo] of
Buddhist Philosophy at Spitak and
make 1t a Centre of highest learning
in Buddiisy studies go that young
Lamas of Ladakh, NEFA, Bhutan,
Sikkim Nepal, Kinnaur, Lahul and
Spiti may achieve proficiency ;n Bud-
dhist scripture, and

(b) 1if so the details thereof?

THE MINISTER OF EDUCAT1ION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUNDER)
(a) No Sir

(h) Does not arise

Avallabllity and requirement of
Foodgraing

3050 SHRI F P, GAEKWAD- will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) what ig the per capita availa-
bility of foodgrains against the abso-
lute minimum per capita “equire-
ments;

(b) whether 1t is a fact that the per
capita availabihity of foodgrains in
terms of requirements hag declined
over the past two decades; and

(e) it so, reasons thereof?
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THE MINISTER OF BSTATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP BINGH) (a) During 1977,
1590 kgs per year, as against the
mummum consumption requirement
of 1570 kgs (Cereals—1336 kgs and
Pulses—23 4 kgs) per year estimated
by the National Institute of Nutn-
tion

(b) No, Sir The per capita availa-
biity of foodgrains dunng the last
two decades has generally been higher
than the mimmum  requirement of
1570 kg- per year except in the yeais
1958 1966 1867 1973 and 1975

(¢) The mamn factor 1esponsible
for the fall in the availability of food
grains is primanly due to the reld
tive stagnation in the production of
pulses in the face of increasing popu
lation and the meagre possibilities of
import Steps are howeve, being
taken to increase the production of
pulses to the extent possible

Rationalisation of Food Policy

3051 SHR1 F P GAEKWAD Will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state

(a) the rate of growth of food pro-
duction in the country over the last
17 years,

(b) the rate of growth of popula-
tion in the country during the same
period,

(c) does the growth of population
show ap increasing tiend as compared
to food production,

(d) whether 1t 18 a fact that at the
present level of foodgran avai'abili'y,
we will require a mimmumr of 230
million tonneg of food at the end of
the century as against 123 mllion
tonnes of foodgrains produ~tion this
year while population will nse to
850 million at the end of the century
as the growth of populativp 15 not
likely to be abetted to any apprecia-
able extent, and

(e) it so, will Government conmder
formulating a National Integration
Plan for Agriculture and rationalisa-
tion of food policy etc?

THE MINISTER OF AGRICUL
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a)
to (c) The rate of growth of food-
grain production in India during the
seventeen years ending 1876-77 has
been 228 per cent per annum and the
rate of growth of population during
1961—78 has been 218 per cent per
annum

(d) The projections for 2000 AD
have been made by the National Com
mission on Agriculture (NCA) On the
basis of different assumptions regard
ing growth 1n income and distribution
ot incomeg etc the Commission has
given a low estimate of demand at
205 mullhion tonnes and high' esh
mate at 225 million tonnes As aganst
these the Commission’s projection of
foodgrains production in 2000 AD has
been placed at 230 million tonnes and
the projection of population at 950
million

(e) The food and agricultural poli-
c1es of the Government are broadly n
lne with the approach recommended
by the National Commussion on Agri-
culture

Increase in Price of Rice

3052 SHRI MADHAVRAO SCINDIA
Will the Minster of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) whether 1t 15 a fact that price
of rise specially good quality rice such
ag Basmat: hag shown upward trends
throughout the country,

(b) if so the percentage of price
increased after May, 1978 i1n Dell,

(c) whether the price increase is
justified, and

(d) if not, what stepg are proposed
to check the price rise of the com-
modity?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH): (a) Yes, Sir.

(b) Between end of May, ana =nd
July, 1978, the price of Basmali rice
has risen in Delhi by Rs. 20 oer
quintal ie. by aboul 4 per cent,

(c) The present rise in rice prices
is seasonal.

(d) Adequate supplies of rice ol
ordinary variely are being made
through the public distribution system
which the State Governments have
been requested to strengthen with a
view to keeping the open market prices
under control If, however, a con-
sumer chooses not to take thus rice
but go in for a superior variety like
Basmati, he must be prepared to pay
the price dictated by the law of supply
and demand. Government, therefore,
do not consider 1t necessary to take any
specific stepg to bring down the prices
of rice of superior varieties like Bas
mati

Amendment of Land Celling Aect
to check dispute on ownership of Land

3053. SHRI MADHAVRAO SCINDIA:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) whether Government are con-
templating to ameng the Land Ceiling
Act in consultation with the State
Governments in order to check vio-
lent clashes between land owners and
landlesg persons of weaker section of
the sociely, specially ot Harijan; and

(b) if not, what stepg are being
taken by the State Governments and
Central Governmeny to prevent such
clashes?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b). The Land Ceiling Acts alm
at limiting the size of agricultural
holdings and distributing the surplus
among the landless, Clashes between
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different groups on account of land
disputes are not always due to distri-
bution of ceiling-surplus land. These
clashes have to be dealt with under
the criminal law which is adminis-
tered by State Governments. The
Government of India have advised
State Governments to ensure that for.
cible evicion of allottees of surplus
wand is not allowed.

Assistance to Maharashtra for Cen-
trally Sponsored Schemes

" 3054. SHRI VASANT SATHE: Will
the Mimister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to slate

(a) what are the Centrally spon-
sored and Central Sector schemes be-
ing executed by the Education Minis-
try and organisation under the Minis-
try, with important features of such
schemes alongwith the latest progress
achieveq under these schemes, State
wise; and

(b) what assistance hag been pro-
vided to the State of Maharashtra
during 1877-78 and the provision made
for 1878-79 under these schemes?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUNDER):
(a) and (b). The information is being
collected and will be placed on the
Table of the Sabha as soon as It is
ready

Award for suggesting the name
“Doubly Seven"

3055. SHRI K. A. RAJAN:

SHRI ARJUN SINGH:
BHADORIA:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to stale:

(a) whether the Modern Bakeries
have given Rs, 10,000 to Shri H, V.
Kamath, M.P. for suggesting the name
“Double Seven” for its popular drink;
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{b) i s0, whether Government had
invited suggestions from the public
through any advertisement; and

(c) if po, the detalls gf tae hrand
names received and the first flve
names selected therefrom?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI BHANU
PRATAP SINGH) (a) Yes, Sir

(b) and (c). Government had not
mnvited suggestions from the public
through any advertisement Ilowever,
a suggestion box had been placed in
the Central Hall of Parllament at the
time of trial-test of the drink there A
number of suggestions had been re-
ceived also The award was given to
Shrn Kamath as the name suggested
by him was considered appropnate and
evocative and was accepted

I €T TETE W W
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Compensation to the Resettlers of
Khichripur Village, Delhi

3057, SHRI P. K. KODIYAN., Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI
TATION be pleased to state

(a) whether it 15 5 fact that the
Farmerg of Khichripur village where
a resettlements colony was located
during emergency are vet to be paild
compensation; and

(b) if so, the details and steps bemng
taken in this regard?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) and (b) Yes Sir. The
details are as under:—

Rs.

(x) Amount already pard 9.f19,526 g1
(il) Amount forwardcd/
being forwarded to
Court as title of own-

nrrslnp.imt clrar 29,40541° 30
(1il) Claims mo yet

preferred| not yet due 1,02,400° 92

‘Total amount Payable  34,26,469°13

Regularisation of Unauthorised
Colonles In Dejhi

3058. SHRI KANWAR LAL GUPTA
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE.
HABILITATION be pleased to state

(a) total number of unauthorised
colonies in Delhi which have been
regularised g4 far and names of such
colonies which have been approved in
the last 15 months;
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(b) is it a fact that no basic ameni-
ties in these regularised colonies have
so far been provided;

(c) if so, steps Government pro-
pose to take to provide basic ameni-
ties in these colonies; and

(d) how many more unauthorised
colonieg will be approveq in this year?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) 178. No unauthorised
colony has been regularised in the last
15 munths.

(b) No, Sur.
{c) Does not anse

(d) The work 18 in progress. The
Delhy Development Authority hasg in-
formed that 50 unaulthorised colonies
are llkely to be approved this year

It w1 farew
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A% Qe fiear may fe @ ww wwew
¥ I SRR w20

Supply of Fertilizsers to Cultivators

3060 SHRI SAMAR GUHA: WwWu
the Mimster of AGRICULTURE AND
IRRIGATION be pleased to state

(a) whether Government adopted
the policy to supply varioug fertilizers
to the cultivators at a subsidized
rates;

(b) if so, whether this policy has
been implemented; and
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(c) if so, the over all subsidies pro-
vided for supply of fertilisers for last
years and proposed for the cwrrent
years?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
to (c). Subsidy for fertilisers could be
direct or Indirect. Direct submdy 1s
at present limited to phosphatlc ferti-
lisers with a view to achieving better
balance in the use of N. P and K. A
subsidy of Rs. 1250 per tonne of F-205
is given to domestic manufacturers lo
be passed on .entirely to the cultiva-
tors. Subsidy 1s also given, subject
to certain limits, to identified cultiva.
tors for purchase of fertilisers in the
Small Farmers Development Agencies,
Drought Prone Areas Programme.
Tribal Development Agencies, Hill
Area Development Projects and the
Dry Land Development Projects. In-
direct subsidy 1s given in respect of
imported fertiligers by the Govern-
ment meeting the cost of transport of
fertilisers by certain remote areas by
bearing the cost of tramsport upto
specified read points declared as rail
heads for the purpose of distribution
of imported fertilisers. Indirect sub-
sidy is also implicit in giving each
manufacturer & retention price which
would give him a reasonable return
while keeping the retail prices of in-
digenous fertilisers unchanged. Simi-
larly, it at any time Government 8
obliged to buy fertilisers in the inter-
national market at a pnce higher than
what the domestic price would bear,
{ndirect subsidy becomes implieit,

Beguirement of Fertilisers

3061. SHRI AHMED M. PATEL: will
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) the requirement of fertilisers
of the country yearly;

(b) the approximate production
yearly; and

(c) the measures taken by Govern=-
ment to meet the requirement?
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): (a) The consump-
tion requirements of fertilizers of the
country during 1977-78 were as under:

(1n lakh tonnes)
N P K Total
29°13 67 50 0b 4386

(b) The production of fertilizers in
the country during the year 1977-78
was as follows

N r K Tutal
200 00 fir70 . 26 70
(¢c) The gap belween the consump-
tion requirements and the availability

from domestic production was met by
imporis.

Wmg  ETEA, SEET & -

wifrit & wewt w1 ¥erta age ¥ wiw

3063. Wl qUWT TH 66 ¥WI
frretr, wTe weaTer wite weplu wa ag
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v AW S wTFOT 7

fiown, WA weaw wite weptn
darew ¥ www s (wiwelt Ty
T woere?) : oo ST i T
sfrsrl & ¥y faareal & ofed,
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waTe feq o § | Sew e
wiwifedf afgr #4017 qOC & I
et} & aewt wy 7 ot § Farawer
frow Gy aat F qrEw § WY
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eqrATRrCel ¥ g % wrare o< Frafier
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wref duTY, WTT GORTT & ITWET
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wr o omfr § el AW wwTARTOY
gnft § 1 Wiy woeTe & I whwfat
¥ wouf ¥, forrer fro®r o o &
TYere aarer Y gur &, wfewr @
¥ forg Fwer Y farerrx e oy e
§ o ITdwr @ SveAT wwAr Wit ¥
waafae ¥ Iaiaare, s qf &
7 g W wrr e E | Wi
FTCATAT SRR & 5o Y wifal
¥ woat ®, forrer fred owr as! &
YA i aETEET WY pwT O EaTY
¥ gaT & ST ST Y T o e )
fefy Wt s a7 Wil & fedt
wre il W o afirvrdt oo af &
AT |HAT |

Imports of Trawlers and their Distribu-
tion

3084. DR, VASANT KUMAR
PANDIT:

SHRI F. P. GAEKWAD:
SHRI L. L. KAPOOR*
SHRI P K KODIYAN:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the Government had
imported sophisticated trawlers from
Norway and Japan for the purpose of
Deep Sea flshing during 1976-77; and
is 80 how many and from what coun-
try and at what cost;

(b) the number of such type of
fishing trawlers to be imported during
1977-78 and at what cost;

(¢) through which organisation the
fishing trawlers were distributed, at
what cont and on what basis;

{d4) whether these trawlers are
being ysed by bonafide persons for
fishing purposes and how many of
those are distributed to States having
fishing potential; and

170

(e) what machinery has the Gov-
ernment get up to see to the proper
distribution and the use of the im-
ported fishing trawlers by the parties
who have been allotted these trawlers?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI

?J’IT SINGH BARNALA): (a) No,

(b) It wag intended to have mxty
fishing vessels imported during 1977-

78 at varying costs, depending on the
size of the vessels.

(e) On the recommendation of the
Fishing Vessel Acquisition Committee
having representatives of various con-
cerned Ministries, the partles ware
authorised to import directly from
the foreign Shipyards. The criteria
considered were the financial position
of the parties, their expertise and
experience in marine activities, the
reasonableness of the price of the

vessel and the projected economics of
operation.

(d) Since the vessels hava not arriv.
ed so far, the question does not arise.

(c) The question of distribution
does not arise. The approval for im-
port is not transferable ‘o any com-
pany or individual unless specifically
approved by the Government

Closure of National Test Hoeuse,
Alipur, Caleuitts .

3065. SHRI JYOTIRMOY BOSU:
Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to s‘ate:

(a) the reasons why the Natiomal
Test House, Alipur, Calcutta, a Cen~
tral Government Organisation, was
closed with effect from June 18, 1978
till turther notice;

(b) the number of persors employed
in this Organisation; and

(¢) whether all of those persens are
now ?
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI BIKANDAR
BAKHT): (a) Most of the Gioup
‘C' and ‘D’ employees of Nutional Test
House, Calcutta went on a ‘sit-down’
strike from 27th April, 1873 and con-
tinued their agitation agairst certamn
administrative actions. Coasegus it cn
the agitation being intensfied, *he
Test House was temporiclv c'osed
rom 13th June, 1878 to 22nd June,
1978 on apprehended secu.ily ‘omsiie-
rations, bui was reopened o1 the 23rd
June, 1978 and 15 now wrrking nov
mally.

(b) 442.

(c) None of the emplo,ces 1* un
employed due to the temporary clo-
sure.

wu fordte W) wm_ wTR & W O
e gy aufam

3066. S WAATIH  WIHHATN :
sq7 foretr, WRTW wewTwr W e
Fdr gy w ¥ g G e

(%) 1 wiw, 1978 ¥ wafrw
Yo WY any fieg oy & I TEAER,
i ¥ wfer yRwar fear =fer
A0 ¥

(w) @vorm & ey s, forrsr
Irdwr safkrat & sfier ot wfiver 2,
swifas §C;

(w) war IA% grate & forg wrg
gy dare ¥ ik §; W

(w) afx g, ot wEwEd =
w i?

fwwrr, woTw werw war | Sl
v it (st aw ey qeve):(F)
(w). wowe o qufrdy e
#ifr ¥ wufrdy w wfive v ¥ 4wl

ay
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¥ oy w o o st § ) W T Oy
s gl Wy ot qwar fiv 1978~
79 ¥ FXomITT g av K1 wrdy safieral
¥ arenfas g fiedt ¥R

wriw oAl F Oomre & fed wftaw
AT wEAT

3067. WY gqurrer : sy vfw wit
Ferark waft ag war Y v w R fn:

(%) war iy gt § QoA
T wUA ¥ far & @
wgraa e o §, WX

wrE

(=) afx @, a1 vt 3= afw

fieadt § Wi gEd oy safwra W
qrorre FrRrart?

gfr i fenf s (st geeie
frg woamaT) : {q.-)ﬂaf“

(&) ser ady € Ty v )

Financial assistance for augmenting
drinking water suply in J. & K.
State from World Bank

3068 SHRIMATI PARVATI DEVI
Will the Minster of WORKS AND
HOUSING AND SUPPL{ AND RE-
HABILITATION be pleased to state:

(a) whether 1t 13 « fact that the
Jammu and Kashmir Btate Govern-
ment had approached the World Bank
for financial assistance for augment-
ing drinking water supply in the state;
and

(b) it so, the main features of the
drinking water supply scheme ln the
State?

THE MINISTER OFP WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT); (a). No, Sir.

-
(b) Does not arise.
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forelf site Tenif e Wit & Wt wwaTe
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3069. st wurw fag wigrr* T
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w0y, 1977 % v falw ™
#arT v gt AW Woqw
fear or &% | @% wera, whesr
¥ ot ¥ arfes wafe aqwm ¥
o i gfg 17 ¥ wewrAT &) W
€T af 1978-79 & fay Hify
w faee v ww @
WY FEmAT ¥ Te-ETY
W W TG B SATT W THT ATAT |
IFT A% eI 9 ¥ 1976-77
WY & w7 99y §, 9% o9T
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woky % =y w1 fooly fear v §

Tobaceo producing States

3070 SHRI AHMED M PATEL
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) the names of States which are
producing Tobacco in the country,

(b) the quality of Tobacco produc-
ed,

(c) whether Government are con-
sidering to improve its quality, and

(d) i so, the steps taken in thus
regard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a)
The tobacco producing State in the
country are Andhra Pradesh, Bihar,
Gujarat, Karnataka Onssa, Tamil
Nadu Uttar Pradesh and West Ben-
gal

However, tobacco 15 also being pro-
duced 10 a small extent 1n Assam
Haryana Himachal Pradesh, Jammu
and Kashmir, Kerala, Madhya Pra-
desh Maharashtra, Meghalaya, Pun-
jab, Rajasthan, Tripura, Delhi and
Mizoram.
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(b) Variety-wise tobacco produced
during 1875-76 and 1876-77 is given
below:—

Variety Production

in 'o0o tonnes
1975°76 197677
(i) Nicotiana Rustica . 234 2By

(ii) Nicotiana Tabacum

(a) Virginia ., . g6B 944
{b) Others 229'6  ag1-4
ToTaL = . 349'B gqi14'2
= S ——

(c) and (d). Yes, Sir. In order to
increase as well as top improve the
quality of exportable types of flue-
cureq virginia tobacco, a Centrally
Sponsored Scheme for the expansion
of its cultivation in the selecteq light
soil areas of Andhra Pradesh, Gujarat
Karnataka, Uttar Pradesh and Tamil
Nadu is being implemented by the
Dapertment of Agriculture through
the State Governments since 1966-67
and is continuing during 1978-79 for
which a budget provision of Rs. $3.93
lakhs has been made.

Research work is alsp in progress
at the Central Tobacco Research In-
stitute Rajahmundry and under the
All India Coordinated Research Pro-
ject on Tobacco (both under the
Indian Council of Agricutlural Re-
search) to improve the yielg and
qulity of the existing types and
varieties of tobacco grown in the coun-
try by evolving improved agronomic
practices and also evolving new im-
proved strains which will give higher
yield gnd better quality.

were # ferr ¥ gure woh & fed
wela™ dem
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L
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T ¥ T wY a1k WOy T
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Ald from World Wild Life Fund for
Project Tiger

3073. SHRI SUKHENDRA SINGH:
Will the Mimster of AGRICULTURE
AND IRRIGATION be pleasei to
state:

(a) whether the World Wild Life
Fund has extended its financial co-
operation to India for the protection
of Tigers;

(b) whether some suggestions or
terms have alio been sought from the
World Wild Life Fund in this regard;
and

(c) it so, the details thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a).
Consequent on launching Project
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Tiger nt a cost of Rs. 3.50 crove
spread over a period of 8 years to be
executeq in selected areas of 9 States
for saving the vanishing specles of
wildlife in general and the tiger in
particular from extinction, the World
Wild Life Fund an international
voluntary organisation came forward
with an offer of one milliog dollars
aid to be glven to the Project Tiger
in the shape of equipment of various
types etc. Accordingly the aig is be-
ing recelved from the World Wild
Life Fund with effect from 1974
Equipment worth $ 439,000 has been
received upto December, 1977.

(b). No suggestion or terms have
been sought for from the World Wild
Life Fund.

(¢) The question qoes not arise.

faret farafwarerm, weimg i fiere:

fearem, waren firy feveferren wite
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Programme for Agricultural Produoc.
tion and Rural Development

3075 SHRI RAJENDRA KUMAR
SHARMA
SHRI KACHARULAL
HEMRAJ JAIN
Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state
(a) whether a massive programme
hes been proposed under the Com-
mand Area Development Scheme to
step up agricultural production and
accelerate rural development, and

(b) if so, the main features thereof?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) (a)
Yes, Sir
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(b) Integrated Command Area
Deviopment (CAD) programme is
being undertaken in selected irriga-
tion projects throughout the country
with a view to bridge the gap bet-
ween the irrigation potential created
and being utiised by making avail-
able irrigation water at the fleld
level gnd also by improving the water
application efficiency thereby mecreas-
ing agricultural production and acce-
lerate rural development The pro-
gramme consists of —

(1) On-farm development

(a) Development of fleld chan-
nel and field drams within the
Command of each outlet

(b) Land leveling on an out-
let command basis

(¢) Realignment of fielg boun-
daries wherever necessary (where
possible consohdation of holding
should alsg be combined)

(d) Enforcement of a proper
svstem of ‘Warabandy' and fair
distribution of Water to individual
fields

(e) Supply of all inputs and
services, mcluding eredit and

(#) strengthening of extension
Bervices

2 Selection and introduction of
suitable cropping patterns

3 Development of ground water
to supplement surface rrigation
(conjunctive use under Minor Irn-
gation sector)

4 Development ang maintenance
of the main and intermediate drain-
age svstem (Irmgation Sector)

5 Modernisation, maintenance and
efficlent operation of the Irrigation
system upto the outlet of the cases
capacity (Trrigation Sector)

Government of India provides ma-
tching assistance to State Govern-
ments for establishment of CAD Au-
thorities both at the State and Project
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level; for soil surveys, preparation of
farm plans etc.; subsidies to a small;
marginal and disadvantaged farmers
as applicable under SFDA/MFAL
schemes; equity capital support on
matching basiy to Land Development
Corporations, Farmers' Service Socie-
ties etc; loans to the State Govern-
ments for construction of field irriga-
tion channels and for purchase of
equipment and machinery for execu-
tion of OFD works; contribution to
special loan fund account (50 per cent)
for financing ineligible farmers etc.
There is a budget provision of Rs.
44 croreg in the Central Sector under
the Command Area Development Pro-
gramme for 1978-7T8.

In addition to the above programme
which has been going on for some-
time, a scheme for the intensive deve-
lopment of blocks under the Integra-
ted Rural Development Programme
has been introduced in 585 selected
blocks falling in the areas covered by
the CAD Programme. Under this
programme each block will get Rs. 5
lakhs as central grant to meet the
subsidy to gmall/marginal farmers and
agricultural labourers for the various
schemes covered by the programme.
Generally speaking small farmers
would get 25 per cent subsidy and
marginal farmers/agricultural labour-
ers would get 33-1/3 per cent subject
to certain ceilings where prescribed
The subsidy is higher for community
projects/cooperative  societies. The
scheme is mainly individual benefi-
ciary oriented and includes subsidy for
inputs, implements, storage bins, land
development/soil conservation, milch
animals, sheep, goats, poultry, etc,
horticulture, fisheries, etc.

Central ald to UP. for Horticulture
Animal Husbandry, Dairy, Food Pro.
duction and fisherios

3076. SHRI RAJENDRA KUMAR
SHARMA: Will the Minister of
AGRICULTURE AND IRRIGATION
be pleaseg to state:

(a) whether any assistance was
given to U.P, during 1977-78 for the
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development of horticulture, animal
husbandry, dairy farming, grow more
food campaign and fisheries;

(b) if so, the extent thereof, sepa-
ratgly for each category; and

(c) it not, the reasons therefor?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) to
(c). Necessary Information iy being
collected and will be laid gn the table
of the Sabha.
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Education sysiem based on Kendriya
Vidyalaya

3078. SHRTI AMAR ROYPRADHAN:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether Government propose to
introduce the education system based
on Kendriya Vidyalaya in all the Gov-
ernment schools, aided schools, puohe
schools and the private schools; and
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(b) it so, when and if not the rea-
song thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKI): (a) and (b). No, Sir.
There 13 no such proposal. Kendriya
Vidyalayas are meant for providing
uniterrupted education to the wards
of transferable Central Government
employees so that their education 1s
not disrupted when their parenty are
transferred from one State to another
involving a change in the medium of
nstruction. Medium oy instruction in
Kendriya Vidyalayas is English for
Science and Mathematics and Hindi
for Social Scienceg whereas regional
languages are supposed to be useq as
media of education gt the Primary and
Secondary gtages in schools other than
Kendriya Vidyalayas. Moreover educa-
tion being primarily a State subject,
the Central Government cannot force
them to introduce a particular system
of education. The Central Board of
Secondary Education however permit
introduction of such system in schools
afMliated to that Boarg and which are
desirous of introducing Kendriya
Vidyalayas system of education.

Committee on flow of Ganga

3078. SHRI AMAR ROYPRADHAN:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state:

(a) whether a Committee hay been
constituted to examine the widely
differing proposal of the two countrieg
on augmenting the seasons flow of
the Ganga to maintain it at the level
desired by Bangladesh and drawals at
Farakka needed by India; and

(b) if so, what are the salient
features of the Committee and the
name of the members of the Com.
mittee?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a).
and (b). At the Fifteenth meeting of
the Indo-Bangladesh Joint River

Commission held in July, 1978, a
Committee was set up on which Mr.
Bahauddin Ahmed of Bangladesh and
Shri C. C. Patel of India represented
the two sides, and they were assisted
by otherg from among the two dele-
gations, They made a preliminary
review and exchanged clarifications on
each otherg proposal on augmentation
of the Ganga flows exchanged by India
and Bangladesh in March, 1978. It
was decided that this Committee
might further examine the two propo-
sals before the next meeting of the
Commission, scheduled for September,
1978.

Evaluation of Operation Flood-1
Programme

3080. SHRI VASANT SATHE. Will
the Minister of AGRICULTURE AND
IRRIGATION be pleaseg to state:

(a) whether there ig any proposal
for evaluation of performance of the
tion Flood-I Project; and

(b) 1t so, action/decision taken by
the Government in the matter and the
reasons as to why the evaluation of
the Operation Flood-I is not taken
before launching Operation Flood-II?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a).
and (b). The Operation Flood-I Pro-
ject has been evaluated Ly two Inter
Agency World Food Programme
United Nations Missions—First in
March, 1972 and the second in March,
1975. Besides, performance of Ope-
ration Flood-1 Project has also been
evaluated by the Committee of Pub-
lic Undertakings in 1975-76.

Milk Shortage

3081. SHRI VASANT SATHE:
SHRI PRADYUMANA BAL:

Will the Minister of AGRICUL-
mtf AND IRRIGATION be pleased
to state:

(a) whether attention of the Gev-
ernment have been drawn to the news
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report appearing 1n “Indian Express"
dated 14th July, 1878 under the cap-
tion “Milk shortage in cities Immi-
nent”,

(b) 1f so, the reaction of the Gov
ernment to the various observations
made therein; and

(c) steps taken or proposed In tov
matter to overcome the situation?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a).

Yes, Sir,

(b) and (c). The news 1lem 18 not
based on facts. The milk schemes are
dependent on skim milk powder and
butter o1l only during the lean season
when there 18 a fall in production and
procurement of raw milk The WFI®
authorities helped in expediting ship
ment of skim milk powder and but-
ter o1l. The position of arrival of
skam milk powder and butter ol s
being continuously reviewed by the
Ministry in  consultation with the
Indian Dairy Corporation. A World
Food Programme shipment of 444
tonneg skim milk powder was un-
loadeq at Bombay Port and despatch-
ed by the Indian Dairy Corporatron
to the 4 metropohitan city dairies at
Calcutta, Bombay, Delhi and Madras
between 15th and 18th July, 1878, A
loan of 800 tonnes hag been grranged
by WFP locally

A further loan of 500 tonnes is also
being negotiated by WFP locally.
Shipments of skim milk powder which
were expected during eng July and
August 1978 have started arriving
Efforts are being made to expedite
further supplies to meet the require-
ments. It is hoped that normal milk
supplies to the metropolitan cities will
be maintained.
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Winding up of Central Fisheries Cor-
poration

3083. SHRI SAMAR GUHA: Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state.

(a) whether the Government have
finally decided to wind up Central
Fisheries Corporation of India;

(b) 1f so, whether the Government
did not consider it worthwhile to re-
consider the issue of continuing Cen-
tral Fisheries Corporation according to
the request mades by the Government
of West Bengal and by some Mem-
bers of Parliament;

(c) if so0, the reasons for ignoring
such requests;
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(d) whether the employees of the
Central Fisheries Corporation have
been retrenched; if so, whether such
step violates the assurance given to
the employees for their absorption in
other departments of the Government;
and

(e) il so, would the Government
take adequate measures for absorbing
the Central Fisheries Corporation of
India employees if the Government
finally decided to wind up this orga-
nisation?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA)' (a)
Yes, Sir.

(by and (c). The question of re-
considering the continuance of Central
Fisheries Corporation did not arise as
the Government took the decision to
wind up the Corporation in May, 1978
after careful consideration of all as-
pects

(d) No regular employees of the
Corporatron have been retrenched so
far excepting ex-servicemen who had
been re-employed by the Corporation
The deputationists have been repat-
riated to their parent departments. No
assurance was given to the employees
for their absorption.

(e) While efforts are being made to
absorb them in other public under-
takings, it is not posaible tp give any
assurance for the absorption of all
employees. Those employees who are
not eventually absorbed, will be al-
lowed to avail of terminal benefits, as
admissible under the rules

Literacy Pregramme for Rural Women

3084. SHRI CHITTA BASU: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed tp state what are the particular fea-
turey for literacy programme for
women, particularly the rural women
in the massive National adult educa-
tion programme to ba launched from
October 3, 19787

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER). The lteracy programmes for
women 1n the National Adult Educa-
tion Programme inter alia would ine
clude :

(1) making women more conscious
of thewr rights and responsibilities,
the implications of the laws govern-
ing women's status in society and
developing an understanding about
the various manifest and concealed
ways which cause women's oppres-
sioh, (u) assisting women to achieve
economic wviability, through acqui-
sition of literacv and other neces-
sary gkills and resources; (iii) pro-
viding women access to knowledge
in other areas, particularly in
health, childeare, nutrition, famly
planning ete, and (1v) assisting wo-
men 1o form their own groups for
learning and productive activity,
and tp strengthen their participation
and voice 1n the developmental pro-
cess

Transfer of teachers from Central
School, Kota

3085 SHRI MADHAVRAO SCIN-
DIA  Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) names of teachers with places
they were transferred from Central
School, Kota (Rajasthan) 1n  June-
July 1877 with their present place of
posting, and

(b) whether 1t 15 not a fact that
in the case of wife and husband, em-
pPloyed in the Government service,
their transfer/posting is considered
sympathetically so that their family
lfe js not dislocated?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BAR.
K;:‘AKI): (a) A statement ig atta-
ched.
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(b) Husband-wife teams employed posted as far as possible at the same

in Rendriya Vidyalayas Sangthan are

station.

Name of the Teacher (with Transferred to  Preseny
designation) transferred from

81 g Kendriya place of Remarks
No. Central-School, Kota in Vidyalaya posting
June-July,1977
1 Shri B.S. Kothari, P.G.T, (Maths) AFS Jamnagar Information On Promotion ns
is i Vice-Principal.
2 Mrs Taj a Bamra, Piimary Colaba Do. Trunsferredon re-
Teacher quest.
g8 ShriR. Prased. T.G.T. (Science)  Jodhpur (Army) Do. Transferred on  re-
quest.
4 Shri B.L. Prasad, Primry Teacher  Mathura Refinery Do, Transferred on re-
quest.
5 Smt. Dropadi Devi, WET (S&NW) Bharatpur Do. Transferred on  re.
quest
6 Shri S.P. Sharma P.E.T. Sibsagar Do. Subsequently in
August, 1977 his
transfer order  was
m:::rfée;:l'nr Keadn-
ya aya,
E: Dariba IMm.:;.
daipur
7 ShriS.L. Gandhi,P.G.T. (English) Jorhat Do Subsequently in
August, 1977  his
transfer order was
modifird for Ken-
driya  Vidyalaya,
Jaipur,
8 Shri G. K. Pandey, P.G.T. (Sanskrit) Agartala Do. Sibeqmnlly jtiivl
vgust, 1977 his
transfer ord.'ﬂ
2:&[ fed {;}rﬂy‘lﬁm-
ya 1 a,
Roorkee, §
Shri R.S. Verma, P.G.T. (Geng) Tezpur Do, His wife has also

been appointed as »
Teacher
last year and posted

at Kendriya Vidya-
laya, Tezpur.
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Payment of Gratuily etc. on death of
De;hi School Teachers

3087, SHRI K. LAKKAPPA. Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE bhe pleased
o refer to the reply given to Unstarred
Question No. 9584 on 8th May, 1978 re-
garding Payment of Gratuily ctc, on
death of Delli School Teachers anil
state:

(a) whether the outstanding pay-
ments of Gratuity, GPF and arrears
of salary have since been paid to the
next of kin of the teachers working
in Higher Sccondary Schools of Delhi
who died during the year 1877-78;

(b) whether CD.S, has also been
paid in all the 26 cases; and

(c) it not, reasons for non-settle-
ment of all the above dues?
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THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,

KATAKI): (a) to (c). A statement is
attached,

Statement

(a) Gratuity

(i) According to information furnish-
ed by Delhi Administration eight cases
of gratuity are outstanding out of
which full payment hag been recom-
mended to the Pay and Accounts Office
in 3 cases. Reasons for non-settlement
of the remalning 5 cases of gratuty are
indicated in part ‘C’ below,

G.PF.

(i1) Qut of ten cases on account of
final payment of G P.F, two cases have
been referred to the Pay and Accounts
Office for final seitlement and payment.
Reasons for non-seitlement of the re-
maining eight cases are given in part
(c) below,

Final payment o} salary arrears

(iil) Three cases are outstanding on
account of final settlement of salary
arrears out of which one case has al-
ready been referred to the Pay and
Accounts Office for payment. The rea-
sons for non-payment in the two re-
maining cases are given in part (c)
below,

(b) CDS cases

17 cases are outstanding, out of
which two have already been referred
to the Pay and Accounts Offices for
final payment.

(¢) Gratuity cases
1. Late Smt. Naseem Islam, TGT

The hushand of the deceared re-mar-
ried, thus raising the question of right-
ful claimant to the graluity of the de-
ceased. The cases have been referred
to the Law Deptt. for advice as to the
rightful claimant for the gratuity.
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2, Late Smt. Koushalye Kela, TGT

The deceased joined the Education
Deptt. ag TGT on 5.2.1875 against the
direct recruitment quota from the
MCD. She expired within about two
years. The question obviously arose
as to how her past service in the local
body is to be treated for pensionary
benefits jncluding the gratuity. The
matter is under consideration.

3, Late Shri Thoku» Dass Arya, Head-
master

4. Late Shry S. L, Mehta, TGT

These two cases are at final stage
and are being sent to Pay and Accounts
Office for final settlement and payment.

5, Late Smt, Leela Singh, Headniistress

The case i{s pending for want of cer-
tain documents from the claimant. As
soon as the documents are furnished
by the claimant, the case would be
finaliy serulinised and sent to Pay and
Accounts Offics for final settlement and
payment,

Outstanding GPF cases

Reasons for non-settlement of out-
standing GPF cases gre:

Prior to departmentalisation GPF
accounts of the employees of the Admi-
nistration including the employees of
the Education Directorate were main-
tained in the office of the A G.CR,
New Delhi, The responsibility for
maintenance of the GPF accounts of
the employees of the Administration
was transferred to the Pay and Ac-
counts Offices of the Delhi Administra-
tion w.ef 1st April, 1977. The out-
slanding cases of final payment of the
G.PF. have been dlayad on account
of missing credits of the employees con-
cerned pertaining to the period when
the maintenance of the GPF was the
responsibllity of the AG.CR, New
Dethi, and on account of non receipt of
the advice as to the total GFF accumu-
lations of these employees from the
AGCR, Regular correspondence from
the Education Directorate with the
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AGCR, is being carried on to have
these cases expedited and finally settled
as early as possible One case has
finally been settled with the AGCR
and the payment will be made shortly
after completion of the necessary for-
malities In one case, the employee
died m Canada and so far there 18 no
request for payment of the GPF from
the rightful heir of the deceased In
another case final settlement is delayed
because there 1s a legal dispute about
the determination of the rightful claim
of the deceased employee

OQutstanding cases on account of salary
arrears

There are two such cases pending
with the Education Directorate for final
set'lement In one case where the em-
plovee expired mn Canada, settlement
18 held up berause there 1s no claim
filed so far with the Deptt from the
claimant of the deceased employee
The other case 1» pending final settle-
ment because there i1s a dispute about
the legal heir of the deceased em-
ployee and the matter is referred to
Law Deptt for their advice as to the
rightful claimant of the deceased em-
ployee

Outstanding cases on account of CDS
payment

In two cases, final seltlement is held
up on account of dispute about the
nightful claimant and on account of
non-receipt of claim from the deceased
employee respectively Out of the
remaining 13 cases, nine bills for final
payment are under submission to the
Pay & Accounty Offices and in four
cases, reconciliation of the CDS bal-
ances is being processed with the con-
cerned authomnties.
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Scouting in Sechools

3090 SHRI AGHAN SINGH
THAKUR-

SHRI HALIMUDDIN AHMED

Will the Mimister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state.

(a) whether scouting in schools
under Directorate of Education, Delh
is compulsory or optional;

(b) whether specific instructions
for depositing Camp fee per child are
received by the Principals whereas
no specific instructions about the ex-
penditure per child for camping and
other field activities are received; and

(c¢) what are the details of the in-
come and expenditure on the camps
at Nizamudin (scouting camp) during
the Jast three years?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATARI}: (a) Scouting is an optlonal
co-curricular activity in Delhi Schools,
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(b) A general circular i{s sent to all
the Heads of the Institutions io depo-
sit a certain sum of money a8 cambd
fee wilh the honorary Secretary,
Bharat Scouts & Guides, However,
this could not be done during the year
1977-78,

Expe ndh-

(3] Year Inceme ture
R R,
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197637 . . 0583 19.050497

77-78 . B G027 19851015

T.G.T. grades to Dance Teachers,
Delhi

w081, SHR1 AGHAN SINGH THA-
KUR:
SHRI HALIMUDDIN AHMED,

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether some Dance teachers
in Department of Education, Delhi
Administration, Delhi have been work-
g mn the pay scale of Rs. 330—560
and teaching the Higher Secondary
Classes;

(b) if so, the reasons why they
have not been granted the pay scale
of TGT, 1e. Rs. 440—1750 though
they are eligible and qualified to teach
the Higher Secondary Classes whereas
Music teachers having the same quali-
fications are enjoying the above said
T.G,T. Scale; and

(c) if so, whether a number of such
teachers havy represented their cases
departmentally but their requests
were turned down; if so, reasons
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(SHRIMATI RENUKA DEVI BARA-
KATAKID: (a) to (c). According to
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information furnished by Delhi Admi-
nistration only one Junjor Dance
teacher in the pre-revised scale of
Rs, 165—850 (proposed revised scale
of Rs, 330—560) Is teaching in higher
secondary classes too, The Dance
teacher was recruited and continuing
a Junior Dance teacher in the time
scale of Rs 165—350 (pre-revised), The
qualifications prescribed in the recruit-
ment rules for the appointment to
the post of Junior Dance Teachers and
Senior Dance Teachers are different
The Dance teacher appointed as
Junior Dance teacher is neither entitl-
ed to nor can be given the time scale
of Rs, 440—1730 of the T.G.T, whch
is equivaleni to the time scale of the
post of Semor Dance teachers merrely
betause the teacher possess the quali-
fications as prescribed for the post of
Dance Teachers, Music Teachers and
Dance Teachersg are 1n separate cadresg
for the purposes of recruitment even
though the qualifications prescribed
in the recruilment rules for the ap-
pointment to these posis are same

One representation had heen re-
ceived which is being processed by
Delhi Administration,
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Rehabilitation of the Tibetan Refugecs

3094 DR. BAPU KALDATE will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether the Government h.s
t een spending large funds on the :.n:-
hilitat:on of Tibetan Refugees,

(b) whether the Governmeat has
compieterd the work of rehabil'tat'my
these Refugees,

{e) 1f so. the details of the Tibetan
Refugee Settlements, and

(d) the amounti spent on their reha-
bilitation so far”

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a; and (d). An amount of
Rs, 17.59 crores has been spent nn re-
habilitation of Tibeian Refugees upto
ihe period ended 31st March, 1978 on
the basis of schemes sanctioned for
the purpose,

(b) About 7000 Tiktetan Refugees
are still to be rehahilitated, out of a
tolal of 56,000.

(¢) A statement indicating delails
of Tibetan Refugee Settlemenis is en-
closed.
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Statement
PLACE OF SETTLEMENT
ARUNACHAL PRADESH

1. Tezu

2. Tanzingaon

3. Namchik Mao
KARNATAKA

1. Bylakuppe

2. Cauvary Valley

3. Mundgod

4. Lama's Settlem~nt (Mundged
& Bylakuppe)

5. Old pzople's Homr
6. Kellegal
7. Chowkur

SIKKIM
1. Rumtak, Kewzing

2. Kewcing, Robang

ORISSA

1. Chandragiri/Mohendragarh
MAHARASHTRA

1. Gothangaon
MADHYA PRADESH

1, Mainpat

HIMACHAL PRADESH

1. Tibitan Industrial Rehabilitaiun
Society Setilement.

2. Declonji
UTTAR PRADESH
t. D:hradun (Clement town)
JAMMU & KASHMIR
1. Leh
2. Spituk
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Setting up of Adult Education Board
in West Bengal and Uttar Pradesh

3085, SHRI C, R. MAHATA: Wwill
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) whether it is a fact that West
Bengal Government and the Uttar
Pradesh Government have set up an
Adult Education Board; and

(b) it so, the details thereof and the
progress so far made in this respect?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR, PRATAP CHANDRA CHUN-
LER): (a) No, Sir.

(b) Does not arise,

Ferare fawm & forer avrewaf o faafoer
! wir

3096. ot wgdw :
Mo wWeRTORA  Tlig

w7 faen, garw weam wre gepfa
wAY ag TATT F HO A v

(%) =1 &ve 1 A fewdy
wr miiz wga fad gafageT ¥
o af #r w1 fasmar mar § 5 fen
fawrr wgeagor qdi 93X wre o UHo
wify & afumfai & wm q foen
wferdi ®1 fge fear wd ; Wi

(w) afz g, ar 99 97 FTFTC &Y
w1 sfafear § 7

far. o wemmw  wite wepfa
waem § qwa it (simet Foper
Y wowewt) @ (%) off gt

(@) faehr SwTET W WO 9T

farare firar wr & aw X wedher W
farmr &
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‘i\nimnh An w1 farw

3097. it wrealt wvk : waT P
wire fearf 54T ag wars Y g WA
fie

(%) w= dry 2st § v ¥
YT AW F wEAT FAT® q7 & fewrw
¥ fa sar QYsard w9 FITET wroW
frd o & agrEAr @ QAT AT w=TE-
mRATE; ok

(&) wrew %7 @@ =y a9
FrsATAY T sqeT AT § ?

wia st e sisit (=t oot fag
wOwE) ¢ (F) U § 93y
ar weaw faard of@toar & sa &
AT A wAA da fasra afrqyaar safe
9T} 1 ag afegraar favg 4% #0741
Tar & & 1 ofmYwar w5 $ AT w7
AT 915 " AR AFT e ), oA
§fawds & s20 9@ wAT WA F
®q § g 70 | €F aFeaYa AT w1 FTd
I, 1974 § RITEAZAI AT AT 6 qal
sroaafu yquarar @ frd 95 9

s st § o faam ¥ fearwarg

(&) waeqrs & wexa aqT -
T 7gL ®F F417 F73 gfeqraady &
qay a@ Y Fagmafaaaiy
o 7§ Araq, fad 3w wreror faema
wTE®y w1 A f5ar ward, wrevwfy
i wer ¥ 1oquef dFTT H Ak,
& f5s% & To wvw wraw T H G|
rEafas FIT VA FIH FIA
™ E 1 TR & wFATa 9Y
fawrf wr4l, 3415 quel, FIHE Ao,
AT 9T, W, a5 wafs, W
qrat, §fF I9eRd, maEt ATtk 3y
B 7 qrara Orwat T slasi w9
T-GEAAT X7 WY aqaeqr w1 A€ § 1
or feamt & fad wx-ggraar wr
wrar 25 sfwa  aqr draia fradi/
#f sfest & fAa 33 1/3 sfrma g
ag TX-AgraA. dw F OWETR
fraffes @t & sgar aft
AF-GFTAAC 9T ZIX ATAT 347 FY LA
¥ ¥NT sgraar ¥ ofe w7 79w 5
ara 5T gy erar wiw fada

0 WY 7, 1978 7% f5; ot w4 aex A & T Y
farereo
A, 1080 &F sewfya w@f 7 g4 97, 1978 IF g W
o T ¥ Wy gfre - %. 19809F 9, 19784F
wE EEGC S
Y AT wrEfeT fro o 21 T T is
2. TETWEAT fiFo e 854 641
3. RLIHTTT Lo 157 69
4. w7 fawmg gwTT 1,67,000 73,000
5. w14 & foFra s LN 50,000 6,000
6. §EH firo o 247 145
7. FALqor wr 1,000 650

S P P P R S SIS —y
wTor, @e ¥ Afet way @ A fasra arfad, gl v frator i §
T qft o gfer ww feeor e waifer o o feerh ¥

Ty fredt &)
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Late conducting of examinationg by
Umversities

J08 SHRI SURFNDRA BIKRAM
Wul the M™inistei of EDUCATION
SOCIAL WFIFARE AND CUI TURF
be pleased to state

(a) how many universities in the
country haive bLeen late 1n condu lLing,

the examirations this vear and 1€ wors
therefor ind

(%) whet steps the Goviriment ¥ e
taken t easu o that such ded v
not occeur in future®

THE MINISTER OF FDUCATION
SOCIAL WELFARF AND CUI TURE
(DR PRATAP (HANDRA CHUN
DER) (1 Arcording lo inform iton
availal le there has bren no de ay in
conducting examnations by the fal
lowing sin out of the s ven Contral
Umversities

(1} Unnversity of Delhy Dellm

(1) Tov ab o al Mehru Universily
New Dellu

(in) North East rn Hill Univeraty
Shillong

() Unv sty »f Hvderalad Hy
deral 11

{ Y Viswa Bharitt Santimkctin

(v ) Al garh
Ahgarh

Mu<hm  Unmiscrsity

The Biiatas Hindu Unnvarsity «on
ducle | exarmnatins on schedule 1n
five of the twd ve faculties and s ime
post-pricuate  science  courses The
remamning ex 1 ninations te boing held
in Julv  September 1978

Among the Stile Universities there
was no delay m  any Unmiversity m
Gujarat an | Punjab In Utlar Pradesh
only Roorkee University and Sam
purn inand Sanskrit Vishwavidyiliya
Varanas: tonducted thor examinations
on ttme the exarination of fifleen
universilics were delaved The Pun
jab Unnersity Chandigarn conducted
its examinations on schedule

AUGUST 7, 1978
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Information from the remaining
Stalcs 15 being collected and will be
placed on the Table of the Sabha as
soon as it is rererved

b The delay in cunducting exami
nations tikes plice Aue ‘o the disrup-
tion in the normal fucntion of ins-
titutions due to agitations and unrest
The &State Governments have already
been acdvised to take apprcpriat. at-
f1on t) ensure perwceful and normal
functioning of educational institutions
which would cnable conducting of
their (saminationy on time

wTto %o gA =¥ faswit & wafir ra
fasfor

1099 WY lo UHo ANV 4T
fomter wire s way gfr site qRader
54| AE qqTn T T AT

(F) FTEIT AN AiTo Fo gH
FATET 197 43 3 99 3 fawre
qgwayr s 177 frarkalv @ ax
nafy~ rfyatr frr

() cfzer m 1 wfw s &a
form 2 W7

(n) %5 ufu ST ATT F7Ta waA
g, ifu~ 1 faaforr Fifgafa r v & fag
RIFT IO EAFEY TET RTEY?

fawiw T orare ouy gfr s
gaain ol (ot feear o)  (w) &
() guarerrF S T ¥ a9 A
Hara q2 T T 7 51 Arqar |

T g1 WAt & FrTw T o) sey ST

3100 Wo WEHY WTCL® qTEY :
w1 fmemt, wRTR WA Wi aepl
74T ag aat ¥ g ¥ f

(%) wargg e ¥ fewrayasty
fregrar w1 34 €. a5 e 74 fear
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war § fay g% T4 QAT 50T F7H T
seaTy 97, W7

flera, BT wenTer W degia st
(%10 HATT WX WK) ©

(%) w7 (@) (r-awa s9q@T
# fad w1t ma fraifa f fear
warar « aavfa, o ¥ Fregaaw & sy
w74 ¥ 91w & fred A xdl & T
614 W1 T4 § W0 F § W Fasa F
srafus forarr (Frar € aYyrafrz e
watawitre AT qyufaar) & wdear-
frerw Faww & wata i s gheam
wxr #Y S A | IHE WATeEd, 33T
wafy & 2Yrm oy et & fafww #74-
wn S 72 | 5AW 0% SATRE
giwTAT af g AAT , 15-25 A AT F
& forg ol fow fnerr & e, #a-
w0y & o sifgeq o1 famior, smTe
q i forar qeam, wfay fagardis
sz foar ¥ &3 & &1977 etfer
wifedr w1 fadia wgrqar urfc afaa
g wd HwT E) RT TTHN §
wfafor 7oy HRIT WY A9y FEFT
srnfaa w &

#ew ww 57 ¥ fol wrelw o favw
#® w5 8 AT 6 winw w1 sverk

3101, Tlo WEH R T qTY :
w7 pfe wi fewd oA o @ &1
l!'ﬂﬁil fr

(%) #ar ag #w & fr arsre &
ww & e @ d

() war ag Wi %4 & fe e
are frars & Qv wrae 1 qafey woET
& o g8 wqAY qT AT W E @
wtT et arg froe afy s &1
WORTT ITFET KU AT AT A AT
ST EL AR, W

() afe gi, & wredta amw fm
¥ qrean i qTATT ¥ AT HoATE ®CF
e oy s sfsTE ar @ g ?

gfir v fnw§ smew ¥ oow st
(atwmmafug) : (%) frdwsz
afgam aar ag+ a7 frew & sraw
&g W HF N T Wl 1078 F
wrdy gfg gf &

(& wredts &g form & gy
wra & gafed w21 99y § 9K 9w
EYF WoETTwr q97T T WA F a0 i
|MEJAT I ST E G wFAfrw
famrror worrs T & Aean & froow vy
& fory 71ogy ®1 3987 707 Qiaar gl
FA 05T ©H Y & WigeT foo ar
@R

(3) wreig amg forn & w&1w
R AR FAHITVTE; § Wy
FowTer e frafaa adafas faaor
sorreft & wrsan & feafor frg ol &

Corruption In Procurement Agencies

4102 SHRI MOHINDER SINGH
SAYIANWALA. Will the Mimister of
AGRICULTURE AND IRRIGATION
be pleased to stale

(a) whether lus attention has heen
drawn to a news ilem in the ‘Indian
Express' of 1st June, 1978 where open
corruption in procurement agencies has
been reported, ang

(b) if so, M5 reactions to it and
whether any vigilance will be kept 1n
future?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA.
TAP SINGH) (a) Yes, Sir

(b) Procurement of foodgraing in
the Punjab and Haryana is handled
by the State Governments and their
public agencies as also by the Food
Corporation of India Most of the
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allegations made in the Press Report
are in general terms. Specific com-
Plaints about malpractices are duly
investigated and disciplinary action
taken against the delinquent officials.
Surprise visits to the procurement
centres are made by the Senior Officlals
of the Food Corporation of India and
the State Governments for overseeing
procurement operations and for check-
ing malpractices if any by the proc:re-
ment staff. However, the Food Cor-
poration of India and the State Govern.
ments of Punjab and Haryana are
being asked to look into the allega-
tions made in the Press Report and
take necessary remedial action,

Progress of Integrated Rural Deve-
lopment programme and districts
covered thereunder

3103, SHRI SARAT KAR:
SHRI G. Y, KRISHNAN:

Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) what arc the details regarding
the districts in which the scheme of
Integrated Rural Development pro-
gramme has been implemented;

(b) what are the details regarding
its performance and whether Govern=-
ment are satisfied with the imple-
mentation of this scheme; and

(c) the nature and extent of vari-
ous technologies utilised in the im-
plementation of this scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) to (c). A state-
ment is laid on the table of the House
[Placed in Library. See No. LT-2507/
78).

Strengthening of Ficld Research
Laboratory In Ladakh

3104, SHRIMATI PARVATI DEVI:
Will the Minister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether it ig a fact that the
Central Government had agreed that
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Written Answers 212

Indian Council of Agricultural Re.
search would reinforce the Field Re-
search Laboratory with more scien-
tists and Central funds for the inteu-
sification of agriculutre, forestry wnd
vegetable production in Ladakh; and

(b) if so, the details thereof?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURNT
SINGH BARNALA): (a) It is correct
that there is a proposal for strengthen-
ing the research base already existing
in Ladakh through the Field Research
Laboratory of the Ministry of Defence
For this purpose, the Indian Council
of Agricultural Research has drawn up
a project.

(b) A statement jg attached.
Statement

1. Title of the Scheme

Sirengthening of resexrch base ot
agriculture at Leh in Ladakh area of
Jammu and Xashmir.

2. Description of the Proposal

The Ladakh area in the Northera
most tip of the Indian sub-continent
has not so far received much Scientific
attention. This District is deficient in
foodgraing and every year 3 to 4
thousand tonnes of food grain are im-
ported to meet the requirement. Realis-
ing the need for Agricultural Research
in this remote area, the L.C.A.R. had
gent a team of experts under the Chair-
manship of Dr. D. R. Bhumbla, Deputy
Director General, 1.C.A.R. to have an
on the spot study of the problemg and
suggest programmes in a few priorily’
areas. Based on the recommendations
of this Team, I.C.A.R. hag drawn up u
project for reinforcing the work al-
ready being done by the Field Research
Luboratory of the Ministry of De-
fence.

3. Items of research to be taken up
under the scheme

1. Agriculture
1, Cereals (Barley and Wheat),
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2. Hortleulture
Fruits).

3. Fodder (Legumes and Grasses).

(Vegetables and

4. Soil and Water Management.

II. Animal Sciences
1. Cattle.
2. Poultry.

3, Rabbits.
II1. Fisheries Sciences.

4 Financial Imphcations of the pro-
posed scheme.

Total Cost: Rs. 73.77 lakhs (exclud-
ing Fisheries) (Recurring—Rs. 51862
lakhs ang Non-Recurrning—Rs, 22.15
lakhs),

For Fisheries research the cost s
being worked out.

T e qit wra

3105 st oferm wim: a4t
wiw vtz fward et ag Tan # gar

w4t fF

(%) =arasa A AT UEA AR
wiffarera w41 & fag a3t amae & a
W iff w1 FY swEvaear § avr a@
SO A ¥ ww @ ¥ WiE s
iy

(=) af g, ar#ar gqgeam sl
¥ wt Frdgat ar<r aew 3w ¥ qufa
wraT ¥ A%Teqe W IvAew g FOAT
w7 § forg & voq A e G T
"t

() wmr wrR o Iuerewar gfafer
o & fag qF ogta Afie qardsh
9T JEEA AT Y sqra ok
Y WY e W Fiw ¥ frafr o)
wfreew sy ?

214

o wire fian st () geafin g
woaren) ¢ (%) & (@) T
T & qof s eTr e Ay g X
T grE & wifgw amerd grew
g 9T I|T AF Q47 H 92T 9%
T faar s |

Wit & €12 A afy ek & ford wu nde
R T § v O

3106. sit ofeew wiw @ FaT
i ot fené 54 a7 qarw * gar
IR %

(%) war weq g2 & fag AT HEY
w1 afas §127 20, 866 A Fav § forwdr
¥ 23 Wifes 7 wiafg & fratw 7
g ®7 W4T, 10 1WRE A
dfo To OHo & f'i't'{ Wit 7
HYF,F =7 Hro UiTo dYo FI FATE FY
At & W wedY agr aoft @A W
A 450 9 WIT 825 A wfa
safwr w1 IT& 20,825 Afgw &7 °v-
Wixara! & faafa ST w@T

(&) =1 FWT & T@A-HET W
v azdr g€ cfeafn ¥ qu
A F T WA ArAwmEaT24 000 WEE
27 #Y ger arfs wgw maar vy
T @Y A qeAF safEq B 500 ATH
At Y grart gfafra @t g | Wl

() war weq N3AM & T WAy
i & ¥R ¥ 7f7 v ¥ forg ¥t
aET & a0 frar § uie afy o,
a1 99 92 ¥=T gwTT #r 9fy fwar
wrg?

vy wire Fawrf wwrea # oo st
(st wiq wow Tog) : () wew
AW AT W N AW 20,866.8
At z (frw g wE &t erTes
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EHER Wi W ZA) /AT WY
urafea ® o1 wEr 8, foa & 208 25
el @7 AT I w7 e
W ¥ gwral & feafer o o @ @
wrewteg faatamdl, &var o @ o
g frod gfew &1 saw 23 HeY
zA, 10 1 ¥zt 27 "1 8 7 ®rEd
A AT goart wY St § 1 weq wAM
T i gfsa fear & fs o & wedr
HRAFET A SaY F S A % Farereor
B HTAT 4259T% & 450 7w e aafam
sfa ik

(&) 279%(a7, 1977 %1 7g a9
faraT T o1 6 TOT ®T S TS5TT F OrarT
ox F41 AT ®1 wifg s §.21 qrafey
forar wro gt wgd v AT waawar
¥ WT faaewr &7 & wiwd § waraar
®1 sqagTT gfaveq fvar o | azqai,
SuereaAT &1 feafa ®Y gfee & N4 &
TG ATT AIfAF & 1-4~1978 %¢
safea w3 #eaT & w4 ¥ frwew,
1977 & g7 fruifea fom an & arfs
wosfm si@ w425 qw AT
U W AT AF | wd Ty A
gemAT § arew & fag weg w3w wT Hifgw
®1ET 9gF wrEfed 13,833 ATl Zw
¥ TPF IW WG H 20, 825 HrEI
AP AT AT |

() w7y, 1978 & ®weT waw
FTHTT 5 RTAT AT W4T 57 7rfe 5w
106 4 WIE<r 29 ¥FA ® w{OT
fsqT qr 1 IAT & 9% Torar ™ 91 fe
fafew AT & 9T ¥ 2 gAEy
1-4—1978 ®1 SatFora Tawear, Far-
fr wrea & werAras gra gied
serferer 60 wq & & dad § sfy safer
sfa wrg 425 3 WA ¥ FoTAT
¥ ware q fagifa feg g &) o
w2 ¥ ffz ¥ & 6w w1 @
7y far w4t qn
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‘S’ grer WX wArh i & tag
wrat w7 fant

3107. WY gew aRf: W
formtor dite wrwre awt gfer et gawie
AT W T w weT w3 e o

(% ) 7ar AgEr # a7 qard wHIAT
& famgoimor & snf 15 T wfa
GO BT 2T ¥ d¥ Q@IE;

(=) uiz gr, a1 va% T 3TW
¢ wais {eeet fawsmiasor & &
®THFY 3TIYH FITHC 2 FGE WY
few &, W

() wrE@rc a1 fane @
algs gey gvsmiF o6 A o3
T s %7 §enfe ao0r WY ogE @
¥ g2 W & awar W gk ?

faafa st wrwmw awr gfa st
grafe wat (ot framwe wew) @ (%)
q (7) ug wrwAT IWIAAN U §
wafaw &

feeeit faerer arfawon gro fafen fed
1Y Wleqwoate et # wfcrfeen
wwt & fanin wr sowie

3108 wYgwww wAf @ W7
forstior st wrerer ever gfer wite gt
HeAT ug aaTy ¥ w9T WG

(%) wr faeot fewre nfgeor
w7 fawre 30 a9 & fafsre feg oo
HrouHoqte MIEXT W) qgeT Hivw &
= Hox vt mfy ¥ fmfo & fag
wafa 3% s1 §; W%

(wr ) T gi, oY vy wqefa aw aw
fr w1t afe g A ¥ owrd
% w1 wwt w1 frobr wwh awdlt
WA THILT ¥ (7 KT EW !
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finhe vt wrere e gfir wite
grain it (s faemcawn) : (%)
o (@) wmwen fawadia § )

wewt ot Wit g7 wer ¥ g g sforer
& wwrr gT iy sfow & st fmfo
w st

3109. ot g waf : ¥
formrim et wraTw et g Wit gafe
RAT ug qATH wY Har 4 4 (%

(» ) ®a {eeer Femra mifgsroor
o fqwTc Uy Af9F & A¥H 9T 1)
afxa & wi¢ (el & 5o wwfa
2% &1 § mi® ¥0 8T A« Tegnd) sraTa
® adT g7 g 4%, W<

(&) ufe gr, a1 g ¥ & gy
¥ &7 wroar mis ob wieE e
¥ W Wyl aranaaneT ¥ AT
R frafo amm 1 s aca% ?

famiw wite wmam war g e
gratw At (ot freacamn) 0 (x)
GWAN AT §IF Y9 WTATH qIEE
¥ feedlt faarw miftear gra gard
q¥ waT A X AHA QAEH WY
wrfed (+7 7 ua Ffad Targ gt
ufalar sfadt & Fagfor & ar @
o ¥ ¥vgs & 1 &7 mAw & Qe
gfamr ¢ wfalaw a9 & Gmfr &
agdr ¥ § weaty § wny fe OF Wfda
wfaforr (ograet qas 7 g

(@) wmr (%) ¥ vwT w) oy
§ ¢ e Y mfy 3T

Supply of Rotten Rice to States

3110 SHRI VAYALAR RAVI Wil
the Minister of AGRICULTURE AND
IRRIGATION be pleased to state

(a) whether it 15 a fact that different
State Governments complained against
the supply of rotion rice by the FC1,

(b) 1t so why such rotton rice was
supplied to the States, and

(c) the steps taken
supply of quality rice’

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE &
IRRIGATION (SHRI BHANU PRA.-
TAP SINGH) (a) Some of the State
Governments namely West Bengal,
Tripura Dellt and Kerala did com-
plain about issue of inferior gual.ty
of rice from the Food Corporation
of India depots Enquiries revealed
that no rotten rice was supplied
Stocks issued conformed to the speci-
ficationg of fair average quality

to 1mprove

(b) Does not arise

(c) To meet the consumer prefa
rence for parboiled rice m West
Gengal Kerala and Trnpura and for
slender group nice in Dell: efforts
are always made to supply the
desired quality su .ect to 11> avar'a
bility of stocks Strict checking 18
ensured by quality control staff of
Food Corporation of India fo avoii
complaints about the stocks released

Allotment of Government accommoda-
tion to the dependents of allottees
dying in harness

3111 SHRI DAYA RAM SHAKYA
Will the Minmister of WORKE AND
HOUSING AND SUPPLY AND RE
HABILITATION be pleased to state

(a) whether the dependents cf a
Government Employee who dies in
service and 1s an allottee of a Govern-
ment Quarter are allotted the Govern.
ment quarter on  compassionate

grounds,
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(b) whether the dependents of a
Government servant who is not lo-
possession of Government accommoda-
tion and dies, are provided with em-
ployment but are not given accommn-
daton, and

(c) 1f go, the remsons in detall?

THE MINISTER OF WORKS AND
HOUSING AND SUFFLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) Yes, Sir, the dependent
1s considered for an ad hoc allotment,
provided he 1s eligible for allotment
of a residence from General Pool and
wag residing with the deceased officer
for atleast six months immediately
before the death of the officer

(b) They are not considered for ad
hoc allotment

(¢) Ad hoc ailotment tg an eligible
dependent of a deceased officer who
was 1n occupation of Government
accommodation, 18 given in considera-
tion of the difficulties the dependents
will have to face if they have to vacale
the Government accommodation and
find out alternative accommodation
In the case of officer, who was not an
allottee of Government accommoda
tion, such an eventuabty of finding
alternative  accommodation does not
normally arise As such in the later
case, no ad hoc allotment 1n permiss:-
ble

Accommodation for Govermment
Employety

3112 SHRI DAYA RAM SHAKYA
Will the Miruster of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:
the number of Government servant
entitled for type II accommodation who
have completed twenty years of service
but have not been allotted Govern-
ment Quarters so far?

THE MINISTER OF WORKS AND
HOUSING AND BUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): There are 1,647 Central
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Government employess who have
applied for type II accommodation
from General Pool in Delhi/New Delbi
and who have completed 20 years of
service but have not been allotted
Government accommodation so far.
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Strike by Contract Werkers at F.Cl,
Cochin

3114. SHR! K. A, RAJAN: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) whether Government are aware
that over 600 coniract workers doing
loading and uynloading work and atl.

tached to the Food Corporation ot
India, Cochin main depot bave been
on a gtrike for more than two months;

(b) if so, the details and their de.
mands;

(c) whether Government hag taken
any steps to settle the dispute; and

(d) if so, the details thepeof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) The workers on
strike are not of the Food Corporation
of India but are engaged by M/s.
South India Corporation (Pvt.) Litd.
who are the handling and Transport
Contractors of Food Corporation of
India main depot in Cochin, The num-
ber of workers who have been on
strike gince 15-5-78 is not known.

(b) Their demands are:—

(i) Abolition of Contract system
and departmentahsation of labour;

and

(1) Wage arrears as per Wage
Revision Committee recommen-
dations.

(¢) and (d). Since the workers are
employed by South India Corporation
(Pvt) Ltd., the dispute primarily re-
lates to them. Concihation proceed-
ings are being held by the Labour
Commissioner, Government of Keralo.
With regard to the demang for de-

entalisation of labour the matter
in all its aspects is being examined.

qurow ¥ 1§ & wrow foee W wwe
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Strategy to save Grain

3117 SHRI P RAJAGOFAL NAIDU
Wil the Minister of AGRICULTURE
AND IRRIGATION be pleased to
state

(a) whether the Central Govern
ment evolved a strategy to save grain,
and

(b) whether the Government 1s
going to give financial assistance to
implement the strategy?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH) (a) A “Save Gramn
Campaign” has slready been launched
by Government in various  States,
which aims at saving the grain at
farm/trade level through traiming,
demonitration, publicity, motivation
and persustion.

2147 L8—8.

{(b) Financial essistance in the
form of loans and grants-in-aid s
given to the State Government for
fabrication and sale of metal bing to
farmers, seiting up State level Save
Grain Campaign teams and populari«
sation of sclentific  techniques of
storage through Farmers Training
Centres

Contaminated Water in Delhi

3118 SHRI K. MALLANNA: Wil
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI.
TATION be pleased to state

(a) whether Government's attention
1s drawn to the newg item in ‘Indian
Express' dated 18th July, 1978 that
chemical analysis of water samples in
the Delhn Water Supply and Sewage
Insposal Undertakings own workshops
has shown that the water 1s not free
from contamunation,

(b) whether 1t 18 also a fact that
some individual samples which were
examined following complamnts from
residents gave worse results, and

(¢) 1f so the steps Government has
taken in this regard”

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) (a) Yes, Sir

(b) ©Only during the first week of
July, 1978 in some water samples
residual Chlorine was found less then
02 ppm The bacterioligical results of
thege gsamples were however, satisfac-
tory

(¢) Immediate action to step up
the dose of chlorination was taken

standard in Technical
Colleges in Earmataka

3119 SHRI K MALLANNA Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state

(a) whether Government are aware
of the poor standard of teaching end
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use of gub-standard laboratory equip-
ments in some technical collages In
Karnataka; and

(b) it so, what steps Government
propose to take to raise the teaching
standard and also to provide hetter
laboratory equipments to the students?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). In Karnataka,
there are four unapproved Engineer-
ing Colleges which have been granted
affibation by the Universities in the
State against the specific advice of
all India Council for Technical Edu-
cation The Central Government or
the State Government have no control
on theze colleges so as to  ensure
maintenance of standards in accord-
ance with the prescribed norms.

All other techmical institution both
at the degree and diploma levels are
approved by the Ail India Council for
Technical Education for development
in accordance with the  prescribed
standards. Some of these Institutions
have not completed as yet their
development schemes due to inade-
quate resources made available for
Government has been requested to
utihce the available resources for the
consolidation of these institutions in
the first place

Technical Institutions in Karnataka

3120. SHRI K. MALLANNA: Wil
the Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to state:

(a) total number of technical Insti-
tutions in Karnataka which are recog-
Bised by the University Grants Com-
mission and getting aid;

(b) what are the totel number of
seats in these institutions sanctioned
by the Central Government;

(¢) whether gome institutions had
admitted students more than the seats
allocatu to them by the Centre; and
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(d) If so, the number of seats which
have exceeded the sanctloned capacity
and the action Government have
taken/propose to take agalnst guch
Institutions?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURB
(DR. PRATAP CHANDRA CHUN-
DER): (a) There are only two techni.-
cal institutions in the State of Karna-
taka—one a University Department
and the other a deemed University—
which are recognised by the Univer-
sity Grants Commission for giving
financial assistance for specific pur-
poses.

(b) The total number of seats for
under-graduate courses  sanctioned
by the Central Government in these
two institufions ig 390

(c) and (d) The information is

not readuy avalable and is being
collected
Inquiry Office in R.K. Asharam Marg,

New Delhi

3121. SHRI V. G. IIANDE
SHRI U. 5. PATIL;

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND REHA-
BILITATION be pleased to state:

(a) whether it is a fact that CP.W.D.
enquiry office for K-Biock Type 1
Muiti storeyed quarters (clive square)
RK. Asharam Marg, New Delhi is not
functioning properly and the minos
complaimts such ag doors, roofs etc, are
not attended to;

(b) whether it is also a fact that
resident clerk and worker have not
been posted in the Inquiry Office, to
register complaints ang remove minor
faults after office hours;

(c) whether gweepers are not pro-
vided for cleaning lawns, gtaircase llﬂ
even the dust bins/cement haudose
have not been provided:

(d) whether there is any proposal
under Government's consideration to

provide sweeper for cleaning lawns and



229 Written Answers SRAVANA 16, 1900 (SAKA) Written Answers 230

staircases and dustbin/cement haudees
for every four quarters in these blocks,

and

(e) if so, the details thereof and
what remedial steps Government pro-
pose to take in this regard?

THE MINISTER OF WORKS AND
HOQUSING AND SUPPLY AND
REHABILITATION (SHRI  SIKAN-
DAR BAKHT) (a) and (b). Quarters
mm K-—Block have been completed
recently.  Defects 1n such newly
constructed quarters are got rectifi-
ed through the contractor for a
period of 6 months For tlus purpose
the complaints are to be lodged with
the site office which 15 functiomng
in the locality The stafl of the CPWD
posted on the site ensures that the
defects are i1emoved Any  urgent
and immediate complaints afier office
hours are uliended to by the regular
CPWD enquiry office functioning at
Havlock Square in DIZ Area

{(c) to (e) Arrangements for
cleaming the staircase etc are to be
made by the mesidents themselves
Regular arrangements for sweeping
other common areas n the colony
would be made by the NDMC after
the colony 1s handed over to them by
CPWD Till then cleaming of road
bye-lanes and lawns after develop-
ment wotild be done by the CPWD.
Dust bing are provided at motorable
point where the Municipal trucks can
pick up garbage ‘There Is no propo-
sal to provide additional dust bins/
cement haudees

Request from EKamataka Government
for completion of Irrigation Projects

8122, SHRI 8. R. REDDY: Will the
Minister of AGRICULTURE AND
IRRIGATION be pleaseq to state:

(a) whether the Karnataka Govern-
ment has approached the Central Jov-
ernment regarding the completion of
the {rrigation projects which are lying
pending; and

(b) if so, the details regarding the
pending projects and the Central
financial aid being sanctioned during
the present financial year?

THE MINISTER OF AGRICUL.
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir The Government of Karna-
taka have indicated an additional re-
quirement of Rs, 17.85 crores during
1978.79 for certain major and medium
ongoing projects in the State with a
view tp create gdditional potential ang
also for taking advance action.

(b) There are at present 23 major
and 88 medium irrigation schemes
taken up by the State Government
for execution. The outlay approved
for Karnataka State for irrigation sec-
tor for major and medium schemes
for the current year ig Rs. 68.06 cro-
res.

Irrigation ;s a State subject and
irmgation projects are executed and
finan-ed by the State Governments.
Central a<sistance to the States is
given 1n the form of block loans and
grants, which 1s not related to any
individual scctor of development or
project. Therg is, at present, no pro-
posal for giving advance plan assis-
tance during the current financial
year,

Allotment of Government Accom.
modation to Non-journalists

3123. SHRI KANWAR LAL
GUPTA: Will the Minister of WORKS
AND HOUSING AND SUPPLY AND
:’thEHA.BILITATION be npleased to

te*

(a) the names of the private indivi-
duals and their addresses, other tham
journalists, who have been allotted
Government accommodation;

(b) how many of them were allotted
Government accommodation a year
back;

(c) what were the reasons for allod
ing the Government accommodation
to them; and
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(d) whal is the criteria of allﬂ.n;
the Government accommodation
private individuals?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) A statement giving
the information is laid on the Table
of the House. [Placed in Library, See
No. LT-2598/78).

(b) 6 (from 1st June, 1077 to 3lst
July, 1978).

(c) and (d). Private individuals
are allotted accommodation on merits
in consideration of the special circum-
stances of each case,

New Attitude and New Programme for
Management of Forests

3124. BHRI K. PRADHANI:
SHR] ISHWAR CHAUDHRY:

Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether the Prime Minister has
recently called for a ‘new attitude ond
a new Programme’ for management of
forests keeping in the forefront the
interests of the tribal people, and

(b) 1if so. the details regarding the
programme of Government in this re<
gard?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) Yes,
8ir.

(b) A Statement is attached.

¢ Statement

1. Full rights of tribals to minor
forest produce should be recognised
wherever this has not been done. In-
stead of considering the tribals as
mere wage earners or contract labour,
a reagonable price based on market
price of the minor forest produce col-
lecteg by the tribals should be fixed.
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2. Marketing of the minor fovest
produce should be organised exclu.
sively through cooperatives such a#
large sized Multi-purpose Cooperat-
ive Socleties. A time bound pro.
gramme should be evolveq by the
States in thig regard. Forest Depart-
ments should commence or continue
direct purchase in areas whergy for=-
mation of such cocperatives may be
lagging.

3. Regionwise plan for the develop-
ment, processing and marketing of lac
and tassar in tribunal areas should
be taken up, and for this purpose
diverse uses of lac shoulg be found
out and planting of tassar host trees
shouly be taken up.

4. Tribal Welfare Departments of
the State, in consultation with Forest
Departments, should organise active
and conscious forest labour coopera-
tive socleties within a time-bound
programme to undertake all forestry
programme in tribal areag replacing
the contractors and intermediaries.

5. The institution of forcst villages
should be abolished and steps snould
be taken to convert thenmi to revenue
villages.

6. Till such time the forest villages
are converted to revenue villages, the
obligation of forest villagers ty pro-
vide compulsory labour by each fa-
mily for forestry works should be Te-
placed by specific contractual obliga-
tions.

7. Development of forests in tribal
areas, instead of being olanned in
isolation, should form an integral part
of the comprehensive plans of the in-
tegrated tribal development areas.
The need of the local economy should
get the highest priority in such fores-
try programmes.

8. In the plantation of species for
industrial and commercial use, a mix-
ture of species which may yield fod-
der, fruit or minor forest produce
should be introduced.
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9. A cadrg of forest officers, pro-
perly trained and wedded to the prin-
ciple of tribal development, shoulg be
built up in the Forest Departments
and deployed in tribal areas.

10. Selected forest officers should be
appointed as Project Administrators
in selected Integrated Tribal Develop-
ment Project, where it is envisaged to
plan for forestry oriented economy.

11. Specific organisation should be
created in the Department of Agri-
culture at the Centre and Depart-
ment of Forests in the States to plan
and momtor forestry development
projects in lLine with decisiong indi-
cated earlier and to keep close and
constant limison with other Central
Ministers and State Departments.

Extinction of Fish Population in
Jamuna

3125 DR VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether attention of Govern-
ment has been drawn to the serious
threat of extinction of fish populatioa
of Jamuua River,

(b) whether 1t 1s a fact that valuable
and popular species of fish has come

down from 55 varieties to only 25 in

the current year;

(c) whether the attention of the
Government has been drawn to the
research conducted by Miranda
House, University of Delhi, warning
against pollution of Jamuna waters,
due to chemical angd acidic pollutants
by industrial units around the banks
of Jamuna river;

(d) whether a DDT Factory is mainly
responsible for fish mortality and eco-
logy of the Jamuna river; and

(e) it so, steps Government have
taken to prevent extinction of fish
population and prevent water pollu-
tion?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes, Sir; Delhi State Fisheries De-
partment is aware of the adverse
effects on the fish population in cer-
tain polluted zones in River Jamuna.

(b) No Sir; it has not come down
except in the polluteq zones,

(c) Specific research conducted by
Miranda House, University of Delhi
has not been brought to our know-
ledge.

(d) No Sir, it can not be said that
a2 DDT Factory is mamly responsible
for pollution in the River Jamuna,

(e) The Government has already
enacted Water (Preventiop and Con-
trol of Pollution) Aect, 1974, and crea-
ted an organisation known as Central
Board for the Prevention and Control
of Water Pollution. This Board has
the regulatory functionsg for control-
ling water pollution.

World Bank Loan for Operation Flood
Programme

3126. DR. VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
toTUREtateAND IRRIGATION b, pleased

E H

(a) whether 1t is a fact that the
World Bank has agreed to give a loan
to the Government amounting to 150
million dollars for “Operation Flood
Programme” recently, 1t s0, what are
the termg and conditions;

(b) how does the Government pro-
pose to utilise the above loan in the
first year of “Operation Flood Pro-
gramme” phase {wo; and

(c) which areas have been selected
for its operation jn Madhya Pradesh
and Maharashtra?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Yes Sir. The loan will be utilised for
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fnvestments in purchase of equipment,
materials, civil works, consultants and
technical services. The repayment
will bg made in semi annual instal-
ments commencing from November 1,
1088 over a period of 40 years. A
pervice charge at the rate of 0.76
per cent per annum on the principal
amount withdrawn and the amount
outstanding from time to time will be
paid semi-annually.

(b) The loan from the World Bank
iz to be used as one of the sources
of funds for the first phase of Ope-
ration Flood I1 Programme. During
the first year of the programme the
funds will mainly be utiliseg for com-
pleting studies in all the Milk Shed
areas on the basis of which dctailed
cluster plan for each Milk Shed can
be prepared. Some investments are
also proposed in equipment material
and in the extension of the existing
processing capacities.

(e) The determination of the dis-
tricts which will be covered by the
operation in Madhya Pradesh and
Maharashtra is being done taking into
the account the recommendations of
the National Commission on Agricul-
ture and in consultation with the State
Governments concerned,

Production of Skimmed Milk Powder

8127. DR. VASANT KUMAR
PANDIT:
SHRI S. 5. SOMANTI:
Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) the total production of skimmed
milk powder in India during the years
1976-77 and 1977-78;

(b) how much skimmed milk powder
wag imported from foreign countries
and gfted by foreign organizations
during these two years;

(¢) whether there iz a shortage of
milk powder in Maharashtra and
Madhya Yradesh;

(d) ha; the attention of the Covern-
ment been driwn Ly the Bombay Hotel
Association to the above efflect; and
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(e) if g0, what action Governmant .
have taken to provide sufficient skim~
med milk powder at reasonable rate to
consumers for baby food and hote-
liers?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
Production of skimmed milk powder
during the years 1976-T7 and 1977-78
was 12,176 MTs and 15,757 MTs res-
pectively. This, however, does mnot
include the production iigures of
three public sector corporations.

(b) During 1976-77 and 1977-78, the
Indian Dairy Corporation received
27,447 M.Ts and 11,789 MTs skimmed
milk powder respectively as gift from
W.FP. and EE.C No commerrial
import was made during these two
years.

(c) to (e). While there is no in-
formation available reparding short-
age of milk powder iy Maharashira
and Madhya Pradesh, representations
have been reccived from the Boms-
bay Hotels' Association requesting for
allotment of skimmeq milk powder
from the commercial pool operated by
the Indian Dairy Corporation. The
distribution and price of indigenous
skimmed milk powder are not con-
trolled by Government. It is open
to the Hotels’ Association to secure
its requirements of indigenous skim-
med milk powder from the actual
producers. In the case of the manu-
facturers of baby food, however,
arrangements have been made to meet
their requirements through the Indian
Dairy Corporation as was done in
the past years.
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Availability of SBugar in Delhi

3129. SHRI LALJI BHAI: Will the
Minister of AGRIQULTURE AND
IRRIGATION be pleaseq to state:

(a) whether sugar ig not available
in sufficlent quantity in Delhi; and

(b) if so, full facts in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) and (b). Delhi
Administration had becn getting a
monthly levy sugar quota of 5,304
tonnes from June, 1976 onwards. On
27th October, 1877, it was decided to
allot the quotas to the States on po-
pulation basis ang to ensure similarity
of treatment for distribution to the

urbap and rural population. Accord-
ingly, keeping in view the availability
position, the state-wise monthly sugar
quotas werg re-fixed with reference
to the projected population as on
1.4.1978 ensuring 425 grams of month-
ly per capita availability with effect
from December, 1877. However, in
the case of a few States/Union Ter-
ritories including Delhi where the per
capita availability for the said pro-
jected population out of the existing
quota was foung to be higher thon
425 grams, it was decided to retain
the quota at the earlier level. There-
fore, Delhj Administration’s quota of
5,304 tonnes, which gave monthly per
capita of 975 grams on the hasis of
projected population of 54.39 lakhs as
on 141878, as against the norm of
425 grams, was not curtailed and re=
taineq at the same level even from
December, 1977 onwards. Taking into
account the existing ration card units,
the Delhi Administration has fixed
the scale of distribution for levy supar
at 950 grams per head, per month
from 1.7.1978,

2. As regards free sale sugar it is
available without any difficulty at
reasonable prices (the rotail price
for the standard D-30 grade on August
1, 18978 was ip the range of Rs. 3.45—
Rs. 3.65 per Kg.).

Allotment of Government
Accommodation

3130. SHRI DURGA CHAND: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) what 15 the number of Central
Government employees jn Delhi who
are on waiting list at present;

(b) what is the earliest date of
priority under cach type;

(¢) whether Government have for-
mulated any policy to provide accom.
modation to Central Government’s
employees in Delhi in the near future;
and

(d) if sq what are the details
thereof?
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THE MINISTER OF WORKS AND
HOUSING AND SUFPLY AND RE-
HABILITATION (SHR] SIKANDAR
BAKHT): (a) There are 6,128 Cen-
tral Government employees wailing
for allotment of General Pool ace
commodation on the published wait-
ing list,

(b) As on 31st July 1978, the dates
of priority covered are as follows:—

Type 1 18-12-1962
Type 11 251-1057
Typ- 111 17-10-1955
Type IV 16-G-195¢
Type V 5-11-1968
Type V1 5-11-196g
Typ- VII 11-8-1973
Ty'p-. VIII 12-5-197%
Hostel :

D uble Suite 17-1-1g6g

Single Sute 1-9-19f5

(c) and (d). Government have

undertaken a crash programme for
construction of large number of
houses. Housing position will improve
substantially with the completion of
this programme,

Conversion of Temporary Post into
Substantive one jn Dandakaranya
Project

3131. SHRI DURGA CHAND: Will
the Minister of WORKS AND HOUS.
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether the sanction to convert
50 per cent temporary posts into sub-
stantive ones has not been issued in
respect of Dandakaranya project
whereag the game has beep done in
respect of the Rehabilitation Reclama-
tion Organisation;

(b) whether a certificate to the
effect that the D.D.A. is likely to
continue fur indefinite period has been
demandeg from the Project Authori-
ties even lhough the certificate to the
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effect had only been furnished by the
DD.A, when sanction to the conver-

sion of 30 per cent of temporary posts
in substantive were issued by the
Department of Rehabilitation;

(c) if so, what are the reasons for
asking a fresh certificate for the
purpose; and

(d) when the orders for conversion
of 50 per cent temporary posts into
permanent post in Dandakaranya pro-
ject are likely to be issued?

THE MINISTER OF WORKS AND
HOUSBING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) 25 per cent of the
Gazetted posts and 30 per cent of
non-gazetted posts in the Dandaka-
ranya Project have been made per-
manent. In the Rehabilitation Re-
clamation Organisation 25 ver cent of
posts at Headquarters and 50 per cent
of posts in the Field Units have been
made permanent,

(b) No, Sir.

(c) Does not arise,

(d) The norms prescribed for con-
version, of temporary posts into per-
manent will need to be gone into be-

fore percentage of posts ecan be in-
creased
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Cooperative Soclety in Delhi

3134 SHRI YAGYA DATT
SHARMA: Will the Mimster of AG-
RICULTURE AND IRRIGATION be
pleased to state:

(a) whether about 42 cooperative
societies 1n the Delh; area have become
inactive and are badly in debts,

(b) if so, the steps taken by the
Cooperative Societies to realise the
debts; and

(c) the steps taken by Government
to help the cooperatives to be on their
own again?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI BHANU PRA-
TAP SINGH): (a) There are 367
multi-purposc credit sorieties in Dclhi
out of which 214 are under liquidation
and 34 societies are inactive.

(b) and (c). A Master-Plan for
the rchabilitation and reorganisation
of the cooperative credit institutions
in Delhi had been drawn up by the
Reserve Bank of India and communi-
cated to the Delhi Administration
The mecasures suggested include for-
mation of viable primary agricultural
credit societics with a full-time train-
ed Secretary, stringent action for col-
lection including arbitration, streng-
thening of the staf for the purpose
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and delegation of powers of recovery.
Delhi Administration is taking action
for implementatiop of these sugges-
tlons.

Promotion of Sports and Atheletics

3135. SHRI =~ YAGYA DUTT
SHARMA: Will the Minister of EDU-
CATION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) the steps taken by present
Government to promote sports and
atheletics in the country;

(b) how far they have been able
to increase the standard of our
atheletics; and

(c) their performance in and out-
gide the country as a result thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND CULTURE (SHRI
DHANNA SINGII GULSHAN): (n)
Steps taken by th2 Central Government
for promotion of sports and Atheletics
Include the following:

() Grants of financial assistance
to National Sports Federations/Asso-
ciations for holding national cham-
pionships and coaching camps, pay-
ment of salaries to paid assistant
secretaries, purchase of sports equip-
ment and participation in interna-
tional sports events;

(il) establishment of National In-
stitute of Sports at Patiala with its
Branch at Bangalore to produce
coaches of high quality;

(iif) grant of financial assistance
io the Stale Sports Councils for
holding coaching camps at State
level, establishment and maintenance
of rural sports centres, development
of playfields, construclion of indoor
and outdoor stadia, swimming pools,
flood-lighting of grounds, cfec.

(iv) holding of Rural Sports
Tournaments from block level up-
wards with a view to broadbasing
sports in rural and tribal areas:
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(vy holding of a national sports
festival for women every year pre-
ceded by competitions at State and
lower levels,

(vi) award of 1200 Sports Talent
Search Scholarshipg ennually to
school boys and girls showing promise
of reaching higher levels of excel-
lence. The amount of scholarship
has also been raised from Rs, 600/-
to Rs. 800/~ p.a. in case of national
level scholarships and from Rs, 300/-
to Rs, 600/- p.a, in case of State
level scholarships with effect from
1877-78;

(vii) institution of Arjuna Awards
to vutstanding sportsmen and sporls-
wnmen every ycar;

(viii) mrant of financial assistance
through the University Granis Come
mission fo universities and eolleges
for creation of phvsical facilities for
sporie and  throurh Associalion of
Indian Universities for hulding mter-
university tournamentis and coaching
camps and for awarding one hundred
scholarships of Rs. 1000/. per annum
each for college and university stu-
dents talented in sports;

(ix) inclusion of sports and games
as an integral part in the model
syllabus for the 10 4.2 pattern pre-
pared by the NCERT.

(b) and (c). () In the Inter-State
Atheletic meet held at Quilon in March
1878, a new national record and 17 new
meet records were set up;

(ii) In the All India Open Atheletic/

meet held at Jullundur in May 1078,
2 new national and 8 new meet records
were esiablished;

" (Uiy Four men atheletes from India
were Sselected on the basis of their out-
standing performance for inclussion in
the Asian Contingent for the World
Gup Atheletics held in Dusseldorf, West
Germeny, in  September, 1977, The
Asian  contingent participated In
twenty men’s atheletics events but
could not secure a medal in any of
these events, Two of the Indlan athe-
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letes gecured sixth position one each in
Discuss throw and 400 metres race;

(iv) A four member Indian atheletic
team won five gold and one silver
medal in the Malaysia Atheletics meet
held from 2Tth to 30th July, 1978;

(v) Indian contingent of 47 sports-
men including 11 atheletes has been
sent to participate in Commonwealth
Games which have started on 3rd and
will be over on 12th August, 1978,

Observatories built by Sawai Jai Singh

3136, SHRI C. K. JAFFER SHARIEF:
Will the Mnister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state-

(a) whether 1t is a fact that five
obscrvatories bwlt by Sawai Jai
Singh 250 yecars ago n north India
scrved as a cover for gun foundries;

(b) it so, the facts of the matter;
and

(¢) what light they throw on the
history of Rajasthan?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). No archaeological
evidence is yet available in support of
the suggestion that the five observa-
tories built by Sawal Jail Singh could
have gerved as cover for gun foundries,

(c) Does not arise,

Cloudburst In Jammu and Kashmir

3137, SHRI C. K. JAFFER SHARIEF:
Will the Mimnister of AGRICULTURE
AND IRRIGATION be pleased to state:

(a) whether six people were kil-
led in cloudburst in Jammu and
Kashmir in the first weeck of July,
1978;

(b) if so, the detalls of loss of life
ang property ag a result thercof and
the compensation paid to the victims;
and

{¢) whether cloudbursts have
become 8 recurring festure in this
part of the country and if so, whether
Government have undertaken or pro-
pose to undertake any step to check
this recurring feature?

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHR!I SURJIT
SINGH BARNALA): (a) and (b), The
information 18 being collected and will
be laid on the Table of the House on
receipt.

(c) According to the information
furnished by the India Meteorological
Department, whether information in
respect of Jammu and Kashmar for the
past many years does not indicate any
such trend. Hilly arcas, are, however,
susceptible to occasional heavy rains,
Control of weather phenomena are still
beyond the capabilities of existing
technulogy,

Enquiry into affairs of Jawaharlal
Nehru University

3138 PROF. P. G. MAVALANKAR:
SHRI SAUGATA ROY:
SHRI DURGA CHAND:
SHRI OM PRAKASH TYAGI:
SHRI L. L. KAPOOR:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Prime Minister's
Enquiry into the affairs of the
Jawaharlal Nehru TUniversity has
been completed and its findings made
available to Government;

(b) i# so, broad details thereof;

(¢) whether Government Thave
accepted fully or partly the findings
and recommendations of the said
Enquiry; ang

(d) if so, what are they, and how
and when are they being implemented
by Government?
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THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The preliminary
enquiry conducted by the Prime Min-
{ster into complaints against the
Jewsharlal Nehru University autho-
rities has been completed, The enguiry
relates to allegations aboul irregula-
rities in the matter of admissions, ap~
pointment of feachers, termination of
gervices of employees and arrest of
students ele,

() and (d), The preliminary report
is being processed in the Ministry.

STATEMENT CORRECTING ANSWER
TO USQ NO. 6172 DT. 10-4-78 RE.
DAMS AT KALLAR AND MUNAR.

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): In respect to Un-
starred Question No. 6172 on 10-4-1978
by Shri K, A Raju, MP., regarding
dams at Kallar and Munar, the written
reply to parts (d) and (e) of the Ques-
tion was glven as follows:

“There is proposal to divert the
waters nsed for power generation
under Idukki Scheme to Le brought
into Niyamakadu by constructing a
7 km. tunnel”

1 regret that there was a tvpogra-
phical error, The correct reply may
read as follows:

“There i8 no proposal to divert the
waters vsed for power gencration
under Idukki Scheme to be brought
mto Niyvamakadu by constructing a
7 km. tunnel”

This siatement could not be laid on
the 1able earlier as {his mistake came
to my notice recently,

T —

12 hrs,
PAPERS LAID ON THE TABLE

Warer (PREVENTION ANp CONTROL
oF PorLuTioN) Cess Rures, 1978

THE M'NISTER OF WORKS AND
‘HOUSING AND SUPPLY AND RE-
HAB'LITATION (SHRI SIKANDAR
BAKHT), I beg to lay on the Table
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a ¢OpY of the Water (Prevention and
Control of Pollution) Cess Rules,
1978, (Hindl and English versions)
published in Notification No. GSR.
378(E) in Gazette of India dated the
24th July, 1978, together with an corrl-
gendum thereto published in Notifi-
cation No. G.S.R, 384(E) in Gazette of
India dated the 4th August, 19878,
under syb-section (3) of section 17 of
the Water (Prevention and Control
of Pollution) Cess Act, 1877 (Placed
in Library, See No, LT-?574/T8]).

REVIEWS AND ANNUAL RerorRTs OF
STATE ACRO-INDUSTRIES DEVELOPMENT
CORPORATIONS TN RESPECT OF ASSAM,
BIHAR ETC. AND STATEMENTS FOR DELAY

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): I beg to
lay on the Table:—

(1) A copy each of the following
papers (Hindi and English
versions) under sub-section
(1) of section 619A of the
Companies Act, 1956:—

(a) (i) Review by the Govern-
ment on the working of the
Assam Agro-Industries De
velopment Corporation Li-
mited, Gauhati, for the year
1971-72.

(i) Annual Report of the
Assam Agro-Industries De-
velopment Corporation Li-
mited, Gouhati, for the year
107172 along with the
Assam Agro-Industries De-
comments of the Comptrol-
ler and Auditor General
thereon.

{b) (i) Review by the Gov-
ernment on the working of
the Bihar State Agro-In-
dustries Development Cor-
poration Limited, Patna, for
the year 1972-73.

(if) Annual Report of the
Bihar State Agro-Industries
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Limited, Patna, for the year
1972-T8 along with the
Auditeq Accounts and the
comments of the Comptrol-
ler and Auditor General
thereon.

(e) (i) Review by the Gov-
ermmment on the working of
the Gujarat Agro-Industrieg
Corporation Limited, Ah-
medabad, for the year
1976-77.

(ii) Annual Report of the
Gujarat  Agro-Industries
Corporation Limited Ah«
medabad, for the year
1976-77 along with the
Audited Accounts and the
commentg of the Comptrol-
ler and Auditor General
thereon,

(d) (i) Review by the Gov-
ernment on the working of
Maharashtra Agro-Indus-
tries Development Corpora-
tion Limited, Bombay, for
the year 1976-77.

(1) Annual Report of the
Maharashtra  Agro-Indus-
tries Development Corpora-
tion Limited, Bombay, for
the year 1876-77 along with
the Audited Accounts and
the comments of the Com-
ptroller and Auditor Gene-
ral thereon.

(e) (i) Review by the Gov-
ernment on the working of
the Punjab Agro-Industries
Corporation Limited, Chan-
digarh for the yearg 1978-
74 and 1974-75.

(iiy Annual Report of the
Punjab Agro-Industries
Corporation Limited, Chan-
digarh, for the year 1073-74
along with the Audited
Accounts and the comments
of the Comptroller and
Auditor General thereon.
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(ili) Annual Report of the
Punjab Agro-Indusiries
Corporation Limited, Chan-
digarh, for the year 1974~
75 slong with the Audited
Accounts and the com-
ments of the Comptroller
and Auditor General there-
on,

(1) (1) Review by the Gov-
ernment on the working of
the Rajasthan State Agro-
Indusiries Corporation Li¥
mited, Jaipur, for the year
1976-77.

(ii) Annual Report of the
Rajasthan State Agro-In-
dustries Corporation Limit-
ed, Jaipur, for the year
1876-77 along with the
Audited Accounts and the
commentg of the Comptrol-
ler and Auditor General
thereon.

{2) six statements (Hindi and
English versions) ghowing
reasons for delay in laying
the papers mentioned at (a)
to (f) above.

[Placed in Library. See No LT-
2575/781

REVIEW AND ANNUAL REPORT OF THE

UNIVERSITY GRANTS COMMISSION FOR

1976-T7, ANNUAL ACCOUNTS OF UNIVER=-

SITY OF DELHI AND VIsVA BHARATI

UNIVERSITY, SANTINIKETAN, FOR 1876-77
AND STATEMENTS FOR DELAY

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): I beg to lay on the Table:—

(1) A copy of the Annual Report
(Hindj and English versions)
of the TUniversity Grants
Commission for the year
1876-77, under section 18 of
the University Grants Com-
mission Act, 1056.
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(2) A copy of the Review (Hindi
and English versiong) by the
Government on the working
of the University Grants
Commission for the year 1876-
1.

(8) A statement (Hindj and Eng-
lish versions) showing rea-
sons for delay in laying the
report nmentioned at (1)
above.

[Placed in Library. See No. LT
2576/78].

(4) (i) A copy of the Annual
Accounts of the University of
Delhj for the year 1976-77 to-
gether with the Audit Report
thereon (Hindi and English
versions).

(ii) A statement (Hindi and
English versions) showing
reasons for delay in laying
the above document,

[Placed in Labrary. Sce No. LT-
2577/78).

(8) (i) A copy of the Certified
Accounts (Hind; and English
versions) of the Visva-Bharati
University, Santiniketan, for
the year 1976-77 together
with the Audit Report there-
on.

(ii) A statement (Hindi and
English wversions) showing
reasons for delay in laying
the above document,

[Placed in Library. See No. LT-
2578/78].

12.02 hra
RE. MOTION FOR ADJOURNMENT
SHRI V. M. SUDHEERAN (Allep-

pey): 1 have given notice of an ad-
journment motion regarding the
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serious gituation prevailing in Kanjha-
wala village, There is a tense at
mosphere in the village. The Harljans
must be protected.

MR. SPEAKER: I have not allow-
ed it. (Interruptions).

SHRI V. M. SUDHEERAN: We want
a statement from the hon. Prime
Minister,

MR, SPEAKER: I have not allow-
ed it, T have not granted consent for
the adjournment motion. I will con-
sider any other motion.

SHRI SAUGATA ROY (Barrack-
pore): You advise us how we can
raise the matter of the Kanjhawala
village Harijans whose property and
life are in danger.

MR. SPEAKER: I have allowed a
question alrcady. If you want a cal-
ling attention, I will ellow, but not
an adjournment motion.

SHRI K. LAKKAPPA (Tumkur):
On a point of order. I have tabled
a calling atlention with respect to the
very serious matter reported in the
Indign Express. Ministerg are saig to
be powerless, and they have made a
complaint. Senior Ministers gre treat-
ing junior Ministers shabbily.

MR. SPEAKER: It is not g point
of order. The calling attention will
be considered.

SHRI K. LAKKAPPA:**
MR. SPEAKER: Don't record,
12.04 hrs.
RE. QUESTIONS OF PRIVILEGE
SHRI C. K. CHANDRAPPAN (Can-

nanore): I have given notice of a
privilege motion ggainst the Prime

**Not recorded,
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Minister ang the Janata Party Execu-
iive for the way in which they have
tried to question, the conduct of Shri
Raj Narain and Shri Mani Ram
Bagri.

MR, SPEAKER: I have disallowed
it.

SHRI C. K. CHANDRAPPAN:
In this House we have discussed such
matters. Against Mr. Unnikrishnan
a motion of privilege was moved by
Mr. Madhu Limaye if I remember
rightly.

MR. SPEAKER: In this case also,
the motion of privilage was moved
and disallowed, because normally the
parties have the right to issue instruc-
tions ‘That 1s the basis of 1ssuing
whips. There 15 no discussion. I have
disallowed 1t. (Interruplions).

SHR!I C, K. CHANDRAFPAN:
Then, what is the democratic funec-
tioning of Parliament?

MR SPEAKER: Democratic fune-
tioning 15 within  party limits. No
more discussion please

SHRI VAYALAR RAVI (Chirayin-
kil): T have given notice under rule
52,

s wATOR A (77T B
WEWXA, AW 2qFEG FT 457§ | AGT
wgr 5 femheY ot & wav &, a2
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¥ w19 ¥ Iwe! wifea fvar wrd, a7
fraY w1 WY wfawe 78 & | ag A
fraYd & wYv dar fFy gt fea
Fadigur d

MR, SPEAKER: There is no point
«0f order. I have not allowed it.

SHRI VAYALAR RAVI: Sir, I
have a point of order. Under Rule
199 he was demending a statement.
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His demand was a statement froms
the Minister who resigned. I raised
a privilege motion against three Mem-
bers, Mr. Madhu Limaye, Mr. Rabi
Ray and Mr. 8. N. Mishra for mot
allowing him to make g statement. I
can read out the statement of Mr.
Raj Narain. He said: “My statement
is ready. I am prepared to make a
statement on the floor of the House,
but Mr. Madhu Limaye, Mr. Rab: Ray
and Mr. S, N. Mishra have not allow-
ed met to make that statement’”

MR. SPEAKER: I have intimated
to you that I have not given my
consent

SHRI VAYALAR RAVI: Why Sir?

MR SPEAKER: That 15 not a mat-
ter for debate

SHRI VAYALAR RAVI: It 1g given
under Rule 199.

MR. SPEAKER 1 have given the
reason also.

SHR] VASANT SATHE (Akola):
This House has a right to know about
it. A few Members pressurise &
Minister not to do his constitutional
duty. That 15 directly a breach of
privilege.

(Interruplions)

SHRI VAYALAR RAVI, As =
Speaker, you have a right to hear the
Minister.

(Interruptions)

SHRI SAUGATA ROY (Barrack-
pore): What Mr. Ravi has raised is
a matter of public importance. (In=
terruptions). Let him not be pre-
vented from making a statement. Let
him not be pulled up in the Party
meeting, (Interruptions), Let wus
hear Mr. Raj Narain, a colleague of
ours in the House,

(Interruptions)
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12.08 hrs.

RE. CALLING ATTENTION ON
VIOLENCE IN MARATHWADA

ot wwwETE AWCTH N (FTETHTE) ¢
ueTw wENew, wasATer & fud g
ey geare faar, sara aredr fear,
ww foafemwa qrdt ® fawm s §,
R wEar ury ¥ e A ek )
FUBIET ¥ (N 9§ WY gefe
awz gt 3, sfomY 9T guT wam™Er
gwr ¢ g8 T wwi gt wifed,
ag 2w & fod aga andle am {1
QT WY ¥ A g wTRwr e
firat &, 9=® d¥ qrafiat & a0 0@
g forr &1 merzarer ¥ T 7 W
W oA ¥

WG WD : HIEATST ¥ anv
¥ ura wra AT 8

oY FwEaT FROT AA AfER
gasATet & A ¥ fam § s
e T A IR R Y W A
& fr g3 97 Fafaag woig ) o w3
®Y gerfr agr a7 Az g & gETQ wATH
FATT NG & | T MAAT ATTH A
¥ arz amg & Hewr 7 g er—
150 Fifearatr AT 0% | AW
araT A & T2 T CAFT AT HearaAre
oz ar WA ¥ owwl oA
&, &% Yy 4w Faw gt A=y
1w gAY AT AT A
gT @ § | warq fraww ¢ fe g ax
wwf g wifed

st fto ofto nwf (yFrETAT) -
wEqE wEYE, WL aTd wY g M
& gt | wosaTer ¥ N wEETQ
grafy oY TOET FT STALAN AT
AwyrT g B, ag Agy & wEEg ¥
T § 1 AT AI9E AT F amw oY

wer wry ¥ “sve]”’ ¥ qure Wivfnt
arwmt mf’ sfhe wud are fec 5o wiufyat
wrk kL. ...

MR, SPEAKER: Mr Gawai, you
have not given any motion whatso~
ever at all exdepting....(Interrup=
tions). Not a mngle motion you have
given. You are straightaway rising
and shouting, nothing more than that,

st wto ot nwf : g wEATY AT
ar, afew sy gY@ A fear 1 ot
wTor-q Fr W7 T §, AR wOSATET
¥ firdfY oft qxto Yo &7 AR AR Y

SHRI VASANT SATHE (Akola):
Sir, unfortunately

MR SPEAKER. TUnfortunately
everybody gets up Wheat can I do?

SHRI VASANT SATHE' Sir, last
time ypu remember that there was a
discussion on Kashmur A simular
occasion has come, and 1t has so hap-
pened, Mr Quresh: and others point-
ed out

MR SPEAKER Mr Sathe, you are
not well informed Only one mem-
ber of Scheduled Castes, Mr Paswan,
has given notice Nobody else hes
given

SHR] VASANT SATHE I am not
on that point I am saying the Call-
ing Attention was canvassed and dis-
cussion sought so that the persons
concerned from that State could parti-
cipate Today it so happens that the
hon. Members who come from that
part could not come even 1n the
ballot

MR SPFAKER: They have not
applied at all No notice has been
glven.

SHRI VASANT SATHE: They have.

ot fto e nef :  Mfew fear
L
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MR, SPEAKER: No.

N fo wWo TuE :
% 7ifzq frar g7 )

SHRI VASANT SATHE; Whether
notice WS given by them or not, [
am sayirg you saw yesterday their
agitations and that is why you allow-
‘ed thig 1 stice. Today who are the
people vho have given notice of the
Calling Attention? They are Dr.
Ramji Singh, Shr1 T. Balakrishniah,
Shri Samar Guha, Shri Y. P. Shastri
and Shri Harikesh Bahadur....(In-
terruptiors). Either accommodate
them, or 'ou allow a Half an Hour
Discussiom, so that they will have an
opportin 'y to have their say. That
is my po nt.

31 ardte

12.12 hrs

RE. QUSTIONS OF PRIVILEGE—
Contd,

SHRI K. P. UNNIKRISHNAN
(Badagar ): Sir, I em on a point of
order.

MR SPEAKER: What i the point
of order”

SHRI JANARDHANA POOJARY
(Mangalo e): Sir, I want to invoke

rule 352.

MR. SFEAKER: Mr, Unnikrishnan
is on a jwint of order earlier than

you.

SHR1 K. P. UNNIKRISHNAN: Sir,
I am raisi'\g a point under rule 199. Tt
is very c''ar that any member, who
has resig >d office as a Minister, with
the conse  t of the Speaker, can make a
personal tatement in explanation of
his resigr ition. The  discretion and
jurisdictio 1 is entirely with you. No
one else } 18 any business to involve
himself it this procedure. Now. as
Shri Rav has explained earlier, Shri

2147L8—9
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Raj Narain, a Member from Rae Bareli,
who was a Member of the Council of
Ministers, wanted to make a statement.
He has not only written to you but I
understand he has made a public an-
nouncement that he wants to make a
statement in this House under that
rule. He has also said that he is pre-
vented from doing so by three other
Members, namely, Shri Madhu Limaye,
Shri Rabi Ray and Shri Shyamnan-
dan Mishra. Under the Rules of Pro-
cedure and Conduct of Business, 1f a
Member of this House is interfered
with Like this it is a very serious
matter. Under rule 199, Sir, only you
have jurisdiction and discretion. The
rules are very clear. It certainly in-
volves a prima facie case of breach of
privilege. Seo, it is in  pursuance of
this that we have sent ii. I would
like to be enlightened about your own
interpretation regarding rule 199. You
have also to take cognisance of the
fact that Shri Raj Naraip from Rae
Bareli has made a public announcement
that he has been interfered with by
other Members.

SHRI SAUGATA ROY: He was pulled
up in the party meeting for making
this statement to the press....(In~-
terruptions).

MR SPEAKER: The whole Idea is
to make a speech.

SHRI SAUGATA ROY: On the ques-
tion of a statement on resignation,
you have to give protection to a Mem-
ber. We strongly feel that you have
not given protection to the Member
It 15 a matter which comes under rule
222.... (Interruptions), Rule 197 18
also involved. ... (Interruptions),

SHRI VAYALAR RAVI: The circum-
stances for the resignation cannot be
changed by a later developmeni. Mr.
Raj Narain says that he will change
the siatement according to the develop-

ments. (Interruptions). It is a clear
interference with the right of the
House..... (Interruptions),

MR SPEAKER: What 1s your point
of order?
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SHRI JANARDHANA POOJARY: I
am on a point of order under Rule 352
You have, in your wisdom, last time
ruled that a Member should not accuse
another Member in the House. Now
what had happened is, one of the hon.
Me-nbers speaking from that side has
clearly charged by saying that Con-
gress-] Members have been preventing
the proceedings of this hon, House at
the instance of Shrimati Indira Gandhi.
My submission ig that it is a charge
agamnst not only our party Members,
but also against a person who is not
presenf. You must protect us. Such
allegations should not be made without
any basis.

MR. SPEAKER: I shall dispose of
the point of order raised.

SHRI KRISBHAN KANT (Chandi-
garh): On that point of order, I want
to say something. The point of order
has been raised by my friends, Mr.
Unmkrishnan and Mr, Vayalar Ravi, I
am very grateful to them for their new
found love and protection for Mr. Raj
Naramn, I am a Member of his party
and I know what warm regard they
have got for him. I would like to say
that they have mentioned two points.

MR SPEAKER., Mr. Krishan Kant,
the point 21 order is to be disposed of
by the Speaker. If the Speaker needs
somebody’s assistance, I will call up-
on you. At the present time, I do not
need your assistance. (Interruptions)
I am disposing of the matter.

(Interruptions)

Mr. Vayalar Ravi and Mr. Unnikri-
shnan have raised a point of order re-
lating to the ruling that I gave in res-
pect of a notice under Rule 222. At
the very outset I may say that no such
objection ~ould have been raised to a
ruling glven by the Speaker, which is
final. But all the same, I shall refer
to the contention raised by them and
examine whether there is any merit
in that cnntention. It i{s open to a
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Minister who resigned from the Coun-.
cil of Ministers to make a statement
under rule 199. The discretion is
entirely with him, but this is subject
to the consent being given by the
Speaker. But every Member has a
right to change his opinion or allow
him te be persuaded by others. Un.
lesg there is a complaint that he is
forcibly resisted, in which case it will
amount to a breach of privilege, s
long as the Member himself is willing
to be persuaded. no question of breach
of privilege arises. It is upto him te
decide 1t so, the point of order is over
ruled

(Interruptions)

BHRIMATI PARVATHI KRISHNAN
(Coimbatore): On a point of order.
{Interruptions).

SHRI BILJOY SINGH NAHAR (Cal-
cutta North-West): [ am on a point of
order. If any Member tries o force

MR SPEAKER' That 18 not a point
of order.

(Interruptions)
Iet us also do some business.

A
SHRI K. LAKKAPPA (Tamkur):
On a point of order. We are not ques-
tioning your ruling.

MR. SPEAKER: What is the point of
order?

SHRI K. LAKKAPPA: We have got
respect ...

MR SPEAKER: You are again argu-
ing the same thing I am not hearing
on that matter at all.

SHRI K. LAKKAPPA: [ am asking
about ...

MR. SPEAKER: You are asking, but
I am not answering.

SHRI K. LAKKAPPA: The written
complaints of junior Ministers against
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senjor Ministers are under considera-
tion ... o

MR. SPEAKER: Don't record.

—

12.19 hrs.

RE. COMMUNICATIONS SENT BY
THE MINISTRIES TO MEMBERS OF
PARLIAMENT.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): I am on a point of order
I would like to make a submission.
Just a few days ago on the floor of the
Houpe the Railway Minister gave us
an assurance that he will see and
Buarantee that everything is bllingual
«+.+ (Interruption) I have received a
communication from his Ministry
purely in Hindi, the whole lot of it
including the.... (Interruptions) end
the only thing that is legible to me and
understandable to me is the smiling
visage of the Railway Minister. There-
fore I would like to know, why the
Railway Ministry consistently and per-
sistently continues to  indict totally
Hindl communicationg on us, who are
not able to read Hindi. Does he not
want us to know what is happening?
Does he not want us to know what he
is saying? Dwoes he not want to protest
us from this kind of imposition?
(Interruptions).

SHRI A. BALA PAJANOR (Pondi-
cherry). I can follow only the picture.
The picture is there. That is the only
thing we can follow. (Interruptions).

MR. SPEAKER Don’'t record.
(Interruptions) **

SHRI C. M STEPHEN (Idukki): Sir,
the point that the hon. lady member
has made is not a matter to be by-
pamed. It is the right of a member to
write a letter to the Minister and it is
accepted that the Minister, as a sort of
convention and relationship with the
member, communicates the reply to the

_member. The second point is that
there have been assurances given here
that the language matter will be accom-

to M.Ps.

modated. Here, the question is, a mem-
ber seeking an information and the
Minister communicating in a language
which the Minister knows that the
member does not understand. There
are three things. Firstly, it is the right
of a member to get a reply in the
language he can understand Secondly,
it is a matter of the observance of the
assurance given by the Minister in the
House that this language matter will
not be rubbed on the wrong side as
far as the members are concerned.
Thirdly” there is the question of this
assurance being carried out. Therefore,
1t cannot be bypassed as if nothing has
happened at all. The Minister owes
a reply to the hon. lady member who
has raised this query. (Interruptions).

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE): Sir,
I have no doubt given an assurance
and I stand by that The Prime
Minister has also given an assurance
to the House thal no language will he
forced on anyone. Recently, we have
brought out a report on the working
of the Railway Ministry in the course
of the year and we have published it
both in Hindi and English. But
through mistake if some pamphlet
published in Hindi has gone to some
members. ... (Interruptions).

SHRI K. GOPAL (Karur): Every
day, every minute, not only the Rail-
ways but also the Ministry of Com-
munications, the Ministry of Civil
Avaiation and others are the culprits
in this regard....(Interruptions)

SHRI A. BALA PAJANOR: We never
expected such a thing from Mr. Madhu
Dandavate, (Interruptions)

SHRI K. GOPAL: I am sorry to say,
not with angen—the Prime Minister Is
sitting here, let us settle it—that the
people from the south are feeling that
it you want to go this way, the day
will come when they will lose confi-
dence in Delhi. I would request the
Prime Minister to give a categorical
assurance to say that his assurance

*s Not recorded.
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[Shri K. Gopal]

will be implemented. He is sitting
here, let him say that. (Interruptions)

MR. SPEAKER: You do not want the
Railway Minister to reply? (Interrup
tions) Mr. Dandavate, you enquire in-
to the matter and see how it has hap-
pened.

PROF. MADHU DANDAVATE: What
is normaily done ig that we send it
both in Hindi and English. About the
pamphlet brought out by the Hindi
Salahkar Samiti, if that has gone in
Hindi, I shall find out whether 1t has
been sent only in Hindi. I have nmot
seen the pamphlet. But if it is re.
garding the speech delivered in the
Hindi Salhgkar Samiti, then probab-
ly, it might have been in Hindi. But
I want {o assure the House: recently
we have sent three publications’to
all the Members, i.e. regarding the re-
view of the Railway Ministry for one
year, the facilities to the passengers
(Interruptions).

SHRI VASANT SATHE (Akola): May
I suggest something... (Interruptions).
The Minister says he has not yet seen
this. Kindly pass on the complaint to
him 1 have assured you that he will
enquire into the matter and, if there
has been anything wrong, he will take
appropriate steps.

(Interruptions)

SHRI VASANT SATHE: He knows
it- it is hus specch on  Hindi. 1t has
nothing {o do with the working f the
Railways, It is his review. I won't
read the whole review, which is ahout
the Hindi language: I will only quote
one view of the Hon. Minister,

“Frzr Faqar § Fwar o7 Az
/A # Frgar FTEr sTxeqT H HA
gy anr )’

(Interruptions)
MR. SPEAKER: He says he is going

to look into the matter and let you
know.
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SHRI VASANT SATHE: I want to
know whether he has said this:

‘Bz wAVTET # AT WY AR
adofr ¥ Fraar wrard squeyT § Ww
gy wrar "

What does this mean? It means he
will not write even ‘yes' or ‘no’ in
English because he had asked for the
vote in Hindi. This 15 sheer chauvin-
ism. These are his views: I want bun

to make an explanation on this
point. (Interruption).
SHRI N. SREEKANTAN NAIR:

(Quilon). Sir, there 1s a Sub Commit-
tee of the Cabinet for the propogation
of Hindi and that Sub-Committee n-
sists that 20 per cent of the notings
must be 1n Hindi. How can those offi-
cers who do not know Hindi make 20
per cent of the notings in Hindi as is
nsisted upon?

MR. SPEAKER: Every day we are
having this.... (Interruption).

SHRI SHRI K. RAMAMURTHY
(Dharmapuri): Will you kndly permit
me to read this Circular. ... (Interrup-
tion).

MR. SPEAKER: Mr. Ramamurthy,
please send Lhe matter to me. (Inier-
ruptions).

SHRI A. BALA PAJANOR: As a
presiding officer, it is your duty to see
that every commitment made by 'he
Prime Minister, every assurance made
by the Government, ig fulfilled. (In-
terruptions).

MR. SPEAKER: I will call a meeting
of all the leaderg and consider the
matter—how best this controversy can
be avoided. Every day we are having
a lot of controversy on this matter, I
am not blaming anybody. (Interrup-
tions) 1 wil] call a meeting of all the
leaders, discuss the matter with them
and try to find out a way to avold
this controversy and to see that every-
body will abide by the decision placed
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before the House by the Prime Min's-
ter. [ shall see that the decision is im-
plemented in the matter. If anv
machinery is to be created, we will
creale a machinery to inquire into in-
dividual cases and see how the matter
can be dealth with (Interruptions)

1235 hrs,

PAPERS LAID ON THE TABLE—
contd.

MR. SPEAKER: Now, objection by
Mr. Unnikrishnan,

SHRI K. P. UNNIKRISHNAN (Bada-
gara):; I presume this is not a ritual.
1 have been bringing to your notice nn
a number of occasions violations of the
normal procedure in the House regard-
ing papers to be laid

Now these reports relate 40 1971-72—
8 years and 9 years old. Now, I do
not know how you can permit them.
Sir, thus Table should not be used as
a kind of a  waste.paper basket. I
assume that there 1s some sanciity
attached to it. I do not know how
you can permit them to bring in all
these documents and put them on the
Table of the House. This calls for a
serious nquiry and I want you to
again give them a very serious warn-
ing.

Sir, please go through 19871-72 and
1872-73. ... (Interruptions),

MR. SPEAKER: [ will refer it to the
Commuttee because that is the only
thing that is permissible under the
Rules.

SHRI K. P. UNNIKRISHNAN: You
must also tell the government. It is
well within the rules and your jurisdi-
ction.

SHRI EDUARDO FALEIRO (Mor-
mugao): Rules or no Rules, you have
already given a ruling sometime ago
tp the effect that a statement for delav
in laying the paperg must be circulat-
ed to the members in advance. ...
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SHRI K. P. UNNIKRISHNAN: Th.
is accepted.

SHRI EDUARDO FALEIRO: Hon.
Mem»er, Shri Jyotirmoy Bosu brought
thus to your notice otherwise reasons
for the delay are not known to the
members and at that tlime
you were good enough to mention that
statements for delay should be cir-
culated in advance of laying the
papers.

SHRI K. P. UNNIKRISHNAN: This
is not satisfactory.

SHRI EDUARDO FALEIRO: Not
one Ministry circulates the state-
ments containing reasong for delay in
advance. Sir, unless these statements
are circulated in advance, we are com-
pletely deprived of our right to in-
tervene at the stage of the papers
being laid on the Table of the House.
We do not know why there is delay.
Sometimes, seven years or eight years
delay. If such delays are allowed,
then the people who have misappro-
priated the money and people who
have bungled the accounts may be
out of the country, may be out of the
reach of Parliameént and then Parlia-
ment becomes helpless. So, Sir, your
ruling that statements of reasons for
the delay must be circulated in ad-
vance should be complied with by the
Ministries. At present not a gingle
Minister is complying with it.

PROF. P. .G. MAVALANKAR
(Ahmedabad): You have rightly
said just now that whatever can be
done can be done only on the basis
of the rules. That is under the rule
which gives you power to refer it to
the committee. That, of course, can
be done. But there are two serious
matters arising out of this.

One js that if the delay js of mn
extra-ordinary nature as in thig case
it is 6 or 7 years—I agree that the
delay is not only by this government,
even the previoug government did not
put it because for four years they did
not do it and go this government and
*he previous government, both, are
resporsgible, . ,
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SHRI K. P. UNNIKRISHNAN: It
is a continuing thing.

PROF. P. G, MAVALANKAR: Let
us go by facts. If the delay is of an
extraordinary nature, I will reguest
you to put this matter before the Rules
Committee and find out what methed
can be devised to see that these things
stop.

Secondly, whenever 5 statement
where extra-ordinary delay is there is
sought to be 1aid, there at least it
should contain mn additional paper to
be circulated to the members along
with the daily parliamentary papers
informing us in advance go that, when
we get the information in advance,
there is an advantage. The advantage
is that if we get it before 10 O'clock
along with the morning papers, then
we can send you a note, seek your
permision and raise an abjection on
that particular point But if you do
not circulate that puper separately,
we are denied the right completely
and the government have all the
liberties. We are completely helpless
and that position must not be allowed.

MR. SPEAKER: Whether the rule
should not be changed or not, it is
a matter for the Rules Committee to
consider and ultimately for the House
to decide. At present, the entire thing
is governed by Rules 305A, 305B and
305C and these rules do not allow any
member for raising an objection in
the House, Any objection raised will
be referred fo the Committee, That
is all that T can do. Nothing more
I can do under the rules. Whether
the Rules should be changed or not
ig for the Ruleg Committee, and, later
on, for the House.

ot pew T ArCTor Qe (FEEAT):
weaw wgza, fraw 3osm, AT =%
€ & ARA g A FET IW o7 AR
wgar & f® 71—-72 &1 w17 WA
FTATT B9 97 T G § WX TAE
w77 grafr ® Areft § A gaFw fan
Furag acwre fardared ? g 71-72
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T ¥q} A&F Tav war, y@w fag ey
aff T ag fasire @A wifgg |
(wawerme )

MR. SPEAKER: You must give
notice. You are asking for a change
of the rules. 1 will send it to the
Committee, Mr. Barnula,

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): S8ir, I
have mentioned in sub-para (2) that
a statement showing the reasong for
the delay jn laying the papers is glso
given. The reason for the delay is
very very specific.

MR. SPEAKER: Mr. Barnala, you
have already stated that. Are you
laying it on the table?

SHR SURJIT SINGH BARNALA:
I have already laid the papers under
item No. 4.

STATEMENT ON TExTILE PoLicy

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): I
beg to lay on the Table m statement
on Textile Policy.

Statement

The textile industry is the pldest
and single most important industry in
India, both in terms of employment,
and for meeting one of the essential
consumption needs of the people.
Unfortunately, over the years, the
performance of this industry has not
been satisfactory. In the organised
sector, productivity has fallen in a
large number of units, The incidence
of gickness has peen growing, and the
progress of modernising obsolete
equipment has been tardy. The cost
of textiles has been rising steadily,
while the per capita consumption of
cloth has been falling.

2. In the less organised and decen-
tralised sector of handlooms, khadi
and sericulture, difficulties regarding
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the supply of yarn, suitable marketing
urrangements and similar factors have
resulted 1n a less than adeqguate
giowth rate  Difficulties regarding
availabiisty of yarn at reasonable
prices, marketing problems and com-
petition from the powerlooms have
been some of the reasons for fhis.
Production of woollen fabrics has not
kept up with the demand, and prices
have prevailed at a very high level
The sericulture industry has been
stagnating, despite 1its enormous
potential for providing gamnful em-
ployment

3 The abscnce of clearcut and un-
ambiguous policies relating to the
various facets of this diverse industry,
and the faillure tp set definite time
bound objectives, have been largely
responsible for this unhappy situation.
Thus: —

(i) the roles and tasks to be per-
formed by the organised sector, and
the decentralised sector, have not
been clearly defined;

(1) large amounis of public re-
sources have been spent on subsi-
dising the textile industry, but the
subsidies have largely favoured the
organised sector, despite the greater
need to help the development of
the handloom and unorganised
sector. In addition, the competition
from powerlooms was not regul-
lated,

(1) large amounts of public re-
consictent policy, ang the absence
of a long-term perspective, relating
to the use of cotton and synthetic
flbres This has resulted in advan-
tage not being derived from the use
of low priced synthetic fibres;

(iv) the wide fluctuations in the
price of cotton, the principal raw
material for this industry, has hed
a serious detrimental effect on the
textile industry, and caused un-
certaintles to the growers. Organi-
sational und poliey frameworks for
effectively dealing with this prob-
lem have not been devised;

(v) the public sectqr has had to
afsume a large role in textile pro-

SRAVANA 16, 1800 (SAKA)

Papers Laid 270

duction, without any clear-cut
policy aims and objectives,

4, The achievement of Government's
economic and industrial policy re-
quires that this gituation of un-
certainty, and in-consistent policies,
should end, and conditions should be
created for steady and stable growth
tor the future ‘The main objectives
which are sought to be achieved by
the new texitle policy are:

(i) Production and availability of
adequate supplies of cloth, of
acceptable quality and at low prices,
for the masses;

(ii) Improved arrangementg for
the distribution of this cloth to the
weaker sectiong of the population;

(in) Rapid development of the

decentralised sector, including
handlooms, ®hadi and sericultur®
and maximisation of employment

thereby;

(1v) Harmonious balance between
the use of cotton and gynthetic
fibres, ensuring that the incomes,
and employment, of cotton growers
is maximised, and optimum use ijs
made of the potential for the pro-
duction of synthetic fibres from the
high aromatic gas, and naptha, feed
stock available in the country.

5. The controlleg cloth scheme has
not proved successful in achieving the
objective of providing cheap cloth
to the weaker sections of the popula-
tion. Although the cloth produced
under thigs scheme is being heavily
subsidised, the distribution system
has not been able to ensure that the
benefits reached the weaker sections,
particularly in the rural areas, At the
same time, the availability of highly
subsidised mill-made cloth has pro-
vided unfair competition to hand-
looms, and thereby retarded growth
in that sector. The system of deter-
mining quotas for the production of
controlled cloth, an the basis of loom-
shifts, has thrown a heavier purden
on the weaker mils, and on the lower
value cloth The losses suffered by
the weaker mills gn wmccount of the
production of controlled cloth has
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been one of the important contribu-
tory causeg for itheir sickness, Exem-
ptions from the obligation to produce
controlled cloth has had to be gipen
to a large numbers of textile mills be-
cause of sickness, and consequently
the availability of controlled cloth has
been falling and is totally inadequate
to meet the requirements of the
weaker sectiong of the population.

§, Government consider it necessary
that the supply of cheap cloth for the
weaker sections, and the rapid deve-
lopment of ths handlooms sector,
should be simultaneously accomplish-
ed, It is, therefore, intended that the
handloom sector should, to the maxi-
mum extent possible, and in the
shortest period of time, meet the
requirements of cloth for the weaker
sections of the population, The sale
price of such handloom cloth would
be subsidised jo the extent decided
upen from time to time, so that the
social gbligation of providing cheap
cloth to the weaker sections can be
adequately fulfilled. The manufacture
of controlled cloth in the organised
sector would be phased out over a
period o time, consistent with the
growth of production of the required
varieties of cloth in the handloom
sector. It is proposed to discontinue
the present pattern of imposing obli-
gation to product controlled cloth
with effect from 1-10-1978. The finan-
cial burden pow would be borne by
the entire textile jndustry in a man-
ner suitably devised to ensure {hat
the burden is distributed - equita®aly.
This forms of burden Ssharing would
be used to subsidise the sale of con-
troiled cloth from the mill and hand-
loom sector initially, and from the
handloom sector eventually, There
would thug be no burden on the pub-
lic exchequer, consequent to the
removal of the gbligation to produce
controlled cloth. The weaker sections
of soclety would also continue to get
wubsidised cloth. Mill made control-
led cloth would be limited to 400
miilion square metres, and would be
produced both by the NTC. und
private sector mills. After earmark-
ing the NTC ghare of production of
rantrolled cloth, contracts for the
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production of the remainig quantity
would be given to private sector mills,
on the basis of competitive bids, and
subject to the price not exceeding the
cost at which similar cloth would be
manufactured by the N.T.C. mills.
NTC will be required to take on the
responsibility of meeting any ghort-
fall in production by the private sec=
tor mills.

7. The National Textile Corporation,
besides participating in the produc-
tion of controlled cloth would also be
assisted ip substantially stepping up
their production, particularly in low-
priced varieties with the accent on
fhe needs of the common-man. These
mills would endeavour to reduce “the
cost of production and improve the
quality of fabrics both by moderniz-
ing their equipment and through in-
creased use of cheaper gynthetic fibre.
The distribution system would also
be jmproved so that weaker sections
of the population, particularly in the
rural areas, would be benefited.

8 A number of important steps
would be taken to enable the decen-
tralised and handloom sectorg to ful-
fil the role assigned to them in the
industrial and employment policies of
EeDUErnmenl These measures would

(i) No increase in weaving capacity

would n future he allowed

in the organised sector. The bulk
of additione] textile requirements
would be me! from the decentra-
lised sector, increases in production
of the organised sector being
limited to that arising from fhe
modernisation of out-dated equip-
ment, Powerloom capacity would
also not be allowed to increase,

Legislation would be introduced to

prevent the growth of powerlooms.

(ii) The existing unauthorised
powerlooms would be registered
and regularised, on payment of &
deterrent penalty.

(iiiy After the phasing out of the
mill made controlled cloth, subsi-
dieg would be allowed only for
handlodgm and khadj cloth,

(iv) Steps would be taken to
bring inty; operation adequate new



a7s Papers Laid

spindleage, so as to meet the full
demand of the handloom sector for
yarn, The National Textile Cor-
poration would, in particular, give
this aspect priority attention, and
increased availability of yarn from
the public sector would help to
maintdin reasonable prices. The
handloom units would also pe regis-
tered, and such registered unfts
would be given preference in the
supply of yarn.

(v) The policy of reserving cer-
tain items of cotton textile for the
handloom sector would be effective-
ly implemented. BSubject fo this,
Governmént would encouraged the
powerloomg in the decentralized
sector to compete effectively with
mills. For this purpose, reasonable
facilities would be made available
as would be required for msking
them run on sound and efficient
lines.

9. The textile industry requires that
cotton should be available at reason-
able prices, and without wide fluctua-
tions, throughout the year. It is
equally necessary to protect the in-
terests of the farmers growing cotton,
and 1o save them from exploitation
by middlemen It is, therefore, in-
tended that:—

(i) the produgtion of cotfon
would pe enhanced through im-

provements in yields by the provi-
sion of irrigation facilities and
other essential inputs. The objec-
tive would be to achieve self-
sufficiency in cotton production;

(li) the cotton growers would be
assured of a reasonable minimum
price for their produce, The role
of the Cotton Corporation of Indim
would be expanded, and it would be

allowed to make commercial pur-.

chases jn the market, so that cotfon
prices do not drop below the pres-
cribed minimum. At the same time,
the Cotton Corporation would be
required to prevent prices going
above a prescribed limit, and for
this purpose would be enabled to
buffers stock and make gales in the
market. The buffer stock would be
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created mainly out of domestic
surpluses in comfortable years,
and also through imports, if neces-
sary. The buffer stock would not
be operated either to substitute for
indigenous cotton production, or to
depress the return to the growers.
The Cotton Corporation would also
be permitted to take such other
steps. including exports ,as to main-
tain cotton prices within the pres-
cribed range;

(111) The use of synthetic fibres
would at al] times be without detri-
meng to the interests of cotton
growers,

10. The adequate availability of
woollens, and blankets, at reasonable
prices, is a matter of considerable
importance, particularly for the eco-
nomically weaker sections living in
the hilly parts of the counrty. The
pasi difficultiec of raw materials
would be met by more liberal im-
ports of wool as well as shoddy and in-
creased use of acrylic. Programmes
would be undertaken to increase more
rapidly the domestic wool supply,
especially of the qualitv required for
garments The ban on weaving
capacity expansion in organized and
powerloom secior will not apply to the
woollen sector, While nsith ot
machine-made carpets would pot, in
general be allowed such #&xpengion
would be permitted in the export
zones.

11. The modernisation programme
in the organised sector, which is being
implemented with the help of soft-
loans, has made limited progress so
far. Steps would now be taken to
accelerate the pace of modernisation,
and a definite time limit would be
prescribed for the utilisation of the
loans by the mills. Particular em-
phasis would be laid on selective
modernisation for promoting exports.

12 The development of sericulture
is important from the point of view
of providing gainful employment, and
additional incomes, to the rural popu-
lation particualarly in gome of the
less economically developed States,
necessary facilities ang assistance -
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would be provided for the promotion
of sericulture in States which have a
potential for thiy activity.

13 Research and development waik
would be strengthened to solve the
problemg facing the textile industry,
and particularly those relatg to
handloom and khadi

14 Government believe that now
'lhg NBﬁOn will, for the first time,
have an integrated policy framework
for this vital industry and that this
is an important stcp in the fulfilment
of this pleadge to meet the essential
needs of the people of our country.

STATFMENTS FOR DELAY IN LAYING ON
THE TABLE ANNUAL REPORTS FOR 1Y76-
77 oFr Carpamom Boarp CocHIN AND
CoFFEE BOARD,

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA
KUMAR GOYAL): I beg to lav on
the Table:

(1) A statement (Hindi and
English versions) showing reasons
for delay in laying the Annual
Report* of the Cardamom Board,
Cochist, for the year 19768-77.
[Plieed in  Library. See No. 2580/
78).

(2) A statement (Hind: and
English versionsy showing reasons
for delay in laying the Certified
Accounts f of the Coffee Board
for the vear 1975-76 ang the Audit
Report thereon [Placed in Lib-
rary. See No. LT-2581/78].

12. 41 hrs
RE LAYING OF PRIME MINIS-
TER'S LETTERS DEMANDING

RESIGNATIONS OF MINISTERS

SHRI C M. STFPHEN (Idukki):
Bir hefore vou pass on to the next
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Message from R.S. «76

jtem, 1 just want to make a rubmis-
sion. 1 had written to you; 1 had
written to the Prime Minister also,
The Prime Minister, the other day,
made an offer to the House that he
was prepared to lay on the table of
the House his letter demanding the
resignation of the Ministers ang the
replies to those letterg and, the other
day, he stated that he did not lay it
becau~e there was no demeénd from
this side.

1 wrote to the Prime Minister point-
ing out the passages of my statement
whereunder I made a demang that
these papers be laid op the table of
the House. .

If demand is what is needed, I rise
to make a formal demand that the
letters which he offereq to place on
the table of the House, namely
(Interruptions).... let me complete
that.

THE PRIME MINISTER (SHRI
MORARJI DESAI): Thev gre being
laid tomorrow.

SHRI C M STEPHEN: That is all
right. The letters whereunder he
asked for his resignation and the
letters which offered resignation of
all the Ministers be laid on the table
of the House (Interruptions)

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received !rom
the Secretary-General of Rajya
Sabha:—

“In gceordance with the provisions
of Rule 127 of the Rules of Proce-
dure and Conduct of Business in the

——— - -

*The Weport wa: laid on tha Table on the 4th August, 1973,
LThe Accounts werc laid on the Table on the 4th August, 1978,
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Rajya Sabha, I am directed to in-
form the Lok Sabha that the Rajya
Babha at its sitting held on the 3rd
Augunt, 1978, agreed (Construction
of Works) Bill, 1878, which was
passed by the Lok Sabhy at its
sitting held on the 26th July, 1878.”

12438 hrs.

RE. CALLING ATTENTION ON
VIOLENCE IN MARATHWADA—
contd.

= siwefag ot wgwr (FwziaT)
Neqq I, AT AL FIAT 4E0T
¥ wd mersArer wgnone F fedt o
gaemzer w1 Arw 7@ 0 0w Fiew
wiwy Horq 2 frgeas, 1477 ®
uxfaz gur ar Afs #§F w=&r 74v
about the Public Safety Ordinance

J & K and reaction of the Govern.
ment thereto.

& nirafer swar g v ag o1 wifaa wdna
Hrwry vy w41 § Fagi Tre At fag
o7 At 9T 9757 F I9H qIURAIET
Agraes w1 w16 AT ow qT g £
I qAG Tl F vz, 1 ArEEng AR
T oY gAY AEAAG qTEAT 7 cArgT
o% wET Tar 9T |

o ww fgg ¥ wgr ar :

“Dr. Kuaran Singh I want your
protection, Sir.”

Here also, 1 want your protection. In
this House, people’s rights and liber-
ties have been trampled uypon as a
result of this Ordinance. If you con-
not give us opportunity for calling
attention, I would submit that you
may allow about 2 hours discussion
50 that everybody whg wishes to say
something on this shall have his say”.
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agt o & faaer woar § fe wosam,
agrasy & foar dwewer § W
w1} wrfam w3 faar g av 7 faar
T e & 52 & feorww ¥ At
faar ord | I¥ =@ g fafae, ot
wro fag ot @ 378 arar g€ ot | W
FErarancEm fafrermt s nafe
TE:

“MR. SPEAKER: Mr. Home
Minister, shall we have general dis-
cussion for 2 hours on this matter?”

I 7AT qte w70 TRz &1 7 FAr 91
I have no objection.

agi W AT AGT= HATHT FE AOAIT

7 gV &1 §IT TU4T, §7 AT RIOSTTET

wFrAeL W AT 9 T @ TH g% 1 52

3t #75 #T mAniA § )

SHRI SAUGATA ROY: (Barrack-
pore): Sir, I rise on a point of order.
Rule 197 says:

“(1) A member may, with the
previous permission of the Speaker,
call the attention of a Minister to
any matter of urgent public im-
portance and the minister may
make a brief statement or ask for
time to make a statement at a
later hour or date,”

My objection is to the language of
the Call Attention motion. I believe
that in this House, when you take up
the calling attention motion, it should
be very carefully worded. Here it
eays;

“To call the attention of the
Minister of Home Affairs:—

‘To the reported unabated inci-
dents of violence based on caste
hatred in MarathWndl region of
Maharashtra......

My objection is to the words ‘unabated
incidents of violence based gn caste
hatred in Marathwada region of
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[Shri Saugatg Roy]
Maharashtra’. My main objection is
particularly to the word ‘Unabated’
‘Unabated’ ig not true because as you
have seen that yesterday, the Students
Committee had called of the strike.

MR. SPEAKER: This must have
come much earlier.

SHRI SAUGATA ROY. It musi
be relevant to-day. When vou are
taking it up today, it must be unabat-
ed.

MR. SPEAKER: What is your point?

SHRI SAUGATA ROY: Violence
based on caste hatred should not be
there because, after some time, people
will live 1n peace. You should not set
the precedent when you are mention-
ing that.

MR SPEAKER: I did not mention
anything.

SHR] SAUGATA ROY: The words
‘unabated’ incidents of violence based
on ‘caste hatred’ should not have been
allowed,

MR. SPEAKER: There is no point
of order I do not see any point of
order.

{Interruptions)

PROF P. G. MAVALANKAR
(Gandhinagar): Sir, My point of order
1s on Rule 197 and its provisos. What
happens is that a member can send
two notices a day on any subject of
urgent public importance and the
bulletin last week made it clear to the
members that they should stick to
this limit of two notices per day
(Interruptions)

MR. SPEAKER: What is your point
of order? Which is the rule that is
breached?

PROF. P. G¢ MAVALANKAR: I
am trying to suggest to vou that there
is viclation of a rule, and it can be
changeq and we need not have a
discussion.
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MR. SPEAKER; I do not think
there is point of order. I over-rule
it. 1 am not allowing.

PROF. P. G MAVALANKAR: When
I am on a point of order, and when I
am not speaking on Marathwada issue,
how can you say that vyou will not
allow me to raise a point of order?
(Interruptions).

MR. SPEAKER Mr. Mavalankar,
your point is top make a speech and
nothing more than that. (Interrup-
tions)

PROF. P. G. MAVALANKAR: If
you say this, I will not make g speech

for the whole of my life here? I
take sirong objection. (Lnterrup-
tions)

You can say there Is no point of
order. 1 will sit down. But the Chair
cannot say that I am making a speech.
I will not speak a word about
Marathwada or casteism. [ will only
speak twg or three gentences on the
point of order, that is, regarding Rule
197. I will not use the word Marath-
wada at all. I am pointing out to
you that Rule 197 proviso says that
a Member of Parliament cannot give
more than two notices on the same
day. Now, Mr. Gawai gave notice on
31st July and that notice lapsed be-
cause on the next day and perhaps
for a day or two more you selected
some other subjects which you pightly
thought were more yrgent at that
time than the events in Marathwada,
Later it so happened that the subject
of Marathwada was brought again and
again through Zerp hour and through
other modes of submissions in the
House when you announced that you
will admit a Calling Attention on
this. Unfortunately, it so happened
that Mr, Gawai failed to renew his
Calling Attention which he should
have done, but my point is once =&
member on any matter of urgent
public importance has given a notice
and then for some reason if you hold
that subject for your consideration
and final disposal and than decide
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that a Calling Attention be admitted
on a subject for which a member ha#
already given a notice, then my sub-
mission is that that original notlce by
the member concerned must not be
taken ag lapsed but it must be kept
alive so that a member giving such
notice in very early stages is able to
get his name ballotted with others
who gave Calling Attention notice
later on on the same subject. That 18
my submission. That is my point of
order.

. SPEAKER: It ig not a point of
ordér.

SH_RI VAYALAR RAVI (Chairgyin-
kil})* I want a clarification on the de-
cision on the Motion Under Rule 1B4.
Mr. Speaker, Sir, the admissibility
of the Motion under Rule 184 is guid-
ed by Rule 187 because there is com-
plete authority of the Spesker to de-
cidg‘om the Motion. Regarding the
motion under Rule 184, the adminis-
sibility condition is put in Rule 188.
Bir, Rule 186(1) says as follows:—

‘It shall raise substantially one
definite issue.’

Here is a Motlon fixed for satur-

Notice has been given by Mr.
Vasant Sathe which reads as folows:. ..

MR. SPEAKER:- No need for read-
ing it out,

SHRI VAYALAR RAVI: I say
beo_nuse. 1 want g clarification.. .

MR. SPEAKER: Mr Ravi, I will
clarify the position. There is some
misronception. The notice was puhli-
shed under Rule 184, It was a mistake.
The notice should have been published
as a Statutory Motion. It has been
published; probably you have not look-
ed into the Bulletin. So far as that
Motion Is concerned it is completely
governed by Section 3, .

SHRI SAUGATA ROY: Section 5 of
the Commissions of Inquiry Act, 1952.

MR. SPEAKER: I will rcad the
Section. It does not give any discretion
to the Speaker. It merely says:

this.
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“The Government may . but

Government shall, on a Resolution
passed by the House of the People..”

withcut giving any reason whatsoever
at all, Of course, the Section is very
defective, there Is no aoubt about it.
But as the Section now stands, I don't
think the Speaker has zny discretion,
Memhers can misuse that Section also,
There is a possibility. Therefore, that
Seclion may require amendment. But,
as the Seclion stands, it is a Statutory
Resolution and that Resolution does not
require any definite allegation at all.

it oot qere M (Ferd-TEI):
¥ CATEE ATR WET & | WEAAE
gae st wedEE W wEST WY
AT W% AT IIATE ...

MR, SPEAKER; 1 will consider it.
1 will put it before the Business Ad-
visory Committee.

ot e AR ;. mT AT A ¥
BE?

MR, SPEAKER: 1 am not converting
this. I will put the suggeslion before
the BAC.

it seTw R ¢ AR T ATy
s oAy ¥E ...

MR, SPEAKER: No, no. The Cailling
Attention will be heard to day. As
for two-hour discussion, I will place it
before the Business Advisory Commit-
tee .Now. we come to Calling Atten-
tion. .

it wwEET RRTE #T (TS
qemy waYw, 193 ¥ amw e frw
we fzar & 5 g8 o 7=i gAY T1f8L,

FrfeT qEwA & FTR TEY TOAT |

MR, SPEAKER: Order please. I
have been telling Mrs, Gore all the
time that T will put 11 before the
Business Advisory Committee and try
to find some time for discussion,
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& wwewTe dwaw dor ;. fETA
g ATHAT IHE-GHE §Y ATYAT | WEAR
AT, g A gT AT A g )

MR. SPEAKER. Order please. Now,
Calling Attention, Dr, Ramji Singh.

12.54 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED INCIDENTS OF VIOLENCE BASED
ON CASTE HATRED IN MARATHWADA

we ot fay (wrrege)
& wfaersadTy &% wgew ¥ Frafafas
ez &7 9ve g ST &1 sqrA femrar
g WY ST wo e aw g At &
Qx e § —

"wgraes ¥ qosarer s #
arforre fade & geaw feaw
wzaTal #1 gragfa & sror
TH-HT KT gria T A
TR qgTET ) AT ¥
awraT 1

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LAL MANDAL): Sir, it is a

matter of deep concern and profound
regret that several incidents of vio-
lence and lawlessness. . ,

wi Wi aee ;- fgt o st
nEwa &, wafen AT o fg 3 gere
g ;

sitafme o aww: A 3}
f& wfrr sl &% o ag a7 W@ o,
A aTaTRa widt AT ot (vawawr)
W 2ot e et nr ot o ()
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Sir, it is a matter of deep concers
and profound regret that several incl=
dents of violence and lawlessniess have
occurred In Maharashtra during the
last few days over the question of
change of the name of Marathwada
University,

st qome At (FErd-IeR):
nsTe wgred, ¥ aite ars arked )
38 fe orey Wi wwfe & It ¥ ww
TS AT &1 GATH WI4T 97 &) I §9F
oY @dt umafer Izt vt fF ot I
# ag aw gar w1 fs s 9w 0
39 aug w«i gY, 7 99 fawa q A
# e feewmm oY 1 wafog 3T wgat
o § e wre e feeww wrr
¥ fwa g sraTs: o @ § oy R wrfenr
3T X G ATHY B Fre AT 5
G ET | YW ¥F 9 T fewrw
&1 aWY gF w1 A )

sl wfgem dio  Tiwdwy
(w=a€ Toe-wey) ¢ wior k@ faww O
st oY &7 AT AT S g w )
(s )

SHRI KRISHAN KANT (Chandi-
garh): Sir, what Mrs, Gorey has said
just now is quite reasonable. In the
list of Calling Attention, that is, out of
5 Members, there is no Member from
Maruthwada region, Tomorrow when
it appears in the newspapers, the peo-
ple in the Marathwada region will
come to know that no Member from
that region has taken part in the dis-
cussion, From the point of being res-
ponsible to the people by the Memberr
of that region, I would request you to
kindly have a discussion on this sub-
ject so that Members from the Mara-
thwada region can also participate In
the discussion, The same thing had
happened in the case of Jammu and
Kashmir. I think there should be no
difficulty to convert this Calling Atten-
tion into a discussion to enable the
Members from that region to particl=
pate in it
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MR SPEAKER Are the hon Mem-
bers agreeabls to this suggestion?

SOME HON MEMBERS Yes

SHRI HARIKESH BAHADUR
(Gorakhpur)+: It ghould not be post-
poned Even ,f we do not belong to
that region, we represent the whole
nation So this Calling Attention
should be takep up

MR SPEAKER You will be given

an opportunity to speak in the dis-
cussion

St WAt T W (AT ) wsae
wgRa, v F3T & quir g spreay
T T JA F |

SHRI O V ALAGESAN (Arko-
nam) Are you laying down the
precedent that the Calling Attention
will not be taken up today becmuse
among the Members who have raised
the Calling Attention, there 13 Do
Member from the Marathwada region?

MR SPEAKER You have already
set a precedent earlier What can be
done?

PROF SAMAR GUHA (Contai)*
The suggestion that has been made
by the hon Members ;2 a reasonable
suggestion because no Member from
the Marathwada region 1s included in
this l1st Whatever muy be the reason,
it 15 very desuable that there ghould
be a discussion on this so that Mem-
berg from that region will have an
opportunity to speak

ot et TR AT wemw wEEw,
AV SAATFTNA § | g A% awr
T AT WR AW TR & fwl o ¥
wr #Y, Fg A U w7 owedrw &y
wiferr wewr Fr€ o a3, 7w A
e w1 wiafafa & v+ 7% o 2w
g 1 ¥ Y e W osfeer
¥ o T A Ty T A AR
§ 1 o S Tw wife odve W AW
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W AT AT AL FT R
AR & AATA ATT AT TG WAA N TS,
qg wAAT AT WIEHATHT FT WA g 0
W T3 & W W g § a5 6t
TATAT, T %1 WTETR & ZqAT E |
T 07E § TG T ST Y WA
%Y T S T & o

MR SPEAKER I take 1t that it 18
the pleasure of The House to treat the
Calling Attention as a genertl debate
for two hours Now, I will ask the
hon Mmnister {o lay the statement in
1eply tc the Calling Attention Notice
on the Table of the House The
matter will be discussed m the House
for two hours

13 hrs.

MR SPEAKER Mr Mumster, you
may lay fMig statement on fhe Table
of the House

SHRI DHANIK LAL MANDAL:
Sir I lay this statement on fhe Table
ot the House

STATEMENT

Su, It 15 a matter of deep concern
and profound regret that several in-
cidents of wiolence and lawlessness
have occurred in Maharashtra during
the last few days over the question of
change of the name of Marathwada
University

2 According to the information
received from the Government of
Maharashtra, there was a long gtand-
ing demand for g change in the name
of the University This i1ssue whs
unde; consideratio, of Maharashtra
Government #nd 1t was decided prior
to 1Tth Julv that resoultions may be
moved in both Houses of Legislature 1n
favour of change Such resolutions
wele passed opn the 27th July in both
Houses of the State Legislature in
favour of changing t%e name

3 An organisation called “Vidyarthi
Knt: Samiti” gave™a call for Bund in
some towng of Marathwada to coincide
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with the date of resolution. After
passing of the resolution becam”
known, demonstrations turned violent
in Aurangabad and Parbhani @istricts.

4 Orders under Secfivp 144 Cr. P. C.
were promulgated in affected towns.
A number of incidents of brick-
batting, damaging public property,
attacks on Government offices, State
transport and railways and even arson
have taken place A few incidents of
clashes between caste Hindug and
Harijans and even attacks on Harijafi
Bastis have occurred. Police paftlés
have also been attacked on a number
of occmsions and in one instance, a
Police out-post was set on fire and &
Po.ice sub-inspector was burnt to
death, These incidents have occurred
in Nanded City, Degloor, Aurangabad,
Parbhani, and Tuljapor in Osmanabad
district. In dealing with these inci-
dents, the Police had {0 open fire in
13 places between 20th July and 5th
August, 1878, Three persons were
killed and eight injured in these firings
according to available information.
According to the State Government,
the situation ;n Marathwada is under
control and there has been a slow but
definite improvement ;n the law and
order situation there during the last
twy days.

5. The Chief Minister of Maharashtra
has initiated talks with M.Ps. M.L.As,
ML.Cs and other leaders including
student leaders and leaders of the
student wmction committee from
Marathwada and representatives of
Dalit Panther and neo-buddhist orga-
ni-ations. He has already met them
on 4th August (afternnon and on the
5th August (Forenoon) The Chief
Minister has reque ted, them to exert
their influence to prevent the agita-
tion from assuming any caste or
communal colour., According to the
latest information it appears that the
intervention Af the Chief Minister has
heen s accessful and the agitation has
been suspended 1 do hope that it will
not he resumed and the organisers will
realise the dangers of rousing feelings
of caste animosities
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6. 1 am sure that all sections of the
House would join me in condemning
the lawlessness and acts of violence
which have affected the liveg and pro-
pertieg of law abiding people during
the last few days. The Government
would also condemn the attacks on
Harijans and the incidents which have
given the agitation a caste bias. I
hope that al] sections of the House
would join me when I say that there
1s need for exerting maximum in-
fluence by all for the restoration of
peace and harmony between different
communities in this region and for
bringing back normalcy as early as
possible,

13.01 hrs

LEAVE OF ABSENCE OF MEMBERS
FROM THE SITTINGS OF THE
HOUSE

MR. SPEAKER: The Committee
on Absence of Members from the
sittings of the House in their Seventh
Report have recommended that leave
of absence be granted to the followiny:
five Members for the periods indicated
against each;

(1) Shri Mahendra  Narayan
Sardar—6th March to 11th April,
1978 (Fourth Session),

(2) Shr; B. Shankaranand—I17th
July to 15th August, 1978 (Fifth
Session).

(3) Shri  Annasaheb Magar—
17th July to 16th August, 1978
(Fifth Session).

(4) Shri Charan Singh—I17th July
to 15th August, 1078 (Fifth Session).

(5) Shri Siddharameshwar Swamy
17th July to 24th August 1978 (Fifth
Session).

Is it the pleasure of the House that

leave as recommended by the Com-
mittee may be granted?

SOME HON. MEMBERS:; Yes.
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MR, SPEAKER: The leave ig grent-
ed, The Members will be infornitd

accordingly.

The House stands adjourned till
1400 hours, We wil} then take up
statements to be made under Rule
3.

13.02 hre.

The Lok Sabha reassembled ajter
till Fourteen of the Clock

The Lok Sabha reasembled after
Lunch at five minutes past Fourteen
of the Clock

[MR. Speaker in the Chair]
MATTERS UNDER RULE 377

(1) REPORTED ExODUS OF EAST PAKISTAN
REFUGEES FROM DANDAKARANYA

PROJECT

MR. SPEAKER: Matters
Rule 377. Mr. Chitta Basu,

SHRI CHITTA BASU (Barasat): I
1ise to raise an important matter under
Tulg 377 The House )5 aware that
there was a mass exodus of East
Pakistan (now Bangladesh) refugees
fiom camps in the Dandakaranya
Projects in March this year.

under

The exodus reached the staggering
figure of 1.3 lakh and this heavy in-
flux into West Bengal posed a serious
problem for the state of West Bengal.

Top-level teams of officials includ-
ing Ministers and MLAs and MPs
visited Dandakeranya to find out the
causes behind this wunprecedented
exodus. It came to the notice of the
visiting teams that the refugees were
selling of their personal belongings
at throw away prices and leaving for
“West Bengal, where they believe
there was adequate land in Sunder-
bans which could accommodate all
130,000 of them,

At a certain stage, the West Begal
Government requested the South
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Eastern Railway not to allow the
deserters to travel by the truins, the
Railway authoritieg pleaded their in-
ability to stop them from travelling
by trains, as all of them were travell-
ing with valid tickets. The question
arose as to who was financing the
exodus.

The Chief Minister of West Bengal
is reported to have said on more than
one occasions that some wvested in-
terests were flnancing this exodus in
order tp malign the left front Gov-
ernment.

The West Bengal Government sent
a team of IB to investigate the issue,
which, have reportedly submitted a
report,

The Sunday, an English Weekly, on
its issue dated July 30, 1978 writes:
*“The findings of the SIB team were
shocking, 1o say the least. According
to the report, the District Magisirate
of Raipur hag provided around Rs.
two lakhs for distribution among the
refugees. The money had come from
Government funds. This money was
distributed by an employee of the
DM's office along wi™ a handful of
‘dalals’. The money was utilized by
the desertere for buying rail tickets
and hiring trucks. The SIB report
also states that the dalals enraged the
modesty of some refugee women.”

The West Bengal Government have
sent m strong protest note to the Gév-
ernment.

It is necessary that the Government
makes a statement. A thorough enquiry
is called for in order to find out who
are behind this anti-national con-
spiracy

(ii) REPORTED DELAY IN CLEARING OF
IRRIGATION AND Power ProJecTs oF
MADHYA PRADESH

DR. VASANT KUMAR PANDIT
(Rajgarh): Mr. Speaker, Sir, I am
permitted under Rule 377 to ruise the
following important and urgent matter
of public importance and 1 request
the Minister to make a statement
thereon.
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The long pending major irrigation
and power projects from Madhya
Pradesh State are awaiting clearance
from the Central Government. The
Bansagar multi-purpose project in
Madhya Pradesh which envisages
power generation of 244 MW and an
irrigation potential of 2.46 lakh hec-
tares costing about Rs. 322 crores is
awaiting clearance for a long time. Si-
milarly, two other projects, namely,
Narmadasagar and Onkareshwari, are
involved and delayed due to inter-
State Narmada water dispute. The
fourth project, the Sindh river project-
Mohini Sagar Phase II ig long pending
and under examination by the Central
Water and Power Commission and the
Central “Electricity Authority, For a
balanced development of the back-
ward regions of Madhya Pradesh, the
above four major projects have to be
treated on warfooting and cleared
at the earhest possible opportunity
to enable the State to wundertake
various other schemes for develop-
ment depending on the above. Gov-
ernment should therefore without
delay clear the above projects and
make way for full-fledged development
in the state of Madhya Pradesh,

(1ij) REPORTED DELAY IN INTRODUCTION
OF THE BEILL TO CURB POLITICAL
DEFECTION

SHRI HARI VISHNU KAMATH
(Hoshangebad): Mr, Speaker, may I
request you, Sir, to permit me under
rule 377 to make a statement on the
following matter of urgent public im-
portance. Over a year ago, during the
June-August 1977 budget session, of
this Lok Sabha Government promised
to introduce a Bill to curb political
defections. 1 am sorry to say that the
long awaited Bill is still not in sight.
It is needless for me to stress the
political importance and moral signi-
ficance of such a measure for the he8lth
and strength of our parliamentary
demacratic polity. 1 would therefore
request the government to take the
'House dnto confidence and give a
firm assurance that the Bill will pe
definitely introduced in the current
sPss10n
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(iv) REPORTED FLIGHT OF SCRZDULED
Castes anp Scuzoizep Twms
StupEnT N INDIAN INsTITUTE OF
TecunoLocy, New DevmL

SHRI P. K. KODIYAN (Adoor): I
want to make a statement on the
folfowing malter of urgent public im-
portance under rule 377; the plight of
SC and ST students in IIT, New Delhi.

Though the IIT, New Delhi was
founded some 20 yearg ago the reserva-
tion in admission to SC/ST students
was introfuced only in 1973, Till
1977, nearly 180 SC/ST students were
admitted to the Institute, Jt is a sad
story that out of the total 180 SC/ST
students as many as 90 (fifty per cent)
were removed from the rolls of the
Institute.

There are many reasons for such
largescale reduction of the SC/ST
students in the rolls of the Institute.
The SC/ST students admitted with
relaxation of rules regarding eligibi-
lity of admission naturally had a lower
standard than the other students.
Such students would require extra-
coaching to enable them to catch up
with other students. But no such
arrangements were made at the In-
stitute after their admission.

According to the new rules govern-
ing academic performance the students
should get a minimum of 475 points
cumulative grade point average
(CGPA). It is on the basis of this
“new specific standards that the names
of 90 SCST students were struck down
from the rolls. The IIT Bombay is
following simple grade point average
(SGPA). Moreover extra-waching for
SC/ST students is wlso arranged in
Bombay, Whereag IIT Kanpur pays
annual book fund of Rs. 600/- to STSC
students, their counterparts in New
Delhi are given only Rs. 300/-,

-

From the Semester year 1977 om-
wards, JIT New Delhi has introduced
the system of lirking scholarship with
academic performance of the students.
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Those who fai] fo get 5 point average
of the two semester examinations are
deprived of their scholarship till they
improve in the next examinmtion
This system has a disastrous effect on
the performance of the SCST students.
Till the next examination they have
to work in an extremely frustrating
conditions, their parents not being
able to meet thelr hostel expenses.
In the next examunation all fhose who
do not reach the ‘specific standards'
are thrown out of the Institute. This
year 12 gtudents, out of whom 10
are BCST have been asked to vacate
the Institute and the Hostel I would
request the government not to throw
out any gtudent from the Institute and
provide the weak students special
coaching and encouragement to entble
them to Improve their performance.
1 would also urge upon the govern-
ment to order an enguiry into the
working of the Institute to find out
how a8 much as fifty per cent of tbe
8CST students Nave peen thrown out
of the Mrstitute in the last four years
and why po extra.coaching arrange-
ments were made for students helong-
ing to the weaker sections.

(v) REPORTED INSECURILY OF LIFE AND
PROPERTY oOF NON-TRIBALS IN
MEGHALAYA

SHRI SAUGATA ROY (Barrack-
pore): T want to raise the following
matter of urgent public importance in
the House:

A very tense situation is prevailing
in the state of Meghalaya ever since
the new Government has come to
power, where the life and property
of non-tribals are insecure In the
town of Shillong there have been
several attacks on non-tribalg in the
past two months  An Editor of a local
Newspaper Mr. Kapil Chatterjee was
mercilessly beaten up for writing
against these attacks. A new organisa.
tion called the Meghalaya Tribal
Youth Organisation has been set up
which jn a meeting recently has asked
non-tribals to get out of Meghalaya.
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It alsp submitied a memorandum to
Unijon Minister of State for Educution
recently asking the Central Govern-
ment to take out its office from
Meghalaya since their presence caused
the influx of non-tribal people into
their state. The President has recently
assented to a state law which bans any
gale of land to non-tribals, leading
Nationa] &ilies including Times of
India (June 19, 1878) have written
editorials about the prevailing situa-
tion.

During my recent visit to Shillong,
a large number of people including
people’s representatives and members
of the local bar represented to me
asking me to alert the Centra] Gov-
ernment about the gituation where
people of Bengali, Nepali, punjabi and
other origing were feeling totally
insecure in the state. In this context,
it may be mentioned that the hands
of forelgn mussionaries who are very
aclive in the state cannot be ruled
out,

1417 hrs.

CONSTITUTION (FORTY-FIFTH
AMENDMENT) BILL

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): I beg
to move:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

The results of the last Lok Sabha
elections reveal 1if the people gave
any mandate to the Government, the
mandate was that the rights of the
people will be given to them and it
shall be ensured that the rights of
the people will not be interfered with.
Their freedoms, their liberties and
their right to decide their own
future wil] be ensured for them and
all that wag necessary was to ensure
that those rights of the peoplc and
their democratic rights to establish

*Moved with the recommendation of the President.
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their own future would be ensured.
That is why this process of making
certain amendments, some of them
of far reaching importance, had to
be taken up in that spirit.

I am happy to say that the proce-
dure which was evolved in order
to give shape to the Constitution
Amendment Bill was to have a de-
taileq dialogue with all the leaders
of all the Opposition parties and
groups so that we could arrive at a
consensus on varioug important ques-
tions as far as possible, I must admit
that in all important matters it is not
always possible to achieve an agree-
ment or to attain unammity. But,
particularly in the matter of amending
the Constitution there has to be an
effort to take the country with one-
scli. to take all the opposition parties
alsp with oneself and, of course, m-
spite of that dialogue if some differ-
ences persist, that cannot be helped.
But we have ventured to have a de-
tailed dialogue and I am happy to
say that 1 got all response from the
Opposition parties and these discus-
stons were carried on in a spirit of
friendliness and co-operation.

1 am grateful to the leaders of all
the opposition parties ang opposition
groups in that regard.

This Bill was introduced on the
15th May this year. With the result
that the hon. members have had an
opportunity to study the various pro-
visions of the Bill ag it has been
drafted and it may not, perhaps, be
necessary for me to deal with vario-
us clauses of the Bill at length, But I
must touch upon some of the impor-
tant features of the Bill at this stage.

The most important provisions of
the Bill, if any provision could be re-
garded as the most important, are
those which dea] with the emergency
provisiong of the Constitution. An
effort hus been made by the provi-
sions of this Bill firstly to take away
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ithe power of the declaration of emer-
gency in the event of mere internal
disturbances in the country, That
expression has been sought to be
substituted by ‘‘armed rebellion”, be-
cause the difference between internal
disturbanceg and armed rebellion is
quite clear, If there is something
which may fall very short of creat-
ing a danger to the security of the
country, some people might take it
to fall within the expression “internal
disturbances” but sp far as armed re-
bellion is concerned, it is a very
strong expression, sp that unless the
security of the country is threatened
by what is an armed rebellion, there
should be no power to declare an
emergency in the country. It is on
that philosophy that this provision is
sought to be introduced.

Then, the Bill also seeks to intro-
duce a definite requircment of written
advice amanaling from the Cabinet
before the President can proclaim an
cmergency n the country, sg that
hereafter there would be an express
requirement that the Cabinet will
have to tender written advice to the
President and only then it will be
rompetent for the President {o pro-
claim an emergency 1n the country

Apart from that, 1t is also being
provided that even when the Govern-
ment proclaims an crrergency, within
one month thereof it must be rati-
fied by the two Houses of parliament
if 1t j8 to continue. A very impor-
tant amendment is being introduced.
So far, the ratification was only by
way of a bare majority of the two
Houses, but hereafter, because it is
such an important matter, because
during the emergency the rights of
the people get curtailed to some ex-
tent or the other, there should be
some kind of g consensus in the
rountry and therefore this requirement
15 of the same kind which is required
for the amendment of the Constitu-
tion. Because the proclamation of
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an emergency jtsel! hag the effect to
some extent of amending the Consti-
tution, the same kind of majority is
being insisted upon by this provision
which 18 being introduced, namely it
will have to be more than half of
the total membership of each House
and two-third of those present and
voting. The same requirement is be-
ing introduced for the ratification of
a proclamation of an emergency.

4 further provision which is be-
ing introduced 1n this connection is
this. So far, once an emergency had
been proclaimed, 1t could continue
indefinitely, and the Houses of parlia-
ment did not have any say, but a
provision s now being introduced
that 1f the Lok Sabha at any time
feels that the continuance of the em-
ergency 1s not proper, it would be
open to the Lok Sabha to adopt a
resolution to that effect calling for
the revocation of the proclamation of
emergency, and the President would
be bound to act thereon and to revoke
the emergency

In that connection, it ig also being
provided that a certain membership
of the Ilouse can requsition a spe-
cial session cf the Lok Sabha for that
purpose to consider a resolution for
the revocation of the emergency.

So, it 18 mv earnest hope that with
all thesc important safeguards being
introduced 1n the emergency provi-
sions, it will not be possible for an
emergency  tp be declared 1n the
country to take away the fundamen-
tal nehic and the lberties and the
frcedoms of the people  unless there
is a reallv pgood case for it, and there
15 an almost total consgensus in the
countrv in that regard. These provi-
slong are designed for that purpose,

Another important change which
is sought to be made bv this Bill is
in regard to the provisions of the
Constitution dealing with the subject
matter of preventive detention. Pre-
ventive detention is not a very popu-
lar thing. but the Constitution-
makers thought that perhapg in some
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extreme gituations preventive deten-
tion 'was necesgary. In anmy case, it is
most essential that even when pre-
ventive detention has to be resorted to,
the safeguards should be such that
1t is not possible for any Government
to abuse the power of preventive de-
tentron under any circumstances It
1s with that object that some very ym-
portant and salutary safeguards are
being sought to be introduced in the
constitutional provisions regarding
preventive detention.

As the House knows, there ig at
present a provision by which parlia-
ment can authorise the preventive
detention of & person even beyond the
normal period of three months which
was contemplated by the Constitution
without any reference to an Advi-
sory Board, but that provision is
sought to be deleted.

sg that hereafter it will not be
open even to parliament to authorise the
preventive detention of any person
beyond the normal period prescrived
by the Constitution without any refe-
rence to the Advisory Board under
any circumstances whatsoever, and
thig period of three months which
was stipulated by the original provi-
sions of the Constitution 1s also be-
mg cut down tg a period of two
monthg only.

But the more important safeguard
which is sought tg be introduced in
regard to the preventive detention
provisions is in regard to the consti-
tution of the Advisorv Board It was
open tp the Government to consti-
tute an Advisory Board. It is known
that so far as the judiciary is con-
cerned the reason why the judiciary
commands  the confldence of the
people is that because it is an inde-
pendent judiciary, the Government
does not have any voice in seeing to
it that any particular decisions are
rendered by the judiciary and, there-
fore, an Advisory Board which is
constituted by the Government could
not command the same confidence as.
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sn Advisory Board which is constitu-
ted by the judiclary would have.
That is why this important safeguard
is being introduceq that the Advisory
Board will have to be constituted
on the recommendation of, not in
consultation with, the Chief Justice
of the High Court so that it will be
for the Chiety Justice of the High
Court to decide which persons will
constitute it, and with regard to its
composition it is being further prowi-
ded that the Chairmean of the Advi-
sory Board must be a sitting judge
of the High Court, the other two
Members could either be sitting
Judges or retired Judges, but all the
three of them would have 1o be selec-
ted by the Chie! Justice of High
Court itself.

Now, Sir, if the intervention of
such an Advisorv Board within two
months of detention is available,
then T say, and I feel confident and 1
hope the House would ulso feel con-
fident, that it would not be possible
for any Government to abuse this
power of preventive detention. In
fart, if 1 mav say so in that connec-
tion that when a person i arrested
because he is suspecteq of committing
a crime and even before he is ad-
judicated guilty of that offence and
is convicted, the law provides that he
can be kept in detention, he can be
kept in jeil as an under-trail. There
has never heen any eriticism or con-
demnation of such a power to keep
a person in jail or in detention even
though he has not yet been adjudica-
ted guilty of an offence with which
he is charged. The reason iz not far
to seek. The reason hag been that the
ultimate power to decide as to whe-
ther there are good grounds for the
person to be kept in detention even
though he has not vet been adjudica-
ted guilty of a crime rests with the
Judiciary and not with the executive.
Whether 5 person should be released
on ball or there i{s a good reason
that he should remaijn confined in
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jail even {hough he has not yet besn
found guilty of the commission of a
erime was left with the judiciary and
not with the executive. Therefore,
that was the safeguard and that

power to keep a person in detention
cnmnu,ﬁed the confildence of the
people and there was never any cri-
ticiam. It is that kind of principle
which is sought to be introduced even
in reldtion to thiy kind of preventive
detention, viz. within two months of
a person being detained, an organ
consisting of Judges constituted by the
Chief Justice of the appropriate High
Court, it wil have the power to go
into the material and to decide as tb
whether there {s justification fot
keeping a person in preventive deten.
tion or there is not, and therefore,
such s decision will command the
same confidence of the people ns any
decision whether to release a person
on bail or not to release a person on
bail commands and therefore, Sir, I
command it for the consideration of
the House that this would be a very
important safeguard oven in regard
to this power of preventive detention.

Then, Sir, there are provisions in
this Bill which seek tp restore the
powers of *he judiclarv, of the higher
judiciarv, the High Court and so on
There is Artic'e 228 An important
change 15 heing introduced so that
those powers which had been taken
away are sought to be restored to the
High Court 1In that connection, 1
might point out that provision is
sought to be introduced because
there was some legitimate criticism
that sometimes the High Court, when
it chose to pass an interim order by
which some restriction could be im-
posed on the powers of the other par-
ties and 8p on, could bring things to
a standstill, sometimes it had been
the experience of the people that such
ex parte interim orders continued for
a long time in spite of efforts made by
the other side even when the High
Court after hearing both the parties
felt that there was no justification for
the continuanee of those interim
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then within two weeks of the applica-
tion for the vocmtion of the order
being filed by the other side, that
application must be heard und dispo-
ed of pecause both parties are avail-
able to make their submissions to the
High Court. If the application is not
disposed of within two weeks from
the date on which it is received by the
High Court, the interim stay shall
stand vacated on the expiry of the
said period.

Then 1 come to Chapler XIV-A
which has been introduced. Although
it has not yet been acted upon. Chap-
ter XIV-A, which contemplated the
creation of certain tribuna's, which
would not be subject to the supervi-
sory jurisdiction of the High Courts,
that provision is sought to be deleted
Of course, even without such consti-
tutrnal provisions, if there is a good
cas: and if there is a good )ustifica-
tion, 1t 15 always open for any Gov-
ernment or any Legislature to create
special tribunals to handle some spe-
ciaised work. But, so long as they
are under the overall supervisorv ju-
nisiiction of these courts, the High
Courts, whose independence is gua-
rantced by constitutional provision,
public confidence in the administra-
tion of justice continues. But if =a
provision is introduced by which
some courts or tribunals are created,
which will not be amenable to the
jurisdiction of these higher courts,
whose independence is guaranteed by
constitutional provisions, namely,
that thelr conditions of appointment
cannot be altered as glso the proce-
dure of their appointment about
which there are well laid down tradi-
tions, then, in that case, the danger
which has been felt is, there are no
provisions requiring how a tribunal
would be constituted. A tribunal
may be constituted, which can be a
very good tribunal; another tribunal

302

may be constitutéd, which may not be
a very good tribunal That tribunal
mey be s0 composed that it may fail
ta command the confidence of the
people. And if a court or tribunal is
not subject to the overall supervi-
sofy control of the High Court, whose
independence is guaranteed, the very
purpose of seeing to it that there is
an independent judiciary to finally ad-
judicate the rights of the parties on
important matters would be frustrat-
ed.

It may be suggested in that con-
nection that, so far as the Supreme
Court’s power under article 108 was
concerned, it was still there in res-
pect of the decisions rendered by
these tribunals. But, as the House
knows, India is a very vast country
and it is not possible for a person al-
ways o go to the Supreme Court, be-
cause the Supreme Court i1s at one
place, and the procedure and proceed-
ing m the Supreme Court 13 much
more expensive than in a High Court,
So, while theoretically that remedy
of sn independent judiciary might
have been there on a practical plane,
in many cases that remedy was of an
illusory nature. Therefore, it was
conmdéred important that if the com-
mon mar, the poor man, the small
man, 1if he had also to be guaranteed
that, so far as the administration of
justice is concerned, the adjudication
of his rights and liabilities are con-
cerned, he would have recourse to an
independent court, a court whose in-
dependent is guaranteed, the yltimate
remedy he would have in a reasona-
ably near place in his own State
where he would not have to incur
very heavy expenses, then only he
would feel re-assured that his rights
and liabilities would be within the

care of an independent court like a
High Court.

Then there are provisions dealing
with President’'s Rule, article 336, be-
cause it was felt that sometimes Pre-
gident’s Rule was imposed and it contl«
nued for a long time, affecting thg
rights of the people of that State t&
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govern themselves. Now it has been
felt that President's Rule should be a
matter of last resort only, and also
only for a limited purpose; that is to
say, if the constitutional machinery in
the State hag broken down, then the
imposition of President’s Rule should
be only for the purpose of getting a
popular Government installed in ac-
cordance with the provisions of the
Constitution. Therefore, an outside
Limit has been imposed about the pe-
riod for which President’s Rule can
be continued under article 356, and
that period has been conceiveq as
one year, except in cases of emergen-
cy. Because, may be during the
emergency it is not possible to hold
elections because the conditions are
such. Sp except during the period of
the emergency, the maximum period
during which President's Rule can be
continued is one year, and that one
year has been conceiveq for the very
reason that, even if yoy desire to hold
the elections as quickly ag possible,
there may be certain areas where, on
nccount of weather conditions clima-
tic factors, it may not be possible to
hold the elections within one year,
But in one year, however, all seasons
would come and go. Therefore, it is
not necessary to have a period of more
than one year.

Then, a very important provision
of the Bill is in regard to a provision
which has been introduced, giving
power to the Union to deploy armed
forces of the Union in a State even
without the consent of the State.
There was a considerable criticism,
justified criticism because in fact in
the federal set up, ag We have under
our Constitution, we have to proceed
on the basis of trust. The people of
every Btate have to be trusted and
such a power piz, the Union deploy-
ing the armed forces in the State even
without the consent of the State
was not in accordance with the
acheme of things which have been
laig down in the Constituiton. 1t a
Constitutional machinery has broken
down in g State, then Article 358 is
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there. But if the Constituitonal ma-
chinery has not broken down in a
State, there ig no resson as to why
the Union should have the power to
deploy the armed forces in the State
even without the consent of the
State,

Then there is a provision which is
bemng introduced for the first time in
regard to the publication of Parlia-
mentary proceedings. Earlier, this
privilege, viz,, to publish the Parlia-
mentary proceedings freely was a
right which wag secured by an Act
of Parliament. That Act of Parlia-
ment hag gone. But 1t has been felt
that the freedom to publish the pro-
ceedingg of the two august Houses of
Parliament is so sacrosanct, sp impor-
tant for the functioning of democracy
and for the successful working of de-
mocracy, that this right must be gua-
ranteed by the Constitution itself be-
cause it is sp important for the suc-
cessful working of Parliamentary Ins-
titutions. Therefore, this provision is
being introduced in a new Article viz.,
Article 361A. It is, of course, with
the stipulation that if there is a sec-
ret gession—there may be a case for
& secret session when the public in-
terest may require that the proceed-
ings cannot be published. But other-
wise, there will be a Constitutional
right to publish the Parliamentary pro-
ceedings freely, which will ensure the
successful working of Parliamentary
institutions.

Then another important provision
aimg at restoring the same term to
the Members of the Lok Sabha, Mem-
bers of the Legislatures, etc., which
was conceived by the original provi-
sions of the Constitution wiz, five
years. The period of five years had
been increased to six years, but it is
felt that there was no reason as to
why this five years should be increas-
ed to six years. ] hope all sections
will appreciate the spirit yn which
this provision is being introduced
Normally, the mmajority party could
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have enjoyed the benefit of this term
of gix years. Well, perhaps, one could
expect the majority party to fall a
vicim to the temptation of enjoying
that period of six years. But after
all, parliamentary democracy requir-
es....

SHRI K. GOPAL (Karur), Will
your party remain for six years?

SHRI SHANTI BHUSHAN: I hope
that this gesture would be appreciat-
ed, that after all, ultimately, every
party, every functionary, even hon.
Member of this House has to think of
the public interest of the people and
so on and therefore, these personal
considerations, gix years br five years,
have to be subordinated to public
good. Therefore, this period of five
years has been treated as the proper
period in which 5 party should be
called upon to renew itg mandate
from the people and then only it can
continue.

Then there are other provisions
which deal with the election petitions
against the President or the Prime
Minister or if I may say so, the Spea-
ker also. The original provisions of
the Constitution contemplated that so
far as the President was concerned, the
Supreme Court shall be the body be-
cause the President is the highest func-
tionary in the land, It was in the fit-
ness of things that the Supreme Court,
which is the highest court and not any
other organ of the judiciary, should
try the election petitions. But those
provisions had been changed, But it
is felt that there is no reason as to
why it should not be for the Supreme
Court to try any disputes in regard to
the election of the President. There-
fore, these provisions are sought to be
restored.

In the case of persons holding the
office of the Prime Minister or the
Speaker, again, there had been a de-
parture but it is felt, because after all
whether a person holds a high Office
or does not hold that high office, he s
the same in the eyes of law, and this is

Congstitution SRAVANA 16, 1000 (SAKA) (45th Amdt.) Bill 306

particularly so in a country which
swearg by equality and which does not
recognise the distinction between high
and low, that there is no reason as to
why the election to Parliament of one
person should go to one forum and the
election of another person to Parlia-
ment to another forum. Therefore,
these provisions are also sought to be
restored so that the election petitions
against any Member of Parliament,
whether he ig a Minister or the Prime
Minister or the Speaker, or not, will go
before the same fourm wviz, the High
court, as before.

There are some provisions—I would
not say they are so important—dealing
with Supreme Court appeals, article
132, 133 and 134  The procedure was
that after the High Court decided a
case, there had to be a written appli-
cation to the High Court, issue of
notice, hearing, then a decision and,
thereafter, we could go, under article
136. to the Supreme Court. Now, it is
being increasingly realised that all this
time-frame has to be cut down so that
the common man can feel that he has
got justice because if 5 person is able
to get justice after an inordinate delay,
he does not feel that he has got justice.
The very basis of rule of law is, not
merely a person has a legal right to go
to a court of law but he must be assur-
ed of a flnal decision within a reason-
able time-frame, Of course, many
other steps are being taken in this con-
nection. But it was felt that one im-
portant step which could be taken was
that a< soon as the judgment is deli-
vered by the High Court and since
both the nartles know what the points
are, what have been the arguments, if
there are anv quesions which wonld
justify the case going to the Supreme
Court, as soon as the judgment is pro-
nounced, an oral praver can be made
by either party and. on that the High
Court has to consider whether it is a
fit case to be sent to the Supreme
Court, either grant or refuse the certi-
ficate of fitness then and there. Ti
would cut down a lot of delay between
the decision nf the High Court and the
Supreme Court.
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Then, 1 come to another important
provision feature of this Bill which
also proceeds to redeem anoiher elec-
tion pledge of the Janata Party, that is,
the deletion of the right to property
from the Pundamental Rights Chapter.
This is a very importani provision, It
is being sought to be substituted by
a constitutional right, namely, nobody
can be deprived of his right to pro-
perty except in accordance with the
procedure established by law, except
by legal procedures. Arhrltrarily, no-~
‘bedy must be able to take away some-
body's property,

It was felt that in regard to the right
to property which wag concelved as a
fundamental right by the original
Constitution, in a country like ours, in
ihe context of India which consist of
wvast majority of poor people where
there are only a few people who really
can claim to possess extensive proper-
tes, to equate the right to properly
Lo the more important righs in which
the people of this country are inierest-
ed, namely, the rght to freedom of
speech, the righi to hberly, the 1ight
to move freely, the right to form asso-
clations and so on, all these fundamen-
tal freedom and other democralic
rights, to equate them and put them
on the same footing had produced this
result that both important rights and
not so imporiant rights, namely, the
right to property, being in the sume
category of fundamental rights that if
at some time there wag some justifica-
tion to introduce a provision for put-
fing a curb on the right to property
because it came In the way of some
scheme which was concelved as being
good for the people, the other funda:
mental rights also get curbed to that
extent, in the same way. It is with
this realisation that it was considered
that, after all, in this country where it
is the wvast gections of people, the
humanity, whose interest has to be
supréme—they are the supreme peo-
ple they are the sovereign people—
this distinction must be made, While
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recognising the right to property;
whils there will be sanctity attached
the right to property, Hate

time it will not have the status of a
fundamenta]l right so that a case fot
imposing any restriction for curbing
other more important fundamental
rights in which the Indian humahity
is interested may not arise. That is
the reason for removing article 18(1)(f)
and article 31 from the Chapter on
Fundamental Rights and introducing a
new article which would be a
constitutional right, which would be
a legal right, but not having .he status
of a fundamenta] right.

Lastly, ] come to an equally import-
ant provision of the Constitution,
namely, the power to amend the
Constitution, article 368. In regard to
article 368, it was felt, after a very
deep consideration, after discussions
with several Opposition parties, and
taking some Inspiration from impori-
ant leaders of the Opposition also, that,
ves, the people should he involved in
certain amendments of the Constitu-
tion of a far-reaching nature Namely,
while of cource the paliament has a
special position of its own, at the same
time, Hon, Members of Parliament re-
present the people. They come here in
{his august House as representing th-
people, The people are the real mas-
ters. the people are the real sovereign.
Therefore, while not denigrating the
position of the House, I do not think
that anybody will dispute the ultimate
supremecy of the people of this count-
rv. It ig the people whose volce is
supreme, it is the people who must
ultimately decide what is good for them
and what is not good for them. I hope
nobody would cast an aspersion on the
people that they are not fit to take
decisions for themselves and so0 on

Thetefore, it ig in that spirit that it
has been sald that it shduld not be
possible fof any amendments to the
Constitution unless it was definitely
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assuréy of ratification 4mg consent of
m pedple. Théreforé in the case of
anmjéndmenty which Mm tend to
degrive the people of
dthl:‘dmncrauc rightd, for instance,
democracy, soclalisth, freée and faf
elections, independent Judiciary or the
fundemental rights of the people, in
which the people are vitally interested
—it Was felt that, while hi the ut-
most confidence in the two Houses of
Parliament ang the institution of Par-
Hament, the people have a right that,
it thére is any proposal for amending
the Constitution which miight have the
effect of depriving them of these rights
—their fundamental right of freedom
of speech or right of association or
their right of free and fair elections
based on adull franchise, or democracy
itself, then of course the people are
entitled to do whatever they want to
do, but they must be involved. No-
body should be able to do that behind
their back jn their absence, There-
fore, it any Constitutional amendment
has that tendency, then undoubtedly,
we must go to the people, seek their
ratification, geek their consent and ex-
plain to them: all the political parties
would be there and they would explain
the case to the people and tell them
how theyv are going to be effected by
the Constitutional amendment. If the
people endorse it, by all means, make
it, but if the people say ‘We do not
want gny restriction on our rights' and
S0 on... .

PROF, P. G. MAVALANKAR {Gan-
dhinagar): How many people?

SHRI SHANTI BHUSHAN: There
will be plenty of occasiong for discus-
sing that,

So, that is why this concept of refe-
rendum ig sought to be Introduced in
the proposed Constitutional amend-
ment. Of course, the other safeguards
which are there, will remain: namely,
two-thirds majority of the Members
presenting and voting in both the
House of Parliament will have to be
there and apart from that, it ratifica-
tion by more than half of the State
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Legialatures was required, that require-
ment will also continue, In uddition,
if any proposed Constitutional amend-
ment has the tendency to affect demo-
eracy or seécularism or the concept of
free and fair elections by adult fran-
chite or the independent Judiciary or
the Fundamental Rights, then, in that
cave, the consent of the people must be
taken, It should not pe possible to
do it behind their back—perhaps at
their expense and against them. That
is why this provision for a referendum
is sought to be introduced in Art. 368
and 1 express the hope that this very
important provision about a referen-
dum, in which the supremacy of the
people is being asserted and a safe-
guard 18 being proposed for their
benefit, will get approbation from all
sections of the House,

There is one other matter to which
I must refer. Recently, Hon Members
must have found that the Financial
Memorandum has been circulated, indi-
cating the likely expcnditure with
reference to the referendum. This wag
no{ circulated to star with but clause
(2) of Rule 89 of the Rules of the
House provides that (lauses or provi-
sions in Bills involving expenditure
from the Consolidated Fund of India
shoulq be printed in thick type or ita-
lics. The said clause 43 which intro-
duces the said referendum and which
will entail expenditure, is not printed
in thick type or italics: 1 am bringing
this to the notice of the House ag 18
required by the Rules. With these
words, I move my Motions for the ac-
ceptance of the House.

MR. SPEAKER: Motion moved:

“That the Bill further to amend
the Constitution of India, be taken
into consideration.”

There are two amendments glven
notice of, one by Mr. A. K. Roy and
the other by Mr Hukmdeo Narain
Yadav, for circulation of the Bill Mr,
Roy ig not here. Ig Mr Hukmdeo
Narain Yadav moving s amendmeni?
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BHRI HUKMDEO NARAIN YADAV
(Madhubani): Yes, Sir. I beg to
move:

That the B'll be circulated for the
purpose of eliciling opiniou thercon
by the 15th September, 1878 (85).

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Mr.
Speaker, before the House starts the
discussion on the motion that my dis-
tinguished colleague, the hon. Minis-
ter of Law, hag moved, I would like
to seek your guidance and that of the
House on the time gchedule for the
discussions and the votes to be taken.

The House and you will recall lhat
{he Business Adviso'y Committee had
proposed ten hours for *General Discus-
sion’, eight houra fur ‘Clauce-by-clause
Consideration’ and one hour for Third
Rgadin". and these suggestiuns of the
Business Advisor; Committee have
already been appioved by this House.
Since the Adebate hng started sround
2.15 p.m,, this would mean that the first
stage of General Discus<ion will be over
around 2 O'Clock gn the 8th, and the
motion for constdeinlion may be pui
to the House at about 2 O'Clock on the
9th. If this schedule ;s followed  the
vote on that may bhe taken sround 2'0°
Clock on the 9th. Az the rules pro.vde
that you might, in your discretion and
with the concur-ence of the House put
all the Clauses together to the vote...
(Interruptions) Thig matter was rais-
ed in the Business Advisory Cummit-
tee, and the Business Advisory Com-
mittee, which consists of representa-
tives of almost all shades of opinion
agreed with the request that was made
in accordance with the previous prac-
tice. Hon Members wou'ld recall that,
on many occasions, the Clauses have
been put together. This is not the first
occasion when such a request has been
made. Hon. Members will know
that, if on every occasion after every
Clause there has to be voting, then
there are so many Clauses in the Bill
and the whole House would like to be
sitting throughout the day. It is a
matter of inconvenience to all the hon,
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Members. Therelore, the rractice in
the past has been that the Clauses are
put together. 1 would crave ‘the
indulgence of ihe House nod request
the House through you to ggree {o the
S8ame procedure this time too. All the
Clauses that are discussed t:ll the even~
ing of the 9th may be pu! togethae
between 6,30 and 7.00 p.m. n the 9th,
and the rest of the Clauses may be
put on the 10th at the same time n the
evening, and the Third Rcading also
may be taken up in the eveniug on the
10th. I will propose this procedure,
with your permission, to the House.
(Interruptions)

SHRI C. M. STEPHEN (Idukki): All
I wanted to say was this Is it to be
said that we will start at such a~d such
time this, at such and such time that,
and all that? There cannot be any
such rule. We have allotted time for
consideration, ten hours for {he First
Reading, eight hours for the Second
Reading, and one hour for the Third
Reading. The criterion js whether
that much of time is taken, and not
that vou will say at 2 O'Clock at 3
O'Clock at 4 O'Clock, and so on.

MR, SPEAKER: Before I put it to
the House, 1 will clear one misconcep-
tion. Even when the Chair puts all
the Clauses together, |f any Member
asks that a particular Clause be put
to vote separately, it is allowed

AN HON. MEMBER; Everybody

will demand.

MR. SPEAKER: Let them demand,
and they will be allowed. The only
thing is that, instead of having it ibat
after every Clause vote will be taken,
what is suggested is—anj it his been
done in the past also--that the Clauses
may be put together. Supoose any
Member says that a particular Clause
must be put geparately, that will be
allowed and that Clause will be put
separately.

Now I put it to the House. ...
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SHRI HARI VISHNU KAMATH
(Hoshangabad) ] have i submussion.
I hope everybody would agree with
this

This 15 the most imporiant Bill to
come up in this session, and I am sure
all my colleagues will agree that 1t
woulg have been better if we had a
special gession for this Bill, but we are
not having 1t This 1s the most 1m-
portant Bill of this session It is al=
most a rebirth of the Constitution, a
resurrection of the Constitution

MR. SPEAKER. Mr Kamath, you
lmay speak about the resurrection
ater

PROF P G MAVALANKAR He 18
pleading for more time which ] am
supporting

SHR] HARI VISHNU KAMATH The
time allotted for such an important
Bill 1s very 1nadequate

MR SPEAKER 1he Huse 15 alwdys
the master

SHR1 BAPUSAHEB PARULEKAR
(Ratnagiri) ] would invite your atten-
tion to vne fact The Bill consists of 49
clausey and there are 147 substanhal
amendments moved 1 do not know 1if
the BAC had before them these 147
amendments when they met and more
will come I would, therefore, request
that the time be exfended and it
should be extended rght now so that
the speaker's time may uot be curtail-
ed We need not be hustled through
this very important Bill I feel and
the hon Members would also join in
this  request of mine that the time
shoulj be extended rght now and noi
afterwards  Otherwise after 10
minutes we are asked to sit down If
the time 15 extended right now, we will
get sufficient time +u contritute and
make our gubmission., oa this most 1m-
portant Bill 19 bours 15 too ‘nade-
quate

" oy worere o (fory) e
" wgveg, % wawen g e oY awg Fraifor

fiear war & WY @ TV ¥ oY frarc
AR el A g6 f6Y §, 9w oWy
gfe & vwir gu awqw & ag @ww ag
AR 1 A A AT A, @ owed
faar<t ®t w5z v WA §, 1@ A
¥ 37wt afww fer WA gq ford
¥ ¥ wfas § 997 wfas @r g Wi
AR WY W ¥4 w1 AT frar W

MR. SPEAKER You are tasing mosg
of the time by this sile disiussipn

SHRI R. VENKATARAMAN (Mad-
ras South) With regard to tne manner
of discussion of the clauses we have
one or two amendments which we
would lke to press. Therefore, we
would like to know whether each
clause would be taken and the amend-
mentg to that clause allowed to be
moved and pressed or even the amend-
ments will be taken

MR SPEAKER The amendmenis
will be moved then Al of them wnll
be grouped together 1f uny member
wanis g particular clause tg be put
sepnarately to vote that will be allowed,

SHRI HARI VISIINU KAMATH:
Then 1t 15 only by Saturday we will be
able to fingh thig Bill

SHRI K LAKKAPPA (Tumkur) On
Saturday we cannot sit

AN HON MEMBER Let the time
be extended

MR SPEAKER If the members are
so pleased we can st up to 8 pm
You cannot have 2ll the conveniences

SHRI H L. PATWARY (Mangaldoi):
1 propose that altogether the time
should be 40 hours

PROF P G MAVALANKAR Let us
proceed and extend the time as and
when we fee] necessary

AN HON MEMBER: No, na. Here
and now we may do it.
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MR. SPEAKER: Is it the oleasute
of the House? Thig is very difficult.
Unless we have the guidance of the
Buginess Advisory Committes, pne
member says 40 hours and another
member will say 80 hours....

PROF, P. G. MAVALANKAR: It has
already been approved.

MR, SPEAKER: If necessary, at a
later stage we may think about it.
For the time being, we will bave 19
hours. The House will uaw take up
the Constitution (Forty-fifth Amend-
ment) Bill for which 19 hours have
been allotted,

AN HON MEMBER: No, no, Sir.

SHRI H. L. PATWARY: My propo-
sal is for 40 hours.

MR. SPEAKER: Mr. Patwary, the
House has already accepted it. If
necessary, later on we have a right to
extend it (Interruptions)

SHRI VAYALAR RAVT (Chirayin-
kil): Let them sit down, Let the
Mimster speak, What {5 he doing?

MR, SPEAKER: [ am sorry, I re-
quest_the hon, Members to give their
serious thought to it. It you take
away time in this way, how to pro-
ceed?

The House will now take up the
Constitution (Forty-ifth, Amendment)
Bill, 1978 for which 19 hours have been
allotted. 10 hours have been allotted
for general discussion, 8 hours for
clause-by-clause consideration and
1 hour for the third reading.

15 hrs.

This being a Constitution Amend-
ment Bill, the motion for consideration,
the clauses and the motion that the
Bill be passed, have to be adopted by
special majority by division,

We shall first take up the ryotian for
consideration of the Bill If the House
agrees it may be put to vote at the
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end of the discussion, after general dis-
cussion.

Then the procedure ip regard to
consideration of clauses.

SHRI HARI VISHNU KAMATH:
Mr. Speaker, Sir, this may be referred
back to the Business Advisory Com.
mittee for reconsideration of time allo-
cation.

MR. SPEAKER: That will be decid-
ed at a ‘ater stage. The procedure in
regard to the consideratwn of clauses
will be that when a clause is {aken up
amendments thereto will be moved
and discussion held. After the dis-
cussion concludes on a clause the
next clause and amendments thereto
will pe discussed likewise. Where it
iz femsible, a group of clauses, dis-
cussion on which has been completed
will be put to vote together with the
concurrence of the House, according
to the provisions of Rule 155. If, how-
ever any Member wants any parti-
cular clause or clau<es to be put to
vote separately, it will be done

After all the clauses have been voted
upon, Third Reading of the Bili will be
taken up. That is all for the present
I take it that the House agrees, This
is the procedure for the time being.

SEVERAL HON. MEMBERS: Yes
MR. SPEAKER. Mr. Stephen

SHRI C. M STEPHEN (Idukki):
Mr. Speaker, Sir, to begin with [ owe
a word of compliment to the Law
Minister for the wvery detached and
objective gpeech with which he intro-
duced this Bill and moved it for the
consideration.

A seasoned lawyer that he js he was
able to do it with a certain measure of
detachment. Dealing with the Clouses
objectively and unlike some of his
colleagues, nol trying to inkiuuaie or
provoke, he has moved for the -onsi-
deration of the Bill In a very dispas-
sionate manner.
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He told us about thg first consensus
that the Government tried to evoke
through certain sessions with the Op-~
position. Speaking for the Opposition,
I hope, he will concede that all of us
bring a measure of responsiveness on
the proposals that were put forward.

As far as we are concerned, we bad
looked at it as one of the different
Constitution (Amendment) Bills that
have been coming in evaluating ob-
jectively the proposals on merit.
The Janata Party had mandate from
the people. Therefore, any proposal
they are bringing forward has goi to
be approached with the utmost mea-
sure of responsiveness with an anxi-
ous efforl to see their view mnd to
accept it to the extent possible, But.
therc are certain proposals with res-
pect 10 which, on a fundamental basis,
we felt like differing, And we told
the Government that we differed on
those fundamental proposals.

I make this preliminary remark only
to emphasise that this is a propossal
which has got to h: approacheg rot
with passion and emotion, not with a
prejudgement and prejudice but with
a high sense of responsibility of weigh-
ing every one of *he clauses with an
eye on the implications of that clause.
on the tota] constitu*ional structure
of our country and the repercussions
the amendment may have in the socio-
economic development of this country.

Now, when he sgpoke of consensus,
there was a certain meavure of giving
in from the Goverament side a'so. I
say this with reference to the mani-
festo of the Janata Party., There are
two exireme views possible—one
extreme view is that whatever was
done in the Forty-Second Amendment
was absolutely bad fur the simple rea-
son that the Forty-second Amendment
was enacted during the period of
emergency. It has got to pe repjected
lock, stock and barrel. Forly-second
Amendment {8 a child by a gin and,
therefore, don't touch it but throw it
out irrespective of the merils of the
different clauses, thigs one approach

have heard repeatedly here. Janata
party manifesto also said something
like thig:

“The Constitution wag amenaeq to
sanctify and institutionalise a total
concentration of power in the hands
of one individual, the Prime Minis-
ter. The authoritarian trends that
had unfolded themselves uver the
past years were embodied m the
Forty-second amendment which was
bulldozed through Farliument. To
call it an amendment is g misncmer.”

Thi; was the position which Janats
party originally took. I am happy or
I do take note of the fact that the
Janata party government has moved out
of thig position. They have not taken
up the position that this was morally
bad, lega!ly bad aud to call it an
amendment is a misnomer.

Therefore, in accordance with their
manifesto that the total amendment he
rejected, this stand they have given
up. The moment they gave ur this
stand, we approached each of the pro-
posa] op merits and this according to
me is a correct approuch. This is tne
first point that I would like t. em-
phasise. ,

Sir, there has been quite a lot
spoken about the Foriy-second amend-
ment. People said it is rape of the
Constitution demolitin, of the Demo-
cracy—a whiole lot of things were
spoken. Now, let ys analyse the Bill
before us. Analysing the Bill you will
find that certain clauses seek to annul
certain clauses of the Forty-second
amendment This is nuraber one.
Secondly, certain clauses seek to
amend/annu] certain clauses «f the
Thirty-eighth amendment, Thirdly, cer-
tain clauses retain certain clauses in
either of the amendment and amend
certain of those amendments, Fourth-
ly. government have proposed certain
far-reaching new amendments of Con-
stitution as such. And in the resuit
quite @ number of clauses which were
enacted in the Forty second amend-
ment and Thirty-eighth amendment are
retained. This is one impeortany fact
I have to emphasise,
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Sir, as far as I could enumerate I
find 23 clauses 1n the Forty-second
amendment are retained They h.ve
not been touched They ire retained
almost—may be they aie 21 22 or 23
Twenty-three clauses have been re
tamed out of the Forty second amend-
ment These are not inconsequential
amendments The imendment rilating
to Preamble on which there was a
great furore—Mr  Palkinalla came
with weighty argumonts in public de-
bates—has been retamned ‘Then cer-
tain amendments were introduced n
Directive Principles The entire lot of
those amendments are 1¢tained There
1s Article > (f) which safeguards the
interests of the children {here
Article 38 which calls ypon the Gov-
ernm~nt to encourage legal aid and fair
juslice to cvery sectiyn of the people
there 15 Arficle 43 (a) which entures
workers’ participation n the manage-
ment of industries there 1s Article
48 (a) which speaks ahout the puniv
of envioronment wild hife (tc ] these
amendments (o the Directive Pun
ciples have leen relained by the Gov
ernment  Then pit  IV( 1)  which
speaks about fundamentul cuties a
new sJbLject which was brought 11 the
Conelitution—has been 1 tained Then
there are certain «.her provisions
which are retammed For example vith
respect to the electicns the popu «tion
will be freezed at the piesert siage
notionally and no chinges nll  be
affected unt) the yea. 2000 AD Until
then whatever 15 ‘he pipulation t(day
on that basis whichsoever glate 1s en-
fitled to gt represenlatim  n s
Parliament and to the [egislaiive As-
semblies that will he freezed there
This was with an eye in dis ourage
expansion of the pooulition and to give
a sort of incentive for hirth control
There was a Motion for Constitutional
Amendment here brought in bv a
DMK friend On that bhasis this was
introduced This hag got so may re-
percussions and all those are accepted
The constituencies which are demar-
cated today will remain to be the con
stituencies No further demarcation
will take place This 15 g new provi-
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sion in the Forty-second Amendment.
That provision ig completely retained
here

Then, Sir another provision was that
the President will be bound by the
advice given by the Cabinet The
Government have sought to annul cer-
tain other provisions but the Govern
ment have advisedly sought to retain
this provision That 1 to say, an <d-
vice given by the (abinet 18 binding
on the President Of course, they have
put 1n a new amendment saymg {hat
the President has got the right to send
1t back to the Cabinet for reconsidera-
tion which 1s a8 new 1dea which has
come 1n  What I am saving 1s that cer-
tain of the provisions are completely
retained by them

Then agamn, Sir Article 311 deals
with the Government scrvanist right
There were certain amne) dments eflect-
ed in Article 311  Form rly there were
three stage. One of the gtages was
given up Again and again a notice
has gut fo b« ginen That was given
up Celtan provisiois to safeguard
the interest of the Govcrnmeyt  ser-
vants which were ncorporated n
Article $11 arg 1.0 ratamned in the

provision

Then Article 3i2 provides for the
All India Judicial Servite This 15 &
new concept which was | riught unier
the Forty Second Amenlmcnt That
provision 18 retained

Then 1n regard to Article 452 there
were cerfain amendments broughtin
under the Forty Second Amendment
Those amendments provided for the
declaration of emeriy nev with rerpect
to ccrlain parts of the rountry, provid-
n for revocation of emergency with
respect {o certain paris of the country,
and providing for alteration of the de-
claration of emeigency These provi
Bions are retained and they are not
touched at all Unaer Article 352 those
are retained

Now I cume to Artwle 357 where @
President 5 rule ;5 declared and Parlia-
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ment passes a law which is within the
jurisdiction of the State Government.
Formerly, if the period is over, that
used to Iapse. But the a nendment said
that that will continue until the State
Assembly annuls that law, Otherwise,
the law passed by Parliument (on be-
half of the State Asscmbly) will con-
tinue, Thig i an amendment which
was brought under the forty-second
Amendment. That provision 1s 1etain-
ed in the Article.

Now [ come to Article 226 which 18
about the interim order. That conteot
was incorporated in the Forty Second
Amendment. It sad, if a party ccmes
to a court and asks for an interim
order, no order shal] be issued, unless
he serves oh the respective aflected
parties all the vapers and documents
and notice and the court is told that
they are given. [/nless that is done,
no interim order shall be 1ssued. This
is the provision, I think My point is,
here is a restraint on the jurisdiction
of the court in the matter of interim
order. That is accepted. The only
thing is, the interim order issued will
be valid for a maximuin period of two
months, at the eni of which, it will
lapse unlesg in the meanwh:Je the
court says that the interim order will
stand extended. Therefore the rest-
raint that was put on the stay order
is also retained. I am saying this to
emphasise that it i3 not as though the
Forty Second Amendment was ab ini-
tio vold and completely wrong. There
were certain very many good things
which even the Janata Government
felt induced to keep and not change.
Therefore, let us not carry on the ful-
mination that everylhing was sinful,
absolutely bad; there was rape of the
Constitution, bull-dozing was done, it
was a child of a sinful cohabitation
and o on. Such ihings were said, Let
us not do that sort of a thing. That
is all that I am emphasising here. Any
party when it comes to the Govern-
ment has to take a iotal view of the
whole situation. We approach matters
with a certain sense fo responsibllity
which storm-troopars outside the Gov-
ernment may not be able to command.
80, in the Forty-Second Amendment

such were the provisions which were
retained.

What are certain provisions that are
sought to be annulled? That is the
more [nteresting thing. Now certain
fundamental things are sought to be
annulled.

(Interruptions)

Now, Sir, there are certain funda-
mental things which are sought to be
annulled. Article 31 C under the 42nd
Amendment states that when the
Directive Principles are in conflict
with the Fundamental Rights, Dircc-
tive Principles being social objectives,
Fundamental rights being individual
rights,—when there is a conflict bet-
ween the two—the social objectives
must have the priority and social
objectives must prevail and a law pas
sed for this purpose for implementing
that social objective, even ititis in con-
fiict, not with all fundamental rights
but with Articles 14 and 19—if it is in
conflict—merely bccause of that con-
flict, that law cannot be struck down
and it must not be treated invalid.
Here, I can understand the Govern-
men! saying ‘No’, [fundamental right
i{s supreme and the Directive principle
is not supreme. That position-taking,
I can understand. Article 31-C, as it
then was, that a law passed pursuant
to two of the Directive Principles even
if it is in contravention of Article 14
and Article 19, will prevail. That
Clause was amended not only in regard
to two provisions but a)f piovisions of
the Directive Principles.

Now, the Government want to go
back and say only with respect to
these provisions—concentration of
wealth and fair distribution of wealth
or something like that—no other
Directive Principle could have a place.
This is the amendment sought to bring
in. We can speak about that when
the Clause-by-Clause discussions come.
I am only saying now about the princi-
pal objection of this amendment. I
can understand your saying that funda-
mental right is supreme, not Directive
Principle. If you say Directive Prin-
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ciple can be supreme vis-a-vis the
fundamental right, then unless You es-
tablish a case that the particular
Directive Principle is more important
than the other Directive Principles,
there 15 absolutely no rationale
in restricting that particular clauue
only. Here the concentration of
wealth {5 considered. What about
the Directive Principles which sa)
safeguarding the interest of the
weaker section? Supposing g law
is enacted for that purpose, even then
it wil; be struck down. I can spell
out so many things. This is one of the
clauses the annulling of which we are
not apposed to.

Then there is another minor thing
that the rules of business of Cabinet
cannot be compelled to produce before
the Court. This was the amendment
we brought forward. They want to
change it, The only thing is that it is
not an epoch-making breath-taking
and revolutionary sort of an amend-
ment on which the entire thing s
going to hinge. Then, of course my
learned friend, spoke about the term
of Lok Sabha for six years I only
want to emphasise that at that time
Six-year term was accepted, all of us
had finished six years. Therefore, it
was not for the purpose of ensuring
to ourselves six yearg that this was
incorporated. My friends wilf appre-
clate this At that time we passed it,
we had finished almost sixth year. You
can check up.

(Interruptions)

SHRI SOMNATH CHATTERJFE
(Jadavpur): It was extended.

AN HON. MEMBER: You exiended
it.

PROP. P. G, MAVALANKAR: We
opposed it at that time,

SHRI VAYALAR RAVI: Nobody
had resigned. We continued to draw
our salaries except Mr. Madhy Limaye.

SHRI C. M. STEPHEN: Sir, I am
trying to be as objective as my friends
here. I am just trying to dispel a mis-
giving that may be prevailing. 1 am
just telling the fact, Why exactly we
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did it? I do not want to go intp the
reasons. My friends sajd that being
in the rullng party, they could have
taken the benefit of it. It can also be,
8ir, that the ruling party may not be
very sure that it will be able to carry
on even for this five-year period. If
¥You cannot complete was a three-year
period, the five-year period or the six-
year period does not make any diffe-
rence at all. The way the things are
going there, we have to see whether
you cannot complete even a three-year
itself, Left to myself, as my respected
friend, Shri Yeshwantrao Chavan inter-
vened in saying, ‘we wish, you do that,
well, we wish you continue and get
stewed in your own juice. That is all
1 have to say; nothing more.

Now, I come to Article 103 about
eleciion petition and disqualification.
There are two aspects to it. One as
pect is that if a dispute arises, whether
a person s subject to disqualification,
who should decide ijt. The former pro.
vision was, that the President may
decide subject to this that the Election
Commission's decision can be final. This
wag an absurd provision. It can ei-
ther be that the Election Commuission
decides or it can be that the Presi-
dent decides. To say that the Presi-
dent decides, bui he must decide ac-
cording to this way s the same way
as we amended this Constitution say-
ing that the Supreme Court should
pass the judgement in the manner we
passed. The same absurdity is there.
Now. who is the deciding authority?
If President 1s only to be a signatory,
{f the deciding authority is to be the
Election Commussion, let us be frank
about it and leave it to the Election
Commission. We fe!t that it should
be the President in consultation with
the Hlectijon Commission; this is what
we said. In ordinary practice, we do
not, when consultation is taken,
overrulg it, unless there are some basic
reasons about ;t, This is the amend-
ment, they want to rectify it. It is lefy
to them.

On the second part of it, even if on
a technical matter, the election ex-
penses are in excess by Re. one, six
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years' disqualification is provided in
the Representation of the peoples’
Act, There are serious corruptions,
there are technical things, and there
can be a distinction, a difference.
Therefore, it should nct be a bianket
thing, that is, six years' disqualifica-
tion, Whatever the disqualification,
there must be and for how long this
disqualification should be, these had
got fo be decided. The provision was
that if a disqualification attaches to a
person, then a pelition can be moved
before the Election Commission, After
he has moved the petition before the
Election Commission, it can either
condone the disqualification, curtail
the disqualification, give up the dis-
qualification—this is the round about
way, Therefore, an emendment was
brought about and they are now seek-
ing to annul it. We have got a very
serious objection. We are moving an
amendment to the effect that in the
Representation of the People's Act
itself, the court which is considering
this matter, the election petition, the
court which found a person to be
guilty, that court knowing ail the facts
of the situation, should decide whe-
ther there must be a disqualification,
for how long and what period, It
must be left to the court; they are the
best judge. This is the only amend-
ment that we are bringing about it,

Then, there was a provision that in
the High Court, a jurist can be ap-
pointed as a judge. This is not an
junknown concept, Even in India
‘jurists were appointed as judge some
time back. Therefore, we thought that
it need not be limited to an advocate,
who has practised for ten years or so,
but a well known jurist, if available,
can be inducted into the bench, This
was the amendment, we had brought
in and which they are now seeking to
annul,

Finally, I come to Article 227, which
relateg not to writ jurisdiction, but to
supervisory jurisdiction, For writ jur-
isdiction, Article 226 is there, But this
Article is being used for the purpose
of examining judgements and orders.
although no writ will lie under Article

226, Although that judgement is not
available 1o the court as an appellate
or revisionary authority, we felt that
that examination should not take
place under Article 227. That amend-
ment was brought in, They want to
annul it,

Then, deployment of forces to the
States, which they seek to annul legi-
timately, 1 have no objection to that,

There is a parliamentary privileges
and that parliamentary privilege pro-
vision is now sought 1io be changed.
When we amended Article 105, we
said that the privilege will be such
as is in existence at the time of pass-
ing of that law, and as will be evolv-
ed by Parliament from time (o time,
This is a very material thing and I
would appeal to Mr, Shanti Bhushan
{o consider it. This is the only
change that was brought about ie in
the place of privilege that was in ex-
istance at the timg of independence,
the privilege as existed at the time
of enactment of 42nd—or now the
45th amendment. Then we said, “pri-
vileges which can be evolved by Par-
liament" Now the amendment is,
“privilege can be given only by an
Act of Parhament"—if this amend-
ment is accepted. Should we "e
strait-jacketed or should there not v¢
scope for precedent, and should not
privileges get established by evolution.
We provided scope for that process.
You are now seeking to annul that
Article,

There i{s another matter which you
are seeking to annul, There 1s an
office of profit. As on to-day, unless
an office of profit is not declared by
Parliament as not disoualificatory, the
Member will get disqualified. The
difficulty is, nobody knows what ex-
aclly is an office of profit, There are
dilferent interpretations as to what is
an office of profit. This matler was
examined in the United Kingdom, A
commitiee went into it and they pass-
ed an Act, which provided that in re-
gard to offices of profit as are declared
by Parliament as such, ie as disqua-
lificatory, they alone will be disquali-
fied, The question is, what should be
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the pomtlon: whether an office of
profit which is declared as non-dis-
qualificatory, or an office of profit de-
clared as disqualificatory. We {eel
that, following the British precedent,
it is this which must be prought in- -
which my learned friend Is seeking
to annul,

Al' T am saylng is this: looking
{hrough this, which is the epoch-mak-
ing change brought about? Quite a
number of clauses in the 42nd Amend-
ment are being retained. The only
clauses to be annulled are these no-
minal clauses; except, of course for
armed forces being deployed and ex-
cept for 1 or 2 such cases, the other
clauses are just nominal clauses,

There are 1 or 2 other matters. Cer-
tain new amendments have been
brought In, which show that after all
this Constitution is not unamendable
Even the Government feels, in mate-
rial particulars, Constitution s to be
amended, Amending a Constitution
is not @& crime. In accordance with
the changes taking place in society.
the compulsions and needs of a dyna-
mic society, the Constitution has got
to be amended, They are now seeking
to amend the Constitution in certain
material respects, I must certainly
welcome the proposal with respect to
preventive detention. I do welcome
the proposal with regard to the Emer-
gency provision. We have the lesson,
What was the lesson? Once a resolu-
tion is passed In this House, Parlia-
ment is out of the picture. They have
no control over the situation at all,
Therefore, once it is passed, except by
thiowing out the Covernment, we
don't get a control on the situation at
all, Once you pass, it is finished. The
thing goes out of the picture. There-
fore, an amendment is sought to be
brought in and the President’s juris-
diction, under Article 21 is extended,
1t is good; it is perfectly acceptable.

Then again about absolute majority,
ie, taking into account not the per-
sons present. but ihe totality of the
strength of the House Otherwise you
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may arrest a certain number of Mem-
bers; and among those available, you
can get 51 per cent. It may be 15 per
cent or 20 per cent, That can be
managed, Therefore, it is perfectly
all right, But there are two things.
My friends said that there will be no
inlernal emergency at all, Stand by
it, Why then have this armed rebel-
lion business? I don’t understand it.
1 am not seeking an amendment to
delete armed rebellion; but I am putt-
ing a finger of question at my learned
friend, Do you contemplate a situa-
tion mn this country, where conditions
cannot be controlled, except by the
declaration of Emergency, without an
attack from outside, without any ex-
ternal aggression? There may be cer-
tain commotions, May be the workers
go out on strike, and take to arms; or
maybe Naxalites may attack at some
places; or maybe some clandestine fel-
lows may take up arms and do some-
thing, An emergency need not be a
nation-wide Emergency. Emergency
can be limited to a particular place
also, That is the present situation. II
in a particular area, there is an armed
rebellion, do you think that you cannct
control it except through emergency?
This is what is betrayed by this am-
endment which you are “ringing in,
If once that is conceded, that there
can be a situation in the country
which cannot be controlled except by
emergency, then the question as to
whether a declaration of emergency
is justified is u question of opinion, a
question of argument.

(Interruptions)
1 am only dealing with their amend-
ments,
SHRI GAURI SHANKAR RAI

(Ghazipur): What is the previous
position?

SHRI C. M, STEPHEN: I am putt-
ing the question to them. Do not say
you are giving up internal emergency;
vou are not at all. There is no specific
definition about grmed rebelllon and
agent provocateurs can be set up so
that an appearance and the armed
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rebellion can be made, A few bombs
can be thrown here and there, An
armed rebellion can be conjured up.
Technically you can bring it in.
Therefore, the specific question is:
whether or not you want internal
emergency, To call it armed rebeilion
is not to avold iInternal emergency.
Internal emergency you want; and
what does it mean? It means that
you conceive that a situation in the
country can arise where declaration nf
emergency is a must in the national
interest. This is a departation from
the stand you have been taking. All
right, you take that stand but come
out frankly and state what is required
rather than put up a great pasture
and ali that This is what I have got
fo say,

Finally, a word abou{ referendum,
and then I will resume my seat. The
referendum as a great thing my lear-
ned friend has brought in. Let me be
very clear that my party is totally op-
posed to the concept of referendum,
There are many many dangers in it,
There has been the struggle about the
power of the Parliament to amend the
Constitution, The basic position that
we the Congress has taken all along
was that Parllament 1epresents peo-
ple; and you know, in our constilu-
tional law, there is a dictum of dele-
gete or something like thai; there is
what is called delegated photostat or
something like that. (Interruptions)
That does not apply to India, What is
delegated is delegated, People do not
reserve power with them. This is the
basis on which the Indian Constitution
in the country as explained by the
Supreme Court has been built up.
Whatever that be, this is the position
our Party takes that the Parliament
is supreme for the period it is elected,
If a Parliament cannot pass one am-
endment, Parliament cannot pass an-
other amendment also, The Supreme
Court has now come to a position that
basic structure cannot be touched. To
that extent, whatever we may try,
whatever amendments we may bring
in, if it affects the basic structure,
then that i{s struck down, Therefore,
in this struggle, the Supreme Court

has taken the position that you can-
not touch the basic structure, What is
the basic structure? The Supreme
Court will decide what is the basic
structure, They have spelt out cer-
tain things. There is no guarantee
that 1s the basic structure. For ex-
ample, they have said about the fun-
damental rights, If an amendment to
fundamental rights is to be done, it
must be with reference to referendum,
As of today until we pass the 43th
Amendment Bill, property right is a
fundamental right. The Supreme
Court has saild, “This is not a basic
structure.” Therefore, those things
which are spelt out here need not ne-
cessarily be the basic structure; those
need not also be exhaustive of the
basic structure either, On basic struc-
ture, they can spell out; over and above
that, you are giving them some other
provisions  whereunder also  although
they are not basic structure, thev can
come and say, “You go to a referen-
dum and get it done. Look at the
subjects you have enumerated. Any
tvpe of amendment can be brought
under one of these clauses which
means you will hav e to amend the
Constitution only under a fear of in=
tervention by the Supreme Court de-
claring that this amendment comes
under this clause and therefore, the
amendment must he sanctified only by
a referendum; and the result of the
referendum is absolutely unpredic-
table; and going back to the people
means making amendment absolutely
impossible,

Now, Mr, Shanti Bhushan has
brought in this provision for a refer-
endum. After passing this law, if you
are bringing this provision, that would
be a basic structure thing and that
also will have to go to the referendum.
That is the position, Don't think it is
so innocent, If it is passed today, it
the referendum clause was here, this
amendment itself may have to go for
a referendum. One more question,
may I ask you? Suppose in your re-
ferendum a particular democratic
right can be curtailed. What you are
now doing is, for the curtailment you
must go to the referendum, Suppose
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people say: fundamental democratic
right may be curtailed, how do I res-
tfore it? Referendum may say: this
right may be curtailed, Suppose Par-
liament wants {o restore that right,
How can it restore it, once the people
have said we do not have that right.
This is the inescapable implication of
the concept of curlailing rights by
referendum,

Therefore, basically and for practi-
cal considerations also we are totally
opposed to the referendum, not [or
the reason Mr, Shanti Bhushan insi-
nuated, namely, we have got some
low opinion about our people. Our
opinion about people 1s: they are po-
hucally intelligent, politically alert,
politically capable of doing their job
perfectly well; they have done and
they will do it; it is not on that basis.
But the entire democratic structure of
this country depends upon the so-
vereignty of this House, We will go
back to the people, People voted us
in, you come back, you enact; if any-
{hing wrong has been done that will
be 1ectified. To the question of re-
ferendum, we are totally opposed.

I am closing with one sentence that
I have got to say, Firstly, I emphasise
the fact that in the 42nd amendment
made attacks were made, of course
understandably, under the cmotionally
overcharged atmosphere of that time.
They are not to be justified at all. In
what we have produced, there were
many good things which were absolutely
good; you have retained t{hem; you
have embraced them, you have kept
them in your lap and nourished them
so that the country may progress.
Those things which you chose to
sirike down are nominal, You are
now bringing in certain amendments
which you and we together consider-
ed, thinking of the problems of the
country, taking a review of what has
happened, taking from the experi-
ence that we had during the emer-
gency and Yefore the emergency, tak-
ing all that into account, Certain am-
endments you have brought in which
we welevme., But you oOvershot your
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mark and Yrought in certain amend-
ments which are wrong, which 1
would appeal you to consider., We
have no other go but to completely
nppose some amendments, You sghould
kindly keep your eyes open and eva-
luate such of the privileges of the
House and other things and consider
whether you should press for them, I
will earnestly appeal to you to consi-
der them with objectivity. The rest
of what we have got to =ay we will
be saying when clauses come one by
one. Again I do congratulate the hon
Law Minister for the objectivity with
which he approached this at the nego-
tiations stage and the presentation
stage; I do appreciate that, With the
strongest reservations which I had
explained, 1 tuke my seat.

MR. SPEAKER: Shri Ram Jethma-
lani.

SHRI H. L. PATWARY (Mangal-
doi): I request you to fix o time limit
for speeches.

SHRI RAM JETHMALANI (Bom-
bay North West): Sir...

ot QWO geo T : Y yR A
wte E& At ow ow wer & & Al
at frg AT I7 ¥ oiw fome f Ry
i § 1 wefee ¥ wear @ fe o
o fafire fove #ifsg

15,38 hrs,
[Mr. DerUTY-SPEAKER in the Chair]

SHRI RAM JETHMALANI: Mr.
Deputy-Speaker, I have just heard
the speech of the distinguished Lea-
der of the Opposition who compli-
mented my Law Minister, or shall 1
say, purported to compliment my Law
Minister by offering him an overdoze
of what is called left handed compli- ~
ments. You try to compliment him
with the right hand and you take
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away everything with the left, per-
haps you take away more. I thought
that having arrived at some consensus
he will refrain from making the
observations which he made. I regard
the whole of his speech as a master-
piece of mischief and intended to de-
flect the Law Minister and my gov-
ernment from our declared poli-
cies . (Interruptions) It is my
government; we are all comrades and
the government belongs to each one
of us. I first want to tell the dis-
tinguished Leader of the Opposition
that he should analyse for himself
the sources of the strength and vigour
with which he spoke this afternoon.
Let hum realise that he is speaking
to us in this tone because he happens
to have g temporary majority in the
Upper House. In this House we are
able to carry on with the work of
Constitutional amendment, but he
knows that due to historical reasons
that is not the position in the Upper
House But let me warn him and
let me say for the benefit of all con-
cerned that the role of the Rajya
Sabha must be properly understood
and the Rajya Sabha must not be
used for a purpose for which it was
never meant. (Interruptions)

‘We created a bicameral legislature
at the Centre and in some of our
States because we had thought that
lower Houses are elected and the heat,
the rough ang tumble of the electoral
process might cloud their judg-
ment, They may embark upon legis-
lation which may not be wise and be
hastily conceived. The role of the
Upper House is to improve the qua-
lity of the legislation. The role of
the Upper House is to contribute its
knowledge and superior expertise in
the making of our Laws and formulat-
ing our policies and more than any-
thing else, it is the limited role of the
Upper House to delay legislation
which is patently against the national
interest and which has been thought-
Jessly passed in the lower House.
Beyond this it is not the purpose of
the Upper House or any party which
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happens to have a majority in the
Upper House to utilise its majority
for defeating the clearly expressed
will of the people. That is what has
happened in England and whenever
the House of Lords tries to defeat the
will of the Lower House, the House of
Lords comes under attack. When the
House of Lords tried to defeat the
will of the British Electorate, the
House of Lords, in 1911, had to be
greviously modified and a move is
afoot i1n England even today to modity
it, if not to abolish it altogether.
Therefore, I would advise the distin-
guished leader of the Opposition not
to rely upon the fact that we are
anxious to go through with the pro-
cess of Constitutional amendment and
in that process we are willing to
make concession to him. Today you
have used this occasion on the floor of
the House for purpose of carrying
mischievous propaganda. That mis-
chievous propaganda is that our Gov-
ernment and our party have now
given up u very great part of our
manifesto and have gone back upon
the principles which we kept before
the people and on that we got their
votes and we came here.

Let me tel] him that we do not
accept any part of the 42nd Amend-
ment. Every law based on political
must contain at least three kinds of
provisions—those which are ameliora-
tive, those which are innocuous and
useless and those which are obnoxi-
ous. And those persons who are
determined to pass legislation which
is basically wicked, basically obnoxi-
ous, always make certain that the
obnoxious is mixed up with innocu-
ous, obnoxious and innocuous are
mixed with some mildly ameliorative
measures because their fraud cannot
succeed if they put forth only that
which is obnoxious.

When we opposed in our manifesto
the Forty-second amendment, we
opposed the totality of the Worty-
second amendment, because we rea-
liseg that it contains a majority of



a3s Uonstitution

{Shri Ram Jethmalani]

provisions which are obnoxious,
contains g lesser number but
neveriheless substantial number which
are wholly innocuous, and it con-
tains only one or two provisions
which in some gense are capable of
being considered as mildly ameliora-
tive. And since in this heap of evil
there was a little bit of good which
hud to be discovered with great
effort, and of which you made great
propaganda at the time when you
were rushing and bulldozing the
Forty-second amendment through
Parl t, we opposed in our mani-
festo the tolality of it, and for the
purpose of at Jeast mitigating a part
of the evil] which you have perpe-
trated, we are willing to make a com-
promise, we gre willing to allow the
innocuous to remain, and we are
allowing even those portions which
are mildly ameliorative and which
are capable of some good use; at least
we are going to rctain them for some
time until we are in a position to do
away even with these.

Please do not jump to a conclusion.
If you want to withdraw your sup-
port in the Rajya Sabha, you are
welcome to do so,

SHRI SAUGATA ROY (Barrack-
pore): Again he is making a refe-
rence to the Rajya Sabha.

SHRI RAM JETHMALANI: But
having arrived at g consensus, do not
deliver the kind of specch which has
been delivercd by your leader. Re-
pudiate him, but if you want to sup-
port him, let me make it clear that
the Janata Party will not deviate from
its principles, will not abandon any
essentig] part of its manifesto so long

as we agre in it.

Let me only quole one small illus-
tration. Mrs. Gandhi, through the
Forty-second amendment, abolished
the requirement of quorum for this
Lok Sabha.
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# why you are asking every time,

SHR] RAM JETHMALANI: The
quorum requirement which  exists
even in the ing Committee of
8 Co-operative Society, in the meet-
ing of the Board of Durectors, she
abolished, but not because she thought
that Members should not be punish-
ed and made tg sit here when the
debates gre going on, but because she
had envisaged g situation, because she
realised that Members of Parliament
were going to be subjected to preven-
tive detention, she realiseq that some
day she might have to imprison all
except herself and her son, and the
two will constitute the quorum in this
House and keep functioning in the
name of Parliament, (Interruptions)

Your Leader of the Opposition just
delivered to us @ homuly on the pre-
dorunance and paramountey of the
directive principles over the funda-
menta] rights. Let mg say this, that
the Janala Party does not accept that
obnoxious tnesis of yours. The
Janata Party still believes that the
fundamental rights in the controlled
and qualified form n which they
existed in the Constitution will pre-
vail over any political] Party's notion
of what the public good is. Even as
a student of constitutiona] law, and
even as @ teacher of constitutional
law, T have had oceasion to explain
to my students—] want you to under-
stand that—that we have Republican
Constitution, we are a Republic that
the directive principles of the Consti-
tution are mandatory injunctions
issued by the founding fethers of the
Constitution to governments which
succeed one after the other in this
country by the inexorable process of
the elections that they shall achieve
these goals within a reasonable and
toseseeable future. These mandatory
injunctions, because they were man-
datory, because they were goals set
to posterity, were certinly important
and in g gense, but not in the sense
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in which you understand them; they
were important and sometimes more
important than the fundamental
rights, put, in a sense entirely diffe-
rent from the sense in which either
Mrs. Gandhi understood them or ghe
was even capable of wunderstanding
them.

The negative injunctions were con-
tained in the Fundamental Rights
Chapter of the Constitution. You
shall achieve the objectives which are
fixed by the mandatory injunctions,
but in pursuit of these objectives,
you shal] be gubject to some negative
injunctions, you shall not follow this
method, you shall not follow that
method, you shall follow the clean
Gandhian method in  achieving the
objectives The fundamenta] rights
represent the humamtarian philo-
sophy of Mahatma Gandhi which you
had forgotten for so long. For exam-
ple, when the Directive Principles
said that you must produce prosperity
in the country, prosperity and the
production of prosperity is a vital
goal, but the Fundamental Rights
Chapter said that in producing pro-
sperity you will not plunder anybody.
you will not rob anybody, you will
produce prosperity by strength, you
will produce prosperity by labour,
you will produce prosperity by a
proper and & wise use of our national
resaurces,

SHRI SAUGATA ROY: By smug-
gling? (Interruptions)

SHRI RAM JETHMALANI: Smug-
gling flourished because it was a cor-
rupt government which you gave to
this country for 80 years, or at least
10 years, you encouraged smugglers
end shared their profits. You decided
that you cannot follow the limitations
of Fundamental Rights, and therefore,
you will pretend to produce prospe-
rity by merely robbing the people,
and that it is why you tried to denig-
rate the Fundamental Rights and tried
to create an impression ag if you are
greatly attached to the Directive

Principles of the Constitution. The
Directive Principles are important, but
you shall not in any sense trample
upon the rights of individuals which
must be preserved. That is the test of
a good government, that is the test of
an honest government and that is the
test of a wise government that with-
out trampling upon the rights of the
individuals, it can produce the coun-
try's prosperity. If any thief or rob-
ber gets into the position of power
and robs all people and says: “Look,
I have so much money, 1 have pro-
duced prosperity”, that is not produc-
ing prosperity, that is not compliance
with the Fundamental Rights and
that is exactly what You were doing.
(Interruptions).

I had to compliment my Law Minis.
ter because he has arrived at a suc-
cessful consensus with you on some
points. (Interruptions)

SHRI C, M. STEPHEN; May ] ask
a question? My hon. friend spoke

about Fundamenta] Rights being
supreme and all that. If that is the
position, as a logical consequence,

should he not seek for the annulment
of Article 81 (¢) and the entire Ninth
Schedule”

SHRI RAM JETHMALANI: That
is the next thing you will hear, Mr.
Stephen,

Now, Sir, I must compliment the
Law Minister becuuse he arrived at a
consensus on improving the Constitu-
tion with those who wanted to des-
troy the Constitution at one time. It
could not be an easy job. He deser-
ves al] the compliments which we can
shower upon him. But while it is
good to have arrived at an agreement
that some of the obnoxious provisions
of the Forty-second Amendment must
go, T am surprised that the Leader of
the Opposition could not even make
today a public confession that some
of the features of the Forty-Serond
Amendment are obnoxious. He was
only anxious to tell us that we have
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found some good in the Forty-second
Amendment. 1f you want to make
that claim, at least make an honest
public confession that much of the
Forty-second Amendment wgas rub-
bish and that is what is being dis-
carded today by the Law Minister's
proposals 1n the Forty-fifth Amend-
ment.

While I compliment the Law Minis=
ter on all the points on which he
has agreement with the Opposition,
let me say that I extend only a qua-
lified support to the provisions of this
Constitution (Amendment) Bill. In
some measure, let me make it clear
that we have not lived up to the
principles of our manifesto. We have
not lived up to the principles of our
manifesto particularly in the fleld of
preventive detention law about which
the Law Minister himself spoke and
wbout which, of course, the distin-
guished Leader of the Opposition has
nothing to say because that wag their
brain child, they used that jnstrument
and that instrument they wil] again
use. We have been told that he is
proud of the Emergency and he would
alwayg be proud of the Emergency.
In the manifesto on which we have
sought the votes of the people of this
country, we promised not merely to
repeal the MISA, we have not mere-
ly promised to review all unjust laws,
but we made a promise couched in
very general terms, much wider
terms—than the specific obligation,
and that obligation was that we must
re-establish the rule of law. Let us
read the manifesto and let us get
inspiration from the words ‘‘re-estab-
lishment of rule of law”. But the re-
establishment of rule of law does not
mean that you repeal the MISA today
so that tomorrow's dictator, or poten-
tial dictator, may overnight enact
MISA again by en Ordinance. In that
case, we have not fulfilled our pro-
mise to the people of India about the
re-establishment of rule of law, un-
Jess we put the rule of law upon &
firm foundation.
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SHRI VASANT SATHE (Akola):
So that Haji Masthan can be free.

SHRI RAM JETHMALANI: I will
deal with Haji Masthan, I wil] deal
with all eriminals and wil] deal with
Congressmen; but have patience.

The challenge which Shri Sathe
has made is a challenge to my pro-
fessional ethics. 1 am a lawyer and
I shall act according to the tradition
of my great profession.

SHRI VASANT SATHE: 1 beg
your pardon. I am not against your
taking the case of smugglers or Haji
Masthan. . . . (Interruptions)

o wew wa (TERENY) : @
/Y LAY wEATT w1 9,97 §Y 7w faar
g

SHRI RAM JETHMALANI: In my
professiona] career, ] have defended
not only smugglers, I have defended
worse people and some of them, you
know, today adorn your ranks. Ask
me the names outside; do not put me
in an embarrassing position by asking
me to name them here. I have de-
fended quite a few Congressmen, and
I have done it with a clean consci-
ence. ... (Interruptions)

If we are to establish rule of law,
we must amend our Constitution in
such a manner that either without
resort to some extra-constitutional
action or without committing a breach
of the Constitution, no future dicta-
tor in this country can impose the
law of preventive detention and
arrest the people who criticise the
dictator. You might have restored
all liberties, for which you need all
the compliment you deserve. But, 8o
long as You have not destroyed the
constitutional means of introducing
preventive detention again, you have
not established the rule of law, be-
cause any petty dictator will tomor-
row, overnight, by enacting MIBA by
Ordinance, arrest people. Therefore,
I appeal to him, through you, snd I
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hope the whole House will support
me, that we must ggree to these con-
stitutional amendments on one condi-
tion, and one condition glone, namely,
that preventive detention n peace
time shall cease to be a feature of our
Constitution. Qur people have given
us the necessary orders in March, 1877.
England uses preventive detention
only in times of mortal war. Amern-
cans do not use it even during war.
And there it no other democratic
country in the world, which has in-
stitutionalised preventive detention
in 1ts Constitution Are we worse
than all other democracies of the
wor]d that we must institutionalise
this obnoxious institution of preven.
tive detention 1n our country’s Con-
stitution?

Justice Mukherjee and Justice
Malujan said 1n Gopalan's case in
1850-51 that it 15 unfortunate that the
founding fathers of the Constitution
of India have incorporated this in our
Constitution Thereafter, judge after
judge has said that the institution of
preventive detention starts when the
rule of law ends. The rule of law
and preventive detention are entirely
incompatible and cannot possibly be
reconciled.

Let me say a word about smug-
gleis, becauge Shri Ssthe pretends
that they are bothering him quite a
lot. It is true that when the preven-
tive detention goes from the Consti-
tution in peace time, even those who
are supposed to be involved in smug-
gling and foreign exchange offences
cannot be detained without trial.

SHR] SAUGATA ROY: Why this
jumping?

MR. DEPUTY-SPEAKER: Mr.
Saugata Roy, this is not fair. If you
do this, then some others can point
out some defects in your speaking.
This is not the way to interject. It
is always open to one tp make some
interjections. But if you go on mak-
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Ing remarks about the mannerismg of
a Member, that ;5 not proper.

16 hra,

SHRI RAM JETHMALAN]: Leave

him alone. I can take care of my
Jumping.

When I have advanced a thesis that
preventive detention must £, I am
muindiu] of the fact that you cannot
use the preventive detention against
these two categories of anti-social
elements But I have tried to inter-
view a8 many officers of the law en-
forcement agencies as possible and
those officers have been telling me
that if the Crimunal Procedure Code
is switably amended—I have moved
the necessary amendments by a Cri-
minal Procedure Code (Amendment)
Bill, which is before this House, but
unfortunately the Private Members’
Bills do not receive the priority,
which at least some of them ought to,
which in substance would give the
power to deal with these offenders
without interfering with the fabric of
the rule of law; these anti-socia] ele-
ments can be effectively dealt with.
I have been told that if a police offi-
cer arrests a person on suspicion that
a8 man 1s involved in smuggling
offence or foreign exchange offence
and when he is taken to a Magistrate,
for his first remand, if the Govern-
ment certifies that his detention in
custody for the purpose of investiga-
tion is necessary for a period of three
months or less, the Magistrate shall
be bound to remand that person to
custody for three months for the pur-
pose of investigation and if at the end
of three months, the Government still
requires the detention of that person
further in custody for a further
period of three months, they have
only to satisty the judicial mind that
the accusation is prima facie well
founded. Nothing more,

Officer after officer has told me that
we can have judicial processes for
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dealing with these people and if, for
the first three months, they have
these persons in custody for the pur-
pose of investigation and for the next
three months, on g reasonable well
founded accusation to the satisfaction
of the judicia] mind, they do not want,
COFEPOSA at all. The trouble is,
though Constitutional Amendments
are supposed to be matters of great
importance, so important that some
aspects of the Constitution can only
be deait with by a referendum and of
course two-thirds majority and the
ratification of the States, this 13 my
grievance ang complaint, that there
has been very little debate on the
45th Amendment jtself. Because
adequated party meetings are not
called, 1 can only talk about 1t here.
How many times has our party
been given the opportunity to dis-
cuss the 45th Amendment? There-
fore, I want to tell this to our Law
Minister, Since there has been no
adequate public debate on preventive
detention law, let us at least talk
about preventive detention freely and
candidly without fear even if it might
embarrass the Government or any
Minstry.

There are two great jurists on Con-
stitutional law; the one who has re-
celved a prize only the other day, Mr.
Justice Tarkunde of the Bombay High
Court, @ man whose concein for
human rights 18 well known and in-
ternationally recogmsed, he has gone
on record In 1ssue after issue of his
magazine “The Radical” to gay that
preventive detention except during
the time of Emergency should not
disfigure our statute book. Mr.
Seervai, who has wrtten a book on
the “Habeas Corpus judgement and
After,” has clearly said that preven-
i1ve detention in peace time is wholly
unnecessary. I want to ask, which
Officers of the Law Minjstry have had
the decency, the time, the inclination
to go and talk to these two great
jurists and to understand their view
points. A mere agreement between
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those who were destroying the Con-
stitut.on only till the other day and
some obscurantists in the Law Minis-
try does not make and is not a sub-
stitute for a national debate which
must precede every Constitutional
Amendment. I was told...

SHR1 KANWAR LAL GUPTA:
(Delhi sadar): Once we have invited
the Opposition parties, you must be
Charitable. Don't accuse them, It is
the Prime Minister who invited them
ang there ;s a consensus Don't ba
uncharitable to them. You may
criticise them. That is g different
thing. So far as the consensus is
concerned, it should not be...

SHRI RAM JETHMALANI: A
consensus between the Law Miistry
and the Opposition parties is not a
substitute for a nationa] debate.

SHRI VASANT SATHE- We do
not mind his eriticising us. He is eri-
ticising the Prime Minister and Mr
Shanti Bhushan. He is criticising them
that they ale the obscurantists (In-

terruptions )

SHRI RAM JETHMALANI: I com-
pliment them when they are free
from your evil influence, I do not
comphment them when they are under
your evil influence

SHRI TRIDIB CHAUDHURI (Ber-
hampore): I would only remind him
that there was no consensus with
the Ogpposition so far as the preven-
tive detention js concerned,

SHRI RAM JETHMALANI: I hope
then the Opposition will at least
strengthen the hands of those who
wish to establish and re-establish the
rule of law. (Interruptions).

SHRI C, M, STEPHEN: That is the
limit,

SHRI RAM JETHMALANI: I have
heard today an argument by the Law
Minister that even when you hold a
man to bail before hig trial, it is a
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form of preventive detention, I
have pever agreed with this, When
you hold a man in custody because he
is accused of a crime, because any
day the court has a right to go into
the material and decide whether the
material is objectively sufficient to
detain him, because the man has got
a right to go to the High Court and
the Supreme Court, because he has
got a right to be represented by a
lawyer and apply for bail and where
the settled rule js that a man shall
normally be released on bail, and re-
fusal of bail shall be an exception,
how it is possible to equate bail pro-
wisions with the law of preventive
detention, I have not been able to
understand

‘Preventive detention’ has been de-
fined for us by judge after judge. The
Supreme Court has defined it. The
preventive detention has acquired a
fixed connotation today, Preventive
detention means detention when there
is no intention to charge a person
with a crime, when you have no evi-
dence to charge him with a crnime. It
is that preventive detention which is
obnoxious to a rule of law system,
‘That 15 what must go.

I have been hearing some argument
that even Englishmen accepted preven-
tive detention. They did but only in
times of war Even 50 they accepted it
not with a feeling of glee, not with a
feeling of joy, but witha feeling of re-
gret. He had to besmirch his hands
in that dirty business of preventive
detention It is well to remember
that a brave Parliament made Pre-
ventive Detention bearable, Did it not
happen in England that during each
of the Wars they changed their Prime
Ministers, in the middle of the War?
In the First War, they changed Asquith
by David Lloyd George and in the
Second War, they changed Chambe-
lain by Churchill. That was the free-
dom which the British Parliament
exercised even in times of War, Even
against Churchill 4 Non-Confidence
Motion was moved in the British Par-

liament on the 1st July 1942 and
there was no kind of criticism, no
kind of vilification, which was not
uttered against that great Prime Min-
ister of England during the time of
war. Finally when he got up to reply
to the debate on the No.Confidence
Motion against him, this is what he
had to say:

“What a remarkable example it
has been of the unbridled freedom
of our parliamentary institutions in
time of War! Everything that could
be thought of or raked up has been
used to weaken confidence in the
Government, has been uged to prove
that Ministers are incompetent and
to weaken their confldence in them-
selves, to make the Army distrust
the backing it is getting from the
Civil Power; to make workmen lose
confidence in the weapons they are
striving so hard to make; to repre-
sent the Government as a set of
non-entities over whom the Prime
Minister towers and then to under-
mine him in his own heart and, if
possible, before fhe eyes of the Na-
tion. All this poured out by cable
and radio to all parts of the world,
to the distress of all our friends
and to the delight of all our foes.”

Having said this, he proceeded to
utter the historic sentence, “I am in
tavour of all this freedom".

1 want to ask all those who talk
of parliamentary ratification, who
talk of Will of Parliament, to please
reflect calmly—I wish to commit no
contempt; I wish to tread on nobody’'s
corus—on what was the behaviour
and what was the conduct of that
Parliament over which Mrs. Indira
Gandhi towersd during those fateful
days. Did you not reduce Parliament
to a pathetic rump in  those days.
How else can you account for Parlia-
ment succumbing to so much of tyran-
ny? Our future parliament may well
succumb again and that is precisely
my objection and that is precisely
why I am reasoning with you Please
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outlaw this abnoxious Preventive De-
tention’. We can deal with smugglers
and foreign exchange dealers. Smug-
glers and foreign exchange dealers
flourished in this country not because
there was no law of Preventive De-
tention; they flourished in this coun-
try because the Government and the
law enforcing agencies were parties to
their crimes and they failed to en-
force the ordinary laws of the coun-
try, If the ordinary laws of the coun-
try are not enforced with vigour,
with honesty, criminals will flourish
and criminals were fiuorishing in spite
of your COFEPOSA and other things,
only the kind of corruption was en-
tirely different and the kind of people
who were now benefiting were diffe-
rent. Previously it was those who
#dministered the ordinirv laws:
later it were some others who enfore-
later the extraordinary lawg of the
country. This is what will happen.
(Interruptions),

Coming now to the amendment of
the right to property, the Law Minis-
ter has said that he is taking away
the right to property from Chapter
111, ie, of Fundamental Rights, and
he is incorporating it now in some
inconspicuous part of the Constitution,
in Art. 300 or something. Let us
analyse this. Mr. Stephen is right
that our maniferto requires us to re-
peal Art, 31(B) and Art, 31(C) and the
Ninth Schedule. Let me, reiterate this
that on p. 11 of our Manifesto.
this is what we told the people, and
the people voted ug on this Manifesto.
It is not open to the Government, it
is not open to an individual Minister.
and it is not open to the whole party
it you please, to go back on the Ma-
nifesto:

“The Government has time and
again resorted to the plea that fun-
damental rights and judicial pro-
cesses have had to be curtailed in
order to protect and further prog-
ressive social and economic measu-
res and to prevent wvested inter-
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estg from thwarting them by resort
to the courts, This is totally falla-
cious, Indeed, an official task force
set up by the Planning Commission
reported in 1974 that land reform
measures had not been implemented
because of a clear lack of political
will,

In order to remove this specious
alibi once and for all, the Janata
Party will move to delete property
from the fundamental rights chap-
ter of the Constitution, leaving it
as an ordinary statutory right like
any other which may be enforced
in a court of law, As a corollary to
this, it will also delete the Ninth
Schedule to the Constitution.
which was originally intended to
protect vulnerable land legislation
but which has increasingly come to
be employed to entrench such re-
pressive and unjust laws as MISA,
the Preventive of Publication of
Objectionable Matters Act and the
recent amendment to the Repre-
sentation of the People Act™

So, the distinguished Leader of the
Opposition is right to this extent that
our Party's commitment is to remove
Art 31(b) and (c) in so far as they
over-step their original purpose; and
the original purpose of the Ninth
Schedule.  The original purpose of
the Ninth Schedule was that all laws
under which the property of ithe ricn
was sought to be taken away—the
rich might insist upon market value
being paid to them—must be saved
from attack on the ground that the
right to property was being interfer-
ed with. But when those laws were
passed, please understand that there
were jurists of far-sightedness, of
political wisdom, who foresaw the
danger. They saw the thin end of the
wedge and they argued and they
reasoned but in the philosophy of the
mob: they were all submerged. They
argued and tdld the nation: ‘Today
you are tinkering with one Funda-
mental Right: a time will come when



349 Constitution SBRAVANA 18, 1900 (SAKA) (45th Amdt) Bill 350

you will have to tinker with other Fun-
damental Rights of greater importance,
Once the mind gets aclimatized to
something which is obnoxious and
evil, then you will bear up with evils
of greater and greater intensity and
in greater and greater quantity, They
warned us, but we did not heed them,
and the time came when their pro-
phesies proved right. While you
were enacting land legislation and
were trying to protect it, you did not
say ‘We will save it from attack on
the ground that it conflicts with the
Fundamental Right to property’. But
you even said that, even if it con-
flicts with any other right in Part
III, the legislation would still be va-
Iid. I want to ask the distinguish-
ed Leader of the Opposition to give
me one example where a right un-
der article 18(1) (a), the rght to
freedomn of speech and expression,
had to be curtailed for the purpose
of supporting any economic legisla-
tion I do not know whether the
conasequence of this has ever been
realised. The consequence of that
is that, if a dictator says that this
law ig for economic benefit of the
country, then at the end you can add a
provision that, whoever criticises that
law shall be subject to punishment
even imprisonment and perhaps be
subject even to preventive detention.
The citizen could be stified because
you have taken away all the rights,
not merely the right to property. At-
tack one right and you will be able
to attack every other. The Ninth Sche-
dule must go. It must go in respect
of future legislations and all legisla-
tion other than legislation connected
with land reform. It must also go in
so far as it protects any existing le-
gislation against attack on the ground
of article 14 and all other Fundamen-
tal Rights except the right to proper-
ty. If you are taking away article
31, it is not necessary to have the
Ninth Schedule at all. It is necessary
to have the Ninth Schedule perhaps
to safeguard yourself against the pos-
slble argument in the court that
even those laws which had originally

been protected by putting them in
the Ninth BSchedu.e are open to at.
tack. You might says ‘beneficient
existing legislations’ by all means,
But if you are true to your manifes-
to and if Mr. Stephen is not right in
saying that you have surrendered
your manifesto to their consensus,
then I think, it 15 upto us, it behoves
us, and 1t 1s our moral and poljtical
duty to see that article 31B and 31C,
together with the obnoxious Ninth
Schedule, are removed—unless, of
course, you suitably modify them.
Let me say this, It may sound unfa-
shionable in a society which is sup-
posed to be highly proletarian, but
no one should shirk saying that which
is unfashionable if it happens to be
true, To my mind, some right of pro-
perty, some property legitimately ac-
quired and stored in reasonable limits
is the very spinal column of character
and is the spinal column of democra-
cy. Some countries, some regimes,
some politics, have been able to en-
force a complete system of slavery by
merely taking away the right of pro-
perty If the State becomes the sole
suplier of your food, how do you ex-
pect the man who has to look for
his food towards the Government to
criticise the government and its
agencies? Did thig not happen during
the Emergency that the government
servants who were otherwise honest
were not willing to lose their job,
were not willing to risk their emp-
loyment, and they did what the dic-
tator wanted them to do? Therefore,
to take away article 19(1) (f) com-
pletely from that Chapter, to my
mind, is to do a great disservice
to the cause of democracy, the cause
of freedom and the cause of rule
of law. Some property shall remain.
But all private property shall be sub-
ject to the paramount social good. If
the society needs the property
of some one, the society shall have
the right to take it, but the property
shall be taken from a private indivi-
dual only for public good I am ama-
zed at the Law Minister's proposals.
We have not even retained today
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the one provision in article 31(2)
that property shall be acquired only
for a public purpose, If you retain the
law as it is, what will happen? I am
not talking of Mr, Shanti Bhushan; I
am only giving an extreme example.
If Mr, Shanty Bhushan does not like
my speech today, tomorrow he may
deprive me of my property. Because
he wants to deprive me of my pro-
perty, this should not be allowed. The
property shall be acquired only for a
public purpose and not for any other
purpose at all. That provision will
have to be retained.

So far as articles 19 and 14 are con-
cerned, they must have their full
play. Whut happens if, for example,
a future dictator is a communal-
minded dictator?

He gays, ‘I shall deprive the Muslims
of their property but I shall not dep-
rive the Hindus of their property.’
Or ‘T shall take away the Christian
Church but I shall respect the Mus-
lim mosques and Hindu temples'.
Why should Art 14 be allowed to be
obliterated by an economic law - I
have never understood. Can’t you
trust the courts? The trouble is that
our Ministers and our government,
though they talk of judicial review,
though they talk of restoring judi-
clal independence, yet they do not
have adequate confidence in our
Judges. The very Fundamental
Rights Chapter says that every funda-
mental right shall be subject to rea-
sonable restrictions, but the reason-
able restrictions shall be those which
are judged by our judiciary to be re-
asonable and not by the politicians of
the day who may be wanting to cater
to the whims of the mob with an eye
not on the eradication of poverty but
with an eye on the next election and
the ballot box ...

SHRI SAUGATA
thinking of demolishing their
to-day.

SHRI YIAM JETHMALANI: Let me
say one word about the subject of

ROY: They are
Party
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Parllamentary privileges. So far e
parliamentary privileges are concern-
ed, we have had a debete the other
day. We had a debate organized, 1
think, by the Lok Sabha Secretariat.
Now, in that debate, the gquestion of
privileges came up. There, 1 heard
a very strange argument coming from
our Law Minister on that oecasion,
He has told us that if we sit down
and codify the law of privileges, the
privileges will be subject to funda-
mental rights and they will be sub-
jeet to judicial scrutiny., That is pre-
cisely the reason why the Parliament
and the legislatures in this country
must put their heads together, sit
down and codify the law. Sir, when
the founding fathers framed our con-
stitution, they said that the privileges
of parliament shall be such as are de-
clared by law of the legislature con-
cerned and the hope, the expectation,
the wish and the prayer of the found-
ing fathers was that our legislators
will one day sit, consider themselves
in the role of servants of the people
and not as masters of the people and
they will sit down and formulate in
precige words their exact rights and
privileges and when these rights and
privileges are defined, they shall be
subject to the fundamental righta of
our masters. But the previousg Par-
liament and the previous government
had arrived at that wonderful conclu-
sion that the people of this country
did not deserve any fundamental
rights, the people of this country did
not know what fundamental rights
are, they did not know what the fun-
damenta)] freedoms are and, therefore,
trample upon them.! Mr.
Stephen should know the sinister
motivation of his Party in bringing
the Forty-tecond Amendment. It is
not that they wanted to remove the
expression ‘House of Commons’ which
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the Parliament shall evolve from time
to time, littly rea.sing that in 1865
the legislature in UP had arrogated to
‘tself the right to imsue warrants for
ﬁhemut of two Judges of the
Allghabad High Court because a

Corpus. But thoge Judges were ulti-
mately saved by the Supreme Court
because the Supreme Court said, ‘We
are in a position to examine what ex-
actly are the privileges which the
House of Commong in England enjoys
on the date of the Constitution.” They
said that the British House of Com-
mons has never gent its Judges to jail,
and the UP Vidhan Sabha has no
power to send the Judges to jail. I
have no doubt that Mrs, Gandhi
brought in this amendment because
she wanted to restore to the Parlia-
ment, dominated by her and which
had been reduced to a rump in which
the majority of the members them-
selves were subjugated by the fear of
Preventive Detention, the power to
Summon our independent Judges to
the Bar of the House and force them
to subvert the Rule of Law under the
pretence of furthering the Directive
Principles.

MR. DEPUTY-SPEAKER:
wind up

SHRI RAM JETHMALANI: There-
fore, Sir, it is high time that our Law
Ministry sat calmly coolly and dis-
passionately and defined and delimi-
ted our privileges because we are the
servants of the peaple, we are not the
masters They have a right to enti-
cise ug and they have g right to tell
us that we are arrogating too much to
ourselves. Let us gubordinate ourse-
lves to our masters and formulate
those rights so that the people may
sit in judgement over them and the
judiclary can say that the restric-
tions put upon the rights of our mas-
ters are reasonable restrictions need-
ed for the purpose of effectively dis-
charging the functions which we are
to discharge,

2142 LS—13.

Please

For lack of time, I could not cover
many more points which I would
very much like to do.

SHRI SAUGATA ROY: He should
be made the Minister for Preventive
Detention,

DR, V. A, SEYID MUHAMMAD
(Calicut): Mr. Deputy-Speaker, Sir,
the Leader of the Opposition very
ably pointed out and enumerated a
large numbed of the provisions of the
Forty-Second Amendment which are
being retained theteby refuting the
propaganda that the whole of the
Forty-Second Amendment was a
bad piece of legislation and those
who were responsible for that amend-
ment should be ashamed of it.

I agree with Mr. Stephen to that
extent. He enumerated a large num-
ber of provisions which are retained.
I will add only one which he had in-
advertently left out namely, the in-
troduction of the Fundamental Duties.

SHRI C M STEPHEN: I have men-
tioned

DR. V A SEYID MUHAMMAD: 1
am sorry. There are certain things
which Mr Stephen did not say. I
think it is necessary that I should.
I will be failing in my duty if I do not
refer to them Before that, Mr Jeth-
malan1  spoke using very strong
words, But, strong words have never
broken the bones; perhaps, loud noise
has sometimeg broken the ear-drums,

Sir, as I said I will refer to certain
aspects to which Mr, Stephen did not
refer. While we are happy that about
25 provisions of the Forty-Second
Amendment are being retained - we
are proud of that . there are certain
aspects of the Forty-Second Amend-
ment of which we can say that we
are not proud of.

‘While speaking at the introduction
of the Forty-Third Amendment. I
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made certain remarks at the risk of re-
ptition may I say some of the words
whuch I spoke on that occasion? For
the Congress Party and the Con-
gress Government, the democratic
principles and democratic values have
been the normal fundamental princi
ples and policies What happened
during the emergency are the aberra-
fiong of those normul trends one after
the other After the 1977 General
Elections our party sincerely and
honestly with all sense of responsi-
nlity and without the partisan gpirit
underwent a process of an agonising
re-appraisal of the situation And we
came to certain conclusions ;n our
own party without any imitmative from
Government We went through
clause by clause the entire Forty-
Second Amendment we prepared a
note mn our Executive in the Parla-
mentary Party in the Working Com
mittee we discussed 1t Those sug-
gestions were circulated and subject-
ed to a general debate in this country
And we came to certain conclusions

SHRI RAM JETHMALANI You
said that that 15 not necessary for
them

SHRI SAUGATA ROY Please you
listen to him

DR V A SEYID MUHAMMAD
I am talking what happened after the
General Elections and not about the
Forty Second Amendment In that
situation we came to the conclusion—
and that was a conclusion taken
neither 1n a partisan manpner nor
based on a personal prestige

In that way according to our
analysis there were four types of
amendments n the Forty-second

Amendment—the first type belongs to
the category of the amendments which
should never have heen made 1n the
Forty-second Amendment—this I will
put in category No 1 Introuction of
Art 31 (D) that is relating to anti-
natlonal activitie  in the second cate-
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gory, the introduction of item 2(a)
in the Seventh Bchedule, List I—de-
ployment ot Armed forceg in the
Btates Thard one 1s the extension of
the period of the Assemblies and
Parhlament from five years to six
years These, I believe, are the pro
visions which should never have
been introduced by the Forty Second
Amendment I need not elaborate
about 81 (D) It was one of the most
draconian provisions which has ever
been conceived 1n any democratic
set-up As soon as they assumed
power our party came out openly and
clearly what this draconian provision
should be repealed and deleted fiom
the Constitution

The second category We thought
and we believed that there are ce:
tain provisions which werc necessary
and essentia] to be included Some of
them for jllustration Introduction of
the expression socialism and secula-
rism in the Preamble Introduction of
fundamental duties The amendmentg
which we have made in the Directive
Principles The amendments made In
Article 368 by ntroducing Clauses
(4) and (5) Retention of education
and forests in the Concurrent List
Introduction of Part 14 (A) relating
to the Tribunals and finally amend-
ments made to Article 74 making 1t
obligatory on the President to act
according to the advice of the Coun
cil of Mimsters These are some of
the gmendments which we made and
which we think necessary and
essential

The third category is  There are
certain amendments and provisions in
the Forty-second amendment which we
thought were desirable and necessary
but thev were not so fundemental in
nature that we should make an issue
of them To this category belongs the
amendment we made to Article 31 ()
statirg that Articles 14 19 and 31 will
be subject to all the provisions in the
Directive Principles in Chapter IV
Now that Article 31 is deleted—right
to property Is deleted—awve feel that it
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is not necessary because the examina-
tion of the cases of the Supreme Court
and High Court show that 95 per cent
of the legislation has been struck down
by reason of the violation of Article 31
and not of Articles 14 and 19. So, once
Article 31 is removed it is not neces-
sary to insist on principle that Articles
14 and 19 should be subjected ta the
entire Directive Principles because
thelr importance is very much re-
duced, We are inclined to accept the
proposal to go back to 31(C) which was
challenged before the Supreme Court
and which was upheld by the Supreme
Court excepting the Declaration part.

1 give another example of things
which may be necéssary and desirable
but not of such a nature that one has
to make an issue out of it In Article
102 an amendment was made by the
Forty-second amendment, Formerly,
in order to declare a person to be dis-
qualified by reason of holding an office
of profit the position was that what-
ever is not declared o be an office of
profit—whatever is not allowed—a
member cannot hold. What we provid-
ed in the amendment was that what-
ever is not declared to be an office of
profit a person can hold so that he will
not he disqualified The advantage we
thought was that a person should know
what exactly is the position before he
accepts anv office  There are innumer-
able instances where the courts had to
go into the matter and elaborate argu-
ments were advanced and ultimately
the court came to what are called
marginal cases where the common man
will find it difficult to say whether he
is holding an office of profit or not,
holding any office because taking a
great risk. He may be declared to have
ceased to be a Member and therefore
he must not continue as a Member,
In that situation, Sir, we thought at
that time, that it is better to say this,
because, the principle |s that a man
must know where he stands; he must
know whether it will come within the
mischief of the law. That is our whole
idea and that iz why we introduced
the amendment, If the House thinks
that it is not necessary, it the majority

thinks that it is not a necessary amend-
ment, well, we certainly do not wish
to make an {ssue out of it

SHRI SOMNATH CHATTERJEE:
That was not brought into existence
at all! What is the effect?

DR. V. A. SEYID MUHAMMAD:
With great respect o my hon, friend
here, 1 will just ignore this sort of
running commentary

SHRI SOMNATH CHATTERJEE-
Why should you ignore® It is a fact.
There was no legislation bringing that
clause into effect,

SHRI C. M, STEPHEN- But the
Act is there.

DR V, A SEYID MUHAMMAD"
Then, Sir, the Fourth category 1s that
which deals with the powers of the
Court.

There were various reasons, Sir,
which prompted us to introduce those
amendments One is regarding Article
226, The main contention was with
regard to the expression ‘Any other
purpose’ Sir, our long experience of
nearly thirty years showed us that
that expression m Article 226 has been
expanded, To put it figuratively, sup-
pose originally the courts were given
a jurlsdiction of one acre only, by
giving certain interprelation and ex-
panding the term ‘any other purpose’,
what the courts did was, they tres-
passed into an area of, say 100 acres, —
let us say figuratively speaking Now,
what we proposed to do by this amend.
ment was to bring back the courts to
their original jurisdiction of one acre
and to take away from them the vasi
area into which they had trespassed
But, ag I said, if it i= felt that one
should retain this expression, I am
personally of the view that the ex-
pression substantial {njustice’ will take
good cere of the situation. And a
court can if they want to come to the
same results by resorting to the ex-
pression ‘substantial injustice’. Here
again. as I said, this is not a matter
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one would like to make an lssue out
of,

Then, Sir, the other reason which
compelled us to make an amendment
to Article 228 was the facile way In
which the Courts used to give stay
orders The moment a writ petition
is filed, stay was almost automatically
granted The result was that very
many essential legislations and easen-
tial measures of land acquisitions,
essential matters relating to sotial wel-
fare and public welfare etc, were held
up by this facile granting of stay
Ultimately, after 3 years or 4 years,
when the case was heard, it was found
that there was nothing in the writ peti-
tion, so that, for a number of years
this mechanism of facile stay of pro.
ceedings practically held up essentlal
legislations for the welfare of the
soclety and the country That is why
we introduced certain restriction re-
garding the grant of stay With slight
alterations. 1 am glad, that the present
Forty Fifth Amendment retains that
provision relating to the grant of stay
I need not elaborate again this cate-
gory Again regarding the Supreme
Court we supported fully the Forty
Third Amendment The amendment
which we bring in should not create
any practical difficulties Cases have
been held up for days and days because
of the insistence that certain number
of judges should sit for deciding anv
Constitutional issues and also the insis-
tence that certain percentage must be
there, 1n order to overrule the Consti-
tutional validity of legislations. We
did 1t with all good jntentions but in
the course of a few months, It was
found that the entire judicial process
was held up Cases were not progress-
ing for days and days together, I had
the experience of lawyers waiting there
because the Comstitution Bench of 7
judges was sitting and all the other
matters could not be piroceeded with.
So from practical experience, we found
that it was necessary that those amend-
ments should be changed. That is why
we ourgelves supported when the pro-
posal which came in the 43rd Amend-
ment for the deletion of those clauses

nation and that was the only considera-
tion which promoted—whatever may
be the allegations against us, making
inroads into the independence of the
judiciary and curtailing the powers of
the judiclary It happened and I do
nol deny that but by and large the
Congress acted the bong fide that it is
because of these reasons that we had
accepted 43rd Amendment and when
we accepted those amendments, as 1
sald, we honestly and earnestly and
without any reservations, admitted that
‘Yes' 1t must be changed and we had
no reservation, on that score I do not
propose to elaborate on that because I
cited the example of the provisions as
to why we introdured them and why
we were supporting 43rd Amend-
ment

One aspect 1 would like to stress
before 1 sit down, is that I must in all
honestly and frankness point out cer-
tain provisions in the present amend-
ments about which we have serious
reservations. I am not saying this in
the sense that we are voting down or
not voting down at this stage, but at
the appropriate stage we will take a
view on this but at present I am only
stressing the fact that we have certain
serfous reservations about the follow-
Ing provisions,

One is the introduction of definition
of ‘'Secularism and Socialism’, By
amending the definition clause in
Article 36(b) it is proposed to define
the expressions ‘Secular' and ‘Socialist’
in the Preamble, The expression
‘Secular’ is defined as follows* “Secular
means a republic in which there s
equal respect for all religions”. While
I agree, that as far as it goes, it is well
good. But there are certain as
which this definition will not

18
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cover. 1 will presently deal with it,
But before that, the very idea of de
fining the expression in the Preamble
ig abhorrent to us. We have gone
through a number of Constitutions of
the various countries of the world. 1
have yet to come across a Constitution
where the expression in the Preamble
have been defined or attempted to be
defined. Ag has been well laid down
in many cases and by many autho-
rities, the Premable contains the na-
tional aspirations, the urges and dreams
of the people, the ethos of the people—
it you try to define them and put them
into strait-jacket what will happen?
The aspirations and ethos are an evolv-
ing process according to the develop-
ment of the gociety, according to the
compulsions of the society. according
to the necessity of the soclety, these
expressions will have expanded or
contracted more often expanded than
contracted their connotations So, any-
body who attempts to strait 7-jacket
and put them absolutely in water-tight
compartments without giving a chance
to expand according to the soclal com-
pulsions, will be doing a pcrmanent
injustice and harm to the very con-
cept, ethos and emotions and aspira-
{ions of the people which are embodied
in the Preamble. That fundamental
objection is there,

Then, coming to, the specific defini-
tion, ‘secular’ means a republic iIn
which there is equal respect for all
religions. The expression ‘secularism’
as understood in our country is quite
different from the expression ‘secular-
ism’ as understood in western countries
A non-secular State in some of the
States sometimes is interpreted as
anti-religion. It is not in that sense
that we use the expression ‘secularism’
here. The essence of secularism, in
short, which has been interpreted and
1s well is not mere equality
or equal respect, As we know, provi-
sion treating persons equally, 'when
they are not really equal, will itself be
a disecrimination, In short, treating
unequals as equals, may perpertrate a
grester discrimination than otherwise.
Thus, the concept of mere equality
may not be correct, That is what is

pecisely conmtained in Articles 26, 29,
ete,

While no minority in this country
claim a speclal or favoured posi-
what is contained in the concept
of secularism is the thousands of years
old tradition of this country, the tradi-
tion of tolerance, and the concept that
even the glightest sore in your body-
politic may, unless cured in time,
become a septic focus and vitiate the
entire system; therefore, merely leav-
Ing it to mend for itself is not ultimate-
ly in the interest of the entire nation,
Therefore, it is a duty also on the part
of the State to see that such inequali-
ties, such inabilittes and such sore
points do not exist in the body-politic.
It isnot merely treatingequal,it 1is
much more than that, it is creating
situations, social situations, whereby
their institutions can give them chance
tor development in their religious cul-
tural and other flelds, so that their ide-
ntity can be maintained not separate
from the entire nation, bu: as to make
a contribution to the entire sum tfotal
of the nation's wealth of culure gnd
progress They are treated as the stre-
ams which swell up a mightly river,
not the streams getting dried up by
leaving in go their own way These
are gome of the basic fundamental as-
pects of the-secularism as we have
concelved

As 1 said, this is not a modern con-
cept, but it has been going through
ages, thousands and thousands years
of tradition of tolerance, humanitarian
and cultura] values and aspect and the
encouragement of minorities. 1 do not
mean minority of a particular religion
or caste, ] mean the cultural and other
contribution that a minority has to
make to the sum total contribution of
this nation. To contain that huge con-
cept, which is as wide as the ocean
old as the history of this coun
put that in a small phrase ot
treatment or respect! I do not think,
that we would be dolng justice to our
treditions and our own history by con-
fining ourselves to a narrow definition
like this which you have attempted to
put here,

28
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So also about ‘Sociahist’ The de-
finition of ‘Socialist as given in this
Bill 15 *Socialist’ means a republic in
which there is freedom from all forms
of exploitation, social political and
economic Of course, it has been said
that there are as many concepts of
socialism as there are socialists For,
socialism 1s ke a cap which has lost
its shape because it has been put on
various heads These are good as
jokes but there are bamec concepts of
soclalism This narrow deflnition 1s
not one among them The basic con-
cept of any socialist, however he may
differ on details, 1s that 1t must have
correlation 1o social control and owner-
ship of the means of production and
distribution Unless a definition of
soclalism has some correlation to this
just to say ‘free from exploitation” is
something a<tomishing Let alone 2
scientific socialist, even a hiberal will
not accept 1t In the very attempt to
define this concept of socialism which
has to grow according to the genius
and compulsions of this oountry and
society you are trying to put 1t into a
narrow strait-jacket We cannot ac-
cept it It 8 1f I may use that word
with great respect simply absurd—not
less than that

The next thing is that we have re-
servations about your proposal in
regard to Education and Forests, 1 e
their removal from the Concurrent List
and re-transfer to List No 2, mz the
State List There are various items
which we do not make an issue of but
about this we have reservations 1
anticipate that we will make an fssue
of 1t at the time of voting We have
reservations After the experience of
30 years 1€ after a considerable periog
of negotiations and persuasions, the
States have agreed It is not because
we want to destroy the federal struc-
ture or anything like that, but the
practical compulsions of 80 years have
showed that at least Education should
be 1n the Copcurrent List Into the
reasons for it I will not go But one
reason which Jed to the amendment
wag that we were successful in per-
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suading the States to accept Educa-
tion and Forests jn the Concurrent
Last We cannot straightway respect
it, complacent in the euphbria of
whatever happened, or in g reaction
against whatever happened We have
sound reasons to entertain reserva-
tiong about your proposed amendment
We would like to retain them as they
are 1n the 42nd Amendment, ne 1n
regard to Education and Forests

Now I come to the very contro-
versig] and important amendment,
viz. amendment to Article 368, your
mtroduction of the concept of refe
rendum At this stage, [ want to
repeat that we have strong reserva-
tions Ultimately what decision we
will take, I would not anticipate We
will see 1t at the appropriate stage
It 1s not as if we are entirely for 1,
or entirely agamnst 1t Seriously we
have thought 1t over, we are thinking
it over, for and aganst, with equal
sincerity and equal earnestness, keep-
ing an open mind It 1s not as 1f be
cause of a certain 1declogy we are for
or against it No To tell you the truth
we are gtill pondering over the ques-
tion There are a number of points
i favour of referendum One point
which the Law Minister himself has
said, 15, “Are you not prepared to put
your trust on the electorate, who have
elected you? Are you not placing
faith in the people who have elected
you to this posthion? If the people of
thys country by a majority of 51 per
cent of the total electorates want to
meke g change why do you not leave
1t to them? There 15 another point
which is said as a corollary, as a logl-
cal support for that argument and that
ig if Bharat! Case stands, the position
is that you cannot change the basic
structure of the Constitution If that
is s0 and the politica] necessity and
the social compulsions require that
you have to change the basic strue-
ture, what is the mechanism availa-
ble? You may
Bubarao said in a different context.
1f there i no mechanism, the only
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alternative will be a change of the
Constitution by a wiolent revolution
which may ultimately even destroy
the very Constitution, So, it is said,
here is a mechanism provided by this
referendum process by which the basic
structure. can be put to the people
for their mandate whether they
should change it or not. That is a
sound argument. There is another
sound argument, equally sound. Now
the court is the supreme authority.
Your objection wag that the Parlia-
ment being supreme, the Constitution
amendments ghould not be subject to
the judicial review and make the
court supreme. But by this process,
we gre taking away that supremacy
of the court and putting it in the
sovereignty of the people. What
objection have you got?

These are some of the very sound
arguments put in favour of referen-
dum. I will be failing in my duty if
I do not point out gome of the equally
valid or strong arguments put against
the referendum. First of all, it is said
by this process, the supremacy of the
court is not at gll taken qway. The
court may say, “As long as Bharati
Case is the law”. This amendment
itself is invalid to the extent that you
are confering the basic structure in
the enumerated categorieg when there
are more categories than what you
have enumerated. We are entitled to
say: What should be there jn the
category. “They accepted these cate-
gories as the basic structure, and the
court may say: We want to add
another category which will form the
basic structure which You have not
enumerated.” Therefore you are not
hereby taking away the supremacy of
the court or the power of the court
to sit in judicia] review including the
procesg of referendum.

Another point which may be sald
against it is this. Now, generally,
this referendum js resorted to in
countries with a limited population.
In a country which has got popula-

tion of 80 crores of people, it is prac-
tically impossible; it is expensive and
it will not be desirable from another
point of view, namely, that the issues
which are generally put for referen-
dum are simple issues; which are
capable of an answer: yes or no from
the people. The things which you have
enumerated here, the secularism and
various things, whether it ig destruc-
tion of democracy, whether it is
destruction of the judicial indepen-
dence; these are things on which even
the Supreme Court, when such issues
were referred to it, had debated for
months and months; even the leading
legal pandits were arguing for hours
and hours, months and months and so
on. The Court jtself found difficulty in
coming to a unanimous decision, the
judges differed on the conclusion. If
that is the situation, when you are put-
ting these complicated issues before the
electorate in the din and dust of the
election propaganda and in the turmoil
of the situation, where public emotiong
are worked up by partisan propagands
how do you expect an objective ap-
praisal of the situation and correct
judgement of the issues? This is the
argument put against it. As I gald
these are jssueg which are agitating our
minds to which we are giving serious
consideration. In that process the only
thing I can assure the House is that we
shall do so with earnestness, sincerity
and honesty of purpose.

17 hrs.

I shall briefly deal with one or two
more points, because of the limited
time. One is the deletion of Chapter
14A, about tribunals, We introduced
that chapter for very good and valid
reasons. It was not only opinion of
Law Ministers. The entire House is

ware that Justice Shah himsel? recom-

ended giving a large number of goung

d cogent reasons for setting wup

bunals in the matter of incometax.

lar views have been expressed
bout labour tribunals and it has been
suggested that by reason of the juxta-
positioncftheﬂlgh(:ourtlinbetﬂon
the Supreme Court and the tribunals
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lengthy litigations go on for years ex-
pensive litigations, making paupers of
the litigants, For those reasons, autho.
rities like the Chief Justice, Justice
Shah and others have recommended
the establishment of the tribunals. It
is not ag if by a whim or fancy we
wanted tribunalg ang took away the
jurisdiction of the High Court. Far
from it. The Law Minister will see
from the back retords that we had
sufficient, sound, cogent and compelling
reasons, To attempt to say that we
wanted to cut away the power of the
High Court is to give a bad name to
the dog and hang it. That is a good
expedience. But that wil not be true,
you are aware of it. It is for those
reasons that we introduced it. Even
now it is an ennabling provision. By
that provision tribunals can he estab-
lished with right to appeal to the
Supreme Court under article 138. 1
would have liked to talk about the
emergency provisions. In one sentence,
we stand completely for the deletion
of the provisions of internal emergency.
The mechanism which you have adopt-
ed now, is instead of “internal distur-
bance”, “armed rebellion”. That does
not provide cure at all for the situa-
tion, that does not give 3 remedy to
the situation. Whether it is internal
rebellion, armed rebellion or internal
disturbance, it must be such that it
will threaten the security of the
country the whole or part of the
country. So, the emphasis iz not
whether it is internal disturbance or
armed rebellion, it is whether 1t
threatens the security of a part or of
the whole of the country. The names
you have any, armeq insurrection or
armed revolt or armed rebellion. My
own opinion is that armed rebellion is
nothing but a glorified 144 situation,
armed unlawful assembly. You are
gloritying it and giving it a better
name, “armed rebellion”, So, if at all
you want to have it, you delete the

internal emergency altogether. Short
of that is a sort of verbal jugglery
which would not help at all.
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With these words I conclude, ang I
must thank the House and Mr. Deputy
Speaker for giving me this much time.

ot ko wx i (Feweft) o R
sraw & fir o fagg o @ W O
g I Wk o Y R E, e I
erqrer gl | miw s
fuefir wefr ofr o ot g0 raferd &
forr & wroor A 428 e WY Qo
A FIERA Y WA ALh
ame oy & fv oz ;o snsipir infr &
qre fear war oy e 39 # o SrrEw
¥ 97 9T W N 9%, feaee B o,
IF T AN A femr v At Ww
ot few ¥ §o Jawr Tt s W
¢ o'< 5w ¢ auTh ¥ ifew £ R fr
azat swYEA oy gW 91 ¥ A7 Agw
o feafr ¥ g @, age o98 aft-
ot & wrar w7F ¥ 1 feewt agw
STy A g fs ad gr amr g
gTd 1T | WA F7 faare wE T qr o
o AW B TF I I o | g
TET TF FFHT FAST 98 AT | e
¥ qg ® g a7 wetfer folr dix

rfer folt &x Mz Y whw
wgy w &, @, dw g & A
grfer fnft &2 wo aork ) owwt
i fag oo femr wr wet &
woE ff ¥ 1w aw & fog e v
¥ fog farc g 6 aonr G W
o | & Ty X7 W9 g N
Igwy wrR qut 9¢ &= ofoerfer 53
&t sfow *r & 5 ATET wAET W
t 1 &% wrod foefh ¥ amh g
Fa¥ fag & wmoer gL o AT

g g

4 2% gater ¥ off xge o A aré
ok ff 3 g AeTE ¥ qgt 7T wifier
oY § o erfe wmar % | o g W
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fa= ®T, Q9 T ag wwwT §, 7 W1 AT
t O wg wmAT wgy ¥ g
fafe welt waa *Y qowrdt Tuw X
ot & | ®F O & weEr & ar
#Y o oy wrar ¢ o felt 7 felt
THTT ¥ 3§ gwa T@Ar 9 @i
o uod| wafera & arg | dfEw o
ar & AR WY Aw wgEe Foar A
A A &, 99 ¥ qEE wTAT & WAR
L A AT FRAT ¥ 4T O 6T R
Feramd Tom § 9@ & wRTTH ¥ W 9|
W AT AHTT & TN g 90 ©F o9 &
feart aed § St 9F< F wrw v ®
qfced fafe wet ot ¥ gy awires
Ffgt 1 ok fag & vaa oA
¥ wTgaT 1 9@ A ot A¥feaw
afewt a1 w=f w1 sewr
T AT F I T ST ST
fear 1 T o gy Wivwr o
& w7 ot tw wwfa w1 wfewr sifes
wiwwre af A wfglr |« Ay wEx
A & 710 ghaT @y # Yo oy
®1 § ¥fww AYfes afgsr ¥ amd o)
&R vt i foeft o aeafor o< 7t
ot wrgit 58 TvT a% ww aw fv
&7 & wfaw & ag o 7 8 ang
wiag o 300(T7) 7€ o ar o
g ot fawm ot AR

Imyw wRwg, 9 fawg & afx
AT 8w AR fr Ay gw AT ¥
Fwvae gy o ¢ OF ave age wedt

wfr o § O wrw FA g AT Wi
t wasgwry

“The State shall, 1n particular,
strive to minimise the inequalities
in income, and endeavour to elimi-
nate mnequalities in status, facilities
and opportunities, not pnly amongst
individuals but also amongst groups
of people residing in different areas
or engaged in gifferent vocations”
R W A 67, A fr oo gurd
U B WA FT G 9T, W geAr
O ¥ 17 Y o a7 wgR ¥ ae oy
fr gw mOft gerar wgx &, waw
g T | gW W W ¥ ogerar
T & | gw ag gy & fr Felt wwe
iR srame a1 afwos
wt s foerar & oY g o ofy fiyerr
wfgd | A Faw wufew A afer o
wr o A g gHA AT & | S O
wasT #t feafr & fr o7 59 e &
I FH WA T O O ¥ i qefay
¥l FETT WIAT FooAr AqTY F, JHA
wat gerfer &1 qgr faear w< forr 8,
IR WAAT AJT AT X AT | W
gt wcfag mow & wied F
WA WY ¥ JaE? AT F fqy Aw
feadrm fs aft cawT gaw womT A
W %9 8 afx gwafe 1 qfgsx
gfaa w< faar arg ot €A ¥ warf
gt s=ifa WY vasr Afas wfes
g war & 1 gafwd oqar ol 7
forewa farat s Ay geifa & wigsc
Y geT faar wrg Wi SAerT & far
& f s faliy & e et o eafir
&t JraAfl, weaqr At | g7 AH
faa @ *= ¥ aga s afeda
frar § forvd fod gark fafy et off
T & &

98 A Argariaer o whyser
wr & 1wt wTe dax AgT vy @
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A I3AT, T CF W WAAT-HIAT
Fa &t &F afy wAr ww dw
§ w0 3 A qITX WY AOTET A4Y R
qzdT o @A & wEr OF gt ¥
wgar & fo @ gnd 7 1 o
tafog @ afews # w2y & fam
gw Argarfas & gfaer #r s
Fr

7171 qifeww ¥ SEV€=z, ITEA-
gavez, 123 ¥} Wik dwT 14(7)
IY A1 wAT § 1 IEA FO© AT Y
agr FX T o 3 1 fear war an
sgraqifasT gk I ¥ Rewr T
w7 grdl o7 | uF o feafa o
i a9y wxEw A ¥ apr wrnd,
T Iuh s e qw et gam
gl (BN i Cicdhcid o
Y IEET 9T TEAT FET wT fEwn
mr aqr f sgroorfasr sEw AT
¥ WY T s ey #
qm ¥ 1 gy wafaq w@r war aqr
fir xair safemer ®roor 91,  safweme
erd q1 | afi. FATd ®) gEA gEry
dezr # ¢ ol freard wraAT EWA
AR WY RezT ®Y § A war oy ?

ot www wid : g wET WY AT ey
w®E’
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ot firstor wox dhw : Wy ¥ et
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Y 27 w5 & 1 ag wifewsg § 71,
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a oA § er ¥ & QR dwe
14T & ar¥ q gxA AT A TFT 9T
®t ¢ Iwy gEn agrgwifewsr WY
wfesr wrsar fism &

i gEW 1, gg W aga
wrEavas 91, 9 A ¥ ey fasrady
® € 1 A AT A, a7 WA & R
7fz g g w1 ¥ dAdw & fawg
TP FTT § AT VY EWE HA
TCEATET AT qEAT &, TAWT REAT
e AT 8, IH% 60 f&T w@¥ &)
IEH AT T SIATY PR ®F 7
Aty qzd & fr gwd gvearem € 41
ot awifew @1 € | wivFw TweETE
grfer g AT &1

134, 226, 227 WIT 13907 ¥
a1 mifewew & 197 gEAX T W)
qEY ®TX ¥ ¥e2T AT § ) 227 AW
@Ay 91 | v A% grf wE 6T
frlveor Y% & wrey v A g,
@ 7% A ¥ gaeR &€ THw q
aga Tee-gw e w8 QT
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®Th | HTC 74 ®T qUIET ERA AE
frard —

“Provided that the President may
require the Council of Mimsters to
reconsmder such advice either general.
ly or otherwise, and the Presdent
shal] act in accordance with the

advice tendereq after such recons
deration ”

T oF e Aver fead s ag
W f& w1 et e
TE Y g1 FEET AATA A A f A
79 wWY g wEar ¢ fF afr 25
IT 1975 ®T GITAE TT KT Nt
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ifen et 3F FTvor gRAET 7Y
T O wrt gifewe ® ewaar
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faregtx g9 @ & i fafew
SEN T OF §T qg0 9T GYAY gew
SR §T A | fwt o agE @ a0 wor
®T qIWT § HOAT FOC FAT FH F
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* qfrs= 123 &7 a6 W s
femmar wgar g fomd wyarc fesy
W wray & dfwdz & frorg ) 4w
adt fegr 9T gFaT @ | W gEEA
) farey foar 7o & 1 v &R
ayr o Sy § fe ag awdfees
HfcehamT AT AT FT TG WX
war & 1 %% fag sdwT ¥ s
frar gaeT gadfey dfevhemman)
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YT | AT W ATH ¥ ®C WATA®
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qQeg w7 FTAOWTT T F A T9E @
N qtwrt gt § Iw T W
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11.30 hrs.

PAPERS LAID ON THE TABLE—
contd.

Prime Munister's letters asking for
resignations of Sarvshri Charan Singh
and Raj Naraip from the Cabinet and
their replieg and letters of resigna-
tions by four Ministers of State,

MR. DEPUTY-SPEAKER:” Mr.
Ravindra Varma to lay on the Table
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the correspondence with the Prime-

Minister which the Prime Minister had
promised to lay on the Table this
morning.

THE MINISTER OF LABOUR AND

PARLIAMENTARY AFFAIRS (SHRI

RAVINDRA VARMA): On behalf of
the Prime Minister, I beg to lay on the
Table a copy each of the following
letters:

(1) (i) Prime Minister's letter
dated the 20th June, 1978 asking for
the resignation of the Minister ot
Home Affairs, Shri Charan Singh.

(iiy Shri Charan Singh's reply
dated the 30th June, 1878.

(2) (i) Prime Minister's letter
dated the 28th June 1978 asking for
the resignation of Minister of Health
and Family Welfare, Shri Raj
Narain.

(ii) Bhri Raj Narain's reply dated
the 30th June 1078,

(3) Letter of resignation dated the
30th June 1978 from the Minister of
State in the Mimstry of Works and
Housing Shri Ram Kinkar addressed
to the Prime Minister, suo-motu.

(4) Letter of resignation dated the
1st July, 1978 from the Minister of
State in the Ministry of Petroleum
and Chemicalg and Fertilizers, Shri
Janeshwar Misra addressed to the
Prime Minister, suo motu,

(5) Letter of resignation dated the
30th June 1978 from the Minister of
State in the Ministry of Information
and Broadcasting, Shri Jagbir Singh,
addressed to the Prime Minister sot
motu.

(6) Letter of resignation dated the
30th June 1878 from the Minister of
State m the Ministry of Law, Justice
and Company Affairs, Bhri Narsingh,
ldt::':lled to the Prime Minister, suo
mo

[Placed in Library. See No. LT-
2582/78)

—
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17.31 hrs,
CONSTITUTION (FORTY-FIFTH

AMENDMENT) BILL—contd,

SHRI SAMAR MUKHERJEE (How-
rah): Mr, Deputy Speaker, Sir, I wel-
come this Bill because it 15 a big step
to dismantle the institutions which
Mrs. Gandhi and her caucus tried to
build up through the 42nd Constitution
Amendment Bill. Our party 1z not
fully satisfied with thig Bill. I will
come to those points later on.

The purposes of this Bill are two.
Farst, to restore back the parliamentary
democracy which was completely de-
molished by Mrs Indira '‘Gandhi
through Emergency and the subse-
quent Constitutional amendments and,
second, to prevent further re-appear-
ance of those dark days, which is much
more important. The people had trau-
matic experience during the 20 months
of Emergency, during those dark days
It is on the basis of this experience that
these Constitutional amendments have
come

The process of authoritarianism
started long before the Emergency and
our Party warned the whole country
from 1972 onwards that totalitarianism
was raising 1ts head, that it was coming
and that we must have to fight it back
But the realisation came only after the
introduction of internal Emergency
when thousands and thousands of
people of other States after West
Bengal were put in jail and were gub-
jected to severe torture and when all
avenues of expressing opposition and
resentment were completely chocked.
That 1s why this Forty-fifth Constitu-
tion Amendment Bill must be consider-
ed in the light of seeing whether these
amendments are giving an absolute
guarantee that those dark days will not
re-appcar again.

On the question of Emergency, the
Bill bas brought in various safeguards
against Emergency and put varlous
«urbs But our bitter experience in
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the last 31 years is that if there is the
slightest loophole Kept in the Constitu-
tion, agein and again, that loophole
will be misused to curb the opposition.
Here, the question of the definition of
“armeq rebellion” has been raised. We
opposed this during the informal dis-
cussions also. We most emphatically
oppose this clause here. Emergency
should be declared only In case of
aggression by a foreign country,
only in case of war. In no other case
Emergency should be allowed to be
invoked because through this provision
the democracy may be completely
butchered.

About the article of detention also,
we opposed it during the informal dis-
cussions. We are opposed to retaining
thig article in the Constitution because
teking advantage of ths article, from
the very start of the Congress rule
since Independence, we have been the
unfortunate victims of the PD Act,
then the Security Act and, subseguent-
ly, the MISA. So, we have got a
bitter experience of it. That 18 why
we want that this detention prowvision
should be completely eliminated from
the Constitution

There gre various other measures
by which you can fight gangsterism,
economic offenders and all these things
The Government s armed with
various laws in this respect to tackle
these type of criminals,

We have also a bitter experience
about the abuse and misuse of articles
356 to 360. Article 356 has beep re-
peatedly used to topple down the ele-
cted Governments in the States which
are not liked by the Congresas Central
Government. That is why we have
demanded that articles 358 to 380 must
completely go. If these provisions are
taken out of the Constitution, then the
democratic rights gre guaranteed, the
State autonomy is guaranteed and,
through the Central intervention, the
elected State Governments will not be
topped.



-

385 Conatitution

17.35 hrs.
[D=, Susiina NAyaR in the Chair]

The question has now been posed by
Mr, Stephen that there was an extreme
view which wanted that the 42nd
Constitutional Amendment should be
completely gverthrown. We are that
section who demanded that, lock, stock
and barrel, the 42nd Amendment must
go. He has tried to point out that so
many provisions of the 42nd Amend-
ment Bill have been acctepted and in-
corporated in this present Amendment
Bill. When there was informal discus.
sion, we opposed this. We said the
entire country had rejected 42nd
Amendment Bill. We went to the ele-
ctorate, we went to the voterg before
Election with this issue. It was one
of the main issues.

And what wag the essence of the
42nd Amendment Bill? The essence is
institutionalisation of the Emergency
and nothing else, and to get it accepted
by the people, provisions of some be-
nefits have been incorporated in some
of the Amendments. That is not the
esgence of the 42nd Amendment. So,
the very essence must be attacked.
8hri1 Shanti Bhushan has diluted that
very essence by allowing Mr, Stephen
and others to say that there were so
many good things in the 42nd Amend-
ment and you have accepted g0 many
things. Politically you have given them
this weapon to take credit and they
are helping them not to realise the
greatest crimes which you have com-
mitted by bringing this 42nd Amend-
ment Bill,

SHRI VASANT SATHE: I am trying
to see which Section talks of essence.

SHR! SAMAR MUKHERJEE: It is
not a section, but the totality.

You have suspended all the
fundamental rights . ... (Interruptions),
1f, after gne and a half years, you
don’t understand what is the essence
of the 42nd Amendment, jt shows you
are nothing but a sycophant of Mrs.
Indira Gandhi. You are not allowing
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your braif to work; you mre not
allowed to learn a lesson from history.
(Interruptions).

Now, the question has been raised
by Mr, Stephen that, in this Bill, you
have given that concession under
Art, 31(c) or some clause that the
Directive Principles should over-ride
the Fundamental Rights. This, we had
totally opposed from the very begin-
ning, when the 42nd Amendment was
introduced. You have incorporated
socialism in the Preamble. We have
repeatedly demanded that the Direc-
tive Principles—which is only a hoax
to the people—should be incorporated
into the chapter of Fundamental
Rights. There is no contradiction
between the Fundamental Rights and
the Directive Principles, The people
must have the right to work: the
right to work must be part of the
Fundamenta] Rights. In every socia-
hst Constitution, this is a Funda-
mental Right. I have brought the
socialist Constitutions of three or four
countries. In every socialist Consti-
tution 1t is included as a Fundamental
Right. Only in our Constitution—in
your Constitution—the fundamental
right 1s right to property! You ure
defending the monopolist capitalists
by giving this Fundamental Right.
They have been given the right to
throw away thousandg of workers out
of tactories. The socialist Constitutions
give guarantee to the workers—the
guarantee of job; nobody has the right
tg throw them out of jobs, This 1s
the basic fundamenta] difference
between a socialist society and a
capitalist society, (Interruptions).

Por thirty-one years you have
served the monopolist capitalists. Now,
I will give credit to this Government:
at least they are removing this from
the Chapter on Fundamental Rights.
But, merely by removing, the sx-
ploitation will not end wunless you
incorporate the fundamental right to
work in the Fundumental Rights
chapter., In socialist Constitutions,
not only is the right to work a Funda-
mental Right, but the right to edu-
cation, right to lelsure and the right
to housing are Fundamental Rights,
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I have no time. Otherwise 1 would
have read out all these from socialist
Constitutions.

So, there iy no contradiction bet-
ween the rights which are incorpe-
reted in the Directive Principles and
the Fundamental Rights. You in.
corporate all the Directive Principles
in the Chapter of Fundamental Rights,
The contradiction will be golved. But
when you counterpose this, what does
this mean? At that time compulsory
sterilisation was going on, and in the
Forty-Second Amendment, the recom-
mendation was to control the popu-
lation; that has been incorporated
in the Directive Principles, So the
Fundamental Right should be taken
away by applying force, go that com-
pulsory sterilisation will go on. This
wag the thinking Can you ullow
thig?

AN HON. MEMBER: What an
understanding!

SHR1 SAMAR MUKHERJEE; The
whole background was Sanjay's
sterilisation drive. That landed this
country into thig sitution. (Interrup-
tions) That is why, this counterposing
of Directive Principles and Funda
mental Rights which has been raised
here by Mr. Stephen js absolutely
wrong.

The other day a non-official Bill wag
debated demanding that right to work
should be incorporated in the Funda-
mental Rights In the capitalist sys-
tem, as it is, which the Congress
built up for 30 years und which the
Janata Party iy also defending, in
corporation in the Fundamental
Rights of the right to work cannot
be executed. That is why, the entire
social system must be basically
changed.

The question has been raised hers
wbout sovereignty of Parliament
versug govereignty of people. This
question of sovereignty of Parliament
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Wag Thised when the Forty-Second
Amendment Bill was placed here. We
were tl;:.m and we opposed this, n::
was argument? Soversignty
Parliament. Shrimati Indira Gandhi
had the absolute mmjority, the brute
majority, in the Parliament to get any
Constitution Amendment passed. Bo
by that brute majority, she was tak-
ing away all the rights of the people.
Is this democracy? Should we allow
this thing to happen?

AN HON, MEMBER:
Parliament.

SHRI SAMAR MUKHERJEE: We
must create conditions so that in
future never this thing happens in
Parliament. The absolute guarantee
for that is the people—the sovereignty
of the people People will check any
possibility of reappearance of this
type of attempt to impose authori-
tarianism by taking away all Funda-
mental Rights. That is why, we fully
support this provision for referendum.
But in referendum we have our Sug-
gestion. The provision of federal
structure has not been incorporated
there. We want that the people’s
authority must be far more streng-
thened. Thut can be strengthened if
the right to recall is incorporated.
After election, people must have the
right to recal] those elected mem-
berg who betrayed their promises. In
all soclalist countries’ Constitutions,
the right to recall is incorporated.
‘We repeatedly said that this must be
incorporated in this Bill.

Cuptive

Rappearance of authoriterianism is
really a danger. This is my warning.
Our Party has warned. Shrimati
Indira Gandhi is trying her best to
"ame to What is the
idea that she is still holding? That
day Mr. Kamath read out what she
told in Oslo; ‘I am born to rule’
Psycho and mentally she is
a dictator, me days before she
told gome London correspondent that
India is not suited for democracy,
Indja is suited for the type of Gov-
ernment which was thers during
Emergency. And, you know, which
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type of changes they wanted to in-
troduce. The Presidential form of
Government which iz not responsible
to the Parliament,

SHRI VASANT SATHE: You are
not even quoting the paper correctly.
That paper said that it was their in-
ference, Mrs. Gandhi pever said it.
(Interruptions)

SHRI SAMAR MUKHERJEE: So,
my main warning ig to the Januta
Party. It is the failure of the Janata
Party which is encouraging the Indira
Congress to try to win the confidence
of the people again by utilizing all
your failures, Your principle-less
inner quarrels are ulso damaging your
image very bilterly. That is why you
will only be helping her again coming
back to power. That danger is there.
‘We are opposed to this type of totali-
tarianism again coming back. We
want a full guarantee in the Consti-
tution so that this pever happeng in
future. That is all I want.

Sir, with thege reservations and
remarks, 1 support this Bill

SHRI VASANT SATHE: Only the
Marxists must rule the country...
(Interruptions)

SHRI SAMAR MUKHERJEE:
Marxists will rule the world,

o qTE wAET Wt (v
fefr wolt g wenfiw frdas &
wndT FTr & forg F wer gat £ AQ
A W aw & o qurd & 9
& Fr ST sfaam & dwies 577 I
W frdgs W 780 TR FWGY
W ¥ e ®y qator faan, fefe
¥ wrEw ®1 e &9 & faw sorge
R NI XYY, T et W gt
F wfeRT sww w Oy & forg sereaTd o,
wfer wrmiew Wi T STETT
# stegerer wavfirey w0 o7 ez Y, W
wy Y of fre¥r ww A § P
W ¥ waw fear o1 IEHY T FA F
2147 LS—13

fre swrdlt s wenr, dfeawr
smaroqe frarmest s srfwereronsdt
w sqres £, s wfasrt & ofraer
w1 ®w fear Wit Wi asn
o qafy & w7 ¥ S & Ao
verfi fore &, smafr & witfas wfaerc
wY dfram & g2r FT WK oF s
AT FY AT & g AR e fea,
HIT A &1 a1 W st &
SEEN FT AFATETIN K1 FHT T
¥ foo o 5 & ot o T & o

T TAT AT & wTaee &
Y Aa & dfgam ¥ 4297 qwEA

- frar | we w § odfeae ¥

st deivew R AT 91 T8 ATnaswr
£ st 31 ¥ Frer @ve &) Arne aficfeafyr
F1 AFEE ¥ ¥ fao o wfeam
¥ oufemt ST € & famr & o
dfaut # 47 o Y § ) e gerd
A W 59 W frae faew & Gt
&1 & avd farer €Y goaT FO 00 T
are afi THwn g wEits qwg difa
& s e oy ofimr # @ s
feafr & gagan ar s wfew &
wivr & gro et of fade wer &
T WY HICRT FHC @A & NASAL
F g% 3@ a1 &% ¥ &% ar9w s
st fefade st wro =7 fv
gRAT @Y WG FT & TAA 1 1970
Far T A & W F owow
frafedt #1 s far T | A9 A
fr va% faqy ¥ faw & fegml & =1
Ferd | & ofeuT af FIFZAFTCQE N
7s5 319 9% ug ferar § -

“An emergency regime comes into
being only when the current regime
is structurally transformed to make
way for arbitrary rule by the exe-
cutive wuthority for as long as the

latter would claim that a period of
crisis prevailed, The legislative
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organs ale made to gerve the execu-
tive Judicial powers are emascu-
lated Basic freedom, of the press
and the public are substantmlly
curtailed Public assent 15 en-
couraged and .ubsidized while dis
sent 1s carefully weeded out
Fmergeney  rogimes f coursc
come with th promise f tcturmne
the gystem to normal politics (which
seldom happens)

% 77 & f5 wms feafa w0 wravw
TATE ST 2 A AT A% AT AMGAW
7 ofradw frm wm § IA9T Iy Far
fErd 1 wrv Iew uw @ fr fraroy
faarer Frefae, frdl uF faaa ofifeafs
ot e &, o qeer &, A fufora
g, Wit R feY & fao Fedr
wiwr +7 Iwmpr fam T & @ U=
¥ qie fAT & a5 7 wamrfis
qfefeqfir & @R WY awar g &)
afer s wrefaw w1 7 o, @
am &% fr fefeorew 7 g of,
afiwr Fifcur & wmdt of S wTorrd
¥ wnf mf ww sy feafir w1 sw
T WIT AT wiwrdT &1 /. Jor
%< aw & afwart &, snfaar § oy
TR IF e o< faq o § ) Forardr
wfemt #1, fr0g) *, oferd =
arTaTEAT AR ART X fq eqrie
9 | WY 3T e w1 g 3o
W 7P & wow QTR ATETET w1
AT NGT T R E

As already stated, in many paits
of the underdeveloped world, not-
ably, Latin America, Middle East
and Asia, they have tended to be-
tome the normal oider of things,
thus replacing constitutional gov-
ernment with emergency adminis-
tration ag the normal system of
rule Secondly, there 18 a tendency in
these countries to abuse the conces-
sion of emergency powers in con-
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stitution not only by using them for
purposes for which they are not
intended but alsp by using them to
suspend constitutional government
altogether To 1llustrate the point,
we may recall the emergency
proclaimed ;n Migeria in 1962

‘Owing to factional squabbles
within the 1uling party 1 Western
MNige 1a the Action Gioup, the
1egional governor dismussed  the
Premuer, Chief Akimntola and ap-
ponted another in his place Chcf
Akintola, 1efusing to uaccept his
disr ssal  promptly commenced a
court action o deteimine  1ls
valdity "

Betweep Indian  condition and
Nigerian condition, there the Chief of
the Admimstration was replaced Herc
the election was set aside and there-
fore, she was removed from the seat
of power the orders of the High
Court of Allabwbad.

g W g oy wiee e
»Y fanfig firar v 1 9@ =1 fewr
s & «f s WX Ia% AT wEE
FETT WA R T WY awy e
®.

‘ but the meeting was unable
to transact any business, because
of violent clashes within the cham-
ber of the house between members
of the two factions From this the
Federal Government concluded that
1t had become impossmble tg carry on
the government of the region, and
~o proceeded to declare a state of
emergency "

A1 q8Y ATEAITET ¥ AT A FT
4 7% 1| wur frar e fefees &
WEET X ? A€ o A Ay WA &
T AT GIA W o7 TR & 6K
AT AIX WITHY T 7 TS v
ar W@ & 1 zfaer wifar & wr gar ?
W oy aw wafow g g §, Wik Rat
# fir ot 97 wraw #F s, arafoe
W qwfes sonfear § 99T W
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e arard & weni qfcadw w1 Ry
WA | et ariet & e § e wroard
¥ ey weT< &1 wvee &Y oy fear
wiaT wifgs | ¥4 7 wifs quw AR
wifqw sonelt § qfcads &Y wrawsar
& i gwr TS Qe & aguanT ¥
o1 gETEM A 7 T Wigd 1 Awfa
AT 818 4T o XY Y ¥g T3 F7 AT
w975 FqT AT fagar o 47 726
T ¥ g T 1065 FAOT &1 75
ATAY T FTEF AT 3T 97 W7 TR WY
faz mgg maw w9 oWy oww
Y% 1975~76 ¥ guT | e TS
§owm e ? 2 % wiaw o W,
I T I H, AT F i,
TR & O H afcadw fear ) o 4w
TR Y 7 AT A TR TF T AT A4 |

mmﬁmmﬁlﬂ'ﬂo
¥ ey ® & O e I
s feaflr # syfeforrer fosg Y avme
TR w | gwdE ror y

“The Minister of State for Law, as
it i_dly, ‘wondereq whether judicial
review was at all an absolute
necessity in a democratic set-up’”

s feafe 3 ag @ @ @1 o
e wr ammfawr & frdwor st
wiermTe arew § wrawe § W ar
§ 7 wife SR ot wfes oo #
W Y & afcad firam &, wa® swc
ot wfew @ awd @ "t

W AT §, Wy AE TN | AT
g7 THW WAl TH ARA FY T LA

£

“While the Prime Minister her-
self was arguing that our jaw which
incorporate many af the featureg of
the Anglo-Saxon legal system (ira-
ditionally used {o defend the pro-
pertied classes) must now be
amended so that the gemocratic set-
up can overide our feudal inheri-
tance. Here we are n a dense
thicket of corruption; this was the
vowce of the executive power argu-
ing for its own licence in the name
of democracy and after the Consti-
tution and the law had already
beep subverted to protect it from
court decision.”

IrT qEer A 919 g feafa F7 am
ger FX dfggw # dmr qferdw
#% fir faa® 2w sT AT owiws,
awAfas, arnfas W) saifas e
afcafea & o, f6x sr 72 ¥ f ffr
SeT A Arrarfast & afew T
¢ 5 ag v frlwwr x7 &%, 3@
9T 3 TF, NUAT AT qFT F7 % WL
amae f& =g g & ar W@
I 428 W & N9 g @1 W
o7 | F0F 1 a| &7 § 5 afaue &
% =, oy aw ® o W@
;I N e gated wr o fr 3o
g qW H gy 9T gEwT F fod
& wt W wfew faw wd, w0
T I AT qEA A Wi afawm F
G gl ¥ qfadw 7% w5 F
AT § 41 qdr ?

% e ¢ fe fafir st wgre
A ST 7 ww FovAT § AT W AP
W Ao F frE o v e
o & woh fod qg frvew fr qard
Fqm &1
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Fgr wiar § 5 oy o oeeiedy &
eaF e Ay afrom § & et gamar
2, TaeT fooRaw frgr o | & @
MUY AT WEg) Favaa
FAq FrAA wmeAr g B s ek
s feafa & oo 3w & sfur o
auaifaT 3t ¥ tar afrads frar ar
a7T FAT fawr T 3o T oA wt
AL AWl ¥ fad uifen =a=ar 71

MATT I HT, IAF AEAET A
AT HPT AMT Al R A AL GT

W 10 20 50 FAT AT I Ay

ST W 3 vy, A A ar oar ?

SV UAT 2T AT & §Tor W1 97 § arT

F fan aurv ¢ owwT ®Y HT 10 20

W7 AFT T UTE 99§ I T AT

A | AT FIE TTFAA AT TG TART

79 &g Tag —

‘Thu the ground had alicady
been prepared for g speedy imple-
meniation of a stiategy of 'Grow
now speah later, long before anv
body could elaborate the contents
of t{he stiategy with sufficient assu-
tance  Therefore, we have propeily
locusseel  ou altention on  the
(risis- real  or unfounded which
seived as o midwife to relicve the
pain  of surplus labour Our evl-
dence chow* that the erivs, how-
ever  was a political figure of
sahotage whith epabled the Caesars
to have thenr way  The ewidence
also shows when they were well
along thei way, they did not con-
viningly demonsirate the clamm
that then iecord was woith the
budget of a terror In fact, given
the surprising overall continmty of
progress and problem of develop-
mental action between the old and
the new regime 1t does not appear
that a <cason of Caesars was called
for at all™

wgiq &) afqaw & oY @ THC 9
gw wfwed1 1 S O woeT Far
AT 9, SEA  WTrEET TE 6@ )
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oF g ww & wgn wgnm
foak fad ax et mar fr afeww

¥ et Wi amoETe #Y sqweqy
wr g 1| & gwwar g og aga & wft
TIW IEWT 4T HRGT FTAT WIHEF
gy, dgAfeow & @@ w7 A
areen wifgd fr wrew A T W
gfe & dgafow & w1 i f— a4
U WEWTE  AHT O AW # )

4 &5 A9FETTT FWa giF Tesf )

¢ fwa a7 & warm 71 5h, 39T
1 W, & OF F1 ANGH F7 ITAr
$ zafsg a9 % fMa Aww wmEy,
997 drewe g A4Y 8, TAT W |
aET AT T fad gnq 21, A7 ¢ AT,
Tg WA FY AvglR 0 safad IR e
¥y dgafren 1 s frags §ir &)
q9TS F1 =g1ERT, maw TiET AT {v
AT gNft | TAE f&d F1F T Agy
¢ fF frrg gre SrEvwa |7 AT 9T
feeimqma av dar @ wgry g Far
JrEAT Wt vhegr ¥ @ w2 A oA
W oy fesfregom w17 dew wTw
sTene F1 Arfa® gy, w7 szt
dfqefrsn ¥ =@ 97 = 1fefawm
9 AT, WWAIH FT 47 o AT
¥ & g qge v@r Enm, wfew ure &
afrsier 7t T0aT qE 99 A § 0
18 hrs

WTTR T YT e AT &1 AT
FIAT ATEET § | W UF qEradey
ARTH ¥Y THAT FTAT ATEAT & | WITT
oF B AT F PTAT HTAT ATET
fae ¥ fafor oY =yeqr 7 wqraaT
oY, forer & st ot afior i
W 0% Q¥ @ ¥ AT AT
wrgan §, fora® orefer, entfrcer Wit
FAET & STETT T FT e | S
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MR. CHAIRMAN: Prof p. G
Mavalankar. ..

SHRI A. BALA PAJANOR: 1 think
we are getling only the pafty time;
if it 15 three O' clock L, will be an
inconvenient time for me also....

MR, CHAIRMAN: 1 will call you
after the next Janala Member,

SHRI A. BALA PAJANOR (Pondi-
{lunk we are getting only the 'part:e‘
Gime: if it is three O'clock, it will be
ap mconvenient time for me also...

MR CHAIRMAN: You can spea_k.
Prof, Mavalanker is willing to give
you the floor. I request you o speak
now, -

SHRI A BALA PAJANOR: ‘.P.Iadam
Chairman, I thank you for giving me
this opportunity and time at least.

i e o a very
1 risg to support the’ Bill
great extent except cerigin reserva-
tions here and there of which the Law
Minister is fully aware of.

Mr. Stephen referred to this thing
and many of the Janata Members and
especially the CPM comrades a‘ls:
pointed out their appmc_h to 1;21
Forty-Second Amendment in Pprifiet
ple. You have correctly stated in
your statement of Objects and
Reasons that the people of this I:Ol.ln&
iry voted agelust the Forty-Secon
Amendment. In toto you have with-
drawn it. The Law Minll:;r ;ave out
certain explanations W e came
up with the Forty-third and the Forty-
fourth <Constitutipnal h.:mmmdmenhd tts‘;

wyer,
Ir!:ntﬂyhd:lse :mln y:lhich had taken
place during the Forty-second Amend-
ment, to the Courts first. In his wis-
dom, he

the rights of the people after some
16 or 17 months, if not earlier. Seo, it
is watered down to a great cxtent in
that all were not bad in the Forty-
Second Amendment ag proposed and
passed by—according to some of you—
the captive Parliament of 1975,

Whatever it may be I have a feeling.
I am representing a  party which.
according to some of you, may be in
a corner of this country. But I have
a feeling that it is  heing repeated
times and again because of the majori-
iy thel 1s there in the augusl llouse,
We were alsp called in those days and
I remember fresh how Mr Manoha-
ran, the Leader of my party and 1,
along wilth two other people, made a
representation and presented our stu-
Ay bhased on the proposed Forty-Seconr!
Amendment. They zave us a hearing
also. When most of  the people sav
thot thal was a  ‘captive Parliament'
1 just wonder what amouni of sunclily
they ure piving now lo our Constitu-
tional discussion these (ays as opposi-
tion  parties. Because, 1 say this
Madam, with o great leeling of grief.
They heard us  over o «up ol coflee
and biscuits, They lhstened to us.
Nothig was accepted. They started
with the same feeling. The same
thing happened with the Preamble of
the Constitution. In those days, you
said, aou will modify the Preamble.
You have taken the trouble of stating
‘sccular’ ete, ete, g give fuller ex-
pression to the aspirations ol the peo-
ple. We suggested to them that they
may include, taking imto consideration
the structure of this country as Fede-
ral also. They listen to us They
gave the counter-srguments, They
promised that it  will be considered.
But st last 1t was not considered. It
was the same feeling here also. Now,
I see, for the Preamble, you are giving
an amendment to Article 388 also. Ii
is a peculiar thing, as pointed out by
a friend of mine, which we do not
find in any other Constitution of the
world. 1 have seen a number of Con-
stitutions and I am yet to find a defini-
tion for Preamble in the Constitution
because it must reflect the views of ihe
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people in as many words as possible.
The hon. Law Minister is capable of
outwitting the earlier Bill by putting
49 Clauses over 59 Clauses. That i
all 1 find the similarity, But I wonder
why the hon. Minister has not defined
or given classification as far as Pream-
ble 1s concerned. I remember when
the Opposition Parly leaders were con-
sulted. I hard an opportunity to tell the
ruling Parlyv that “federal” may also
be added They said something else
and have not given a convincing an.
swer. Even today we press it for re-
consideration  Madam, there is a very
Litle time and I will take only some
important aspecty of the Bill Even
there I am afraid  whether T will be
able to do 1n a short time. I have to
1estilet my speech so that al least I
muy be able to touch  upon the main
aspeet of the Bill,  so thal the Law
AMimister can consider my points and
Bive & scuous  thinking to them 1
tressed two points even in those days
of Emergency. The first 15 thut the
word * lederal” should be added in the
Preamble and the second is for retain-
ing the subject ‘Education’ in the State
It Now. I understand that there is
a lot of discussions going on in this
vountry about the aulonomy of the
State, more powers for States, Centre-
State relations, ete. These discussions
ate going qp duy-in-and-day-out As
tar as Education is  concerned, the
Centre had {aken away this subject
through the 42nd Amendment. Now,
this Governmeni Is giving it back 1o
the States under the proposed Amend-
mont Dr Seysd  Muhammad was
¢loquent in his speech and he had his
own reason tq retain Educalion and
Forest in the Concurrent Tast. But I
onee again want to bring the notice of
the fiouse the conversation we had
vith the Prime  Minister. When we
Uild him that it is a matter 1o bhe left
v ith the States, he said that though
he was not able to give more powers
{0 the Statey, he would be the last per-
fun to tuke away the powers that were
already there with the States. They
remain as they were. There is a big
lobby guing about saying that the
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Janata Government is opposed to tak-
ing back Education to the Central
List. A tricky method is being adopt.
ed to amend this provision and take
Education {o the Central List. I also
understand that there is a tricky
method carried on to bring Education
under Concurrent List. I do not find
any reason for bringing it under Cen-
tral List. Our Constitution is clear
that Education must be with the States.
I understand that some of the Opposi-
tion Parties like Congress-I. Congress
and some of the Janata Party Members
are working at it. I do not know the
views of the CPI(M). I will again
repeat that this subject should be given
to the States and not to the Centre.
If you are not to pilot your ship, I am
afraid it may be last and 1t will be
an indication for us not to abide by
many of the assurances and consensus
I will call this act of taking this sub-
ject back to Centre as a inicky and
cowardly method and you have not
kepl up the promisc you hm_re made
when we had discussions with you
This wag agreed to during our meeting
and consensus reached with the Oppo-
sition parties. So, | appeal to the hon.
Minister, through you, Madam, not to
disturb it by bringing pressure factics
I am presenting my case in an appro-
priate fashion in n democratic set up
but leaving that aside, what are the
main features that you are incorporal-
ing in this? After all you have retain-
ed 25 Clauses of the 42nd Amendment
Bill and much ig said about the funda-
mental duties of the pecople of this
country. I do not know how many of
you have taken the trouble of reading
these fundamentol duties. They are
s0 simple, so0 elementary, s0 ob!.l_gnton-
which need not find a place in the
Constitution. When I see Mr. Kamath,
gecing me, I am st times worried as
a member of a High Court Bar about
this voluminous growth of the Con-
stitution and it will lead to confusion
in future days. I think Mr. Kamath
will agree with me. This Voluminous
document is growing day in and day
out. You are muking amendments to
the Constitution llke this, This 45th
Amendment will not ‘make it shorter
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or the duration of 5 years as proposed
in the Constitution, I think we may
even go to 100th Amendment because
this way of amending the Constitution
day in and day out will make it
voluminous, containing so many Sche-
dules. It is a bit sickening.

Now, you take away property from
the Fundamental Rights and add Arti-
cle 31 A, when there are so many
other laws for this. I do not know,
why?

Now, I will come ip the fundamen-
ial duties What are they? Sometimes,
it looks odd to me, though I hawve no
grouse. I remember last time Mem-
bers were eloquent on this point and
when my leader, Shri Manoharan, asked
the Minister to name the Constitu-
tions where you find these fundamen-
1al duties, he started giving the names
of Nepal Burma and Pakistan. These
are the Constitutions under which they
toke sheller for such kind of elemen-
tary principles. It was not the con-
ventional Constitution of England or
the wrilten Constitution of United
States of America or any of the demo-
cratic system. I thought that this
Janata Government with an eminent
Law Minister, who has acumen and
experience not only in the High
Courts but Supreme Court will come
out with a legislation that will make
this Constitution a precise instrument
which we can follow and study in a
day or two. The Constitution as it is,
with so many amendments, is a volu-
minous one and quite complex and
we do not know where we are, as we
are finding ourselves in respect of the
rules in this House. I recommend to
the Government at  this juncture to
come out with a precise Constitution
hefore you come with so many amend.
ments. We  should have a precise
Constitution which can govern this
country properly.

Arguments can be advanced for both
sides whether we  should have an
exhaustive Constitution or a precise
one. The Law Minister himself has
said that the fear that the conditions
of the nineteen months of emergency

may not come bhack at any time has
prompted them to come forward with
so many safeguards. I am happy and
welcome these measures relating to
safeguards. You must protect the
present generation; not only the pre-
sent generation, but you must see thal
the future generalions have proper
safeguards 1n respect of their rights
and liberlies It is very very impor-
tant.

MR. CHAIRMAN Please conclude

now.

SHRI A. BALA PAJANOR: There
ure four names {rom my party, they
may not take the time.

MR. CHAIRMAN- You have only
nineteen munutes for your party, you
have taken twelve minutes already.

SHRI A. BALA PAJANOR: Our
party cannot have nineteen minutes
only. It cannot be. I have not come
to even one-third of my speech.
CP(M) have one hour three minutes;
we are nineteen members and they are
twenty-two, How can we have only
19 minutes. That hus to be modified.

MR. CHAIRMAN I am only looking
at the list

SHRI A. BALA PAJANOR: I am a
member of the Business Advisory Com-
mittee. Four days have been allotted
for this. This has to be amended. 1
will take some more time.

Now, you have introduced a clause
in order to safeguard or to restrict the
emergency powers of the future Gov-
ernments as also the present one. You
have stated there that internal rebel-
lion alone can be the cause for declar-
ing internal emergency. I am afraid,
internal disturbance and infernal re-
bellion have only a subtle difference
according to the persons who are going
to define it, Rebellion may look a big
term, but disturbances is also a rebel-
lion. There may be chaos in the
country in some parts, there may be
trouble in the frontlers, some parts
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may threaten to secede, that is also
called a rebellion Even peaceful de-
monstrations may be termed o I re-
commend and I support some of the
hon Members who said that if you
are goimng to give that kind of a blan-
ket guarantee to these people of this
country better take away the inter-
nal emergency provision You should
have rethinking in this respect and
that would have indicated your gen-
uine attempt to safeguard the mte
1ests of the people But there is one
thing whith you ecannot alsp forget
Why have cmergencies come to this
country? I think 1t 1s a question of
security of the nation ---either from
from dangers of oxternal dggres
sion or as vou «all 1t internal rebel
hon I wall now cquote from a book
by K € Wheirc

When war o1 any pther ¢emergen-
tv ctomes constitutional government
15 restricted or suspended in order
that a community may survive as an
independent cntity free to choose
once more to resume construtional
government when the emergency has
passed Such a suspension of ron-
stitutional povernment 1s justified on
the ground that if 1t 1s to exist again
in the future it must be 1n abe
yance for the present There 1s
nothing theoretically wrong m this
T{uman bemngs can understand that
1t may be necessary for them to sub
mit themselves to supreme authon
iy today if they are to survive to
enjoy trcedom tomorrow The
cdanger 1n practice 1s that those to
whom supreme authorniiy has been
confided may be reluctant to deliver
it up Temporary dictatorship may
become an established and perma
nent tyranny When the safeguards
of constitutional government are de
Lvered up to rulers the means of
getting them back have been deliver-

ed up also

1 have said this because I found that
1t was a classical statement well suit
ed to the present generation The Law
Minister has said very cleverly that
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with a  comfortable majority, they
were able to convert the Comstitution
in the past—by the 42nd

and that they were able to impose a
dictatorship in this  country, taking
away all the rights of the people May
I ask you very honestly Suppose this
country’s people, due to their poverty,
vote for a dictator in future and return
him with an absolute majority, where
13 the guarantee for you that you can
not change 1t I am afraid the Law
Minister may come forward and say
We have put forth such « thing that
the basic feature cannot be changed
txcept bv a referendum

Let us see what Ivor Jennings says
But the question 1s what 1= the voicc
of the people®” Before the general
elections they do certain things, and
the general election changes the very
nature of the Government and the
10x popul 15 reflected If that 1s the
case, they mav tell the people 51 per
cent of the votes may be got and
things can be changed Then whert
15 the entire structure of the Constitu
tion” Where will your basic structurc
stand? In that condition also 1t will
be said that 1t 1s a question of the
judiciary comimng and standing as a
check and balance to the Constitution
How can 1t he?” Please prove it How
1t 18 practicable” 1 am one with vou
in giving this power to the people of
this country because one step is bet
tcr than no step at all

While giving this power where 18 the
guarantee about the basic structure?
1 remember how people ridiculed the
hasic structure of the Constitution
when the Supreme Court Judges defin-
ed it, 1 when Subba Rao gave the
judgement Do you remember, Ma-
dam that when 1t was said that the
basic structure of the Constitution
should not be changed, they started
ndiculing 1t ;In  this  august House?
What 18 the basic  structure? They
now say that by gving this kind ef
protection to the people they will be
able {o try this referendum in future
Tow far is it goang to be successful?
It 15 good but it is a dangerous thing
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You cannot be safe with it So, you
have to go back to the question of the
formulation of a precise Constitution
for this country

The Government says that the liber
ties of the peaple have to be protected
and safeguarded I also agree with
it But it 18 a question of neglhgence
on the part of the Law Mimstry You
are thinking about the Presidential
rule and a dictatorial rule that should
not be there in this country for 1
long time I will give 1 or 2 examples
There is a section in the Union Terr:
tonies Act of 1963—Pondicherry 15 also
one among them so also are Goa and
Miuzoram There are 6 or 7 Umon
Territories 1n this country —and under
that Act you can  have Presidents
Rule in the Umon Terntories for any
number of years under this Constitu
fion You have never contemplatcd
about 1t  You never  thought of it
whereas you have reduced 1, here
from 1 year 10 6 months You ae
happy about it because you have given
protection to the people of thus coun
try, 1e pot to be ruled by a monatch
cal or dicfatonnal Gowvernment for 1
longer period, denying hiberties ind de
moeratic nghts  to the people But
what have you done’ You have not
done the correct  home work, while
bringing in this Bil That 1s why 1
agreed when Mr  Stephen sad thot
vou have taken whalever was conmen
ent and thrown oft whatever was nol
Have you done the home work for 17

Madam 1t 1s a sad case which 1
have to quote If you remembe: it
there 18 only one Terntory in India
which was governed for 31/2 years
under President's tule 1including the
19 months of Emergency It 1s Pondi
cherry Even now they may be im-
ing to do the same I warn them not
to try to do it Have vou contemplat-
ed on that subject? When it comes fo
the other subject, yowr say that you arc
reducing it from 1 year to 6 months
or 3 months, and that you are granting
rights under Article 22

I wanted to speak on every section
in this Constitution Amendment Bill,
but unfortunately time stands in the
way I repeat. thug Preamble says
that social justice will be done But
where 18 the provision for 1t? You
say that the Direcive Principles are
given the correct status here 1 ask
for a fundamental rght to work, a
fundamenial right to stay in fhis
country and a fundamental right to get
educated and also one to have the full
freedom in the correct perspective
Wheore ale they in the Constitution?

But 11 jou go on amending every
time this Government will amend 45th
amendment and the next Government
will come with 46th amendment .nd
so on bLut there will be difference only
in the clauses whether i1t 1s 49th or
»9th imendment This 1s not a wain
ing this 15 a call of the country The
Law Mimster has to take note of these
futms  We will nol concede wiuca
tion 1n the State st Whenever you
contemplate o constitution amendment,
yvou first think of the tederal structure
of this country and then try to do it
Then sou have to see that you are
going lo protect the lhiberty and demo-
cratic ways of the citizens Do not
think of the Ingger Siates only think
of the small teiritories also You have
to sec theiwr protection also

This 15 1 fact that Pondicheiry ind
other <small lerrifories  can come
unde:1 the thumb of the President o!
thig counfty If vou deny any 1ight
in one party of the countr to any
eitizens you do not have any right
to pive thait nght to atizens i other
pais ol the countiy Why do you
discirminate ibout 1t? You see Art
cle 14 I am afrmd Mr Chawrman,
every seittion 15 like that A long de-
hate 1 long discussion 1s required for
that I am afraid 1 chalienge Shn
Shanti Bhushan how many Members
have gone through the legal provisions
that aie affecting the courts You
have given in 43 and 44 amendments
{he right to go back to the court about
the labour disputes There 15 a right
provided 1n  the Constitution What
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right have you got to remove it.
After all there 15 an appellate tribunal.
We know preity well that a number of
cases are pending in the High Courts
regarding labour tribunals, adminis-
trative tribunals. What is the justii-
calion tor it? For each classihication,
you have to take it chapter wise and
then discuss it accordingly and not this
kind of a gtalement where you have
played with the sentiments and all
that. It has gone afier 16 months.
You have been sayine this. 1 was lis-
tening io Mr. Jethmalani because he
was very cloguent. I do admi it lle
concentraled only on  the preventive
aspect of it. Bul you have 1o fake 1t
subject-wise. Preventive detlention 18
bad and all that You deny hberty
to the people in the union territories
of this country. You deny rights to
the people to go to trihunals and have
it ventilated within a shorl period
You have got to discuss it also

MR. CHAIRMAN:- You must wind
up now. You have taken 22 mnutes.

SHRI A. BALA PAJANOR: | am
thankful to you for at least 1emind-
ing me that I have taken 22 minutes.
It is not a question of taking 2@ munu-
tes in this country today. I just want
to use a very strong term lor this
kind of discussion because there are
49 clauses and if I take four paragraphs
of the Statement of Objects and Rea-
sons some time and then for euch clause
five minutes to discuss how can I con-
centrate: this is practically difficult I
do not want 1o use any unparhamen-
tary words for that Dunng ths
short time, what kind of discuswion we
can have. You wani me to murk my
presence here and discuss only & lew
things and then go uway. This 15 a
very serious muaiter 1 wan! 1o sub
mit through you, Mr Chairman, 1o the
Law Mimster and other people of this
country that this is & very scrious
malter and therefore we wanil to (on-
trihute something, this is a very sern-
ous discusmon on ihe subject and the
time is very short I am afraud, this
Government may also get out wihuin a
short time if it works like that. We
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should not have thiz kind of feeling.
You must also find out some ways
because I want to cover some very
important points also.

MR. CHAIRMAN: I am afraid, I
cannot give you any more time. 1
have given you over 23 minutes. You
must now wind up your discussion,

SHRI A. BALA PAJANOR: Because
of the time factor, [ thank the authors
on this  Conshitution  including our
Indian authors, Mr. Bosu and others
and also our prescnt Parliamentarians
who have contributed a lot to this
country. It is high time for us—I
am not calling for a Constituent Assem-
bly —to think of a precise Constitution
that can pgovern the federal structure
of this couniry without losing unity
in diversity Secondly, I appeal to you
that the aspirations of the people are
not found entirely in the Constitution
We have a number of legislations
started for this. You make this Con
sltitution a sacred document, account-
able and at the same time acceptable
to the people

Finally, 1 request you fo revive in
the present generation an awakening
and ask them to please read top class
features in this respect. The growth
of this generation is very fast and you
are not able to  cope up with that
Once, again, do not get annoyed when
I say: the age gap is there, Thirty one
vears have passed since independence
and 27 years have passed after this
Constitution has come into force. But
in these 27 years. the world has gone
200 years ahead of us for reasons best
known to us We are not thinking on
those lines. That is why I appeal to
you fervenily and at the same fight
for the rights of the States, the States
must be given more rights, not only
ihose rights that were taken away
during the Emergency but they must
be given more rights. The federal
siructure has to be maintained, Not
only federal siructure. I welcome the
T.aw Minister giving back rights to
judiciary. Judiclal review is assen-
fial Citizens' rights are to be pro-

feclted. Some Member Jocularly said
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that the other government was inte-
rested in taking away personal liber-
ties of the people but the present gov-
ernment was inierested in taking away
the property rights of the people. I
am for taking away the property
rights or the people bult I am not for
losing the personal rights of the people.

SHRI NARENDRA P, NATHWANI
(Junagarh): I nise to support general-
ly the Bill. It marks the culmination
of the process of restoring the eivil
hberties, a process which started in
the month ot April 1977. Not mere-
Iy docs 11 1estore the civil liberties,
it also 1estores the functions and
powels of High Courts and the Sup-
1teme Court, it also contains salutary
pravisions, safcguards agamst abuse
of certamn powers, namely, powers of
amending the Constitution, powers of
proclamation of emergency, etc

Befoie I deal with some aspects of
this Bill, 1 may be permitted to men-
tion that 1t 1. the usual practice to
refer <uch Bills to a select committee
But this time an exception is made
and foi a very good reason, namecly,
the goveinment had tried to discuss
the provisions of the Bili with the op-
position leaders and had tried 1o come
{o a consensus Having undergone
that process it 15 not necessary o re-
fer such a Bill to the Select Commit-
tee which ordmarily should have been
done

I may alsu sny that there are a few
mmportant new provisions I still fecl
that this opportunity should have
been availed of to introduce a few
other impoitant features in the Bill in
the light of the cxpcrience that has
been gained in course of time. But I
am also conscious that the 46th amend-
ment Bill 15 introduced and the gov-
ernment is taking other measures
They arc irying to legislate in respect
of other matlers as the siluation de-
mands

Coming to the Bill, it is very grati-
fying to note that articles 256 and 368
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are proposed to be amended, Original
powers of review are sought to be
conferred on High Courts and the Sup-
reme Court. It is gratifying to note
that the High Courts will now have
the power to 1ssue writs, not only for
protection of fundamental rights but
for any other purpose as i{ was origi-
nally provided Likewise sub-clauses
(4) and (5) of article 368 which deal
with the amending power of Parlia-
ment are sought to be deleted go that
in proper cases the Supreme Court
will have the right to review the le-
gislation which secks t{o amend the
Constitution

I would next come to the prowsions
in the Bill regarding preventive de-
tention. Preventive detention is, ad-
mittedly, a very obmoxious feature
Those who oppose the wholesale dele-
fion of Article 22 are in a sense, right
Even the manifesto of Janata Party
visualises such a thing. But in the
present Bill certain additional safe-
guards are sought to be introduced so
that gro<, abuse of the power of the
preventive detention could not take
place. But one has also to ask, one
has also to think of the present times
whether such a provision should exist
m the Constitution or not,.

My mind harks back to 1950 when
Preventive Detention Bill wag first in-
troduced. 1 happened to be a Member
of the provisional Parliament. Hardly
two hours time was given for consi-
deration and passing of the Bill I know
my hon, friend Shri Kamath tried his
best to do his utmost even in those
iwo hours that were available to see
that certain obnoxious features were
modified He succeeded in one or two
respects also

My mind goes back to 1951 when
the ihen Minister Shri Rajagopala-
chari had moved first amendment to
ihat Preventive Detention Act. Again
I recall how in the year 1952 when
ithe first elections to the Lok Sabha
were held, an amendment for conti-
nuing Prevenlive Detentlon Act was
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moved in the month of July 1952, A
great debate ensued. In the debate
that reged on that date, Shri 8. P
Mukherjee attacked the Bill ably, 1
still recall the words of a journalist
who said—"Besides the eagle cry of
Shri S. P. Mukherjee, the utterances
of Dr. Kutju, the then Home Minister,
seemed like the peterings of a ruffled
sparrow.” Even at that time Dr.
Katju put up a very good defence. 1
will refer tqo that also later. My mind
recalls further that in the year 1959
there was a proclamation of Piesi-
dent’s rule in Kerala under Article
352. The then Home Mimister Shri
Gobind Vallabh Pant, while trying to
meet the arguments of Shri1 Dange,
Communist Leader, offered to repeal
the Preventive Detention Act i his
parly were {5 abjure violence for poli-
tical purpose. What 1 am tiying to
emphasise 1s that, unfortunately, in
this country from time to time cer-
tain situation had developed which
necessitated the need of such a Pre-
ventive Detention Act.

1 also know that as time passed, our
concern for fundamental rights dimi-
nished and we tried to take recourse
to Preventive Detention Bill for the
purpose of preventing anti-social ~fe-
ments and also for stopping economic
offences According to me it was a
lapse to use this measure which 15
really intended as a temporary mea-
sure only to meet extreme emergen-
cies. Judged by this standard, cun
you put your hand on your heart and
say tha{ today there is a climate, u
situation, in the country where, for
preserving law and order, it is not
necessary to have such a provision,
if necessity compels it?

I say we should guard against {wo
things, but before I come to that, may
1 say this that today the law and
order situation has to be viewed with
concern, with a great deal of
concerned. There are two factors res-
ponsible for it. One j8 antl-social
clements. The second is economic
offences Jike smuggling. Personally
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I think that if Government stream-
lines its machinery,—police, intelli-
gence agency, ete. and seekg to plug
the loopholes in the existing law, and
if Government has the will to do away
with preventive detention measures
for meeting such a situation, jt can
be easily done. I would not there-
fore, say that in order Lo keep law
and order against these dangers, such
. measure 18 ry or even a
provision in the Constitution is neces-
Rary.

MR CHAIRMAN: You have iaken
12 minutes already [ am giving 15
minutes to everybody.

SHRI NARENDRA P NATHWANI:
1 am trying to finish % cutly as pos-
«1ble.

But today there are di tuptive forees
in the countiy  which threaten to
take the issue to the streets [ am
going back to the speech that  Dr.
Katju made in 1952 He quoted an
eminent British authority, T will come
to his name just now, who said that
an administration cannot be run with
kid gloves, and he ciled the example
of Nazi Germany. 1 can do heiter
than recad oul une or two sentences
from the speech of this authority.
He said:

“What 1< the lesson of Nazi Ger-
many? It is that the Republican
politicians of that time were too
soft, not that they were too harsh,
in applying to what wos a revolu-
tionary situation, classical, liberal
doctrines”, and so on, “and the
result was that Herr Hitler was
dealt with under a very gentle law,
he was put into prison under very
gentle circumstances, and in o few
months Hitler was out.”

And this is what that British autho-
rity added:

“1¢ 1 was running the German
Government at that time, that man
would not have ‘got out' alive.”
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And who 13 this British authority?
It would be interesting to know He
was thg counlerpart of our Home
Minister, he was the Home Secretary,
Sn Herbert Moriison He was a
Member of the Labour Party, brought
up in the Buitish tradition of the love
of hbeity, in the democratic tradition
of love for natural justice and law
coutts Therefoie, let us not be ear-
rieq away by meie sentiment o
emolion Bearing in mind the situa-
tion, if pecessary it should be on the
statute-book for pieserving national
secutity and public orda

I come to the nex! pomnt

MR CHAIRMAN You have alieady
taken lo minutes

SHRI NARENDRA I' NATIIWANI
I will iy to be a8 hoit ay possible

MR CHAIRMAN Whal can I do”
Evuybody wil] want moie time  n
that fashion I will gnne you five
minutes moit Please Ly to fimsh

SHRI NARENDRA P NATHWANI
About the Emergency it 15 criticised
that instead of ‘internal disturbances
we ate introducing the words ‘ armed
rela1lion In my opinion ccrtainly
these word 4aie nartow in scope and
more specific

Again 1t has been culiised that it
15 not defined It 1. verv difficult to
define such a concept There arc
many thing, and concepts which are
difficult {5 define but vou immediately
recopnise them as sopn as you see
them For example it 15 difficult to
define an elephant o1 even beautv
bul once you sce an elephant or a
beautiful thing, you will just recog
nise or understand it Likewise, with
“exlerna] aggression” which 18 pro-
vided for We know that every coun-
try which goes to war claims that the
aggression was from the other side
So, it is always difficult to define this
expression, but there 1s a distinct im-
provement in substituting these words
by “armed rebellion”

410

I come to another amendment re-
garding changes proposed 1n Article
368 I have only to say that theic
13 no need of introducing the element
of 1eferendom Perhaps it has been
put in with a view tp get the apro-
val of Opposition paities ag a mattel
of cumpromise becduse a controversy
has 1aged between two pointg of view
namely whether this Parhament
should be supreme and must have ab-
solute 11ght to amend the Constitution
in any manner 1t likes or whethel
such a power of amendment should
be subject to judicial review by the
Supieme Court I do not want to go
ity details, but I would cte only
thre¢ sentences from M1 Seervais
Imok  H¢ hay analysed the situation
very ably in his beok which has come
ou! recently The Emergency Futwre
Safeguards and the Habcus Corpus
Cuse  Crifrcism”™ Alflter reviewing
the case 1iw both 1n our country and
cisewhere he says on pape 138

In the result a wide but hirmted
amending power 1% neither incon-
sistent with the sovereignty of a
State not does 1t lead lo 1evolu-
tions i order to secure the removal
of such limitations

An argument has always been trotted
out that unless you make provision
foi pacsing an amendment of  any
natuie therc 1s a danger of 1evolu
tion and Constitution being subverted
He has exposed the myth of that
argument Secondly he says with
1eference lo the piinciple laid down
in the Fundamenta] Rights case—
Kesasananda Bharati case—decided
1n 1973 that the theory of the basic
structure which the majority pro-
pounded in the Fundamental Rights
case 1s correct In this connection,
he also referied to the argument be-
fote the Supreme Court m g case
where the Attorney General asked
the Court to constitute a Bench of
13 Judges to reconsider the doctrine
of the basic structure Mr Justice
Khanna asked the Attorney-General
whether this doctrine had impeded
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any socio-economic legislation, and
his answer was ‘No'.

Five matters are sought to be
added in the proviso to Article 368
and referendum is sought to be taken.
My porsonal feeling 15 that these
five mallers are nal exhaustive <1 the
basic structure of the Constitution.
There may be tome other 1ssue or
feature which may alsp be considered
as basic and which are outside the
purview of this amendment I may
also say this that amendment should
be subjeet to review by the Supreme
Court and their 1s no need of refer
ring the matter to people at large

Even otherwise what does the pro-
vision for referendum aim at? 51 per
cent of votes should go and wvote
and out of that, a majority 1s consi-
dered enough. And therefore, accord-
ing to the proposed referendum, out
of the total number of voters 25 per
cent can vote for a certain amend-
ment in the Constitution, however
basic it may be It is not satisfac-
tory. I have moved certain amend-
ments in this respect.

Lastly, one word about private
property. 1  have not got the time;
otherwise I would have referred to
the history of what has led the
Janata Party to incorporate such a
feature in their manifesto. But what-
ever it may be, I personally believe
in the right of a citizen to personal
property though to a limited extent,
For instance, say, a house of mode~
rate size and certain articles of per-
sonal use. Why should it not be
trotected against a law which can
deprive you of the same under the
proposed amendment? That it may
not be done is one thing, but the
experience which we have got shows
that such powers are liable to be
and are, in fact, grossly misused,
Till now we have laboured under
the theory that the exercise of power
is one thing and the right to have
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that power is another thing and that
you cannot act on the footing that
such a power may be abused.

Even in a country like the Soviet
Union, which has a Communist-mind-
ed Constitution, there is a provision
which gives right to personal proper=
ty. I find fiom a book on the Soviet
Con: titution that the Sowviet citizens
have a right to wvroperty. The book
says:

“In the Soviet Uniwon the citizens
are afforded for the first time with
the guaranteed nght to housing "

You cannot take away or deprive them
of that pioperty, There is a serious
misconception  that in the Soviet
Union no one 1s allowed to own any
kind of personal property. It 15 not
50,

“The citizens have the right to
uwn as persunal property their carn-
ed income, a house, subsidiary live-
stock and articles of personal use..
They have the right to inherit
these properties also, However, no
one is allowed to use the property
as a means of deriving non-earned
incomes or damaging the society.”

Subject to this limitation, even in
other countries, even in countries like
the Soviet Union, they have passed a
Constitution giving the citizens this
right, widening the scope of the right
of the citizens to own property. Of
course, we have made a provision in
some other part of the Bill, For want
of time, I am unable to read it. My
hon. friend, Shri Jethmalani, has al-
ready pointed out that under the
proposed article 300A, no persen shall
be deprived of his property save by
authority of law, but it is not provided
that it should be for a public purpose.
If some such sort of restriction had
been placed there, it would have given
some security to citizens,

With these reservations, I welcome
this Bill. I thank you, Madam, for
giving me some more time.
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PROF. P. G, MAVALANKAR
(Gandhinagar): Madam Chairman, I
must say at the outset that this re-
peated exercise of constitutional
amendments is something which we
should not take either very lightly
or very comfortably, I am one of
those who are perhaps conservative
m this respect for 1 hold that ordinu-
rily one should be happv at infic-
quent changeg rather than frequent
changes of the Constitution, becausc
it 1s an occuswonal medicine, not a
daily bread. and the fuct that  we
have amended this Constitution 45
hmes in 28 vears 15 not a very happy
situation. But this particular Bill s
a great excveption. JU  had to vome he-
cause the carlier Bill had come,
which hecame the Conslitution (Forty-
second Amendment) Act Because the
Forty second Amendment Act had
come, this Fortyfifth Amendment Bill
hag to come to nulify most of the
mischief and damage which has been
done. I am only sorry that it has not
done it entirely,

This Bill, which has 49 clauses, is
in more than one senser an essential
amendment of the Constitution, be-
cause [t restores the Constitution of
India, and the constitutional govern-
ment implied 1n it, to its normalcy. Te
that extent, I entirely welcome and
endorse this exercise. My point is that
because the Forty-second Amend-
ment Act was extraodinarily bad
that it had to  be completely
demolished. 1 would have liked
the Law Minister to have done
this Jock stock and barrel. I do not
want to respect my arguments; I
have repeatedly stated in this House
why it was necessary to get rid of
the Forty-second Amendment Act be-
cause, even though it contained some
good points, those good points were
brought about in a wrong manner.

Having said that, I would now say
that it js no use arguing with my hon.
friend, the Law Minister on this point
agaln and again, because I do not
think on thig question either I can
persuade him or he can persuade me.

So, we leave it at that, We agree o
disagree.

But, having brought the Bill, why
ig it that they have not gonc the
whole hog? I can understand the Ja-
nata Guvernment’s anxiety to get the
maximum support. I have my sympa=
thies with them, all the more because
they have tg think ot the opposition,
nol au much in thiz House but in the
other llouse, where they do not have
evenn 4 wimple majorily, not to speak
of a majority for passing a Constitu-
tional Amendment Bill, which re-
quires a special two-tlurds majority.
So, I appreciate their difficulty. But,
in order to get over these difficulties,
1 do not know why the Government
should have been so very accommo-
dative with so many parts of the
constitutional amendments, and for
dealing with the present opposition,
who were responsible for destroying
and damaging the very fibre and fab-
rie of our Constitutional demociacy
That is the point I wish to make.

Now the Law Minister had of
course, invited the Opposition Parties
for a dialogue and he says that there
was a consensus, but let it be noted
that the consensus is based on only
a few meetings as my friend Shri
Arvind Bala Pajanor said, a few
meetings of limited nature in terms
of time and studies, and alsp by net
{nviting all. 1 am not making any
complaini as to why Government did
not invite me to the Conference oT
dialogue, It is for the Govenment to
decide as to whom to invite and whom
not to invite, But I think I must say
in fairness that inspite of my total
Opposition, particularly during the
Emegercncy period, lo the then Gov-
ernment, 1 was imvariably inviled as
an independent to the Opposition-
Government dialogue. Therefore, na-
turally I will take time in the House
to explain my opposition and say why
I oppose this Bill in a particular way.

Now the Law Minister, I am sorry
to say, has indirectly given credibility
to Emergency and the then Indira
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Government, and the Indira Congress
now, by bowing down to them on
these matters. 1 would have liked him
and the Janata Party to come forward
with a clear-cut simple Bill and face
the consequences of getling it defeated
m the Upper House, because then you
would have gone to the people and
told them that you are honest 1n
fulfilling your promise and that the
Congress majority is coming 1n the
way. And then having gone through
that exercise 1f you had come with
this exercise, I would have apprecia-
ted So, I would have appreciated if
Government had first  come with thal
exeicise and then with thys Bull,
which would have been more honest
because then people would have
known who are the gulty and who
ar. right und honest I am gorry that
he has not done that That 1s why I
was amused and shightly sor1y to find
my good fuend the Leader of the
Opposition taking advantage of the
situation of the Law Minister's bow-
ing down, he went to the extent of
congratulating the Law  Mimster
The Law Mim<er should have been
started to get congratulations from
the Leader of the Opposition, because
the Leader ot the Opposition and his
perty and Mis Gandhi were responsi-
bie for damaging the whole Constitu-
ion, and yet the Law Mmnster now
gets complements {rum him What
a complemenl' The TLaw Mmister
must be careful n getting such com-
pliments and he must not dwrespect
people like me, who in great honestly,
do our duty to condemn his attitude
and procedure and criticise him for
that pmnt.

Now, the Janata Party's intentions
and proposals arc very good The
Bill is very clear. The Statement of
objects and reasons is very good and
I oam glad that the Law Minister
has said, What was “taken away"--I
am quoting him --“by a transient
majority”—It is good that he has
mentioned this ‘transient majority’—
and therefore, all that follows in this
Bill i{s nothing else but to see that no

AUGUST 7, 1978

(45th Amdt) Bill 116

such transient or tyramical majority,
however sghort lived or long lived it
may be, c¢an do anything which
may hit at the very root and
the foundation of the Constitution and
of Constitutional democracy.

fore, it is good, and 1 congratu-
late him for that. Of course, 1 am
glad that the Janata Government has
been instrumental a large extent, but
not fully, in restoring the role of law,
democracy and the independence of
judiciary. I am glad that parlia-
ment's dignity and powers have been
restored

Madam, Chairman, you were a
Member before not in the last Par-
liament but before and 1 may tell
you that 1l was a great disgrase for
us to know that we made speeches
particularly during Emergency, and
only the forcign radios and the fore-
1gn press gave us extensive coverage,
but our own people, my own country-
men, never gol to know anything be-
cause of tolal and dismal censorship,
e¢xcept what we ourselves passed on
at that time through cyclostyled
coples of our speeches. And, when
people told me that in the foreign
press my speech had come, I said that
1t did not make me fell proud or happy
hecause 1if my own people who have
voted for me, who are my masters, if
they do not know what their repre-
sentatives are sometimes saying here,
what 1s the pleasure of having a line
or two in “London Times” or ‘New
York Times”? What 1s important is,
“The Times of India" or “Gujrat
Samachar” or “Sandesh” or “Janasa-
tta" 1in Ahmedabad must bring out
what we said rather than the foreign
papers. If the foreign press also pub-
lishes a line or two, that is bonus and
1 wil] feel happy. But more impor-
tant is that my own people must get
it  But that was not done.

1 am glad, therefore, that the Law
Mimister has sought through thig Bill
1o give & right fo the media to report—
1 hope, I quote him correctly—freely
and without censorship afl that I8
being said in Parllament. That Is
good.
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In the few minutes remaining at
my disposal, I shall go only point-
wise, without elaborating the points.
Now, the rhecks and controls on
authoritarianism, on absolutism, on
arbitrary powers and on the cavaler
and unconstitutional methods and
manners which were implemented by
the then Guvernment, particularly
during Emergancy, have been ;cmoved
by this Bill. I congratulate them for
that,

1 seec my esleemed friend, the Minis-
ter of External Affars, Mr Vajpayee,
sitling there. When | met him during
the Emergency, when he was not well,
he told me that when I was talking
about the great blanket situation which
had enveloped us all, he remembered
my ong sentence at Lhat time and he
liked it very much. I di¢ not know
how {o oppose and I was feeling suffo-
valed This 1» what 1 said in Parha-
ment at that time, “Tne first Republic
of India is dead.” That is what I
said. I am happy that the second Re-
public ig born, Thanks to the people.
I now appeal to my Janata Party
friends to please see to il that what
has been re-born with the help ot the
people ig not destroyed at the hands
of the Janata Party! I hope, that will
be remembered,

I would say that ‘he Janata Govern-
ment has done a gcod job that they
have brought forward this Bill. I
would take only 5 few minutes more to
fo into {he more important of the de-
tailed provislons of the Bill. The
Parliament’s life hag been reduced
from 6 to 5 years. It is good. T hope,
5 yearg is the uoper limit, not the
minimum, it s the maximum,

I am glad that preventive detention
has been made more difficult to imple-
ment. I congratulate them for having
brought siringent provisions against
. the governmental domination. It is
good,

The judicial process has been made
more independent and its position has
been re-asserted. I am happy to see
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that the right to life and liberty which
was taken away during the Emergency
has been restored and strengthened.
It is very good,

As regards ‘“Education”, I feel it
must be in the State List. It is good
that it has been brought Lack to the
State List. Ag a professor, as an edu-
cationist, may I say, in all humility
that having gone through this question
in great detail myself, | have felt that
on balance, it is belter o l.avo the sube
ject back in the hands of the States
because much more damage 15 possible
if the subject of Education is put in
the Concurrent List, Lhereby making it
possible for the Central ‘Government,
sitting in Delhi, to act in an authori-
tarian way over the whole country, the
vas{ country of ours, in the field of
education. Education Is such an ins-
trument that it can be a good one but
it can also be used as a bad instrument
to destory the freedom and the liberty
of the people,

The words “antl-national activities”
are gone, It is a good riddance,

No deployment of Army without the
roncurrence of the Slale Governments,

It is good.

Declaration of Linvrgenry, article
352. As regards the piqgvision of
“armed rebellion”, that is all right I
was surprised to hear Dr. Seyid
Muhammad saying, that an armed re-
bellion could be taken as an addition
or a total of some “Sec. 144" situa-
tions! Even a boy will know the diffe-
rence, whether there is an armed rebel-
lion or not. Even a boy knew that
there wag no real Emergency belween
1975 and 1977, Therefore, as regards
article 352, which is souvght to be
changed, ] congraiulale them for two
things. I do not agree with my hon.
friend the Leader of the Opposition
when he said that this should be com-
pletely removed. Then, he pave an
argument against the Law Minister
saying, “You also belleve in Emergen-
cy."” We never believe in any fictitious
and artificial Emergency. As a matier
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of fact the internal Emergency which
was createq by the then Government
was neither internal nor eme:gency.
It was only an internal difficulty and
diffidence of the then Prime Mimister

It is good that you have made 1t 80
siringent and 1 am glad that you have
also retained 1t saymng, 1f 1t 15 an armed
rebellion, then alone this power wnl'
be used. It 1s not very aifficult tor
the people to know whether there is
an grmed rebellion agauwist the Guv-
ernment or not, I only nooe and pray
that an armeq rebellion will be an ex-
iremely rare situation, once in g billion
situations, not even mn a million situa-
tions, and we must provide lor that
contingency. Afier all, a lot depends
on ys too! It 15 also the respensibili-
ty of the citizens uf the Democratic
Republic of India to see that we act
inside and outside the Parliamert in a
manner which will make the democra-
tic fibre stronger and more meazningful
and then there will pe no Emer oncy
required of any kind for controlling
indiscipline or misbehaviour in any
quarters.

Finally, [ must come {> grticle 368
and the basic features of tne Ccnstitu-
tion. I am glad that {today ,* least the
Leader of the Opposiliuy and the Cong-
ress Party gpokesman, Dr, Seyud
Muhammad, have both come oui with
the opposition to referendum. If the
House will recall, and I am cuie the
Law Minister will recall, I was the
only member, in the last Budeet ses-
sion, to have opposed this refeiendum
provision at the introduction gtage pe-
cause | felt that, cither you have the
basic features of the Constitution and
make them unamendable or do not
have them. But my reasons for oppos-
ing the referendum which havc gone
on record, last time and which I am
repeating this time, only show that
their reasons and my reasons are not
identical. They have one set of
reasong and I have another get of
reasons, The point is, ] am opposed
to reforendum and, why I am opposed
to referendum ic anart from the fact
that it 1s impracticable, unworkable
and more expensive....
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19 hrs,
MR, CHAIRMAN: Please conclude

now.

PROF, P. G. MAVALANKAR: I will
take flve minuteg mare,

MR. CHAIRMAN: It 18 7 O' Clock
now, and the House has to take up the
Half-an-Hour Discussion. If you car
conclude in a minute or two, you can
finish because your time is over. Cun
you finish in a minute or two?

PROF, P. G. MAVALANKAR: 1 will
take five minutes tomorrow.

MR. CHAIRMAN: Five minutes!
Not possible,

PROF. P. G MAVALANKAR: To-
morrow.

19.01 hrs,

HALF.AN-HOUR DISCUSSION
CURBING ECONOMIC POWER OF MONO-
POLY INDUSTRIAL HOUSES

MR. CHAIRMAN: The House will
now make uo the Half an-Hour Dis-
cussion on curbing economic power
of monopoly industrial houses.

Mr. Dhirendranath Basu.

SHR1 EDUARDg FALEIRO (Mor-
mugao): Op a point of order. This
concerns curbing economicr power of
monopoy industrial houses. This is &
matter which comes under Lhe juris.
diction of the Minister of Industry.
A very similar Half-an-Hour Dis-
cussion, exaclly the same type of gques-
tion, was raised in the Rajya Sabha
and was replied to by the Minister
of Industry. My humble submission
is this. It may be that, marginally,
this concerns also the Minister of
Law, Justice and Company Affairs.
In faot, the question from which the
Half-an-Hour Discussion arlses was
answered last time, on 28th July, by
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the Law Minister. But the precedent
ot this House has been that, when a
question or a matter concerns two
Ministers, both of them should be
present. I recollect—it was during
my term, recently—when a matter
concerning price rise was raised, both
Mr. Mohan Dharia ang Mr. H M.
Patel were present and answered
questions. I would like ty have your
ruling on this point.

MR. CHAIRMAN: Would the Minis-
ter like to say something?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): So far as the
Half-an-Hour Discussion is concern-
ed, as vou will notice, it relates to
monopoly houses, the precise subject
being:

‘regarding curbing economic
power of monopoly industrial hou-
ses’,

Because the subject of curbing mono-
poly is covered by the Monooulies and
Restrictive Trade Practices Act which
falle under the Department nf Com-
pany Affairs, the question was direc-
ted nt me, and that is why the Half-
an-Hour Discussiop is being dealt with

by me,

MR. CHAIRMAN: I think, in view
of the explanation given by the Minis-
ter, there is nothing morce to be said.
The discussion may start,

Mr Dhirendranath Basu,

SHRI DHIRENDRANATH BASU
(Katwa): With your permission
Mr. Chairman, I raise my dis-
cussion arising out of the answer
given by the hon. Minister of Law,
Justice and Company Affairs on the
26th ultimo to Starred Question No.
122, At the outset I want to tell you
that I have every confidence in the
hon. Minister, Byt the fact is that
fthe Departrnent hag not been doing
#s per Nis decislons or policies. In his
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reply op the 25th July, the hon, Minis,

ter said:

“Apart from the restrictions and
the curbs to regulate the growth of
large houses as already provided
in the Monopolies and Restrictive
Trade Practices Act, 1080, and the
criteria being followed in dealing
with the proposal from large houses
for expansion/establishment of new
undertakings under the aforesaid
Act, the Statement of Industrial
Policy laid before the Parliament
by the Minister of Law....spells
out further measures undertaken by
the Government...”

He has also mentioned that a high-
powered Committee has been -onsti-
tuted that they are reviewing the
Monopolies and Restrictive Trade
Practices Act and that they will sub-
mit their report shortly.

19.05 hrs,

[Serx N. K. SHEIJWALKAR
Chair].

in the

But the facts remain that a committee
was set up long before to inquire
into the matter as to how the licences
were issued. The Commission of In.
quiry into large industrial houses
consisting of the former Chief Justice
of the Supreme Court, Shri A K.
Sircar was appointed on 18270 and
the commission found out that there
were so many irregularities in
issuing the licences to these 20 mono-
poly houses and particularly to the
Birla group of industries, Goenkas,
Bajoria, Jalan and Kanoria groups.

They slarted the inguiry on 18270
and on inquiry what did they find?
The inguirv by the commission is in
various stages in respect of different
matters and public hearings were also
held and they found licences were
issued very irregularly ang wrongly
and these 20 business houses have
again been given new licences. Out
of 377 licences issued last year 180
licences went to the monopoly indus-
trial houses and the balance ty other
industries,
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Now, while the investigations were
going on they filed writs in the High
Courts and got injunctions and the
investigation was held up. Again in-
vestigations were started year before
last and they were going on last year
and then again injunctions were ob-
tained from different High Courts as
a result of which the inquiry into
these irregularities in issuing licences
has been held up.

In their own annual report for the
year 1977-78 the Ministry have stated
that such things have happened. They
gannot deny it. Whatever the de-
sires, whatever the good wishes and
whatever the good intentions our Law
Minister might have..,

SHRI SAUGATA ROY (Barrack-
pore): He does mot have any good
intentions

SHRT DHIRENDRANATH BASLU"
He has good intentions, I beheve
The Drburiment has pot a machinery
and they are going on in their own
wav They are issuing lieences  in
manv wavs even now, J would cite
one cxample They have allowed thr
Jalan & C, a licence for starting a
nylon faclorv in collaboration with a
foreion, compoany Nepal Government
projeet and they have started a fac-
tory in Kathmandu. Crores of rupees
of black money were taken away
there and they have starteq their
business. The Government of Indin
is also helping them. In this way
things are going on.

The hon. Minister of Justice and
Company Affairs, if you will look to
the figures in the annual report of
the working of the industrial and
commercial undertakings, it will be
seen by vou that out of Rs, 5,600 cro-
res, only Rs. 139 crores were allotted
to small scale cottage and rural in-
dustries.

So, for curbing the economic power
of monopoly industries, we have to
encourage the cottage, small scale,
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medium and cooperative industries as
also agricultural equipment oriented
rural industries. The Minister of
Agriculture and the Minis'er of In-
dustries have spoken time and again-
that preference will be given to all
these influstries. But, in these re.
ports, you will find that only half-a-
per cent of the amount has been allot-
ted for the small.scale and rural in-
dustries. Now, Sir, in the reports of
the Committee on Public Undertak:
ings—in their Fourth report particu-
larly—you will see an extraordinarily
high expenditure on publicity was in-
curred by the big undertakings—by
spending cvep much more money.
They are spending extravagantly. In
another report...

MR. CHAIRMAN: You nare expec-
ted to make a short statement

SHR] DHIRENDRANATH DASU:
In the first report, Mr. Chairman,
they have stated that extravaeant
and infructuous expendituies  had
beun incurred by the big public un-
dertakings.

SHRI SAUGATA ROY: They are
not monopoly houses,

SHRI DHIRENDRANATH BASU:
If you cannot stop this mischief of the
public undertakings, how can we
help the rural and small-scale indus-
tries. We are interested in the rural
sector.

MR. CHAIRMAN: You have to finish
now. Your time is up.

SHRI DHIRENDRANATH BASU:
Now, Sir, out of 377 licences issued,
190 licences have been issued to 20
houses. I would like to draw the atten-
tion of the Chairman to the remarks
made by the hon. Industries Minisfer in
a meeting of the Federation of Indian
Chambers of Commerce and Indus-
tries to said that these 20 big houses
are holding the economic power and
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that they are monopolising the in-
dustries in the country. This has
been publicised in all the newspapers.

MR, CHAIRMAN: You have taken
half the time of Half-an-Hour.

SHRI DHIRENDRANATH BASU:
What can the Law Minister do? It
will be impossible for him practically
te do gnything because of the fact
that unless this group system, this
wrong system or method of issuing
licences is removed and the whole
method 1s modified and or corrected,
he cannot set the ball rolling in a pro-
per way.

MR CHAIRMAN: What still re-
mains?

SHRI DHIRENDRANATH BASU:
One poiny more. There have been 73
cases ol tax cvasion against these 20
houses and out of these, you will be
surnrisrd to knw that 51 cases were
dropped by this department. Why?
They have . llowed them to go on in the
matter of evasion of taxes. 22 cases
are pending What can our esteem-
ed friend do? It will not be possible
for him to implement the policy
through these crooked officers. A
Committee which was appointed for
the purpose has again remarked that
the issuc of licences is wrong.

So, Mr. Chairman, I would appeal
to the hon. Minister, through you, to

look into the matter and see how
things are being put right.
st qgrtw (wfegre)  awrefe

Y, sgaRgT TTHOT & | W WY gy
ATET AT Q@Y ATH § IR AV 794
¥ gz gY wat of w=T ¥ wor & Ay
wredl a7 wAH & |

ww ot mftee - mray o ATt
WW TTTAT a7 3@% gy ¥ & wfew
¥ wwr ¥ W7 wrwr eare foamr g
fs wrraITEs 553 | IR ag § v
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93 #AT IAT AT JGE qEET g
R adh | % ¥ qufs gy daT Am
q1, afs" ®w & & GEORE
a8 sT gy § 1 ogy W ¥ Gar fokg
FTLYRE |

{Interruptions)

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHR] SHANTI BHUSHAN): Mr.
Chairman, Sir, I will try to be very
brief in replying to the points which
have been raised by the hon’ble Mem-
ber. He has referred to the Sarker
Commission which was appointed to go
into the question of issue of licences
to certain large houses. This Com-
mussion was appointed in 1970 and
the hon'ble Member was very rightly
wondering ag to why it has not been
possible to conclude 1ts pioceedings.
In fact, Government has been trying
to look into it as to what cou'd be
done to have the proceedings expe-
dited but it was found that wiit peti-
tiony were pending 1n the Punjab and
Haryana Iigh Courls as well as a
large number of them in Caleutta High
Court. I understand the writ peti-
tions in Punjab and Huryana High
Courts were decided or at least hear-
ing was concluded and the judgement
was reserved. As regards the Cal-
cutta High Court, I understand, the
hearing has been concluded in one
group of cases and may be the other
group of cases would be coming up
shortly. We are trymng to have the
hearing expedited as much as possi-
ble.

Then it wag said that so far as the
licences are concerned a large pum-
ber of industrial licenceg are granted
to the big houses. The hon'ble Mem-
ber gave some figures. 1 do not know
whether his figures are accurate be-
cause my figures are somewhat differ-
ent. 1 have got fligures for the year
1977 and for the firsi four months of
1978, out of 533 letters of intent grant-
ed in 1977, sixty-four related to mono-
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poly houses—the s0 called large indus-
trial houses. Out of 518 industrial 1i-
cences granted in 1079, seventy.-seven
were in favour of these large indu-
strial houses. Similarly in the first
four months of 1978, viz.,, January to
April against 94 letters of intent
fifteen were given to large industrial
houses and against 105 industrial lie-
ences iwelve were givento large in-
dustrial houses.

Then the hon’ble Member referred
to granting of gome licences to Jha-
lans, As far as I am aware-I speak
subject tp correction-Jhalans are
not a Jlarge industrial house. They
are not covered bv Monopolies Act.
In that case no approval would be re-
quired from Company Affairs De-
partment,

Then the hon'ble Member referred
to cottage, small and medium indu-
stries. He said that the rural indu-
stries should be encouraged. 1 think,
the hon'ble Member is aware that it is
the policy of this Government to give
as much encouragement to cottage,
smal! and medium industries and, in
fact, for that reason while there were
180 items reserved for small scale
industries now they have been in-
creased from 180 to B07 which are re-
served for small scale sector.

Then, Sir, he has referred to the
Fourth Report of the Committee on
Public Undertakings, about the high
expenditure incurred by the
Managements of the Public Under-
takings. Again, the hon. Member
would appreciate that this could not
be a matter which would concern
mononpoly houses etc. Because, that
will rai1se a different kind of a prob-
lem

Then, he has referred to 73 cases
of evasion. ..

SHRI DHIRENDRANATH BASU:
Crores of rupees are wasted ag point-
ed out by them.
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SHRI SHANTI BHUSHAN: It
might be the fit subject matter of &
question to some other appropriate
authority or some other department,
but could not concern this matter.

Then, the last point made by him
was that 73 cases were detected in
regard to evasion of income-tax by
large houses. The hon. Member also
said that 51 cases were dropped.
Again, that would not be a concern
of this Ministry bacause, in that case,
it would be the Income-tax Depart-
ment which woulq be concerned. 1
am not aware of the facts of the case
and whal they have done.

St quwerw < At Awafa o, T 7g
& v 9T Aevig Aot wERa Wt agh
A AT WL A A aw ag I
& fr orfare & afg A 7o
wifas Aifadi & w3 O &, &t ww
a% garht g Afr & afrads 7 g,
= ¥ Fortr wre o ¥, wAd wf
aér g w0

¥ g s wwE g A 2098
R o fedr 6 g™ H 1969
¥ AFT 1975 GF 25 W T A
TYE7T 45 W 97 §Y 94, %T 7 S
o & nadiz N Wi w Fee
9wyt A & g £ @ o7
16, 17 M1 % 39F apfgev ¥
fra wqma & 3fz g€, o7 fagewr #
fad s svaqva 376 &, TIT IqwaN
&, ST® wwrEmEr g ¥ fod, s
g 3} & fad o wfeeq S
fog gowe #Y griarse  TFA9E FRE
adY, wre, & wer § IO Fogrd mr
*y gwraar §, R wfa-sew ¥ @ for
frar fr aia? weifos w3 & S
n wds T &, @ W wed
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st ¥ fet o welt W e
fear o 5 Afw & sfiew & 2

¥ g sgr wgen g oo @3-
¥ Furnafi §, gA8 aferT ¥ o @
TR F74  ACIE 15, 20 TTT
o & frur s & ¥fer oF W
® fren wordt 185 %@ W 200
wd i s 7t fard &1 & og Se
gt g 5 fadaor & fad st s
ITRY ¢ AT wew W Aifw w8
woor 1 i ¢, 995 g7 OETfAATT
9T GE WA § IR FAAT AT
& fomdr s gfas gf ?

SHR1I K. MALLANNA (Chitra-
durga): Sir, I want o know specifi-
cally about three points from the hon.
Minister.

First, why should the mo..0pu.,
houses be curbed? The monopoly
houses should be curbed because this
economic power is concentrated only
in a few people. It should be widely
distributed among the people. It
should not be concentrated only on
a few people. That 15 why we say
that the monopoly houses ghould be
curbed.

Nowadays, 8ir, these monopoly
houses not only concentrate economic
power in their hands, but they are
having the political powers also.

If I may refer to the recent diffe-
rence between the Prime Minister and
the Home Minister, the Prime Minis-
ter was supported by these monopoly
houses and the big industrialists.
Therefore, the Home Minister was
thrown out from the Government,
So, these monopoly houses are not
only concentrating economic power,
but they are concentrating political
powers also,

Sir, if I can read the Industrial
Policy Resolution.,, £
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MR. CHAIRMAN: Mr, Mallannas,.
I think, you have to just ask a ques-
tion; no speech please.

SHRI K. MALLANNA: If you go
through the Industrial Policy Resolu-
tion, you wil] find that in this Indus-
trail Policy also there is no curb at
all on these monopoly houses.

Therefore, 8ir, in the light of these
things, I wani to put three specific
questions,

First, T would like to know from the
hon. Minister whether Government is
bringing a comprehensive measure to
curb the monopoly houses, and the
growth of monopoly houses, Just now,
the hon, Minister mentioned that
some 807 items are exclusively rese-
rved for the small-scale industiries.
Now I learn that thess monopo:y
houses are the multi-nationals.
They are given  the licences
for the sraall szale indus-
tries. I would like to know from the
Hon Minmster whether there is any
statutory protection to be given to
these 807 small industries. My third
point s, that the hon, Minister has
referred the MRTP., Act 19 be
amended by a High Power Commitive,
May | know from the hon. Minister
whether the references regarding the
curbing of the monopoly houses will
be referred to that Committee,

SHRI SAUGATA ROY (Barrack-
pore): I will be very brief in my
submission, The hon. Minister should
tell us whether the Government is
curbing the monopoly houses activi-
ties. The main problem in our country
is that they gre the familvy concerns
and our Industry Minister, the giant
killer, Mr. George Fernandes, has been
giving speeches saying that he will do
away the family ownership pattern
of industries. He gave that famous
speech in the Annual meeting of the
Federation of the Indian Chambers of
Commerce, What I would like to
know from the hon. Minister is
whether this is an empty gpeech by
the hon. Minister or whether the Law
Ministry is contemplating any concrete
legislation and concrete steps to do
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[Shri Saugata Roy]
away with the present family owner-
ship pattern of industries which is
stifling industrial growth and which
is cornering the bank credit and which
is concentrating monopoly powers in
a few families?

MR. CHAIRMAN: I think we have
to sit for sometime more to finish this
Half-an-Hour discussion. Is it the
pleasure of the House to extend the
time so that we can complete this
discussion?

SOME HON. MEMBERS: Yes.

SHRI EDUARDO FALEIRO. Mr.
Chairman, you have been kind enough
to extend the time. Now, I would
like to point out the Janata Party
manitesto, There 15 a  specific para-
graph under “End Monopoly”.

“While economic and industrial
self-reliance must remamn our goal,
we must guard against the growth
of monopoly and concentration of
economic power., The Monopolies
Commission has been allowed to
become moribund in order to bene-
fit monopoly capital multinationals.
The Janata Party will correct this
trend.”

In view of this manifesto, in view of
the speeches of the Industries Minis-
ters, since the party as wel] ag the
Government in their slatements are
so keen to break up these monopoly
houses, I would like to know why this
Government has not utilised Section
27 of the M.R.T.P. Act which provides
for reference to the Commission to
enquire info the division of such
monopoly houses. Now, the previous
Government which was quite favour-
able to the monopoly houses referred
two cases to the Commission. One
of the cases was withdrawn, But this
Government has not, as far as I know,
referreq a single case. I would like
to know why this Government has
not done go.

There is a very intense complaint on
the part of the small entrepreneurs
that taxation is so heavy, curbs are
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s0 many, facilities are lacking so much
that they are really not able to prosper
and grow. 1 would like to know from
the Minister what gteps this Govern-
ment is contemplating,

MR. CHAIRMAN: How is that
relevant here?

SHRI EDUARDO FALEIRO: It is
reievant because you cuy big houses
for whose benefit?—~For the benefit
of the small mean. What are the
measures you are contemplaling to
help the small entrepreneurs? Now,
since the Government has cried so
loudly from the roof-tops that they
are reserving so many items for small
indu-tries, then I would like to know
how iy it that Palmolive Colgate have
been given licenceg for manufacturing
some items based on menthol How
15 it that licence has been granted te
Saigal Brothers to manufacture some
items of paper conversion industry
which are reserved for gmall scale
mnJdustry Like this, there are so
n ny others as the manufacturers of
Erasmic blades,

Fourthly, T would like to know, since
you have thrown out Coca Cola, why
you are not doing the same thing in
respect of other multi-nationals who
are engaged in the manufacture of
items which come within the small
scale sector, for cxample Bata Shoe
Co. and other companies.

SHRI SHANTI BHUSHAN: Sir, at
the outset, I must correct the state-
ment which I made earlier in regard
to the Jallan industries, hecause pro-
bably I got mixed up with another
industry,

SHRI SAUGATA ROY: They are
very big people: Twenty-six crores
of tax is due from them,

SHR] SHANTI BHUSHAN: They
are not registered under the MRTP
Act, but they are at present under
default notice for registration. That
matter s pending, but T do not know
the facts further wg to what licence,
if any, has been granted to them and
in what circumstances.
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Since the hon, Member Shri Yuvraj
has reised the question in Hindl, I
woulq answer the same in Hindi,

R g7 gvw oAt v 20 ¥F
TTY A G 1969 & 1975 AF I
otza ¥ ¥ g gE d 1 qw A K
agr =% wA wgr R gy ot A
iefigar g3ty & giew ¥ A ¥
Ty 77 ¢ nizw ¥ a7 @ ghAT @
fr 3= #t =7 T & At ax wf
2 xvmr & fey feelt & w3 & 3w
&5T AT qrenT g1 TRfn & a7 A
TT AT TRAT 2 AT @R
1 TWErma A1 ATIET AT @ THAT
7w 2 fr ferdt  adr  gefizaw
ifyzfadTy ov 37 97 ¥aw¥e §, a7 94
f& a=T 01 AT & A 21 aF,
afes fradr sefiggs  dfefds &
fray ahzn @@ g7 § W TR IO
37 w1 F5 5 foraar qerey #7077
& 7t & fx nig &7 59 7 @3 AfFa
Rawur wamiv g qqT gr Wy fr
T AW F AT AT W RQqT IAT
®Tar oL, ..

Wt Iudw (Fafear) @ ag dH
gFAT & Fr 37997 Fri-diw @7 wiw o
Fq gag ?

ot wifs waw : 71, srdda W
[AT G T 1 wWRET W%
gwrtRT qrav  fr #fede ares s
ofers, to% famrs  seetegew ¥
radfeea fafges & e shdve are
gREATRE g 2 fr wma ofeas
Mehe aft v rfgg | At IAw
wrdg w1 s facare W wfas @
ATAT § A1 THH WY QF TAH BT TEITT
t 1 e & g8 ore w3 dar wEar E
e oW o1 g ST §Y e §
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fir gy geafier i ag wrfore & v oY
weafer s goefy gY ok, ¥ ag W
ar% g e wifge fs et & s9wr
daw g § 1 vuwT ey o ww W
¥ ¢ fr frod *10 r & Fror qiew
et awITRP AT E
Wt gq &Y, wreAfra yeegw ¥
w1 ferar gur g1, I8 s ¥ fo
o T @ (szmar) .
FEET T W THE TET &1 \AT S9qT
A AwT FuTAT gAr @Y AY I@ ¥
at 78 &, arafafaet §, A arafafadr
femrr ¥ Y forar smar 81 78 T
srar & fr gefgas fefedy far
oT AT mrfuoe @ Fyade @, ouy
fradrqaft it g€ 8 ag 1@ ST qar
it g€ €1 41 /T A &7 I AW
g

ot Ul : a7 o7 o1 wradE 7@
a1 g1 3% fAq wredAfnae 5 Tegwe
&1 O f6 g% wfr ws9ar 7 & ?

st wife wow : gr, 9w T

I JOT FeAT FAE ¥ A A
f& 31 nww a5 a7 fo’ &0, ar
wifgz & fr w19 aw gt a@ @ewe
FZY Y gATar 7ar o7 A X a7 9%
¥7 g fr s a% gsv7 w4 w1 ford
&Y mrwdt §iT 39 v fawrv g s Fw
q= foig 78t fag ogd, a8 #1qA
H oY WY aefYelT 5T & 97 A€y B SAraar
% aF WY qAARTT HYT § THN ¥ WA
FTH AT | TIH K W7 F B
¥t 3o feedom @t &1 foaar
77 feoftww & fafim 2 g W
z gfgfet &1, sg gg adw & Q-
wifcge <& *1 Frfow 7 91 W §
fog & * & o fawme o am

efgas ety § IwwT g o | Afww
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|y o sfsagat o wrt &
wifaT w1 ai41 & frg & 797 faeare
agfrgd ? farraiab @ ¥ Oy
B ooy ot 7 T T R AT AT wEY
¥ Sae Y€ gu 7 a% 9 996 9
WHY A g A T AT HE, R Ig A
g FEnr At sE AT Y AFATE
fr oY 78 WO ¥ A4A § A ITHY
F w fear o fomir 37 & wrdmw
o frarea Y e AT AT 7
wTy FEX FT AE AT F- qE, AR AW
w1 AFa g arF, Faa 7 70 vearza
T & 9§ A Y 9T, AW 7 owEny
Y qFEE g w7, wfE fee o e
w17 7 gt arg | ¥feT & 78 quaar
T wYE vt safem a7 w27 f o Aifr
war Fifgw f wrR T w1 Tram &
wid Afer 37 7@ 793 27 wrfe )
w, ¥l a g wifeq fr A
Fary Feft oY H1 g8w= s F ar
¥ TON T § S UM ®Y S@r
wTwF | 99 e FrEt w1 1w A
mravaEar & 1 7 gy & fam aaT
wwar dar # J1 &%, faw Aw w7
s gar & far @ goer
® wary ¥ forg, a¢ gwd ¥ 8% AvE
AT EH T T eI @I v Fiforw
® o1 @Y & o w37 747 gt s a0
) gefoiaifad 7a ¢ wiv %3
oYx favia Y fadr st 1 Afer 2a
a% Fw-aa ¥ 7fg ¥ fad 3@ a1 Fma
¥ 4% @ wigvre @ ;e wegdeae
grgde B oy AT & af &,
Iq & w25 wfawe o1 oF ghyré
¥ O YW ¥ QWA g,
ol gEw) eRdAA QRIIMA RTAT
g ®r< 98 ¥ fod wadiee W ooya
T QT 1 WA AT FT ORI
TEX FW T, WA 25 qHE ¥ TR
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SrowwT ®T TRRdewa grar § oy gak
ford 9§ wadie & qaew A v g
21w w9 wmawer &, o9
fad ¥o A ania gfz 1 vz 2z oY
%Y 7d a1 gear § o Afew feooa
fora® it 27 331@ 77 aFy &, T Sord
IT TF E 1 AT gIwT T &7 P
arft g ot ot dgx R TEw o

% A 9 747 Frar war fx
O7RAETTARE, M AT gUAT WY T
faq TIF, Hqw =y d¥IT H @ AR
oY verd ¥ 39 F1 70a7 fwar ag, A
rgar i &7 a7 @Y 0 92 @@
a7 & SI-UFTIH &7 FHY T FAE
¥ o¥aR W SHNMA T FC KA
uFAAT TRiT F FAg 3 g e
axr a5y 4, dfra wa Nfa aar o g
fx %1 ngeey frast &, wmrer v &
fad, 397 TAETE-NETIANT BT TAG
& o0 YT AT FIIHT T ATIHH ALY
fear srram, w§ gae FTO97 g1 AT AT
LA S

ST R & gErAfas o A9
e FT g7 &1 a0 FE-TE T
aa ¥

Now, Mr Mallanna has put 3 specifie
questions, One 18 whether Government
will bring in a comprehensive Bill to
curb monopoly Houses. I have already
answered this question. After the re-
port of the Sachar Commuttee is avail-
able, and when it has been considered
by Government, ceriain decisions will
have to be taken; and in the light of
that, if any legisfation is required for
giving effect io those decisions, it will
be brought before this House.

Regarding the statutory protection
o thoge 807 items which have been re-
served for gmall scale sector, that again
will be a matter of legislation. There-
fore it can only be considered atfer
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the Sachar Commitiee report is avail-
able, and these questions are consi-
dered by Government, viz. as to what
kind of legislation should be resorted
to.

SHRI K. MALLANNA: My question
was whether the reference included
the question of curbing monopoly
Houses.

SHRIT SHANTI BHUSHAN: The
revision of the entire MRTP Act ilself
is one of the matters referred to.
Therefore, when the revision of the
MRTP Act is one of the items, ob-
viously the whole question is before
them. What recommendations they
would make, I cannot say, so long as
their report is not available.

Mr. Saugata Roy mainly referred to
the statement of the Mimster of Indus-
try in regard to family bLusiness, So
far as family business is concerncd,
viz. when there are inter-connected
undertakings—the definition of inter-
connected undertakings is fairfy wide
—the idea Is that if a family or
group of persons—of course, family
will also be included 1n a ‘group
of pesons'—have within their control
a large number of undertakings,
then it 1s ragarded as concentration
of economic interests which may
be 1o the common deteriment, and that
15 a matter to be avoided. That again
raises the question as to what are the
steps to be taken t, control a group of
people having—whether consututing a
family or not—some kind of a hold on
a vast network of underiakings etc. How
is that to be avoided? Of course, the
., general policies which have been laid
down can go only to some extent.
Apart from that, the other issues have
to be considereq onfy at a later date,
as I have said.

SHRI SAUGATA ROY: The Minister
of Industry made an announcement at
the FICCI meeting. Has any action
been taken after that?

SHRI SHANTI BHUSHAN: As I
said, within the present law, of course,
some re-orientation is being made., As
I have said, there is a reservation of
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a larger number of items for the
small-scale sector. Then there (s the
question of non-issue of licences to
larger Houses merely in consideration
of export obligation. It has also been
decided that they will not be glven
licences merely on the basis of export
obligation.

Sometimes they used to be given
licences by saying, * all right, condi-
tions of export obligation would be im-
posed on them." Therefore, that is the
justification fur granting them licences
where normally they should not be
granied heences  Now a decision has
heen taken thi that will not be the
faclor to induce granting of a licence
fo a Jarge industrial house. Well ,the
foreign exchange position is also better.
Apart from that this policy devision
has been taken.

SHRI SAUGATA ROY: Are you
coniemplating break-up of the family
business?

SHRI SHANTI BHUSHAN: What
kind of break-up?

SHRI SAUGATA ROY: Like anti
trust law which they have in the
Uniled Siates.

SHRI SHANTI BHUSHAN: MRTP
Act is an Act of that kind. Now its
drastic revision, etc., as I said, can
only be considered after the report of
the committee is available. Therefore,
at that stage, at goverment level policy
décisions have to be taken. Then &
reference was made to the Janaia
Party Manifesto guarding against the
growth of monopoly, and a specific re-
ference was made to Section 27 of the
Janata party is commitied to prevent-
ing growih of monopoly, then why is it
ference was made to Section 27 if the
MRTP Act are not being used? Now,
if T may say so with great respect,
perhaps the purport of the Section 27
has not been properly understood. So
far as a large indusirial house is con-
cerned, even if you break a single
undertaking into two undertakings so
long as it remains an undertaking,
it will be inter.comnected with
that large industrial house. The
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contentration of economic power would
still be there in the sense that the
value of assets of those two units will
have to be treated as belonging to or
under the control of that large indus-
trial house. Section 27 really is meant
for a different purpose; Section 27 is
meant fo1 curbing monopolistic or res-
trictive trade practices, namely, af
there 1s one undertaking, namely, if
undertaking has almost the monopoly
of the production or sale or any trade
in respect of a particular item; then
that very hold of one undertaking over
the trade or the production or the
distribution, etc. of that single item is
undesirable from the public point of
view because then there is no competi-
tion, et¢  So, Section 27 has been con-
ceived for {his reason that, all right.
under Section 27 that single undertak-
ing may be broken up into two under-
takings or more undertakings so that
there may he a competition inter se
between (hose undertakings; and 1o
solve that monopolistic or restrictive
trade practices, the idea 15 not to curb
the growth of monopoly house or large
industrial Wouses so that Section 27
cannot be used for thai purpose.

(Interruptionsq

SHRI EDUARDQ FALEIRO. Hag it
been used by this Government?

SHR] SHANTI BHUSHAN: No, no,
it has not been yged.

AN HON. MEMBER: That is only
for a restuctive trade practice,

SHRI SHANTI BHUSHAN: That 18
only for a restrictive trade practice.
The question will arise only where it
is required, namely, there is one
undertaking in field, which is so big
which i{g having monopoly ot trade or
production of one single item in such
a way that public interest is suffering.
Then, so far as Monopoly Commission
1s concerned, Monopoly Commission
goes Into the question of restrictive
trade practices monopolistic trade
practices, etc. Therefore, it such g case
comes tu light and the conditions which
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are required by Section 27 arise, then
certainly a referente can bs' made
under Section 27 and that

contemplated. oan, b

SHRI EDUARDO FALEIRO: Am I
correct in ynderstanding that there s
one case pending from the previous
Government and this Government have
not followed that case?

SHRT SHANTI BHUSHAN: There
is no question of follow up because
un:ier Section 27 a reference has been
made.

Wt IWEA : q gAY AT Oy
fea® 30 7a] ¥ gmr ¢ 1 37w Oy
# fad o3 & qrv17 ¥ gy Prar gy 7

st mfa qaw : 3z $F A9 @
e ...

&t IWEA: mIT IT AT Ay
T3S |7 TAMET 1

st o yaw ;. TaE oz Ay
T g frogw Am g A AT

SHRI DHIRENDRANATH BASU:
It the previous Government has com-
mitlted any wrong, the present Govern-
ment should not commit any wrong.

"f‘ﬂ"ﬂ'ﬂ‘“: TR A1 BT
frd ard § fv gw g5 v¥

st RN : 30 &9 #Y AT
TF W § a1 A g g

SHRI SHANTI BHUSHAN: I have
already replied to this question,
namely, what measures are being
taken to help small entrepreneurs.
Now, so far as reserving a larger num-
ber of itemg for smafl scale industry
are concerned, I have said about it.
So far as other financial and fiscal
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policies which are being adopted are
concerned, namely, how the financial
institutions should refer more help to
these small entrepreneurs etc., that is
of course, one decision that we have
taken.

One decision that we have taken is
that if in the case of large industrial
houses, if 20 per cent of the investment
is required to be contributed by the
enterpreneur, in the case of non-large
industrial houses it will be only ten
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per cent. Apart from that many other
suggestions may be taken up. Some
reference was made to colgate, etc. T
do not have with me just now all those
details. I think I have replied to the
pointg raised.

9.46 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
August 8, 1978 4Sravana 17, 1900(Saka)
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